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LOK SABHA DEBATES

LOK SABHA
Thursday, April 2, 1970 | Chaitra 12,
1892 ' (Saka)

——

The Lok Sabha met at Eleven of the
Clock

[MR. SPEAKER in the Chair)
ORAL ANSWERS TO QUESTIONS
RE : QUESTIONS 751 AND 753
MR. SPCAKER : Shri Onk:r Lal Ber-

wi.
it it A aTE ;ST AT 7510

SHRI S. M. BANERIJEE : Question
753 may also be taken along with it.

It is the samec type of Question; onl
the State is different. y

MR. SPEAKER: It is all right.

THi: MINISTER OF STATE IN
THE MINISTRY OF INFORMATION
AND BROADCASTING AND IN THE
DEPARTMENT OF COMMUNI-
CATIONS (SHRI SHER SINGH): (a)
Information is being collected. . . .

o H{FIT A AT qT g9
# fear mar & @ swara o 3w w1 o

¥ & faem wfagm

ot ute fog : 3vF 3, F fiedt o wamw
qg T ... '

SHRI 5. KANDAPPAN : 1 object 1o
this attitude. This is unfair. This is
not fair to non-Hindi people. After all,
when  they get  simultaneous transla-
tion, why should they go on insisting
on Hindi like this? | would request the
Hindi Members to be indulgent enough
to non-Hindi people. When thev go on
insisting on Hindi like this, it is very
unfair. (Interruption) My point is this.
There are Members from my State who
do not know any language except Tamil.
This is very agonising. I am not going

to tolerate this kind of thing. When there
is a simultaneous translation, why should
they insist like this? If they think this
is a prestige question, then we also
want that there should be simultancous
translation for our language. Is the Lok
Sabha Sccretariat  prepared to provide
for simultaneous translation in Tamil
languuge? | strongly object to this. |
resent it, (Interruptions)

Sir, the position is this. There is the
simultancous  translation. When  the
answer is given in English, it is simul-
tancously translated into Hindi, and
when the answer is given in Hindi, it
is simultancously traunslated into English.
The Members have got to realise that,
after all, we the Tamils also speak a
language which is recognised in the Con-
stitution and which does not find any
place here during the Question Hour.
Whay is the fun of insistence on Hindi
by these Mcmbers? This is very bad. 1
object to this.

SHRI KANWAR LAL GUPTA:
Leave it to the Minister.

MR. SPEAKER : After all, we have
the arrangement of simultaneous transla-
tion in both the languages. What is the
fun in raising these matters. ... ([Inter-
ruptions)

59 1968 W WE gYAT™ W WiT  ®F
% %O Weg W’W & A6 aqr ave fawm
% fafom edafal & agel

+
*751. =t AT WA ATAT:
Sﬂ'ﬂoﬁom!:
=t W AT EATE
S JOR o woy :
Fa7 g war qenTw AT Ewr w@
qmﬁﬁmﬁﬁﬁ?
(%) wer waw & fafas fa=1 &,
foarary  fao=t, 1968 %Y FFaTT
¥ WTT ¥ F w0 OF aar ar< fawmr
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& feyr wiwfal % fwfae @k
geftfen fisar mar & ; &

(w) w1 goee w1 faare Iw W+
et & Aot qT fee @ faare w0y
oar @ O &G W@ amearew
AT TAH T B ATE KA 51§ 7

WAl AQ AT HATHG AT T
fawr & o st (st s feg):(F)
A e A o @ § A Fme
X FET-9EH 9T @ & At |

(@) o gt 1 ag fomm & fen
A amRw ard s fd g g fe &
it 'y a1 sarly wHwrd faw
fisg fredt gmaw & 3w & fgn,
TCA-H9HIT 47 W= & F10 § qfeg
W A N foead @ & wow foeg
IN a% qgA AGY foar war §, S AW
¥ar R aE ¥ fomr oo W f 9
faeg wmaam ¥ ar fawrfa sriarg
a9 WY & swar frawi & sfawa i
FAuTafTS FTEATE HE &Y |

fermrare 1968 WY EIATH W WIT §A &
e Jee s § frafwa feg og
AT AT w1 agre

*753. =t WM AW

H W fag <Shgm
=t "rina ¥

T gRAC WA GO T e way
qg T F1 FT F4 fF

(7) ST aRwW ¥ 0F Trw FH=ThE)
&t faarae d=m T & W faavas,
1968 31 geamd & g faafraa aar
wtmA 53 1§ ; AR

(@) =1 &&= 38 A7 ¥ frafram
o st & W 9T gafrnT suh
A waR Fg@Er o &y wg

APRIL 2, 1970
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ST w1 3fe ¥ ¥ gr o ew
® WTR §T Afy ?

YU W9 qeTew wavern st WwTe
fewm & vwa waft (ot s fem): (%)
I RW ¥ gwarew &
fed m wiwrfal @ 5w §wn 113
& MR o seard wiwrfeat # ga
waTe A vk ff T ww 338 weRw
felran & srerrsew der g -
Torqa ¥ & wf g

(|) 9 g1 7z ok & forar o
B R amdw ond wx fed o § fe @R
&Y Tqrft v srearly weErd faad faeg
fredt grare & saw ¥ fgar, TR
OUFI AT WERX ¥ w0 ¥ afem e
A7 ¥ firmad 7 & o ford o aw
wgrw A foar mar @, oF ww JWm
g ¥ fear se Wy f oA faeg
smaa ¥ ar awrfta sriwrd sw @
g ¥ fadi & soln s ag-
wafrs sriarg Y g )

farareor

IaT w2w afea
19 feeaT, 1968 ® gram Waet guAT

wais feften quas dfer Fm @
1w fag aq fegou =atEm

=T e fegmg
a1 - af oA sEqIEY
£ 107 = e S -
w4-  wAxf- wifa
wifaat &1 gf #1 #7
§sqT  ®§541 §eqr
#HiT
g AT
s
1 2 3 4 5
e
1 ®7 1 - —_
2 ®IR 21 —_ 1
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—_—

3 TAGAE — — 1
4 TRagT I
5 ‘ﬁ 1 — —
6 drare 37 _ 9
W ™ A
i ‘qlm l _ l
ReTgrany
g ‘& 4 —_ 1
e,
CCTEY
9 ‘tw’ 7 _— —
HoE,
wrdY
sirfaadr arc
10 ¥ 5 —_ —
11 aE 1§ J— 13
12 @R 4 —_ -—
13 &MY S —
oitfrad adfterw
14 &MY 6 - —
15 #9435 — — 2
are afram
16 Qo 3 ana. 1
17 & 10 — 4
Ll 3 13— 33

ot A gAIT WreR : T AGRT, AT
*t g% frrvta 2 g, @ T gfrrd
foig 2 @ e ware o wrer &
IO WTAT § THY WTaT F O 7 1 #7 qrfaew
v 7ff? w@ a1 9% A A folg M
afs W awm W@ oo F AR F @ Ay
A W AE | T ATG FT AT G AR
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gt X T3 WA AT ArF AT AEY
HUW AENA

cult for me.

agi gart grew # s o R A
¥ wwweftaw gredwe w1 sifawe
t 1 3 e vl wgw X ¥ saw
[ E O vew arewmefae fdy T
Aw & A g W e W AW
& I aTg R ¥ F@ T QA taw

TTreTA & 9T § | xEfag o fagw
ﬁmi\‘wm&w&ﬁmﬂm
T g |

It is becoming diffi-

ot wWaeam TN : SH Y, W R |

SHRI S. M. BANERJEE : On a point
of order, Sir.

MR. SPEAKER : There is no point

~of order during Question Hour.

SHRI S. M. BANERIJEE : On a point
of submission, Sir.

SHRI KANWAR LAL GUPTA: It
can be only after that question. If you
permit one, there will no end to it.

SHRI S. M. BANERJEE: 1 am try-
ing to support. ... (Interruptions)

SHRI KANWAR LAL GUPTA : You
are up a bad precedent. I
strongly glect to this,

SHRI S. M. BANERJEE : It is said
that information is being collected. A
21-days notice has been given.

MR. SPEAKER : That is no point of
order.

st AeT am dTEr 2 WO
¥ ®Yf iz are ATET A gAT | R
v w4 fagr wrg

ft wrT AW X : IF A IS
AT WAV HTAT & AT 57T A0fgy 4 ofr
FHETT AT ATAT W wATH Fy AT A 70
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weaw wfwa : A wERG 753
arg M agHTT
SHRI V. KRISHNAMOORTHI : The

answer is given to the whole House and
not to a particular Member. The
answer should be full. The answer is
given to all the members, not only to
the Member who put the question. He
has been given 21 days notice. He
should have collected the information.

st v fog : oemw welew, IO
g fadrare wiofht o€ &, oF, ow forr
* gy Wl of § Wi W E
W sW AT A ar w1 s
WX W3W ¥T A€ A A A 2 wwar § )
AR w2W & I A A 9w FrE ¢ Afwd
dur & 7 aft wg et v F
¥ awg e 0

oft st am qTan: AWW WY,
# oA argat § e fE S off 7 9z
w7 fr remTm RS R T v Ew
F%! 21 faR qgs gaw 9 § oK SEw
T & 21 e aF ag w1 sl S A
TR ITFaeH 21 fer aw ag aré
AT ST TE F & Y aEy s
ST gFar & fF ag aemew ¥ & wer
st &1 arEm gt & T W awg
g fe Tl oM ¥ | oW W
TFTTHF |

# gg gear Wrgat § fF ot o feed
wHIfEl F1 a9 ¥ AFO ¥ FHT 7T
war § | gEt ag v ame ¥ v s faar
fF @@ ® arfew A o< ¥ foar 9@
X FM T A ATFT T FRUE 7 W
e 1@ oY S w3 7w gar ¢ fE andt
aF S ATmo T g ?

oft ¢ fog : segw wERw, 4% faEw
fem o fodam g are gueT Tl
w3 a1 gE wwy T § wiey ag el
FH gH AT aEel w1 2 39 | Afe
At S o I 9 g § | wey w3
¥ fad 23 Q¥ wiwrd & forrer ofew

APRIL 2 1970
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# arfem & foar mar av \ aw gwTC
AET T T R | Y FAT ST
Foger 5 & & afm @1 m
q1 &1 ag 6 WY #1 wWr 41 g fafae
® A 97 o1 I| ¥ wfafafs aw N =
A fr AT IWHFAE 9 WA W TH
T urdtfwdedr segamm W won fomd
fr g avdy e 37 AT w1 o |
T I O FTATE F TF | F quwar
g f& ardt oEl o wviard qfr @ I
2 3 sre 1 OF Ty A g @Y ew
o o=dt w7 wifore #357)

st siiwmr " a7 ; m wEta
# 19 fara o gearw # w0 ¥ quF
o a7 ST A 3 @ #Y aeaTg
s aar gEdr foedt W gfeed
foeeft wifgd @1 & s gRfY 7 )
e A e e W g ! W
TF 19 I 4 ardr gfewd 2 & ?

st §iv fog : 19 e o gEamw
& wror fom 7t afadw efre &
ff It afag & 9t 9% o7 ™1 & SAR
M g FAew a7 fear @, A% 7€ @)
afe o firw 71 wat g omr § TEw
Fron dfmarfdy & W smr o §
T ST A R 1wy @ b ®
fegmad o 9 5= & sparfaw sww far
IR

ot steTe W dcar oW @AW 7
ITHY g Tl A A 1 77 et el
Fgar

st ™™ TR A g A
A AT Fr wfreT w1 oaga aoer

foar 8 1 sy arfre & w3 ad age

ot w1 frar & 1 T fag ey qurk
o & | Y B 7N w1 wal far @
drr ¥ #x 98% FTO7 A IAwr e
gt & 7% wrw § W W aoe Ak
g w30 ? ,
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Tl sderd Jv graw T &
IR Fgfre qrdl 31 ¥ gEaw FETE
21 A o wEan g e owm o wR W
gEara qT Sfraew sgh— (gevesty)
iqfFam e d T F
o ok ot wifgd | g s arfie-
W AR fi 1 w0 g sl
O 5@ & i 35 shrd @ ¢
W TpaEEl ¥ gEa @6t ¥ wEw
T A9 FHIL F1 A qgaar § I
wE gt # ff gFem 9gar €,
ol # W 3w wgT FT qEAr
3| W7 AT W AFR W #rE faaw
st arfe a@wrd wErd Wi
Hgeas % &% ¢ W fadsr ooe
g & TR T A EF ?

it 5t fag : G A wrE Ao @)
¥ 1. Tafey werclt Y Sfiwe F w7
HATA AEN § | AT DHATET A B AT
fo ¥t 9aF @t qON F1 awa fea
AT § | 99 WS F gAA o & fear
¢ e sgafagds faar frar &)
Fwd am W@ wAdg weE ¥ w4
g AT BT AT 1

=t gew wR oA : 19 famay A
gra A at Fgfae odf § FaErg @i
7 foet fadelt qoie & $3amg | Tg go
ot wEwIrEy 7 wfearear Y, S
wroor gk | WY A Wi dF gAwr &
*T g geara gt |

wgh % ASY WAM FT gEW §, W

a1z § fF ¥ oF T & a7 A6 wEem

§ qamar ar f 36 w1 frprey @ € R
FAA TR ANNS 269G | 99
[ o § a7 FT WET I FX IR
Wt 941 | & Sy gsa ¥ wifaw TE8 9
Faqr 9 QU IR FW F AT FT WET
-AT FT AIYT | ITHT AT AFEL qT IR
o sgwear & ft, e ST arET A

CHAITRA 12, 1892 (SAKA)
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T W AR 37 ¥ A% aEwr feav
fow vz 7 T wwTe ¥ FTer frerew
w1 A% famrs #E Friart o angfe ?

a1g @1q ot far wge fra g @,
e ¥ afuwfa@l 7 =fiem w
# a9g ¥ g9 fasrar qr, 9 wrw«y
% oA & Y Al w & faar
WM X IT FHATET Y qfaw oy
T 9y @ o ?

¢ frly s A dr s Y W &
1 FTAT A A ak A Frwrer o P oft
weg waw ¥ frerer g A7 gEen Ay
t R A v e § fF 9 # ¥ dww
oF ¥ avfy gar & 1w forg o figar-
o 24 E 1 amy o arfe o femy g
W a0 Qo A & N AR W
AT |

=} gw T COAM : I ARG H 36 F
¥ 26 ¥aw OF fax ¥ 4 @A F G Ay
ot Z@ § F araravy fret ¥ ) Ko
agm g f& @ el wgem wiw e
qrET, FTEATE FEATET !

off ware A T I9 AHA S faArs
HTE FrEaATE FOT 7

st Siv fag : s o A EETE
wmA & ITE W AW & I Ay A W
FHAT TN TAE fans FTATE A @
T IaF AT A a7 FAATAT AT |

st ara : FwE wEER, qR &

T F F7 E fawn wnfgd o oy
o welt wgrzw A fem R 9w H wEr @
F 113 3t 33 =miwwi W <fea
fem mr 21 & s wen g
WA aEEE &G Ay fran ¥few
% @R ¢few s w1 o femd
sl & 9 ey w9 7
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st o fag : Td fae Afer fied
% g 2 & ¢ fefmraw & o
frer mo

Y yTEWR ;o gar & g 9w W
g A& ST AT qeT )

Mgty :awaragag a1 fF
fFay s Tl 9 o & gErdr AR
feaa oy #Y wede fean | T gEAA
FAIHF | o 3w 9@y 2 fr faw frm
an & fray ¥faw gu, @ fom afew
7R arfed |
Y W AN gAer OERe
fom, a7 ot g 1 AfeT adt aw
ITH FAC A AFEH T @ G ITHI IIAT
TEY T & 1 WAT AT Aedt H Fedr I
THTE T I A yaear w4 7

W w45 gu E 3 3 wwarfa
# faams ot IvF W F wgafaw A
T, I 77 F Amfas F W@ I
& 9 oy 91F oy § Y ofeew s
FT AT T FL ITH! TG TE F TLMA
F@ £ ) T MG HTIT AT T4 5 =9
S ¥ Fw=rral &1 qdwma T fEar
g ! owiaer & fag wT w1 5§ S
¥ gmaw Sy w41 ?

ot Wt fag : foat a@ awA sy
¢ Saa gw ag g W g s @
& wifae aga & & 1 arfew foan
Tl I g iR i F@REN
qq A OF I AT ot & mar 2
39 ®§ ATl &7 AWG UG 9T gH FiA
FT@RE

WgT OF NNd T ¥ TAATT F I
T g, 7 dfaw fag F o A ft Iy

arfm & forar mar 21 form ¥W ¥ SRR

dw #, fGar# @ @ik 1€ @& 99
4§t it o ¥faw ol 7 @ § I
2 ¥ dmer @ smowm | Afew I

APRIL 2, 1970
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WY g g9 ® qiaw & afvw ¥ foar
4

st wrea feg ot @ 9@ ag favi
@ mar f& T wdAtaEl B A fea
ord, @ I8 W wFraifan 9 7 @
forervar it g 7 R WO & AW
FE ¥ I awe § A@ A0, ¥
ot & w8 fau femr mm d, wWitE
w¥aT ag zan o ¢ fF owma T R
¥ ot 92w g o §, I W OO FA
¥ w@AT A ona & AR T fog 7
wfearsm gt & 7 N AL T 9T
faaTe F<A & fou dare & fr 9@ & 2w
9 g7 e fEq g ?

st 5 fog: dmn f5 & 7 oy frasw
far &, o mi *1 agr A fegan & 7§
T 3@ & MT IT 9T A IWA (64T
T | qE A ETE OF-aTE W TR ANEH
¥am g, BN A S F O H AW
fam 1@ W H OH NT 9@ FF aAGY
gl T a AFATH FTRE )
()

st sfiiriw & oo a% ow fwad
WAy I 92w ¥ A g W, fam
F a1t ¥ forg 7@ fomn mar & & s
¥ a1t ¥ 57 7% frorm ¥ faar s ?

st 5t fag : e gfe & folm 7 @

Nt afm Farfeg ¥ o 3 1 dm
1§ ¥ aA @Y @ 2, o ¥ wiwrdh
%1 anfom afew & a8 fearman

SHRI S. M. BANERJEE: On 2nd
March, 1970 an annoncement was made
in this House by the Home Minister
that in the case of those Central Gov-
ernment employees, whether in Madhya
Pradesh, Uttar Pradesh or elsewhere,
who participated in the strike of 19th
September, 1968 and suffered a break
in service, their break in service would
be condoned and it was also assured in
this House by the hon. Minister, Shrl
Satya Narayan Sinha, that the break in
service would not result in the banning
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of any promotion, but it has been
brought to our notice that after this
announcement on 2nd March, 1970, on
the 3rd March 1970 some promotions
were made at various places where the
claims of the senior employees were
ignored because they participated in the
strike in 1968. I wish to know from
the hon, Minister whether the decisions
taken by the departmenial promotional
committtees for promoting employees to
various posts ignoring the claims of
those who participated in the strike will
now be reconsidered, whether all such
promotions which were made after the
issue of these orders will be annulled
and fresh panels drawn up. [ want an
assurance from the hon. Minister who
konows the case very well.

THE MINISTER OF INFORMA-
TION & BROADCASTING, AND
COMMUNICATIONS (SHRI SATYA
NARAYAN SINHA) : More than once
this position has been explained to the
hon. friend ‘there, and I told him that
so far as 1 am concerned 1 had passed
orders, but some clarification was need-
ed from the Home Ministry and it has
been referred to them.

SHRI S. M. BANERIJEE: Certain
gx\'isional promotions are said to have

n made sabject to confirmation by
the Minister. Will those promotions be
held in abeyance, as otherwise there will
be no post left?

SHRI SATYA NARAYAN SINHA :
{ would reauest the hon. Member to
wait for a few days and let the clarifi-
cation come, when it will be decided.

&t nfr oW cgEFT ¥ gEE A
W Y AT wRarfE Y avfow % wr
W haern frar &, 74 T Se & e
HATTHATS & TEIEE ¢ | NG NIW 7 fort
i ¥ e f fgemradi oY fomr, Sy
HeT I=1 4, IT F1-ggi aF & AT
(W g7 el H e & e
T 1 e ad afgwra feelt § e
WTH, a1 A 45F AT aF ATIYE AG WTAE |
e 37 O B FANIT@i fraEy #1
- WTEAT ¥ FT T TasT s femrmr
d wrgm fe v oW & gewe arf

CHAITRA 12,

1892 (SAKA)  Oral Answers "

ford 3T T WY ot G X T
M |

ﬂﬂtm:mmmmﬁf
Gx¥w 4, @1 g 97 I yeT faw
w41 1

ot fog moe : Wsmw WRIEA,
aft fefy RIAAIT G Y WeT RWF
AR ¥ qor A fedi Y SeT R E
T H 1 17 faaee w1 at grusgEd,
ag qwwcigt €1 gafow FRAW
¥ ¥ qaw goar S g e
aafgr quas srar’’ | &feT ag TORT
aw § fedy ®Y Y s wiees T
TAT Wrg| ag wa FOHE I ¥
g% W 3 e § 2 §U AW E-
@ @& IEA ff st fawar
3| s TwsATfEia WY areT
feqrar | ag @ gataew & fawanw
w2 &7 AT F@T § AT FafeEen w1
T ST d | F ag q9AT TTEaTE
w7 AT e 9w S
Y i 2 w7 arfow w1 o€ @
A it T F7 FH AT F U (SALETA)

s\ s feg : ot frar AT F7 FATH
ATy g | (sawaTe)

ot gEo gmo Wt : # Wt AP
¥ agfrdzs wT Sgar§ e A
73 wgr ¥ fe magd N TR ), W
A A awEd & A a8 qIewTS
sTaw R ¥ www wra § W fag
A sraar  weT fiw e W AE A
v i, wite qg e feegfer e
31 AR s A @ TR @
el oom § 1Y@ eae § agmn T
g qo e ¥ Adfrarer ¥ 37 owide W
Witz sdafal w1 wade fer

mar a9 2R wawrieay w fewwrd

far mam 17 wade gEAId § 1 W
weHe ¥ ag et v § fe o
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Ad ¥ PEgemd Wy, fra  wrer
37 87 ® fawre fegr mar, ar i &
ARTU 7 6 w1 wraqr § #70 & w0
g FAATET T | W@ gEAT AT A%
U &1 7 fegraa 2t f gw ow 7o
IAAT WE FE AN &, m oA
aifal S awad & g w8 Te=w
enfo € ot @ g oar w1 -
Y A WY oA, fore & 97 meaedi ®
frdt TR T F2AT AT 7 efr M
geer A Al & grawe w1 (o
fear g 1 ® qiw =R A arcsmrgfe
T & S W ot fedr stfee ®
Zta®T wT fagr T | T TR
FY 798 §Trg FEw w7 & fao 9w
i & AN § FE  wAreSAw gwew
Fofr 7

it e forg : wg ot Foi ferat war g,
I WA AR gy ¢ fex
Yo gy edrfe & YT ggwTEAT
W A s AT aw@ 7 I wHL
AT g3eq B O T AOARTLN
agig BN 37 ) W1 @A AWA
forar & == fodt awa & st 71
¢, afa ag vt @Y swar @ s agi w4-
wifedt & wfaw dwar & 7 w1 I
feqr g

i Nqﬁllﬁ : 7 IgF @A geRATA
Fa ¥ st weg "amgwr fog 1o
fera a1 )

SHRI NAMBIAR : May 1 know whe-
ther the Government are aware that a
large number of P & T employees in
Kerala Circle are being transferred to
various places immediately after their
reinstatement from discharge or suspen-
sion, because they participated in the
strike of 19th September, 1968, and
whether the Government are taking any
action to see that such vindictive actions
are stopped?

SHRI SHER SINGH : He has refer-
red to vindictive action. Trapsfers may
have been done in a routine way. After
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an employee has served at a particular
place for a specific period, he can be
transferred. But I will find out if there
are any such cases where there is vindi—
tiveness.

SHRI S. KANDAPPAN: 1 do not
think that the authorities concerned
will give a statcment to the Minister
about their vindictiveness. He has to
find out and tell us.

SHRI NAMBIAR : My submission is,
after a long duration of dismissal or
suspension, they are taken back, as pres-
sure comes and as agreement is reach-
ed, but on joining duty, immediately
they are transferred indiscrimmalgly.
esnccially those who are responsible
office-bearers of the union. So, what
are we to derive from this? Will the
Minister #o into those cases wherein
officials of the union arc involved and
sce that such things are not done?

SHRI SHER SINGH : I shall go into
it and find out. |

@ Eu Ryt 1 T & egat ¥ faene

*+752. st e fag wrelt : w0
g war gEw A gwre St A
gax A g1 war fE e

(%) warag = & fr 2w & qrEwme
Farat & weafun fawra gl w1 ae0-
o7 v frn s & frewew
wre 1 2 feat a7 agr s 9w fre-
e X ¥ g WY JORQA IATA
¥ wreamt w1 2 fiwar o

(w) warag Y @ e e fre-
Fea X T F ggar ¥ qw H gTEA
gt v frere S wEw ¥R
wEEq ¥ /G AT 7 oft; &

() afx gt, @t swweaedy sy w0
g?

wa SR WaTwa AT Ee
fewin & weq Wt (st v Feg) ¢
{%) Mgty
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(o) wiafafawoes & 5 w1, 1970
Y forserae® AT¥ AT HL AT

(w) omTAY g EATCEA ¥ AH@ T
TaamaT fs SowT ¥ gTEAIT FaTAl &
T Wil SrSETe § aga
% wfa feamnaw | fed afwre: gamr 9T
T A gd

&t Tade fog nrest : F 50 W@
Fqoar =gal g v oo fove waw i
w1 W & afafem ofmr & go ok
it wrer R fear g aRowr T ag
ot g6 WA & fod 77 6 ? v afr
wERT ¥ qamT v e @R & 99
Fa &t #f fafag am adi g, o
fee ofr ga1 SR SToTA ET AgEnT 3
Ffag =1 sw gwTg A@EEFR &
qwy T g gr ad ?

geT aqr gavewr It dwie wat
(st wrgTeraw fag) : #r€ St wEETR
IT A A gAT wrEA ad @ 9t
AT g nfemm @ @ =
w1 wedr fafwz ar1 g @ o=
1 gf, IR FYI— g7 SATITATE I
wgfade F " § A0 7 AT FW
qFYE, AT FYE ATIIW GHAT AT ATTH
arq feew 40 safam frer qam
& ad gf 1 ag efae faww ar, g9

¥ fog amarar

it vqdfic fag wrealt : w1 arfEsr
% ararat WY A &€ sl 9X g 97

oft wegareraw fag : wigg 9rf dwar
R s it @ g 1 AET qifes
w7 fa®  fosewest 7 fovqr av

ot vadt  Fag nrelt ;o waT T fare-
Hew A gE N SHEARET T T-
e qr eTTE €, I 671 R0 T av
T AT WX F AT WTTT OO A
=Yk fwre-fafrg o9 & @y vy ?
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it wegarcw Feg : SER wfew
TR wr A 5 § gar FTeandi B @Ar
WA § ) g A v gfmarddr) IR
7 %Y T, Afw fed) & wTAR T EH
arit & are g faerc-fafrma a@
frar |

SHRI S. KANDAPPAN: The
Minister has said that it was a courtesy
call. I would like to know whether the
Department of Telecommunications be-
fore, after or during the visit tried to
assess the ways and means in which we
could be benefited by Japanese collabora-
tion. If they had made an assessment,
I would like to have an indication of the
lines in which the collaboration would
benefit us.

SHRI SATYA NARAYAN SINHA:
As I have said, no specific things were
discussed. There was a general discus-
sion. Therefore I cannot say what
assessments they have made. All that
they said was that in future if we wanted
something to be done, they could help
us and were prepared to do so. We also
said that if such occasions arose, we
would certainly welcome their support.

SHRI S. KANDAPPAN : Have we
assessed in what field we need their help
and may benefit by it?

SHRI SATYA NARAYAN SINHA:
Neither they gave any specific proposal
nor did we ask for anything. It was a
general discussion. How can 1 say that
they offered certain things and an assess-
ment was made?

ot swe fag @™ AT F G A
st Tofwe 7t gf Y, v Sw Ay o
e a9 & a9 qre @@ ? gy =,
ar 6 fer qrat o0 wrow foae el ar
ITHATN T ArE e arpay £ ?

st garaerae foy ;7 SR A
feavd &, 7 gwx Fr€ feavd <alt | Wi
s FY wr€ fod 7Y @t adr g

o\ e fog wgerw 98- w16 N fard,
wi# fabde et @ ww g
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SHRI K. LAKKAPPA : [ would like
to know from the hon. Minister whe-
ther orders for certain sophisticated tele-
communication equipment regardin,
direct dialling system were placed wit
Belgium in collusion with certain officers
of this department ignoring the lowest
11:otation given by the Japanese firm.

a result of that, such equipments are
not working properly in this country and
we are facing every trouble in the tele-
communication system. I want to know
whether this system has been rectified.
Japanese were pressurising this Govern-
ment to place an order because they
were supplying sophisticated equipment
at a much cheaper rate than Belgium, I
want to know whether the Government
had any such discussions with them and
whether the Japanese also had a talk
with the hon. Minister on their visit here.
May I know whether the Government
has reviewed the position that there is a
defective tele-communication in the
country, because of the equipment being
ordered from Belgium, and that mate-
rial is useless and as a result of that,

the tele-communication system has gone
worse.

SHRI SATYA NARAYAN SINHA :
The first part of the question has nothing
to do with the Question. .

SHRI K. LAKKAPPA: There is a
like between Japanese and Belgium.

SHRI SATYA NARAYAN SINHA:
The gentleman who came to see me
never had a discussion about this thing
so far as I am concerned.

SHRI K. LAKKAPPA: My point is
this that the Japanese quoted certain
rates. The very purpose of this visit was
to have a discussion between the Japa-
nese and this Ministry. There was a
discussion. He is suppressing the infor-
mation,

MR. SPEAKER : You mean to say
during a courtesy call, some serious mat-
ters were also discussed? -

SHRI LAKKAPPA: Certain officers
who are working in his Department have
m collusion done it.... (Infterruption)

SHRI SATYA NARAYAN SINHA :
I do not know. 1 would ask the Secre-
tary if they have had any discussion like
that, So far as I am copcerned, they
pever discussed it with me.f
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SHRI BISWANARAYAN SHASTRI :
The hon. Minister has just stated tnat
the Japanese delegation made only a
preliminary survey of the background of
the tele-<communication system in our
country and that they will come for-
ward if and when any help is required.
In this connection, may I know from the
hon. Minister whether he has some in-
formation or he has collected the infor-
mation as to which countries in the
world are more advanced in tele-com-
munication service, where these sophisti-
cated equipments are manufactured? Will
he contact those countries before nego-
tiation is completed with the Japancse
firm.

SHRI SATYA NARAYAN SINHA :
I have not been able to follow the
hon. Member. If there are further
negotiations, in such matters, we invite
global tenders and we decide on the
basis of the tenders received.

SHRI BISWANARAYAN SHASTRI :
Has he got some ‘information as to
which countries are more advanced in
tele-communication service?

SHRI SATYA NARAYAN SINHA :
Everybody knows it.

SHRI N. K. P. SALVE: Assuming
that the delegation visited India for the
sake of nimbu-pani—I don't concede; I
do'nt understand what is this courtesy
call—assuming it is correct that it was
for the sauke of lavish entertainment, I
would like to know....

MR. SPEAKER: What is your ques-
tion?

SHRI N. K. P. SALVE : Please allow
me to preface it. The tele-commumica-
tion system in Japan, and those who
have visited Japan will bear me out, is
a marvel of modern technology. May I,
therefore, know from the hon. Minister,
notwithstanding how they visited, for
what purpose they visited, whether we
tried to benefit. outr of their visit and
whether we tried to find out and ascer-
tain from them how we can improve
our entire system which is most ineffi-
cient?

SHRI SATYA NARAYAN SINHA:
We did not discuss anything about it.

A. SREEDHARAN: On a
order, Sir. The Minister did

int o
x to that question. The hon.
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Member asked a very relevant question
as to how did the Government benefit
by their visit and discussion. If the
Governmunt has not benefited, why did
the Minister waste his time on having
the discussion? (Inrerruptions)

SHRI V. KRISHNAMOORTHI : The
House must be told whether they dis-
cugsed family matters. . .(Interruptions).
He says that it was a courtesy call. We
are entitled to know as to what was the
discussion. (Inferruptions).

st g0 W wTAW : GG BT HTEAAT
fw gaYofow &1 @

MR. SPEAKER : That is not the way.

SHRI A. SREEDHARAN : This is
not the way the Minister should give
reply. If you allow this precedent to
go, all the Ministers will adopt it.

SHRI NAMBIAR : Sir, he is answer-

ing. Le! us hear him

SHRI SATYA NARAYAN SINHA :
Did you call me to answer, Sir? (In-
terruptions) 1 am really sorry and I have
not been able to follow why the hon.
Members get excited because | have said
that there was no specific discussion.

So far as the general benefit is con-
cerned, when such people and delega-
tions meet from different countries, some
unspecified benefits generally accrue.
(Interruptions).

SHRI V. KRISHNAMOORTHI : Let
him say as to what the benefits are. Is
it a monetary benefit or is it a personal
benefit?

SHRI N. K. P. SALVE: This is very
unfair. He first said that be did not
discuss. That I can understand. But
when he says that general benefits do
come, are we talking of some abstract
and subjective benefits? We want to
know with refecrence to the system as
to how we are benefited.

SHRI SATYA NARAYAN SINHA:
No specific proposal, T said, was discus-
sed.

SHRI V. KRISHNAMOORTHI :
For 20 minutes we are trying to elicit
one point and he is suppressing that
point.
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MR. SPEAKER : Some hon. Members
have come fresh after visiting their con-
stifuency, That is the trouble. (Inter
ruptions).

Order - please. 1If one shouts,
the other two get up. mmm
there, three get up from this side. It i»
such a contagious disease. [ am so
sOrTy.

Rehabilitation of persons displaced in
1965 Indo-Pak Conflict from Taram
Taren Border and Ferozepore District

*754. SHRI SHRI CHAND GOYAL :
Will the Minister of LABOUR AND
REHABILITATION be pleased to
state :

(a) whether the persons who were
displaced in the Pakistani war of 1965
from the Taran Taren and Fcrwa:m:r
district borders have all been rehabilita-

(b) whether Government have receiv-
ed ooutliplaints from some persons about
it; ani

(c) if so, the steps taken or
to be taken to remove their grnevances?

THE DEPUTY MINISTER IN THE
MINISTRY OF LABOUR, EMPLOY-
MENT AND REHABILITATION
(SHRI S. C. JAMIR): (a) Yes, Sir, It
may, however be mentioned that Taran
Taren was not affected during the 1965
conflict with Pakistan,

(b) Yes, Sir.

(c) The demands made in the various
representations have been examined in
detail and disposed off on merits. On
one point, the views of the State Gov-
ernmen:. have been solicitcd. A decision
will be taken on receipt of the State
Government's views,

SHRI SHRI CHAND GOYAL: 1
must say that the, noteworthy hon.
Minister is trying to develop a dexterity
for hiding information and whatever in-
formation he has given is just vague
and ambiguous and signifies nothing.
What he said is that the demands made
in the various representations have been
examined in detail and disposed of on
merits. We do not know what were the
demands, when they were disposed of
and what were the merits on which they
were disposed of. He further says that
on one point the views of the State
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Government have been solicited. I would
like to know that in view of the fact
that goods on the Khem Karan gnd
Ferozepur borders were also des d,
burnt and looted and no compensation
has been given to the owners of those
ﬁds whereas compensation was given
crops and other things, why these
persons have been denied the benefit of
compensation and whether the Govern-
ment would consider the desirability of
giving them compensation also? °

THE MINISTER OF STATE IN THE
MINISTRY OF LABOUR, EMPLOY-
MENT AND REHABILITATION
(SHRI BHAGWAT JHA AZAD): In
this conflict there ‘were about 52,000
people who were uprooted in Punjab.
We gave them help through different
means, We gave them grants and loans
for construction of houses and shops,
for business and agricultural purposes.
We gave to the State Government loans
for the repair of public places and places
of worship and all that. Regarding the
second point, he says about crops and
cattle that were lost and asks why com-
pensation was not given. Government
do not accept in principle compensation
for the war damages and therefore the
crops that were lost could not be given
compensation, but as 1 said we gave
them this help and also ex-gratia grants
for them.

=y onare Fag : &0 Adf fear s
ww e q @t mze & wg, d
wrew g 97 FeAaaT 9 fzar s ag
sRArseR 2 o e s B s
ST e

»ff awxe WAl @ AEUAL, TR AT AV
wrEZg A &, T AT AT § |

SHRI SHRI CHAND GOYAL: I
never thought the Minister would be
so ignorant, he should know that com-
pensation for crop has actually been
given whercas he says that they have
not accepted the principle of giving them
compensation. Sir, my second question
is this. fs (he Government going to
wind up the Rehabilitation Department
so far as Punjub and Haryana arec con-
cerped? In respect of people who came
from Wesl Punjab, especially from the
western zone, those people were not
given any compensation for their houses
because the value was less than Rs.
10,000 and whatever may be the plots
of land they were given, they have not
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been given any compensation on the
ground that they did not occupy those
glots of land. May I k.l;fatw whether the
jovernment is contemplati windin
up the Department and wlilglher uuff
would compensate them to some extent
gd‘l’hﬂr houses and for their plots of

SHRI BHAGWAT JHA AZAD: As ]
said, this is the position. The hon.
Member knows better than myself and
therefore he has said that. He has got
that knowledge; we have no knowledge.
What 1 said was, we gave grants and
loans for the construction of. houses. We
gave grants and loans for business pur-
poses. We gave grants to the State Gov-
ernment for the construction of public
places for worship and =all that. So
far as the cattle lost or damaged and so
far as the crop damaged are concerned
we could not agree to give compensa-
tion for them because, number one, it
was not possible to establish thap at
this distance of time; and number two,
because its financial implication would
be very huge. Therefore, we could not
agree to this.

SHRI RANGA : He has not replied
to the second question.

SHR1 SHRI CHAND GOYAL: He
has not answered the second question.
West Punjub was not given any com-
pensation.

MR. SPEAKER: The Minister said
some compensation was granted to them,
and about the goods looted in Khem
Karan he replied to that and referred
to the loans for rehabilitation which
:vere given. That has been partly replied
o.

SHRI1 SHRI CHAND GOYAL: My
second question was not answered. My
guestion wus whether government was
contemplating given any compensation
for the people in Haryana and Punjab
who came from West Pakistan or they
were not given any compensation for
houses on the ground that they were
worth less than Rs. 10,000. The plots
which have been given to them have
been taken back on the ground that they
were nol occupied by them, without giv-
ing them any compensation.

I want to know whether the govern-
ment will give them compensation before
winding up the department.

SHRI BHAGWAT JHA AZAD:
There are two distinct questions involv-
ed. One refers to the war damages and
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the other refers to winding up of Re-
habilitation Department and principles
governing the payment of compensation.
For this 1 want notice.

SHRI RANGA : What is the answer
that the Minister has given? He has not
followed the question. He repeated so
many times but the Minister has not
grasped the question. How many times
are we to go on repeating the question?

MR. SPEAKER : Shri Ranga, I have
asked him to reply to that question,

SHRI BHAGWAT JHA AZAD: No
amount of shouting will do. I have
followed the question.

SHRI RANGA : He has asked about
those people whose houses worth
Rs. 10,000 were 'damaged in the war—
would they be given something? Would
anyuﬂ‘?ﬁ bc given to the people who
were allotied lands but they could not
occupy them before winding up the Re-
habilitation Department? Would some
consideration be given to these people?
Let the (‘abinet Minister answer.

THE MINISTER OF LABOUR AND
REHABILILITATION (SHRI D. SANIJI-
VAYYA): I am sorry the question has
not been properly answered. With re-
gard to the houses, in rural areas, if
the refugee or the migrant wanted to
construct kutcha house, 1,000 as
grant and Rs. 2,000 as loan was given.
For a pucca house, Rs. 2,000 as grant

and Rs, 3,000 as loan was given. This
is for the rural arcas.
In the urban areas, Rs. 1,000 for

‘kutcha house as grant and Rs. 2,000 as
loan, for a pucca house Rs. 4,000 as
grant and Rs. 6,000 as a loan and so
on were given. For the agriculturist, for
a pair of bullocks Rs. 1200, for agri-
cultural implements, seeds and fertilisers
Rs. 175 were given to them. Even for
business people the same is being done.
But where therc is any difficulty, before
the whole department is wound up, it
would be our responsibility to see that
arrangement is made with the State Gov-
ernment.  So far as the rehabilitation
cost is concerned, the Central Govern-
ment will bear it.

it Toreiie g : srswre wEEw, F Aoy
w16 fafaeet aga & qea TRt § S
‘qaade  fFETT #Y W gEedr g ar
B mwadt § 1 @ F o TearE gAT R
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IHY A% Arfge § el wera wrar 3 23
€ w4, a1 fee mAvt wicg e,
W, T WE ol wawlt amer §
VEM WA G & E
mﬂ?ﬁf“ feet frm o waw
20 g¥X w1 Y, foret ¥ 50 gorre
@ gwwr W foer @ik o
TART T 7Y TIX wI AR lﬁ":m
w182 WX THT o WY -
T SadEA TRTIT ®TF | 3w AWk
A A S At 8, wwwr o
AW, TR T vk wwwy w7 awg
E? A EE eI @l E,
SALEL AL O o

SHRI BHAGWAT JHA AZAD:

I said, I have not been able ‘;Dn':a‘;:
clear my answer to the question. There
t.lre two questions—one is about the war
amages. What 1 said was that they
had been given grants and loans for
construction of houses, I also said that
they had been given ex-gratia cash grant.
I also said that for Crop compensation
we could not agree in principle. But we
have given for Crops ex-gratia cash
grant for that. But no compensation for
war damages has been given.

it vorefty fag : g1z xSy T wifigw,
T FHTT A ey ¥ fAg W f oy
& wifgg

SHRI BHAGWAT JHA AZAD: As

I said, it is not possible to grant any-
thing for the loss of c:attle?r for tl{o
crops, we have given compensation ex-
gratia. It is mot possible to give com-
pensation for war damages.

st garw wwi w1 W wERy -
T % 1965 #1941 arw werd § o
SO TNIATH fofad oy faearfog
BT, TWIAI T TV, I faeqrfvat €
geafar w1 faeft grfr g€ s gowre @

37 geafe 9 gif & fao—arfr ot gvm
Frfe IAF TZ AT AT THT TG SR
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frator & fara I7Y fraeft agraar € qar
ot o fwaar o a &7 ...
(wawEm) . . .

W swwr g fgmmag i fe ar-
wafe geqra—rvaw, S, grieves, wfee
wife frAA Tz ge? €@ FWITAEE
fawm ®Y HTC TF KT R A 9EE A1
I aegEt w1 fawfor wd 7Y g o
N fax g et wraw T GO
¥ wrq foa W Aaq1 FET G ET A
formrerdt § Fa% aEr, few wwe §
w AT {—Tg TAATA FT FL FL)

S WITAN WY AT : AQT A A WG
W wifgae § s 52 g s
fareavfie gu—argaay, ATHEY, BIAXIT
qferara, ezragT AT wqTAAT wele
# 1 o7 aw wrg: WY & WUl AR ST
= qifes o qF§ ko fedd qgwar
IF AEFM AT 9C wF @R g
g 24 & ag amw wE ¢ e wTwTT
yag frr frar @ e FYfefeew
ferEdiz N oeg ¥ o % w1 faar
o | ¥fEw wEwr od 7y A @ fe
w AR IT A(FT T AET ITFT qH T
adf far @rdar ) ST W dg W
fgqrétz w@ a1 vu¥ faqg fenfocee
Fleaire d¥w G & gz Jorra, g
AT qam g ¥ @ a9 fAfee
aa & €@ § e e fag gay wrf wlearg
agi YiY | et % ag v g fF fawar
fagqt T &, IEAT AT qr o Gl
g arfs defm o wmgmi® fww
Hrezw T guA fwaar w=i

® at’ Raychak, West Bengal

+
*758. SHRI CHENGALRAYA
NAIDU :

SHRI DHANDAPANI :
SHRI SAMINATHAN :
Will the Minister of FOOD AND

AGRICULTURE be pleased to state :
(a) whether it is a fact that Govern-
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ment have a to the proposal of
West Bengal mmmt for setting up

deep sea fishing project at Raychak;

(b) if so, the total cost of expendi
involved thereon ; SRS fure

(c) the amount Centre
give: and S Agraed

(d) when the project is likely to be
completed? i y

THE MINISTER OF STATE IN
THE MINISTRY OF FOOD, AGRI-
CULTURE, COMMUNITY DEVE-
LOPMENT AND COOPERATION
(SHRI ANNASAHIB SHINDE) : (a) to
(b). A statement is placed on the Table
of the Sabha.

- Statement

(a) In connection with a scheme of
provision of fishing harbours at major
g(;‘ts. for which block provision l;as

n made in the Fouth Five Year
Plan in the Central Sector, the question
of providing a fishing harbour at Ray-
chak hrdbeﬂ; e:iakm up for considera-
tion. etailed project report is being
finalised by the Calcutta Port Commis-
S10Ners.

(b) The total cost involved in the pro-
posal will be known after the projcct re-
port is ready.

(c) The question of sanctioning the
project will be taken up on receipt of
the report. The entire cost of harbour
construction under the scheme is borne
by the Central Government.

(d) An assessment of the likely period
of construction can be made only when
the Project Report is available.

SHRI CHENGALRAYA NAIDU:
The Minister has said in the statement
that a detailed project report is being
finalised by the Calcutta Port Commis-
sioners, but he has not said when it
will be ready. The Government is not
showing interest in this fishing project.
They are only interesied in political
fishing, they are not interested in regular
fishing.

AN HON. MEMBER : They are fish-
ing in troubled waters.

SHRI CHENGALRAYA NAIDU:
Bengal is already in trouble waters.

I would request the Minister to tell
us whether this project report will be
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ready within one or two months. After
the estimate is ready, how long will the
Government take to sanction it, and how
long will it take to complete the pro-
ject?

SHRI ANNASAHIB SHINDE : The
Port Trust authorities of Calcutta are
supposed to prepare this estimate, and
naturally as soon as they submit their
estimate, it will be sanclioned and I do
not think there will be delay in sanc-
tioning the project, because we are our-
selves anxious to see that fishing har-
bours are dveloped on the eastern coast
including West Bengal.

SHRI CHENGALRAYA NAIDU:
May I know from the Minister whether
they are going to undertake any such
Erojg’cl near Nellore District at Srihari-

ota’

SHRI ANNASAHIB SHINDE : Ma
1 seek your protection? I have
sympathy for him, and I can only say
that if minor harbour projects are sub-
mitted by the Andhra Government, we
will consider them sympathetically be-
cause 100 per cent assistance goes from
the Centre for the development of
minor harbours.

WRITTEN ANSWERS TO QUES-
TIONS

Scarcity of Vanaspati Ghee in Delhi

*755. SHRI MANIBHAI J. PATEL :
SHRI DEVINDER SINGH
GARCHA :
SHRI VALMIKI
DHARY :
SHRI N. R. DEOGHARE:

Will the Minister of FOOD AND
AGRICULTURE be pleased to state :

(a) whether Government are aware of
the scarcity of Vanaspati in Delhi;

(b) if so, whether Government have
ascertained the reasons therefor ; and

(c) whethéer Government have taken
up the matter with the mills of the
vanaspati to improve the supply position
of vanaspati in the Captla'i?

THE MINISTER OF* STATE IN
THE MINISTRY OF FOOD, AGRI-
CULTURE, COMMUNITY DEVE-
LOPMENT AND COOPERATION

2—1LS.|70
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(SHRI ANNASAHIB SHINDE): (a)
Yes, Sir. .

(b) The scarcity is understood to be
due to the curtailment of production b
some of the factories for varying peri
during March due to rising oil prices.

(c) The matter has been discussed
with the representatives of the industry
and it is expected that the supply pom—
}jon will be normalised in the
uture.

Mortgage of Children for Paddy in
Assam

*756. SHRI R. K. BIRLA : Will the
Minister of FOOD AND AGRICUL-
TURE be pleased to state :

(a) whether it is a fact that there is
an acute shortage of foodgrains in cer-
tain parts of Assam ;

(b) whether it is a fact that distressed
persons either have sold or mortgaged
their children for some paddy in the
month of February this year;

(c) if so, the number of such casea
during the last three months; and

(d) what steps have been taken by
Government to meet the shortage of food
in that State?

THE MINISTER OF STATE IN
THE MINISTRY OF FOOD, AGRI-
CULTURE, COMMUNITY DEVELOP-
MENT AND COOPERATION (SHRI
ANNASAHIB SHINDE): (a) So far as
Government are aware, the food posi-
tion in Assam is quite satisfactory.

(b) The State Government have re-
ported that they have no knowledge of

any such happening.
(c) and (d). Do not arise.
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w Materials Circulated by
U and USA to Indlan Dailies and
Weeklies

*759, SHRI SAMAR GUHA : Wil
the Minister of INFORMATION AND
BROADCASTING AND COMMUNI-
CATIONS be pleased to state :

(a) whether it is a fact that U.S.S.R.
and U.S.A, circulate regular propaganda
materials to different dailies and weeklies;

(b) if so, the names of the dailies
and weeklies which received and printed
such propaganda materials ; and

(¢) the amount paid for printing such
propaganda materials?

THE MINISTER OF STATE IN
THE MINISTRY OF INFORMATION
AND BROADCASTING AND IN
THE DEPARTMENT OF COMMUNI-
CATIONS (SHRI 1. K. GUJRAL): (a)
Yes, Sir.

(b) Foreign missions are not required
to submit to the Government of India
the names of newspapers to which they
send their publicity material.

(c) This Ministry are not aware of
payments made to Indian newspapers by
foreign missions for publishing press
releases, But the foreign missions do
buy advertisement space in Indian news-

papers for publicity campaigns.
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Suggestions by British Economist oa
efforts to make small Farming Swccess-
ful

*760. SHRT N. R. LASKAR: Will
the Minister of FOOD AND AGRI-
CULTURE be pleased to state :

(a) whether it is a fact that Sir John
Hicks, a rcnowed British economist has
stressed the need for big organisational
efforts to make small farming successful
in the country ;

_(b) if so, the other points made by
him in address during the three day
Seminar ;

(c) whether he has stated that the
land reforms, even if they are completed,
would not alone solve the problem; and

(d) whether Government

| ! have exa-
mined his suggestions?

THE MINISTER OF STATE IN
THE MINISTRY OF FOOD, AGRI-
CULTURE, COMMUNITY. DEVE-
LOPMENT AND COOPERATION
(SHRI ANNASAHIB SHINDE): (a) to
(d). The recommendations of the Semi-
nar held by Indian Social Institule, a
non-official organisation, on ‘Challenge
of Poverty in India' have not been re-
ceived by the Government so far. Hence
it is not possible to indicate the specific
suggestions made at the Seminar and the
reactions of the Government thereon.

Wi of Central Fisheries
inding wp Corpo-

*761. SHRI INDRAJIT GUPTA :
Will the Minister of FOOD AND
AGRICULTURE be pleased to state :

(a) whether it has been decided to
wind up the Central Fisheries Corpora-
tion, Ltd. Howrah on the plea of losses ;

(b) if so, whether it is also a fact that
the Corporation actually never took up
various activities, viz., deep-sea fishing,
installation of plants for cold storage,
curing and canning of fish, which were
proclaimed as its objectives in the Me-
morandum of Association ;

(c) whether, any efforts were made to
maintain and expand the Corporation's
activities in co-operation with the West
Bengal State- Government ; and

(d) in the event of the Corporation’s
closure, what alternative arrangements
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will be made to absorb the surplus
staff?

THE MINBTER OF STATE IN
THE MINISTRY OF FOOD, AGRI-
CULTURE, COMMUNITY DEVE-
LOPMENT AND COOPERATION

(SHRI ANNASAHIB SHINDE): (a) .

No decision has been taken to wind up
the Central Fisheries Corporation. The
question of the future of the Corpora-
tion is however under consideration.

(b) The Memorandum of Association
of the Corporation lists several objectives
including deep sea fishing, installation
of plants for cold storage and curing
and canning of fish. The first objective
of the Company as listed in the Memo-
randum is to “to undertake procurement
of fish and acquatic products from
various sources in India and in neigh-
bouring and other countries, to make
arrangements for their preservation,
transportation and storage and to carry
on sale of the same cither directly or
through agents, in wholesale or retail,
ip any place in India, primarily in Cal-
cutta with a view to ensuring fair price
to the producers in India and making
it available to the consumers at rea-
sonable rates.” The Corporation took
up the first objective of procurement
of fish from various sources for supply
primarily in Calcutta. It also took qu
development of several reservoirs, It
has not extended its activities to other
areas of fisheries development.

(c) The West Bengal Government is
a share-holder of the Corporation and
is represented oa the Board of Direc-
tors. The Corporation's work has
been carried on with tion of
West Bengal and also of other share-
holding States, It has not been found
feasible to expand the Corporation's
activities further.

(d) Specific arrangements to absorb
surplus staff can be worked out only if
and when a dccision is taken to wind
up the Corporation. In the event of
the Corporation’s closure, however, de-
putationists will be returned to their pa-
rent organizations and direct recruits
will be accorded the highest priority for
alternative appointments which can be
secured for them under the regulations.

Construction of Fisheries Berth at
Vishakhapatnam
*762. SHRI P, C. ADICHAN: Will
the Minister of FOOD AND AGRI-
CULTURE be pleased to state:
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_ (a) whether a al for construc-
tion of fisheries ia the proposed
outer harbour of Vishakhapatnam has
been under Government's considera-
tion;

(b) if so, the estimated cost and de-
tails thereof; and

(c) Government's
matter?

decision in the

THE MINISTER OF STATE IN
THE MINISTRY OF FOOD, AGRI-
CULTURE, COMMUNITY DEVE-
LOPMENT AND COOPERATION
(SHRI ANNASAHIB SHINDE): (a)
In connection with a scheme of provi-
sion of fishing harbours at major ports,
_for which block provision has been made
in the Fourth Five Year Plan in the
Central Sector, investigations are being
conducted at several ports including
Vishakhapatnam,

(b) The port authorities are working
on a project report for a ﬁshingbs:rbour
in the proposed outer harbour at
Visakhapatnam in coasultation with the
Ministry of Transport and the State
Government, An amount of Rs. 1.50
lakhs has been sanctioned by the Cen-
tral Government for the investigations
and preparation of the project report.
The estimated cost and details of the
fishing harbour will be available on
completion of the report.

(c) After.the project report is avail-
able, the feasibility of sanctioning a
fishing harbour at Visakhapatnam un-
der the scheme will be examined by the
Government.

Contract between Samachar Bharati and
Government regarding Disposal of

*763. SHRI SHIVA CHANDRA
JHA :
SHRI RAMAVATAR SHAS-
TRI:

Will the Minister of INFORMATION
AND BROADCASTING AND COM-
MUNICATIONS be pleased to state:

(a) whether there was any contract
between Samachar Bharati News Agency
and Government that no property of
the News Agency should be mortagaged,
sold or hypothecated without specific
permission of Government ;

(b) if so, whether this tr;wmon has
been violated in large number of cases;
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(c) if so, give the details thereof;
and

(d) the steps taken by Government
in the matter?

THE MINISTER OF STATE IN
THE MINISTRY OF INFORMATION
AND BROADCASTING AND IN THE
DEPARTMENT OF COMMUNICA-
TIONSS (SHRI 1. K. GUJRAL): (a)
Yes, Sir.

(b) No, Sir, (according to the con-
tents of a letter dated March 28, 1970,
written to the Ministry by the Secretary
of the news agency in the matter).

(c) and (d). Do not arise.

Plan for strong Trade Unions to Im-
prove ManagementLabour Relations

*764. SHRI GADILINGANA
GOWD: Will the Minister of LABOUR
AND REHABILITATION be pleased
to state:

(a) whether Mr. Naval H. Tata, In-
dustrialist and President of the Em-
ployers’ Federation of India, on the
17th January, 1970 stressed the need for
strong trade unions and organisations,
bodies of employees to improve the
management-labour relations;

(b) whether he also suggested that
the trade unions should also form an
apex body but it should be an organiza-
tion purely of the labour and without
politicians; and

(c) if so, the reaction of Govern-
ment, particularly in the public under-
takings in the country thereto?

THE MINISTER OF LABOUR AND
REHABILITATION (SHRI D. SANIJI-
VAYYA): (a) to (c). Apart from what
has appeared in certain Dewspapers,
Government have no other information
on the subject.

Assistance from US.A. for improving
Production of Edible Oilseeds
*765. SHRI R. K. AMIN:
SHRI K. P. SINGH DEO:

Will the Minister of FOOD AND
AGRICULTURE be pleased to state:

(a) whether the US.A. Government
has offered for improving
India's production of edible oilseeds on
the lines patallel to green revolution;
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(b) if so, whether the attention of
Government of India has been iavited
in this regard to a report in the Times
of India of the 5th February 1970; and

(¢) if so, the reaction of Govemn-
ment in this regard?

THE MINISTER OF STATE IN
THE MINISTRY OF FOOD, AGRI-
CULTURE, COMMUNITY DEVE-
LOPMENT AND COOPERATION
(SHRI ANNASAHIB SHINDE): (a)
No, Sir.

(b) Yes.

(c) As and when any such offer is
made by the U.S.A. Government it will
be duly considered.

AITUC Views on Recommendations of
Central Wage Board for Road Trans-
port Industry

*766. SHRI V. NARASIMHA RAO:
Will the Minister of LABOUR AND
REHABILITATION be pleased to
state: *

(a) whether the All India Trade
Union Congress has called for a fresh
review of the wages recommended by
the Central Wage %oa:d for road trans-
port industry; and

(b) if so, the reaction of Govern-
ment in regard thereto?

THE MINISTER OF LABOUR AND
REHABILITATION (SHRI D. SANJI-
VAYYA): (a) Reports to this effect
appeared in the press sometime ago.

(b) Does not arise. The recommen-
dations of the Wage Board were unani-
mous and were accepted by the Gov-
ernment on 2nd February, 1970.

TV for Punjab

*767. SHRI YASHPAL SINGH:
Will the Minister of INFORMATION
AND BROADCASTING AND COM-
MUNICATIONS be pleased to state :

(a) whether Government are ropos-
ing to establish a TV Centre in Punjab;

(b) if so, the reasons therefor; and

(c) when a final decision would be
taken?

THE MINISTER OF STATE IN
THE MINISTRY OF INFORMATION

NICATIONS (SHRI I. K. GUIRAL):
(a) No, Sir.

(b) and (c). Do not arise.
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Growing Indiscipline among Industrial
Workers in West Bengal

*769. SHRI G, Y. KRISHNAN:
SHRI N. SHIVAPPA :

Will the Minister of LABOUR AND
REHABILITATION be pleased to
state:

(a) whether it is a fact that diffe-
rences have cropped up in the industry
and Yusiness circles in West Bengal over
what they. should do in the face of the
uncertainty created by growing indisci-
pline among workers and deterioration
in law and order;

(b) whether it is also a fact that such
feelings have been conveyed to the
State as well as the Central Govern-
ment; and

(¢) if so, the reaction of 'Govcrn-
ment thereto?

THE MINISTER OF LABOUR AND
REHABILITATION (SHRI D. SANIJI-
VAYYA): (a) to (c). Government of
West Bengal have informed that they
have no information about such ‘diffe-
rences’, There have, however, been re«
ports about workers' unrest and the law
and order situation in the State, which
is a matter for the State authorities to
deal with,

Setting z of Fertiliser Credit Guarantee

to remove Bottleneck in
Fertiliser Consumption

*770. SHRI RABI RAY: Will the
Minister of FOOD AND AGRICUL-
TURE be pleased to state:

(a) whether it is a fact that an ex-
pert Committee went into the question
of bottleneck in the fertiliser consump-
tion the country;

(b) if so, whether it is also a fact
that the said commitiee recommended
for the establishment of Fertiliser Cre-

dit Guarantee Corporation as a solution
to this problem; and

c) what steps Government have
m‘e.f to implement the decision of the
expert Committee?
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THE MINISTER OF STATE IN
THE MINISTRY OF FOOD, AGRI-
CULTURE, COMMUNITY DEVE-
LOPMENT AND COOPERATION
(SHRI ANNASAHIB SHINDE): (a)
A fertiliser Credit Committee appointed
by the Fertiliser Association of India,
un organisation of the producers of fer-
tilisers in the country, went into the
different aspects of credit needs, arrange-
ments and sources ctc. for fertiliser mar-

keting.

(b) The said Committee recommend-
ed that a Fertiliser Credit Guarantee
Corporation may be set up so that cre-
dit to fertiliser dealers may become
available smoothly and easily.

(c) The matter is under'oonsidera-
tion.

Indian Saobscription towards Interna-
tional Telecommunication Union

*771. SHRI S. K, TAPURIAH: Will
the Minister of INFORMATION AND
BROADCASTING AND COMMUNI-
CATIONS be pleased to state:

(a) how much India has so far sub-
scribed towards the International Tele-
communication Union; and

(b) the benefit which have been ex-
tended to India by this organisation
during the last three years?

THE MINISTER OF INFORMA-
TION AND BROADCASTING, AND
COMMUNICATIONS (SHRI SATYA
NARAYAN SINHA): (a) In the last
eight years India has subscribed
£4,37,8274-4 to the International Tele-
communication Union,

(b) A statement giving the required
isnf:}l;mation is laid on the Table of the
abha.

Statemeny

The benefits which have becn extend-
ed to India by this organisation during
the last three years?

The benefits derived by India from
its association with the L.T.U, during the
last three years are briefly the ow-
ing:—

« (1) 3710 f Iodia
() e "‘“‘“""'“;5‘” :

ITU. Memberhip of the Ii‘u
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gives international protection to
our wireless usages against harm-
ful interference from operations
of other member countries,

Establishment of an experimen-
tal satellite communication earth
station at Ahmedabad through
the assistance of the ITU/UNDP
(United Nations Development
Pro me). The aid is to the
extent of $6,17,000. In addi-
tion, I.T.U. provided experts for
the ‘establishment of this station
and training of our engineers.
This_station is now engaged in
training engineers and technicians
of India and other countries, such
as Afghamslan, Kenya, Sudan,
Syria, Turk Burma, Kuwait,
Republic Korta, Nigeria,
Malayasia, Smgapore Czechosla-
vakia etc. This station will also
be used during 1972, when ex-
periments for broadcasts  from
satellites will be conducted by
the Department of Atomic En-
ergy in collaboration with the
National Aeronautics and Space
Administration of U.S.A.

In addition 1o arranging semi-
nars on yarious current topics in
telecommunications, the I.T.U.
provides facilities in the form of
fellowships for training of our
engineers in various modern tele-
communication techniques in
more advanced countrics, such
as US.A., UK, Federal Repub-
lic of Germany, etc.

Participation at the Conferences
organised by the 1.T.U. has given
India the benefit of its views
being incorporated in the Radio
.mfulnuom and the Telephone
Regulations. This
is of great help for the develop-
ment of our telecommunication
industries according to interna-
tional standards. This has also
resulted in making a i
in the export of wireless com-
munication equipment to other
nations.

Recaipt of information regarding
latestpttelec;mmmw ld_ﬁle—
lopments through TU.
journal and other publications.
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(6) Assistance in carrying out pre-
mvestment surveys and feasibility
studies for new telecommunica-
tion links in the ECAFE region,
which includes India.

Employment of ifm Pakistan Refugees

*772. SHRI S, M, BANERJEE: Will
the Minister of LABOUR AND REHA-
BILITATION be pleased to state :

. (a) whether the East Bengal re
In various camps in Madhya Pradesh
have been given full employment; and

(b) if not, the reasons therefor?

THE MINISTER OF STATE IN
THE MINISTRY OF LABOUR, EM-
PLOYMENT AND REHABILITA-
TION (SHRI BHAGWAT JHA
AZAD): (a) and (b). It is usually not
the policy of the Government to pro-
vide full employment to the refugees
while they are staying in camps, except
that they are provided with casual em-
lployurpmfzt ;:m’such items of w:f:rk as
evel of sites, construction of roads,
building of houses etc. The refugees
remain in the camps only as a temporary
measure till they are given necessary re-
habilitation assistance, according to their
professional categorisation, e.g., while
the agriculturists are settled on land, the
non-agriculturists arc settled as Small
Traders, Weavers etc.

Construction of Office Bullding and
Residential Quarters for Employees Pro-
vident Fund Organisation at Delhi

*773. SHRI SHASHI BHUSHAN:
Will the Minister of LABOUR AND
REHABILITATION be pleased to
statc:

(1) the present position with regard
to the construction of an office building
for Headquarters Office and residential
;uartm for the staff of the Employees

rovident Fund Organisation at Delhi;

(b) whether it is a fact that an
amount exceeding Rs. nineteen lakhs is
tied up in acquiring plots and that the
money is losing interests heavily; and

(c) if so, the actual loss by way of
interest and the action taken against
persons responsible for this serious irre-
gularity?

THE MINISTER OF LABOUR AND
REHABILITATION (SHRI D, SANIJI-
VAYYA): () to (c). The administra-
tion of the Employees' Provident Fund
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is the concern of the Central Board of
Trustees. The Provident Fund autho-
rities have reported that the Depart-
ment of Works, Housing and Urban
Development and the Delhi Develop-
ment Authority have allotted plots of
land for construction of an Office build-
ing and staff quarters of the Employees’
Provident Fund Organisation respec-
tively in Delhi. An advance payment
in respect of both the plots has been
made to the authorities concenred in
accordunce with their Rules. The Or-
ganisation has not taken over

sion of the plots as certain formalities
are yet to completed. While the
delay that has taken_place is unfortu-
nate, Government satisfied that it
could not be helped; necessary steps are
being taken to put the Organisation in
gll‘asscssion of the plots as early as possi-

e.

Role of AIR in World Affairs

*774. SHRI M. L. SONDHI: Will
the Minister of INFORMATION AND
BROADCASTING AND COMMUNI-
CATIONS be pleased to state:

(a) whether any study has been un-
dertaken or is pro to be made of
the role of the All India Radio in rela-
tion to ‘International relations and
World Affairs’;

(b) the number of talks arranged on
these subjects, country-wise in last
year and the¢ year preceding;

(c) the reasons for ignoring certain
countries in the programme of talks;
and

(d) whether Government propose to
take steps to improve the role of All
India Radio in this field, and if so, the
details thereof?

THE MINISTER OF STATE IN
THE MINISTRY OF INFORMATION
AND BROADCASTING, AND IN
THE DEPARTMENT OF COMMUNI-
gAﬂs?NS (SHRI 1. K. GUIRAL): (a)

o, Sir.

(b) The information is bein
ted and will be laid on the
the House,

(c) Talks on International Relations
and World Affairs are broadcast to pro-
ject India’s point of view on significant
events and to foster our relations with
other countries, In view of this the
question of ignoring any coantry would
noy arise.

collec-
able of
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(d) Improvement and change in the
External Service and Home Service
Broadcasts to meet changing commenta-
ries in world affairs are constantly un-
der review,

Mica Exports and Wages of Workers in
Mica Industry

*775. SHRI MADHU LIMAYE:
Will the Minister of LABOUR AND
REHABILITATION be pleased to
state:

rts are

(a) whether the Mica C
ng ex-

experiencing difficully in p
ports of Mica;

(b) whether the stagnation in export
carnings is given as one of the reasoas
by the mine owners for not increasing
the wages of mine workers;

(c) if so, whether his Ministry has
recommended any new incentives to
Mica exporters such as reduction of
excise duty or cash incentives in order
to raise the wages; and

(d) if not, the reasons for not tak-
ing up this cause in the interests of
Labour?

THE MINISTER OF LABOUR AND
REHABILITATION (SHRI D. SANIJI-
VAYYA): (a) There have been reports
of a declining trend in Mica exports
during last few years for several rea*
s0ns.

(b) These considerations are not re-
levant to payment of minimum wages
fixed under the Minimum Wages Act,
1948.

(c) and (d). Do not arise.

Official Team to Asansol Collieries to
assess situation created there by C.P.M.

*776. SHRI D. N, PATODIA: Will
the Minister of LABOUR AND RE-
HABILITATION be pleased to state:

(a) whether it is a fact that Govern-
ment have decided to send an officer to
assess the situation in the Asansol Collie-
ries created by the Communist Party
(Marxists) to capture the trade union
there;

(b) whether pursuant to the decision
any official team has been sent to
Asansol;

(c) if so,.the terms of reference
given to the official team; and
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(d) whether the team has since sub-
mitted any report to Government and
if so, the details thereof, and if not,
the reasons for the delay in sending the
team?

THE MINISTER OF LABOUR AND
REHABILITATION (SHRI D. SANJI-
VAYYA): (a) to (c). “The Acting
Chief Labour Commissioner was deput-
ed on March 3, 1970 to study the pre-
vailing situation in the Asansol coal-
mining area, with particular reference to
the recent clash between rival grQups of
workers at the Benali Colliery, and to
secure resumption of work at this
Colliery which had been closed down
from February 26, 1970,

(d) This officer has furnished his
report to Government. He had a series
of discussions with the State and local
authorities and was assured that all
necessary steps would be taken to see
that law and ‘order situation remained
under control. He also held discussions
with the management of Benali Colliery
and the workers' representatives; the
lockout was lifted by the management
and the Colliery rc-opened as from
March 9, 1970.°

Nationalisation of Sugar Industry

*777. SHR1] BABURAO PATEL:
Will the Minister of FOOD AND-
AGRICULTURE be pleased to state:

(a) whether his Ministry has been
recently advised by the legal experts of
the Government that the Central Gov-
ernment alone can nationalise the sugar
industry by an Act of Parliament;

(b) if so, the salient features of this
expert note;

(c) whether Government now pro-
pose to nationalise the sugar industry;
if so, when, if not, the reasons therefor;

(d) apart from the legal right
nationalise the sugar industry, whether
Government have studied the economics
of the industry from the national point
of view to justify the necessity of na-
tionalisation; and

(e) if so, the compelling reasong that
justify the urgency of nationalisation?

THE MINISTER OF STATE IN
THE MINISTRY OF FOOD, AGRI-
CULTURE, COMMUNITY DEVE-
LOPMENT AND COOPERATION
(SHRS'Il ANNASAHIB SHINDE) (a)
No, Sir.
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(b) Does not arise,

() to (e). Government have decided
to appoint a Committee to study the
working of the sugar industry in the
context of the demand for its nationali-
sation. ‘The Committee will enquire,
inter-alia, into the economics-of in-
dustry. The Constitution of the Com-
mittee and the finalisation of the terms
of reference are being processed.

Agreement with France for Develop-
ment of Dry Farming

*778. SHRI NAVAL KISHORE
SHARMA: Will the Minister of FOOD
AND AGRICULTURE be pleased to
state:

\a) whether any agreement has been
signed with the French Government to
develop dry farming;

(b) if so, whether Rajasthan, as one
of the formost States in need to develop
dry farming, has been selected for this

purpose; and
(c) if not, the reasons thereof?

THE MINISTER OF STATE IN
THE MINISTRY OF FOOD, AGRI-
CULTURE, COMMUNITY DEVE-
LOPMENT AND COOPERATION
(SHR1 ANNASAHIB SHINDE): (a)
The French Government offered assisi-
ance for an Indo-French Collaboration
Project of Dry farming specifically in
the Anantapur District of Andhra Pra-
desh. Since this offer was with reference
1o a specific area, Government of India
<xamined it accordingly in consultation
with the Siate Government. An agree-
ment was signed on 11th March, 1970,
for a joint project.

(b) and (c). The question do not
arise, because the offer of the French
Government was wilh reference to a
specific area where their experts had
one some research and investigation
work earlier, and also because coopers-
tion in the Anantpur District had been
mentioned in the Indo-French Cultural
Exchange Programme signed between
two Governments earlier for the years
1969-70 and 1970-71.

Review of Production and Price of
Vanaspati Ghee

*779. SHRI RAM AVTAR SHAR-
MA: Will the Minister of FOOD AND
AGRICULTURE be pleased 1o state:
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(a) whether it is a fact that the
practice of a fortmﬂlly review of Vanas-
Yati prices has stopped since
anuary, 1970;

(b) whether Government are also
aware that prices of oils have gone
« considerably leaving thereby a small
margin of profit for the manutacturer;

(c) whether due to high prices of
oils, manufacturers have curtailed pro-
duction of Vanaspati; and

(d) if so, the steps Government are
taking to increase the production of
Vuat.:?aspgl.i and reduce prices of
ous

THE MINISTER OF STA1E IN
THE MINISTRY OF FOOD, AGRI-
CULTURE, COMMUNITY DEVE-
LOPMENT AND COOPERATION
(SHRI ANNASAHIB SHINDE): (a)
Yes, Sir, Price revisions are now pro-
posed at intervals of two months; un-
less there is substantial rise in the prices
of raw material in any fortnight.

(b) Some increase in the price of
groundnut oil had occurred in the early
part of March but prices have since
shown a downward trend. Margin of
profit of manufacturers is not directly
connected with the rise or fall in the
prices of oils.

(c) Yes, Sir. Some of the factories
are reported to have curtailed produc-
tion for varying periods.

(d) The matter has been discussed
with the representatives of the industry
and it is expected that the production
will be restored to normalcy in the very
near future, Steps to curb speculative
trends in oil prices have also been taken
through tighter credit control.

Aid to U.P. for Agricultural Productios,

*780. SHRI ARJUN SINGH BHA-
DORIA: Will the Minister of FOOD
AND AGRICULTURE be pleased to
state; ‘

(a) the details of the assistance given
to the Government of U.P. for agricul-
tural production including minor irriga-
tion and land development for the year
1969-70;

(b) the amount of assistance actually
asked for by that Government for the

P during the same period and for
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{c) the amount sanctioned by Cen-
tral Government as aid for these

schemes against the said demand for
1969-707 '

THE MINISTER OF STATE IN
THE MINISTRY OF FOOD, AGRI-
CULTURE, COMMUNITY DEVE-
LOPMENT AND COOPERATION
(SHRI ANNASAHIB SHINDE): (a)
to (¢). The procedure for release of Cen-
tral assistance to State Governments for
their plan schemes. has been revised
from 1969-70, Assistance is now re-
leased to State Governments in block
loans and grants for the anpual plan
as a whole and is not related to any
individual scheme or programme. The
Central assistance for the annual plan
1969-70 of the Govt, of Uttar Pradesh
has been fixed at Rs, 94.00 crores.
Against this an assistancc of Rs, 90.88
crores has been released to the State
on the basis of their expenditure figure.
Quantum of assistance for the year
1970-71 is yet to be finalised.

Rural Indebtedness and Steps for its
Removal

4801. SHRI R. K. BIRLA: Will the
Minister of FOOD AND AGRICUL-
TURE be pleased to state:

(a) whether it is a fact that despite
financial assistance given to the far-
mers and agricultural labourers, there is
a great indebtedness among these per-
sons;

(b) if so, whether Government in
consultation with the State Govern-
ments or on their own accord have un-
dertaken a study to find out the indebted-
ness amoag small farmers and agricul-
u;ral labourers; if so, the details there-
of;

(c) the name of the State where

there is heavy rate of indebtedness, and

proposed to be taken to remove

this indebtedness during the Fourth
Plan; and

i

(d) the per capita income of an
i labourer on an average in

the country?

THE MIN OF STATE 1IN
THE MINI Y OF FOOD, AGRI-
CULTURE, COMMUNITY DEVE-
LOPMENT AND COOPERATION
(SHRI ANNASAHIB SHINDE): (a)
Yes, Sir. This is correct.

(b) The Rural Credit Review. Com-
mittee had undertaken a study bf the

APRIL 2, 1970

Written Answers 48

entire rural credit situation recently.
However, specific figures regarding the
indebtedness of the small farmers and
agricultural labourers are not separately
available,

(¢) In 1961-62 lhe\baverage indebted-
ness per rural house-hold was highest in
Rajasthan (Rs. 800.4) followed by Pun-
jab (Rs, 797.8)n Mysore (Rs. 686.8);
Madras (Rs. 628.8); Gujarat (Rs. 542.
6); and Andhra Pradesh (525.8). In
other States the average Debt per rural
household was lower than the National
average of Rs, 406.3 per family in that
year,

Several* steps have been taken and
are currently in hand to increase the
flow of credit into agriculture through
reliable channels such as cooperative
and commercial Banks, Two special
Central Sector schemes for assisting the
small and submarginal farmers and
agricultural labourers have been includ-
ed in the Fourth Five Year Plan to
improve the income of such people,
through mixed farming and other occu-
pations.

(d) The 18th Round of National
Sample Survey revealed that the average
annual income per agricultural labour,
household, evaluated at wholesale prices,
was of the order of Rs. 660.19 in 1963-
64 as against Rs. 385.38 in 1956-57.

Rise in Price of Wheat in Different
States

4802. SHRI R, K. BIRLA:

SHRI MAYAVAN:
SHRI1 S. M. BANERIEE :

Will the Minister of FOOD AND
AGRICULTURE be pleased to state:

(a) whether it is a fact that prices
of wheat have recently gone up in cer-
tain States in the country;

(b) if so, the names of the States
where the prices have gone up, and to
what extent the prices have gone up
during the months of January, February
and March this year as compared to
those during the last six months of
1969;

(c) whether Government have releas-
ed large auantities of wheat to these
States to lower down the prices; and

(&) if so, to what extent pricas have
gone down in these States?
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THE MINISTER OF STATE IN
THE MINISTRY OF FOUD, AGRI-
CULTURE, COMMUNITY DEVE-
LOPMENT AND COOPERATION
(SHRI ANNASAHIB SHINDE): (a)
Yes, Sir, Wheat prices showed an in-
crease during January to mid-March,
1970 in the wheat growing States of
Bihar, Gujarat, Harayana, Punjab,
Rajasthan and Uttar Pradesh.

(b) A statement is laid on the Table
of the House. [Placed in Library, See
No. LT—3061/70.].

(c) Yes, Sir.

(d) During the secoad fortni
March, 1970, prices have gene ;t de-
clined or become steady in these States
as may be secen from the statement
given in part (b).

Retrenchment of Labour in Palana
Colliery

t of

4803. SHRI P, L. BARUPAL: Wwill
the Minister of LABOUR AND REHA-
BILITATION be pleased to state:

(a) whether the Palana Colliery have
effected large scale retrenchment of
labour;

(b) if so, thc reasons therefor;

(c) the date on which retrenchment
notices were issued from the office of
the Palana Colliery; and

(d) whether the representatives of
workers were consulted before taking
such steps by the Management?

THE MINISTER OF LABOUR AND
REHABILITATION (SHRI D. SANIJI-
VAYYA): (a) Yes.

(b) It became an uneconomic unit
because of recurrent fire due to spon-
taneous heating and was closed,

(c) 20-11-1969.
(d) No.

Demand for Wheel Tractors, Power
Tillern and Crawler Tractors till 1973-74

4804. SHRI RAMACHANDRA
VEERAPPA: Will the Minister of
FOOD AND AGRICULTURE be
pleased to state:

(a) the estimated demand, year-wise,
for Wheel Tractors, Power Tillers and
Crawler Tractors till 1973-74; and

(b) the arrangements made for ful-
fiting this demand? -

THE MINISTER OF STATE IN
THE MINISTRY OF FOOD, AGRI-
CULTURE, COMM

LOPMENT AND PERATION
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(SHRI ANNASAHIB SHINDE): (a)
The estimated demand year-wise for
wheel tractors, power tillers and craw-
ler tractors till 197374 15 gven
below :—
(i) Wheel Tractors and Power Til-
ers.

Total Demand
Year —
Wheel Tractors Power Tillers
1969-70 70,000 20,000
1970-71 70,000 30,000
1971-72 75,000 40,000
1972-73 80,000 60,000
1973-74 90,000 80,000
Total : 3,85,000 2,30,000

(ii) The average demand per annum
for Crawler Tractors would be
1,000 machines during the
Fourth Five-Year Plan and in
1973-74, 1,400 tractors would be
required.

(b) (i) Wheel Tractors,

Industrial licences have already been
issued for a capacity of 30,000 nos. p.a.
Eight new schemes for a total capacity
of 68,000 nos. p.a. have been approved
in principle and five more schemes for
a total capacity of 43,000 nos. p.a, are
at present under various stages of com~
sideration,

(ii) Power Tillers

One scheme for a capacity of 3,000
nos. p.a, has already been licensed. This
unit is under production since 1965.
Three new schemes for a total capacity
of 23,000 nos. have also been approved
and one of these units has since with-
drawn its scheme for a capacity..of
12,000 nos, p.a. and the Letter of Intent
issued to the unit is being cancelled.
Besides, two more schemes for a capa-
city of 25,000 nos. p.a. have
approved in principle and another two
schemes for a capacity of 15,000 pa
are under consideration at vanous
stages,

(iii) Crawler Tractors

Four firms have been licensed
an optimum capacity of 1,000
machines per annum.

The shortfall in the supply over
demand will continue to be met by

i5

B8

DEVE- ° ports as heretofore to the extent foreign

exchange is available, -
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Use of Lathyrus Sativa (Tivda Dagal)
as Protein Food Y

4805. SHRI BABURAO PATEL:
Will the Minister of FOO AND
AGRICULTURE be pleased to state;

(a) whether it is a fact that Lathyrus
Sativa known as “Tivda Daal”, which
bas caused paralysis amongst thousands
of farmers of adhya Pradesh and
Uttar Pradesh, is likely to be used as
a source of protein food after boiling
and straining it properly and then con-
verting it into flour;

(b) the names of the scientists who
have ad_vised_Goverument to utilize the
“daal” in this manner, the nature of
specific experiments conducted in this
<onnection to arrive at the conclusion
that the “daal” was good;

(¢) whether this kind of “protein”
food is worth consuming, knowing fully
well its dangerous after-effects; and

(d) the exact reasons why Govern-
ment are delaying the total ban on
ing this poisonous “Tivda Daal”
instead of finding out vague unconvinc-
ing and pseudo-scientific excuses to
<ontinue its wholesale cultivation?

THE MINISTER OF STATE IN
.THE MINISTRY OF FOOD, AGRI-
CULTURE, COMMUNITY DEVE-
LOPMENT AND COOPERATION
‘(SHRI ANNASAHIB SHINDE): (a)
The Nutrition Rescarch Laboratory of
the Indian Council of Medical Research
has discovered that neurotoxic chemi-
«al principle in the thivda daal (Lathy-
rus sativus) is water soluble ad there-
fore if the thivda bean is boiled and
soaked overnight and the liquid is
thrown away, the daal can be freed from
the barmful chemical,

(b) This research work has been
__done bfv the Nutrition Research Labora-
of the Indian Council of Medical
at Hyderabad by Dr. C. Go-
palan, Director of the Institute, and his
<olleagues.
(c) Does not arise.

(d) Although it has been known that
continuous consumption of rhivda daal
in large quantities can lead to lathyrisum
disease in human beings, the problem
of banning the cultivation of this crop
has met with - considerable difficulty.
One problem relates to the determina-
tion of suitable alternative crops ia the
place of thivda daal. The lathyrus
gll is very hardy and comes

m.ifulm when Flanted in rice fiel

e

" towards end of the rice crop season.
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Besides the pulse, it vields a considera-
ble amount of fodder. Few other
plants have been found to be as suitable
as lathyrus for growing under such con-
ditions. It may also be mentioned that
some research has been conducted at
the [.A.R.l. for developing varieties of
lathyrus in which the harmful neuroto-
xic chemical principle is either totally
absent or is present in very low
amounts. The promising lines, which
have been developed, are still under
test. 1t is hoped that in the near future
there will be such varieties which can
be safely takea up for cultivation,

Setting up of Seed Processing Plants by
Food Corporation of India
4806. SHRI BABURAO PATEL:
Will the Minister of FOOD AND
AGRICULTURE be pleased to state:

(a) the cost of the seed pmoeujng
plant fet up by the Food Corporation
of India recently in Daurala ;

(b) the annual capacity of the pro-
cessing plant per annum;

(c) whether the Food Corporatioa of
India is contemplating the setting up of
similar processing plants in other States
as well, if so, where; and

(d) if not, the reasons therefor?

THE MINISTER OF STATE IN
THE MINISTRY OFF FOOD, AGRI-
CULTURE, COMMUNITY DEVE-
LOPMENT AND COOPERATION
(SHRI ANNASAHIB SHINDE): (a)
The Food Corporation of India has not
set up any seed processing plant at
Danrala,

(b) to (d). Do not arise.

Excesslve use of Fertiliser and its 1l
ects

4807. SHRI BABURAO PATEL:
Will the Minister of FOOD AND
AGRICULTURE be pleased to state:

(a) whether Government's attention
has been drawn to a warning in the
Periodical “British Birds” by Robert
Hudson saying, “The use of toxic chemi-
cals in agriculture should be considered
in the wider context of pollution of
essential water supplies™;

(b) the names of chemical fertilisers
and their ratio with compost used for
various Crops cropwise;

{c) whether farmers have beea warn-
ed and trained about the excessive use

. of fertilisers;! if so, in what mamner;

if not, the reasons therefor; and
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(d) the number and nature of com-
plauints from farmers regarding the ill
effects of fertilisers?

THE MINISTER OF STATE IN
THE MINISTRY OF FOOD, AGRI-
CULTURE, COMMUNITY DEVE-
LOPMENT AND COOPERATION
(SHRI ANNASAHIB SHINDE): (a)
The specific article referred to has not
been readily available and is being
obtained. However, differing views re-
garding the use of chemical fertilisers
have been expressed from time to time.

(b) A large number of chemical fer-
tilisers are used in India, such as wurea,
ammonium sulphate, ammonium sul-
-phate nitrate, calcium ammonium ni-
trate, ammonium chloride, diammonium
phosphate, ammonium phosphate, com-
plex (NPK) fertilisers, nitrophosphate,
super-phosphate, muriate of .
phate of potash etc. Farmers are advised
to usc the farm yard manure or compost
alongwith the chemical fertilisers. Gene-
rally it is recommended that 40 tonnes
of cattle dung manure should be used
for each tonne of sulphate of ammonia
which, on nitrogen basis, give a ratio
of 1:1. For paddy it has been recom-
mended that 6 tonnes of farm
manure or compost per acre should be
applied.

(c) Farmers arc advised to judicious-
ly apply fertilisers after getting the soils
iested to ensure that all factors limiting
fertility are removed and that fertilisers
increase fertility status of the soil.

(d) No complaints have been receiv-
ed. It may be added that use of fertili-
sers in India as compared to agricul-
turally advanced countries of the world,
is low. India is just using 10.96 kg.
nutrients per hectare as against 626.25
Kg per hectare in Netherlands, 371.25
Kg gcr hectare in Ja and 75.74 kg.
per tare in the U.S.A. The amount
of fertilisers used in India is not only
low but also a fraction of the optimum
level required for normal production of
crops. Thus, the question of any ill
effects of excessive use of fertilisers
does not arise.

Films Exempted Tfmm Entertainment
ax

4808. SHRI N. R. DEOGHARE:
will the Minister of INFORMATION
AND BROADCASTING AND COM-
MUNICATIONS be pleased to state:

(a) the names of the films which
were exempted from the Eatertainment
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Tax in the coun duri
1969, aan try during the year

(b) the reasons for exemption fromr
%:1 ;nterlamment tax in the case of each

THE MINISTER OF STATE IN
THE MINISTRY OF INFORMATION
AND BROADCASTING, AND IN
THE DEPARTMENT OF COMMLU-
NICATIONS (SHRI 1. K. GUJR
(@) and (b). Information is '
collected and will be laid on the Table
of the House.

Requirement of Gujarat for Tractors

4809. SHRI NARENDRA SING
MAHIDA: Will the Minister of FOOEI!)
;\tah:eD AGRICULTURE be pleased to

(a) whether it is a fact that the State
Government of Gujarat has sent its

tractor requirements during the Fourth
Five Year Plan; ¢

(b) if so, the details thereof;

(c) the

reaction
thereto; and

of Government

(d) whether Government ha -
mulated any plan to . o o

' tee their
supply and if so, the details thereof?

THE MINISTER OF ST
THE MINISTRY OF FOOEEGRHI‘-
CULTURE, COMMUNITY DEVE-
LOPMENT AND COOPERATION
(SHRI ANNASAHIB SHINDE): (a)
and (b). Yes, Sir. The detsils of the
tractor requirements durin& the Fourth

Five Year Plan of the jarat State
are given below:— "

Ist year. 2,000
2nd year. 2,150
3rd year. 2,300
4th year. 2,450
Sth year. 2,600
Total.. 11,500

(c) The requirements have ‘been
noted by Government and will be taken
into consideration at the time of making
allocations of imported tractors.



55 Written Answers

(d) With a view to meeting the in-
creased demand for tractors, as far as
pracucable, it has been decided to im-
port a substantially large number of trac-
tors besides stepping up the indigenous
production.

Workers Employed in Delhi Cinemss

4810. SHRI JUGAL MONDAL: Will
inister of LABOUR AND REHA-
ATION be pleased to state:

(a) the number of workers employed
in Ritz, Vivek, Regal and Amba Cine-
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(b) the numbers out of them, who
are permanent and temporary servants
and the numbers of those whose ser-
vices are lerminated cvery three months
of their services; and

(c) the number of workers who are
Te-a ted after putting in three
months of service?

THE MINISTER OF LABOUR AND
REHABILTATION (SHRI D, SANIJI-
VAYYA): (a) and (b) The number of
permanent and temporary workers
:m loyed in the four cinemas are as
ol

mas of Delhi; lows :
Name of the Permanent Temporary Total No. of workers whose
Cintmas services are terminated
every thrce monihs.
Ritz 54 4 58 )
Vivek Nil 31 31 l
None reported
Regal 57 2 59 l
Amba 58 58 J

(c) Does not arise.

Retenchment of Workers in Coal Mines
in Asansol Raniganj Coal Belt

4811. SHRI JUGAL MONDAL:
Will the Minister of LABOUR AND
REHABILITATION be pleased to
state:

(a) the number of workers retrench-
od in the coal mines in Asansol Rani
Ganj coal belt during the last 3 years
up to March, 1970;

(b) the names and addresses of the
coal mines together with the dates on
which they were retrenched; and

(c) whether any industrial disputes
arc pending regarding these retrench-
ments, if so, the details thereof?

THE MINISTER OF LABOUR AND
REHABILITATION (SHRI D. SANIJI-
VAYYA): (a) to (c). Information is
being collected and will be laid on the
Table of the House. *

State Awards to Producers and Artistes

4812, SHRI JUGAL MONDAL:
Will the Minister of INFORMATION
AND BROADCASTING AND COM-
MUNICATIONS be pleased to state:

(a) the number of persons who got
State Awards in respect of films dunng
1967-68 and 1968-69; and

(b) whether it is a fact that cash
awards were given to some film produ-
cers and artistes during that period and
if so, the details thereof and the reasons
for giving cash awards?

THE MINISTER OF STATE IN
THE MINISTRY OF INFORMATION
AND BROADCASTING, AND IN
THE DEPARTMENT OF COMMU-
NICATIONS (SHRI 1. K. GUIRAL):
(a) National awards for films are given
for films certified by the Central Board
of Film Censors in a particular calendar
year. For films certified in the vyears
1967 and 1968, eighty-six awards were
given. N

(b) Yes, Sir. Cash prizes were award-
cd to the producers, directors and cer-
tain categories of technicians. A state-
ment containing details is being laid on
the table of the House. [Placed in Li-
brary, See No, LT-3062/70]. The
object of these awards is to encourage
production of films of high aesthetic and
technical standard and of social and

‘educational and cultural value and to

promote healthy competition between

creative film-makers.
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Denial of Children AHowance to Em-
ployees in Forest Department, Manipur

4813'. SHRI M., MEGHACHAN-
DRA: Will the Minister of FOOD AND
AGRICULTURE be pleased to state:

(a) whether the Children Allowance
is denied to the employees in the Forest
Department under the Government of
Manipur;

(b) if so, the reasons therefor; and

(c) if the reply to part (a) above be
in the negative, the number of incum-
bents who have been paid this allowance
and the amount pald to them?

THE MINISTER OF STATE IN
THE MINISTRY OF FOOD, AGRI-
CULTURE, COMMUNITY DEVE-
LOPMENT AND COOPERATION
%qSHRS.I ANNASAHIB SHINDE): (a)

o, Sir.

(b) Does not arise.

(c¢) The number of incumbents who
have been paid the allowance is 107.
The amount paid to them upto end of
January, 1970, is Rs. 37,824.00.

Alleged Indulgence in Black-Marketing
and Profiteering in Fertiliser Business by
Fertilizer Companies in Private Sector

4814. SHRI N. SHIVAPPA: Wil
the Minister of FOOD AND AGRI-
CULTURE be pleased to state:

(a) whether it is a fact that the Fer-
tilizer Companies in the private sector
are indulging in black-marketing and
profiteering business in the country;

(b) whether Government propose to
take various methods to check black-
marketing and profiteering in the ferti-
lizer business;

(c) if so, the details thereof; and

(d) the quantity and value of fertili-
zers imported by them during the last
three years and the value realised by
selling the same?

THE MINISTER OF STATE IN
THE MINISTRY OF FOOD, AGRI-
CULTURE, COMMUNITY DEVE-
LOPMENT AND COOPERATION
(SHRI ANNASAHIB SHINDE): (a)
to (c). No such general complaint has
been received by this Ministry. There
is mo statutoy control on prices of Fer-
tilizers except on sulphate of ammonia,
ammonium sulphate nitrate, urea and
calcium ammonium nitrate (20.5% N).
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As "and when any such complaint on
these four fertilisers is received, it is
referred to the concerned State Govern-
ment for inquiry and legal action, where
necessary. The charging of prices higher
than the notified prices for the above-
mentioned four fertilisers is a violation
of the fertiliser (Control) Order, 1957,
and is an offence punishable under the
provisions of the Essential Commodities
Act, 1955. Moreover, supply position
in comparison to demand of fertilisers
is very comfortable and the likelihood
of black-marketing in fertiliser is very
remote, The Fertiliser (Control) Order,
1957 has been recently amended to re-
place the ‘licensing’ system with the sys-
tem of ‘registration’. Now any person
is free to start fertiliser business provid-
ed he makes an application for registra-
tion in the prescribed form within 14
days of starting such business. Ag a
result of this, the number of retail sale
points is likely to increase and with
competition so generated, chances of
black-marketing will be reduced.

(d) The import of fertilisers by pri-
vate companies is not at present allow-
ed. The import of fertilisers has been
canalised through the State Trading Cor-
poration or is made on Government
account by the Department of Agricul-
tue.  During the last three years, im-
port of only Sulphate of potash was
allowed only for the licensing period
1967-68, to established importers on
100% quota basis, of the value of a
few lakhs of rupees only out of the
total imFort of about Rs. 200 crores
worth of fertilisers during that year.

It is not fossible to furnish details of
the value of sulphate of potash import-
ed by the private fertilisers companies
who were granted licences for its im-
port under the Established Importers
Category during the year 1967-68, as
the data relating to actual imports are
maintained for the country as a whole
and not for individual importers. No
information is available regarding the
details of the value of the imported
sulphate of potash sold by private com-
panies.

Formulation of Principles for
Indian Press during Fourth Plan

4815. SHRI SHIVA CHANDRA
JHA: Will the Minister of INFORMA-
TION AND BROADCASTING AND
COMMUNICATIONS be pleased to
state:

(a) whether Government have for-
mulated any principles of planning the
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Indian Press during the Fourth Plan
periqd:

(b) if so, the details thereof; and

(c) if not, the reasons therefor?

THE MINISTER OF STATE IN
THE MINISTRY OF INFORMATION
AND BROADCASTING, AND IN
THE DEPARTMENT OF COMMU-
NICATIONS (SHRI 1. K. GUJRAL):
(a) to (c). In a democratic country,
where the Freedom of the Press is
assured by the Constitution (as in India)
any attempt on the part of the Gov-
emnment to undertake planning of the
Press will not be in keeping with the
highest traditions of democracy. In
view of this the Government has not
formulated any rinciples of Pplnnm%tbe
Indian Press unng the rth
period,
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Call for ‘Miss a Meal Every week’ to
meet Food Shortage in the Coundry

4817. SHRI BENI SHANKER
SHARMA: Will the Minister of FOOD
AN AGRICULTURE be pleased to
state.

(a) whether it is a fact that the late
Prime Minister Shri Lal Bahadur Shas-
tri, had given a call to the country to
‘miss a mcal every week'; and

(b) if so, whether Government pro-
pose to take some effective steps to
continue this campalrgn so that the im-
port of foodgrai rom foreign coun-
tries could be stopped

THE MINISTER OF STATE IN
THE MINISTRY OF FOOD, AGRI-
CULTURE, COMMUNITY DEVE-
LOPMENT AND COOPERATION
%’SHRSIi ANNASAHIB SHINDE): (a)

€5, oIl

(b) With the general improvement in
the food situation in the country, im-
port of foodgrains from foreign coun-
tries is being gc gressively reduced and
is expecled fo be stopped altogether very
soon. In the circumstances, it is not

considered necessary to contiaue the
campaign,
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(@) e s & TR w1 @
et ¥ N fw & IR T g
f#Wa T2

(m): =
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1968 . « 12,06,59,164.50
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¥at & IgET A wr d )

Houses for Industrial Workers in Public
Sector Projects

4824, SHRI BABURAO PATEL:

SHRI V. NARASIMHA
RAO:

Will the Minister of LABOUR AND
REHABILITATION be pleased to state:

(a) whether it is a fact that Shri
K. K. Shah, Minister for Health and
Family Planning and Works, Housing
and Urban Development stated in the
‘Consultative Committee that he pro-
poses to enact legislation to compel in-
-dustrial employers to build houses for
their workers;

(b) how many }:ub]:c sector pi
have built huuses or their workers. with
their names; and

(c) if none has been built, the reasons
for not making of beginning by compel-
ling the public sector projects to pro-
vide houses for their workers and thus
set an example for the private sector
projects?

THE MINISTER OF LABOUR AND
REHABILITATION (SHRI D. SANJI-
VAYYA): (a) No, Sir.

(b) and (). According to informa-
tion received from 104 Companies/Cor-
porations and departmental undertakings
comprising 205 units, nearly 70% have
:mvided ousing facilities to their wor-

ers.

Loss Incurred by Public and Private
Undertakings on Account of Gheraos

4825. SHRI D. N. PATODIA: Will
the Minister of LABOUR AND REHA-
BILITATION be pleased to state:
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(a) whether Government have asses-
sed the loss suffered, both gquantitative
and in terms of finance, by the Industry
- ~Public and Private Sector sel:‘mrately—
due to loss of man-hours of gheraoes;

(b) the total number of man-hours
lost during the last three years; an

(c) the industries which have been
affected most?

THE MINISTER OF LABOUR AND
“REHABILITATION (SHRI D.” SANJI-
VAYYA): (a) to (c¢). The available
information is given in the statements
(I to III) laid on the Table of the House.
%It]:ced in Library, See No. LT-3063/
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Export of Sugar by Indian Sugar In-
dustry Corporation, Delhi

4828. SHRI JYOTIRMOY BASU:
Will the Minister of FOOD AND AGRI-
CULTURE be pleased to state:

(a) whether the Indian Sugar Indus-
try Corporation Limited, Delhi has been
named by the Government as an export
agency for handling export of sugar;

(b) if so, the details of jts structure
and composition;

(c) whether Government have any
control over this Corporation;

(d) if so, the nature of that control;
and

(e) why it was not considered desira-
ble to take over the sugar export trade
directly in the hands of any Govern-
ment Undertaking set up to handle ex-
port and import trades?

THE MINISTER OF STATE IN
THE MINISTRY OF FOOD, AGRI-
CULTURE, COMMUNITY DEVE-
LOPMENT AND COOPERATION
(SHRI ANNASAHIB SHINDE): (a)
The Indian Sugar Industry Export Cor-

ration Limited, Delhi, has been speci-
ggd as an export agency Pfgm the purposes

of the Sugar otion Act,
1958.
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(b) The membership of the Corpora-
tion is confined to the owners of the
licensed sugar factories or their autho-
rised representatives, Its affairs are
managed by a Committee of 20 persons
comprising of the representatives of the
co-operative sugar factories and other
sugar factories. The Committee has a
Chairman and a Vice-Chairman who
also serve as the Chairman add Vice-
Chairman of the Corporation. The
offices of the Chairman and the Vice-
Chairman are rotated alternately bet-
ween the representatives of the coope-
rative sugar factories and representa-
tives of other factories.

(c) and (d). The export agency spe-
cified under the provisions of the Sugar
Export Promotion Act, 1958 is bound
in the discharge of its functions under
the said Act, by such general or special
directions, as the Central Government
may give to it in writing.

(e) The present agency has develop-
ed specialised knowledge and some
degree of expertise and works on ‘no
profit no loss’ basis, Morever, during
1968 and 69 all exports were made un-
der the provisions of the Sugar Export
Promotion Act, 1958 and the entire loss
was met by .the sugar industry whose
representatives constitute the export
agency. In 1970 also the preferential
quota of about 95,000 tonnes is being
exported under the Sugar Export Pro-
motion Act and the loss will be borne
by the sugar industry,
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Export of Fish

4835, SHRI SHARDA NAND:
SHRI KANWAR LAL
GUPTA :
SHRI SURAIJ, BHAN:

‘Will the Minister of FOOD AND
AGRICULTURE be pleased to state:

(a) how much export of fish has
been made in the last three years;
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(b) whether Government propose to
provide facilities to private companies
who are working in this trade;

(c) if so, the details thereof, and

(d) the steps Government propose to
take to explore the possibility of making
more exports of fish to foreign coun-
tries and supplying fish to all the States
of the country?

THE MINISTER OF STATE IN
THE MINISTRY OF FOOD, AGRI-
CULTURE, COMMUNITY DEVE-
LOPMENT AND COOPERATION
(SHRI ANNASAHIB SHINDE): (a)
The export of marine products including
fish and fishery products from India
during the last three years were as
follows—

Year Quantity Value

(in tonnes) (Rs. crores)

1967 21764 19:93
1968 24810 22+08
1969 30584 3310
(b) and (c). Information on mew

fishery resources collected by survey and
exploratory vessels of the Government
are made available to the fishing in-
dustry. The survey fleet is being
strengthened in order to improve and
enlarge the scope of this assistance to
the fishing industry. Banks and Credit
institutions arc now in a position lo
advance loans for suitable fishery pro-
jects, In order to encourage exports,
facilities are given to exporters to im-

rt material and equipment required for
shing and processing of fish and fishery
products. Such imports include tin-
plate, refrigerants, spare parts for marine
diesel engines and refrigerating equip-
ment elc.

(d) The measures which are being
taken to devlop the fishing industry are
designed to increase the availability of
varieties suitable for export as well as
supplies of fish for the internal market.
Under Central and Centrally Sponsored
Schemes, fishing harbours are beine pro-
vided in several ports, survey of fish
resources is being intensified and re-
search and training facilities are being
expanded, A scheme for import of
thirty deep sea ﬁshing vessels for com-
mercial fishing is being implemented.
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Steps have been taken to organise the
manufacture of fishing vessels in the
country. A scheme has been drawn u
for subsidising deep sea fishing vesxf;
constructed in the country. Under Cen-
Itrally aided state plan schemes the most
important f1:\ro amme is that of mecha-
nisation o ing vessels. Five thou-
sand boats are expected to be introduc-
ed under this programme in the Fourth
Plan period in addition to about eight
thousand five hundred boats already in-
troduced and in operation. A survey
of India's export potential of marine
Eroducis has been conducted recently
y the Indian Institute of Foreign Trade.
Their report is expected to be finalised
shortly. The Inland fishery develop-
ment programmes are directed towards
increased production of fish seed, recla-
mation of derelict water areas for fish
farming and development of reservoir
fisherics. It has also been proposed to
'b_nnf in large areas under intensive pis-
ciculture and also to take up a pilot
scheme for development of brackish-
water fisheries.

Rehabilitation of Persons Displaced in
1965 Indo-Pak Conflict from Jammu
and Kashmir Borders

4836. SHRI SHRI CHAND GO-
YAL: Will the Minister of LABOUR
AND REHABILITATION be pleased
to state :

(a) whether the persons who were
displaced in the Indo-Pak. war of 1965

from the Jammu and Kashmir State
borders have been rehabiltated;
(b) whether there are some persons

still remaining to be rehabiltated; and

(c) if so, by what time they will be
rehabilitated?

THE MINISTER OF STATE IN
THE MINISTRY OF LABOUR, EM-
PLOYMENT AND REHABILITA-
TION (SHRI BHAGWAT JHA
AZAD): (a) Yes, Sir. assistance on
approved scale has been extended to
all the affected families.

(b) No, Sir.
(c) The question does not arise.

Prospects of Rabi Crops in Punjab and
i Haryana
4837. SHRI SHRI CHAND GO-

YAL: Will the Minister of FOOD AND
AGRICULTURE be pleased to state:

(a) the prospects of Rabi crops in
Punjab and Haryana;
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(b) whether the targets will be com-
pleted; and

(c) what are the procurement tar-
gets for the above States?

E MINISTER OF STATE IN
Tl-‘!%iMlNISI'RY OF FOOD, AGRI-
CULTURE, COMMUNITY DEVE-
LOPMENT AND COOPERATION
(SHRI ANNASAHIB SHINDE): (@)
and (b). According tof pr;s_‘entcm;dw:;
i the prospecis of rab
gﬁﬁ;h a.rlcil3 Hgyana during 1969-70

ood. However, firm esti-
LN gl rabi crops for

f production of i
?’9?;‘5?3 (}\)ll-lndia and Statewise) wou
become available after the close of the
agricultural_year i.e.,, sometime in July
August, 1970.

The procurement targets envi-
sag(:c; in :esgect of wheat for 1970-71
marketing season are as follows:—

Punjab 25 lakh tonnes
Haryana 3.5 lakh tonnes
Quality and Content of Milk Supplied by
D.M.S.

4838. SHRI VAINA DATT SHAR-
MA:

SHRI JAI SINGH:
SHRI HARDAYAL DEV-
GUN:

Will the Minister of FOOD AND
AGRICULTURE be pleased to state:

whether it is a fact that th‘e en-
lirgaéuantity of ‘standard’, ‘toned and
‘double toned’ milk sold by the Delhi
Milk Scheme is J:rerared from the pure
buffalo milk and if not, whether milk
powder is used for this purpose;

b) if milk powder is used for the
puu(-p:):sc also, lhlzoquanlity separately og
‘standard’, ‘toned’ and ‘double toned
milk prepared separately from milk
and milk powder; and

the quantity and value of the
rnil(lc) d; for pfepann one
litre of ‘standard’, 4oned’ and ‘double
toned’ milk separately?

E MINISTER OF STATE IN
TIIEMINISTRY OF FOOD, AGRI-
CULTURE, COMMUNITY DEVE-
LOPMENT AND COOPERATION
(SHRI ANNASAHIB SHINDE): (a)
Standardised, Toned or Double Toned
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milk is normally prepared from fresh
milk. Skim milk powder is utilised in
the preparation of these types of milk
only} if there ig shortage of fresh milk,
particularly during the summer months.

—
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(b) The estimated quantities of milk
of various repared with the use
of fresh milk only and also with the
addition of skim milk powder during
the year 1969-70 (upto 23.3.70) is in-
dicated below:—

Type of Milk Quantity produced Quantity produced by addition
from fresh milk only of SMP to fresh milk.
(litres) (litres)
Standardised 2,89,88,236 4,07,87,813
Toned 60,21,045 1,23,92,739
Double toned 5,46,298 46,23,980
(©)  Type of milk Milk produced from fresh Milk produced wholly
milk with addition of from skim milk powder
skim milk powder.
Qty. of SMP Value of SMP  Qty. of SMP Value of
used for pre- used per litre.  used for pre- SMP used
paration of paration of  per litre.
one litre. one litre.
Standardised 20 gms. Paisa 56 91 gms. Paisa 25'48
Toned 465 ,, , 1302 o1 ,, ,, 2548
Double Toned 70-0 19-60 95 2660

11 "

Visit by Minister of Food and Agricul-
ture to Orissa

4839. SHRIM&AJNA DATT SHAR-

SHRI JAI SINGH :
SHRI HARDAYAL .DEV-
GUN :

Will the Minister of FOOD AND
AGRICULTURE be pleased to state:

(a) whether it is a fact that he visit-
ed Orissa in the first half of March this
year;

(b) whether his visit to Orissa syn-
chronised with the visit of the Soviet
Ambassador to Orissa;

(c) if so, whether it was in any way
related to the visit of the Soviet Ambas-

sador; and

(d) the specific purpose of his visit?

THE MINISTER OF STATE IN
THE MINISTRY OF FOOD, AGRI-
CULTURE, COMMUNITY DEVE-
LOPMENT AND COOPERATION
(SHRI ANNASAHIB SHINDE): (a)
Yes, Sir, He visited Bhubaneswar &
Cuttack on 6-3-1970.

(b) The Soviet Ambassador was also
at Cuttack on that date.

(c) The visit of Minister of Food
and Agriculture was not related to that
of the Soviet Ambassador.

(d) To inaugurate the 9th National
Conference of the Indo-Soviet Cultural
Society held at Cuttack, to commemo-
rate the birth centenary of Lenin,
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Exchange lnd-nppﬂcaﬁon of New Ideas
and Techniques in ﬂoAn;ricnhnl Produc-

4840, SHRI MANIBHAI J. PA-
TEL:

SHRI DEVINDER SINGH
GARCHA :

SHRI VALMIKI CHOU-
DHARY :

Will the Minister of FOOD AND
AGRICULTURE be pleased to state:

(a) whether Dr. D. R. B. Banks—a
U.S, Expert in animal husbandry and
animal nutrition, was on a visit to India
recently;

(b) whether he gave any suggestions
to Government on the importance of
full exchange and prompt application of
new ideas and techniques in the field
of agricultural production; and

(c) if so, the details thereof?

THE MINISTER OF STATE IN
THE MINISTRY OF FOOD, AGRI-
CULTURE, COMMUNITY DEVE-
LOPMENT AND COOPERATION
(SHRI ANNASAHIB SHINDE): (a)
Yes, Dr. Banks visited India, He is a
British national.

(b) He discussed certain Animal
Husbandry Development and Disease
Control Programmes in the country
which had stress to a large measure on
the use of antibiotics marketed by M/s
Cyanamid, the firm which he represents.
The ideas or techniques which he dwelt
on are known to our scientists,

(c¢) Does not arise.
Meeting of Indian Labour Conference

or Standing Labour Committee to Con-
sider Recommendations of National
Labour Com

4841. SHRI MANIBHAI J. PA-
TEL:
SHRI DEVINDER SINGH
GARCHA :
SHRI VALMIKI CHOU-
DHARY :

Will the Minister of LABOUUR AND
REHABILITATION be pleased to
state:

(a) whether there is a proposal un-
der the consideration of Government to

CHAITRA .12, 1892 (SAKA)
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call a meeting of either the Indian La-
bour Conference or the Standing Labour
Committee in order to consider the re-
commendations of the National Labour
Commission in the near future; and

(b) if so, the details thereof?

THE MINISTER OF LABOUR AND
REHABILITATION (SHRI D. SANIJI-
VAYYA): (a) Yes; it is proposed to
convene the Session of the Standin
Labour Committee sometime towards
the end of July, 1970, to consider,
inter alia, the recommendations of the
National Commission on Labour at that
Meeting.

(b) The agenda of the Meeting has
not yet been finalised.

Present Food Situation

4842/. SHRI R. K. BIRLA:
SHRI JAGESHWAR YA.
DAV :

Will the Minister of FOOD AND
AGRICULTURE be pleased to state:

(a) the present food situation in the'
country as compared to the last year;
and

(b) whether the recent rains in cer-
tain parts of the country have bettered
the prospects of rabi crop, if so, to
what extent?

THE MINISTER OF STATE IN
THE MINISTRY OF FOOD, AGRI-
CULTURE, COMMUNITY DEVE-
LOPMENT AND COOPERATION
(SHRI ANNASAHIB SHINDE): (a)
The food situation in the country at
present is quite satisfactory and is better
than what it was last year. The availa-
bility of foodgrains in the markets is
generally easy.

(b) Rains received after mid-January,
1970 have been genecrally beneficial to
the standing crops, In some parts of
Madhya Pradesh, ‘Maharashtra, Rajas-
than, Uttar Pradesh, Bihar, Haryana
and Delhi some adverse effect by rains
and hailstorm on crops are reported.
On the basis of qualitative reports about
weather and crop conditions, it is expec-
ed that total production of rabi food-
grains during 1969-70 would be higher
than that of last year.
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SHRI GHENGALRAYA
DU :

Will the Minister of FOOD AND
AGRICULTURE be pleased to state:

(a) whether it is a fact that a six-
member Committee under the chairman-
ship of Shri S. K. Dey was appointed
by Goverament to see the working of
co-operatives in India;

(b) if so whether Government have
examined the report;

(¢) how many recommendations have
been accepted; and

(d) the steps taken to implement
them?

THE DEPUTY MINISTER IN
THE MINISTRY OF FOOD, AGRI-
CULTURE, COMMUNITY DEVE-
LOPMENT AND COOPERATION
(SHRI D, ERING): (a) No such com-
mittee was appointed by the Govern-
ment of India.

(b) to (d). Do not arise.

Tractors Alloted to J & K State and
sold in Punjab in Black Market

4847. SHRI DHANDAPANI:
SHRI N, R. LASKAR:
SHRI SAMINATHAN:
SHRI CHENGALRAYA
NAIDU :
DR. SUSHILA NAYAR:
SHRI S. M. KRISHNA:

Will the Minister of FOOD AND
AGRICULTURE be pleased to state:
(a) whether it is a fact that tractors
allotted by the Union Government to
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Jammu and Kashmir State, have been
sold in the black market in Punjab;

(b) if so, whether Government have
enquired into the allegations; and

(c) what action has been taken
against the persons held responsible 7

THE MINISTER OF STATE IN
THE MINISTRY OF FOOD, AGRI-
CULTURE, COMMUNITY DEVE-
LOPMENT AND COOPERATION
(SHRI ANNASAHIB SHINDE): (a)
No such complaint has come 10 the
notice of Government.

th) and (c). Do nop anse.

Code of Conduct for Broadcast by State
Authorities

4848. SHR1 DHANDAPANI:
SHRI N, R. LASKAR:
SHRI1 CHENGALRAYA
NAI :

SHRI RABI RAY:
SHRI N. SHIVAPPA:
SHRI DEVEN SEN:

Will the Minister of INFORMA-
TION AND BROADCASTING AND
COMMUNICATIONS be pleased to
state:

(a) whether it is a fact that Govern-
ment have agreed and approved of a
code of conduct, governing relations
between the Centre and the State autho-
Tities;

(b) if so, whether Governments too
have approved of this scheme; and

(¢) the main features of this code of
conduct?

THE MINISTER OF STATE IN
THE MINISTRY OF INFORMATION
AND BROADCASTING AND IN
THE DEPARTMENT OF COMMUNI-
CATIONS (SHRI I. K. GUJRAL): (a)
No, Sir. However. a Code of Conduct
governing  broadcasts over All India
Radw has been drawn up in consulta-
tion with the States.

(hy and (c). The Code seeks 1o re-
gulate the standard of broadcasts by
individuals over All India Radio as also
the procedure to be followed in resolv-
ing disputes as to ils interprelation.
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Agreement under World Food Program-
me to Augment supply of Processed
Milk in Four Citles

4849. SHRI DHANDAPANI:
SHRI N. R. LASKAR:
SHRI SAMINATHAN:
SHRI CHENGALRAYA
NAIDU :

SHRI RAGHUBIR SINGH
SHASTRI :

Will the Minister of FOOD AND
AGRICULTURE be pleased to state:

(a) whether it is a fact that Union
Government have signed an agreement
with the World Food Programme Exe-
cutive Director for a $56 million dairy
project for augmenting the supply of
processed milk in four cities in India;

(b) if so, the maiy fcatures of this
agreement; and

(c) how far the project will increase
the milk supply in the four cities?

THE MINISTER OF STATE 1IN
THE MINISTRY OF FOOD, AGRI-
CULTURE, COMMUNITY DEVE-
LOPMENT AND COOPERATION
‘(!SHRI ANNASAHIB SHINDE): (a)

es.

(b) In response to a project request
made by India, the World Food Pro-
gramme authorities have agreed to sup-
ply., free of cost, during the next five
years, in a phased programme, 1,26,000
tonnes of skimmed milk powder and
42,000 tonnes of butter oil at the inter-
national _valuation of about Rs. 42
crores, These commodities, when re-
combined into liquid milk, will generate
funds worth about Rs. 95.40 crores.
These generated funds will be utilised
for expanding the milk processing faci-
lities of the four Public Scctor dairies
in Bombay, Calcutta, Delhi and Madras
and for increasing the milk production
and procurcment in the rural milk shed
areas of the four metropolitan cities lo-
cated in ten States of Andhra Pradesh,
Bihar. Gujarat, Haryvana, Maharashtra,
Punjab, Rajasthan, Tamil Nadu. Uttar
Pradesh and West Bengal and Union
Territory of Delhi, which will be done
through improved breeding, feeding and
management of milch animals. As a
result the indigenous production of milk
in the milk-shed areas of these cities
will be stepped up so that by the time
the supply of imported skimmed milk
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powder is tapered off, the level of sup-
ply from the dairles is sustained through
increased local milk, The Project will
also help in salvaging about 1 lakh high-
yielding milch animals (and their calves)
which are brought to the cities and
pre-maturely destroyed after they go
dry. Furthermore the Project will help
the small farmers, the sub marginal far-
mers to undertake animal husbandry
activities and thereby to increase their
carnings through increased milk produc-
tion.

(¢) The milk supply in the four cities
is expected to be increased from one
million litres a day at present to 2.75
million litres a day at the end of the
project period.
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Khosla Committee’s report on film cen-
sorship and if so, the details therof;

(b) if not, the time by which it is
likely to be received; and

(c) whether consultations in the
matter of film kiss have been made and
if so, the decisions arrived at?

THE MINISTER OF STATE IN
THE MINISTRY OF INFORMA-
TION AND BROADCASTING AND
IN THE DEPARTMENT OF COM-
MUNICATIONS (SHRI I. K. GUJ-
RAL): (a) Replics from six State Gov-
ernments of Uttar Pradesh, Andhra
Pradesh, West Bengal, Mysore, Haryana
and Jammu and Kashmir have been
received so far. A brief summary of
their views is given in the statement
laid on that Table of the House. |Placed
in Library. See No, LT-3065/75].

(b) State Governments were request-
ed to send their views on the Khosla
Committee’s Report by January 7, 1970.
Later the date was extended to 31st
January, 1970. The defaulting State
Governmeats were last reminded on
March 13, 1970.

(c) The views of State Governments
were called for on the entire Report of
the Enquiry Committee on Film Cen-
cership. The Report of the Committce
is still under consideration of the Cen-
tral Government. ’

Request of Rajasthan Govenment to
other States forGPmducﬁon of Coarse
rains

4855. SHRI N. R, LASKAR:
SHRIN UCHENGALRAY&

Will the Minister of FOOD AND
AGRICULTURE be pleased to state:

(a) whether State Government of
Rajasthan has protested to the Centre
that despite its directive to some States
to produce coarse grains for supply to
Raéasthan they have not cared to do so;
an

(b) if so, the reaction of the Centre?

THE MINISTER OF STATE IN
THE MINISTRY OF FOOD, AGRI-
CULTURE, COMMUNITY . DEVE-
LOPMENT AND COOPERATION
(SHRI ANNASAHIB SHINDE): (a)
No, Sir. No such directives arc issued
by the Centre,

(b) Does not arise,
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Implementation of Recommendations of
Commission of enquiry on Job i
in Oil Companies

4857. SHRI1 INDRAIJIT GUPTA:
DR. RANEN SEN :
SHRI YOGENDRA SHAR-
MA :

SHRiIrADHlR.ESWAR KALI-

SHR1 SAMAR GUHA :
SHRI HIMATSINGKA :

Will the Minister of LABOUR AND
REHABILITATION be pleased to
state:

(a) whether it is a fact the Commis-
sion of Inquiry appointed by Govern-
ment to go into the question of Job
Security in the Oil Companies including
the Recfinerics submitted its report in
April, 1969;

(b) if so, its main recommendations;
and

(c) the action taken by Government
to implement the recommendations ?

THE MINISTER OF LABOUR AND
REHABILITATION (SHRI D. SANIJI-
VAYYA): (a) Yes, Sir,

(b) The Commission recommended
in the main that the Government should
consider— (i) whether the model agree-
ment on rationalisation evolved by the
Indian Labour Conference in 1957,
should, modified as necessary to suit
subsequent technological changes, be in-
corporated in a statute on an all-India
basis; (ii) sieps to protect the manage-
ment/supervisory staff of the oil com-
panies, drawing salary upto Rs. 1500
per month, by bringing it within the
purivew of the Industrial Disputes Act
or by separate legislation; (iii) appoint-
ment of an expert body to go into the
question of automation and evolve safe-
guards against the adverse impact of
computers; (iv) setting up of a ‘Redun-
dancy Rehabilitation Fuad’, confined to
the oil industry, in consultation with
unions and companies; (v) appoint-
ment, either under the Companies Act
or special legislation, of a Igireclor of
Job Security in each of the oil com-
panies, having overriding powers to
consider every application for Early
Voluntary Retirement and give his deci-
sion which would be final and binding
both on the companies and the unions.
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(c) Arising out of the report of the
Gokhale Commission, there was a tri-
partite meeting on October 15, 1969.
Following the exchange of views, the
employers' and ‘workers' representatives
agreed to hold bipartite discussions on
the recommendations of the Commis-
sion with a view to coming to an ami-
cable settlement on all issues within a
month, failing which to report oa their
differences to the Labour Ministry for
a further meeting. During the period
of negotiations, and till the next mecet-
ing was called, the employers also agreed
to maintain ‘status-quo’. The parties
have since concluded their bipartite talks
and reported failure, The question of

further action to be takea is under
Government's consideration.
Arid Districts

Irrigation Agreement in
of Rajastha

4858. SHRI J. K, CHOUDHARY:

Will the Minister of FOOD AND
AGRICULTURE be pleased to state:

(a) whether any arrangemerts have
been made for irrigation of the four
Western and arid Districts of Rajasthan;
and

(b) if so, the details thereof?

THE MINISTER OF STATE IN
THE MINISTRY OF FOOD, AGRI-
CULTURE, COMMUNITY DEVE-
LOPMENT AND COOPERATION
%‘_SHRSIi ANNASAHIB SHINDE): (a)

¢s, Sir.

(b) In the four western, most arid
District of Rajasthan, namely, Jaisal-
mer, Barmer, Bikaner and Jalore, about
50 Government tubewells for irrigation
have been constructed, As a result of
exploralory-cum;rroduction drilling car-
ried out, ground water potential zones
have been demarcated and further coa-
struction of tubewells for irrigation
would be taken up where feasible,

Irrigation is already available to about
3100 acres from tanks in Jalore district
and to about 2520 acres from the
Khuddies in Barmer district, 9 schemes
with irrigation potential of 6823 acres
have been investigated in Jalore dis-
trict, 5 schemes out of these have been
taken up under famine works. 13 more
schemes are under investigations in the
district,
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The Rajasthan Canal under construc-
tion will irrigate, on completion, 11.71
lakh acres in Bikaner district and 6.92
akh acres in Jaisalmer district,

Average Consumption of Chemical Fer-
tiliser per acre and per year in India as
compared to Foreign Countries

4859, SHRI P: C. ADICHAN: Will
the Minister of FOOD AND AGRI-
CULTURE be pleased to state:

(a) the average quantities of chemi-
cal fertilisers used per year, per acre
of land under cultivation of high-yield-
ing varieties of foodgrains and of other
usual varieties in India as a whole and
in each State separately; and

(b) how the average annual per acre
consumption of chemical fertilisers in
India compares with that in Pakistan,
Japan, Burma, China, UK., US.A. and
Australia?

THE MINISTER OF STATE IN
THE MINISTRY OF FOOD, AGRI-
CULTURE, COMMUNITY DEVE-
LOPMENT AND COOPERATION
(SHRI ANNASAHIB SHINDE): (a)
and (b). Two statement showing ave-
rage consumption of fertilisers (NPK)
per hectarc of land on all-India basis
and State-wise and fertiliser consump-
tion per hectare of arable land in vari-
ous countries during 1967-68 are laid
on the Table of the House. [Placed in
Library. Sec No. LT-3067/70].

Policy Evolved for opening Ceremonies
for New Branch-Post Offices

4860, SHRI R, K. AMIN: Will the
Minister of INFORMATION AND
BROADCASTING AND COMMUNI-
CATIONS be pleased to state:

(a) whether it is a fact that a branch
of the Ahmedabad Post Office was
opened in Behrampura-Maninagar area
on the 27th February, 1970 whose
opening ceremony was performed by the
President of Ahmedabad City Congress;

(b) whether opening of every branch
office needs somg cercmony at the
hands of some political persons; and

(c) the details of the policy evolved
by the Government for opening cere-
monies of branches of the post offices ?

THE MINISTER OF STATE IN
THE MINISTRY OF INFORMATION
AND BROADCASTING, AND IN
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THE DEPARTMENT OF COMMUNI-
CATIONS (SHRI SHER SINGH): (a)
Bhairavnath Road Single handed TSO
of Ahmedabd was inaugurated by Post-
master General, Ahmedabad. Shri
Ramanlal Mathurabhai. Justice of Peace
presided over the function, Shri
Jamuna Shankar Pandey, President
City Congress who is a resideat of the
same locality was one of the speakers.
The function was arranged by the land-
lord and no expenditure was incurred
by the Department.

(b) No.

(c) Expenditure on
functions is discouraged.

such formal

Establishment of an Agricultural
versity in Gujarat

4861. SHRI R, K. AMIN: Will the
Minister of FOOD AND AGRICUL-
TURE be pleased to state:

(a) whether it is a fact that an agri-
cultural University is to be established
in Gujarat State in one of its districts
in the North;

(b) if so, whether the location of the
University has been finally decided; and

Uni-

(¢) whether the Central Government
are giving aid from PL-480 fuads to
this university?

THE MINISTER OF STATE |IN
THE MINISTRY OF FOOD, AGRI-
CULTURE, COMMUNITY DEVE-
LOPMENT AND COOPERATION
(SHR1 ANNASAHIB SHINDE): (a)
The Government of Gujarat have inti-
mated that an Act (No. 13 of 1969) has
been passed for establishing an Agri-
cultural University in Gujarat with prin-
cipal campus located in the district of
Mehsana, Sabarkantha or Banaskantha.

(b) The location is yet to be decided
finally.

(¢) No, Sir.

Asscssment of Nceds of Seeds

4862. SHRI V. NARASIMHA RAO:
Will the Minister of FOOD AND
AGRICULTURE be pleased to state:

(a) whether the recent All India
Symposium on Improved Seed Equip-
ment has suggested that the National
Seeds Corporation should assess the
needs of the seed trade in addition to



101 Written Answers

the efforts made by the
study the market; and

industry to

(b) if so, the broad out-lines of the
steps taken in the direction?

THE MINISTER OF STATE IN
THE MINISTRY OF FOOD, AGRI-
‘CULTURE, COMMUNITY DEVE-
LOPMENT AND COOPERATION
{SHRI ANNASAHIB SHINDE): (a)
Yes, Sir.

(b) An Industry service Cell has
been set up in the National Seeds Cor-
poration to work out the requirements
of sced processing equipment in the
country and intimate them to the manu-
facturers in the country. The Cell will
also maintain contacts with the manu-
facturers of various seed processing
equipment in the couatry,

w1969 W WeW NN § AF qqn NwgA
®1 I

4863. W g®W X wOAW @ ¥
e agr wfe SR @@ q@E A IO FG
&

(%) a9 1969 ¥ wey w2W H W
T A & A fFA eI gaw

#

(&) a§ 1970 & 3@ @ ¥ TAH1
T Searee 1 A qewrEAT @ 7

ary, whe, argarfos fesre st apee
wama § wva wat (st seenfga
) : (5) wfes wdila sfew
WA ¥ AER, A 1968-69 F
AR e SR H AF T IWRA 2007. 5
AR W= = a1 qTEd FTOIARA
3004, 6 EATT HITA 27 4T |

(@) =% 196970 ¥ ford ararHi
§ sqRA & sfaw wRAg aqr asaEt
sfow  sma admA gf ad F ans
#ir 9T,  ufq semgomed, 1970 ¥
freaY awg, Ig@ay A )
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REqAM | A AT ASA & Aia g A
4864. S gFH T WOAT : FAT AN
am wfw Fa@t 78 T 3 Fo A0 65

(%) wex w¥w ¥ o et ofw
qT g AT AT ¥ @ fdr @ ax

(@) weg w3w % frav  oww wfw
qT @y 7 A Iy § AR TR @
wwfaa il @ siwsl ¥ AW
ot freelt wwE qfw Y it A
AT AT AHAT R 7

“n!ﬁlmmﬁtm“
aea & T Wt (st swrenfye fod) -
(7) sfaw widw  afaw qqamal &
AT 9%, 1968-69 F FFfg F wow
927 F F &1 Ad 3055. 6 AT FWRAT
aqr JTEAT FT AT 4391, 2 AR PRI
o |

(=) 1959 % wrzm aTFTT 30 Frgwr
swper gfn wFmw AR giw g afafy
F weq w2 a9 ¥ gEe & faw 101
2F21T( 250 UFT) AT IO AfaF &
F 1,03 Ara e wfw ov qov oA
qr | feg afafa ¥ smwx fear 5 o
aa F ¥ F37 0. 82 sra I ofw &
qrAFTR AvT 9X wfw ¥ sl A
ST gFdt @ | sFew wfw ¥ g@aw Ak
itor #t It satfor arr & st
1968-69 ¥ & A% 101 R ¥ &9
F a3t ¥ 9,38 ara Fwr FT qfi
+ vy & Qv qrar WT AT |

Introduction of Dry Farming Schemc

4865. SHRI SRADHAKAR SUPA-
KAR: Will the Minister of FOOD AND
AGRICULTURE be pleased to stafc:

(a) the details of the dry farming
scheme to be introduced in the current
year; and

ed“}) tht: areas in ditffcrgnt States selec-
t or the purpose of the operation of
this scheme?
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THE MINISTER OF STATE IN
THE MINISTRY OF FOOD, AGRI-
CULTURE, COMMUNITY DEVE-
LOPMENT AND COOPERATION
(SHRI ANNASAHIB SHINDE): (a)
The Scheme is still in the formulation
stage, However, a sum of Rs, 2.00
crorcs has been budgeted for the current
year and steps arc being taken to finalize
the Scheme quickly.

(b) The selection of areas will take
place after the Scheme is finalised.

Branch Post Offices in Ganguli and
Damodarpur in Darbhanga, Bihar

4866. SHRI BHOGENDRA JHA:
Will the Minister of INFORMATION
AND BROADCASTING AND COM-
MUNICATIONS be pleased to state:

(a) whether there is not a single
branch post office in Balia-Ganguli and
Damodarpur gram-panchayats of Beim-
patti whole of Darbhanga district in
Bihar;

(b) whether population of each of
the panchayats is about 5000 and postal
transactions justify a separate branch
post office;

(c) if so whether it is proposed to
open a separate branch Post Office in
villages Ganguli and Damodarpur of
th:j Panchayats without further delay;
an

(d) if so, the details thereof and, if
not, the reasons therefor?

THE MINISTER OF STATE IN
THE MINISTRY OF INFORMATION
AND BROADCASTING, AND IN
THE DEPARTMENT OF COMMUNI-
CATIONS (SHRI SHER SINGH): (a)
There is a  branch post office named
Tisi Narsam located in village Balia of
Balia-Ganguli Gram Paachayat. There
is no post office in Damodarpur Gram
Panchayat.

(b) to (d). Population of Balia-Gan-
guli Gram Panchayat is 4324 and of
Damodarpur Gram Panchayat is 3611.
But for opening post offices, which are
not remunerative, the relevant popula-
tion criterian is that of the group of
villages falling within a radius of two
miles. A proposal for opening of a post
office in Balia-Gagguli was examined
earlier and it was found that the post
office would work beyond the permis-
sible limits of loss. It could only be
opened if some interested party could
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make good the extra loss of the propos-
ed post office amounting to Rs. 720 for
the first year as a Non-Returnable Con-
tribution  (NRC). Since this was not
paid, the post office was not opeaed.

Proposal for opening of a post officc
at Damodarpur is being examined,

ATz § IAEM CREES WA &1 AW

4867. WY wgrerAteg WG : &
gt qan e e Tare WAt TE
FarTy # FOF 5

(%) wr g ww & fr ¥ § A
3o TS Waw § FB wAd W
forsrz whren ¥ @t FT@ 91 Q@R TE

oty AR

(@) afe @, & % T A
FT GATT A TAAA AT B FH FA
* @ CETC AT NATE FCENE 7

| a9 S| HAWA AT WA
fasm & T wa(sh A feg) : (F)
X (@), ¥es & HIGE T R
sy 3 sy & At & Y & FALare
wed & forg S feam o T |
& fi5 T A FHA F 1000 AT § TR
JTEFT AT A G FIAT | FAL T
# wl s AT A faera qrei
) gyafen #1 s § wEd ge, @A
s # oeEdw ITEHT o w3 ¥
fau Ifw@ avemT darC Y o | 7T
# qar FAeW a7 & fag swaw @
at ¥ g aF TAWTT ST 9 § Aty
qR 2w ¥ 7T FAwwe A F e S
4 &% FY Fafy aF AN HAT I54T & |
oo ¥ afafem  ewar aw
U T GH T 7 By AN
FE@ ® qu FA F fag s ol
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g\ wa: G wema @ R oos gEw
& FAAA AR HE WEA qq0A &
fau a@A &1 oF AT e g w7 foar
a1T  Fad T SAFT  FATT 20,000
ATSAT FY  HAQT ATAT TSR ATAT
AT HE )

e-tgz-faatet & W= iy Shem
aigr w1 fanfa

4868. =t wgrew fag wredt : v
qEAr am garen A gAe w6 7 @
#r ¥ w60 f&  AE-dge-fan &
dra  dnfy 2Rt arsw w1 Fatosa
F a® Arow g aram,  faadr w
TR A T E?

A A FAITA HARG AT dH_T
fawm g vom W& (s e faw): w4
Tazr-fatit  @rfy SR WET ¥
frafor # faar & @3 adfy g7 &
¥ frmf g ™ Fd F fau e
# Wl 1970-71 ¥ & Frwhr de
|t AT 13 qT FTF i 7 fera v

WrAR AT WA & aRaaq aqn qfw gare
97 =g

4869. =1 Twwmey faardi :
=t g s fag :
T ww aw gy 7d a7 I9r &
M F ¥
(%) #av qg a9 ¢ & w/aw &Y
9% & @waeq aar §fT gaTC 9T 320
e7h Wfd ©®E #1-IT §F 9T 5, 25
FOT TIG1 &1 SFAATAS AT T ;
S3W, THEAIT q4T AT GO g
W aa ¥ yfew @ < 57 o a@
AT &Y q & o7g ¥ GHET WIEY HT qHAA
fear a1 wear & faw® qwvarg wTgs
% frdrg @t o7 adt a%d ; afx
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(w) afz g, & #ur @< w1 T
aifedi #1 Mrer & e w0 1 T
g7

e, vfa, amzifas fawmw it ager
Hara ® g wer (st s
fmR) : () wwaw wrdf ¥ erEw
aret Wi F @F ®C Y GwaT FOET
T a1 anfas gfe & qgwm g R A @
W IEm auar F faa ¥ & ¥ A
qUAT AT F | IGAT T9qT qEAW Ao FY
digT T qfw F1 Ffa F fag guR
fFar s wwar 1 w&Efs wWH A
aret qfw F FETAYw A ww fawa

Ffm wm oM g W A R

at-gs ardft gfw ¥ g F fag e
F1 Hw-AF @ AN WEHT GET
areft wfw ot mgarg, =terd, sawrd arfk
F farg afoms oz fd w7

(&) &% (7). 9fF =sma T qfe
@ gwar v gfee & a@r-wy g
yfa #1 avw &0 & gwaw ag fFm o
a%ar, q: TFH & frlg & TEEew
T FUTT FA F I AT GAC TR A
g FTAT O | g WATHG TH FTA
T =rEaT Y FHEm & g9 &

wmw Ot fewmg famm wt g

4870. WY T\ Txeq famdf
= an T 6y

T W aq gy ot oy e W@
FO w07 fF :

(%) wagaa ¢ fr aw s
g i faww fom arfee s
HX  gEEr T FY ITE0 Ty F fow
OF FIEIK FETH 39K $79 7 & Foaw
e § ogsl 1 ea<r v fwar o
g6 ; &

(@) afz g, o I fome o wx
wqTeAT W Fray AT afz Tl O W
T FT g ?
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e, !ﬁr m‘m ﬁﬂ!aﬂ‘tw
wavea § v Wt (ot wavenfya fod) -
(%) st =

(@) 39T (%) * 2@ gu wew &
BT |

e ®ar are fawm & ¥ fraw sfow-
feai W v & & fagfe
4871. st Traerex faurdt :
st W wvraer feg
st 9o qo wix :

T GWAT NG qEvewr YT wew A
TE qgr ax fawmr & Far-fager afe
wfal @ deawd w65t § fafe
F A & 20 AL, 1969 ¥ yyavdifEd
YW HEOT 690 ¥ IO ¥ wEH H T
AR T OFA 5 oW owm AW
atfoa srerd oefar sx A ME § 7

AT WA WETCA WATHQ AT W
farwr & oo Wt (sl S Fag): ot &t
20 dATFC, 1969 $1 Jwfea FF awr
fofaa s &s@ 690 & fawa & g=
W 9 oA F A wf A MY &
ar Wy

(%) ereraar fagar Ig@rT & S 4@ |

(@)% (%) swr 7@t v

firfl & ol W witee 7 TR & ww
gafed e, At feell & amae & wfa-
wiftaf & faeg oriw

‘4872, st Tweres foardf @ ®N
FEAT YT STETCA AT WU FAT Ig FqTA
W #7556 5w g w1 T
W T F ATHIEE AT X T
s Gt Wy daf F sk
fofiger  wafadr Tk, af  fosit
- Ay gearhr afeat & wroad ¥ afgwed
Fat fedy W arc AT FA A AT
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T ard W e 7@ ¥ fafea =¥ ¥
T FE E !

gl war wErew W e e
fawrr & e W s A feg): oW T
et e ¥ fdt & aTC I FW X
S F & ) AT FAEd § I
7 feqr oM, fedr W g ¥ AR
arg AT g g et A a<Hrdy FrafaEt
¥ fgd & art WIE 7w b Ao
F A ¥ #rf o Jwanh ww-wd §9
iy avm | fae oY, frdt mey g
¥ adt T e T A o a7 fee g
fzmad w7 & SR i fa Ao W
Fg:ﬂ%mg:ﬂ#tﬁqﬁﬁfﬁa
fiear T 8, IAE fgt ¥ AT AF W
% fa aw frd wo ard M a3 & et
it g WA A R oo

f!ﬂ WTST-RTa w=i e dumW™, TRCW
s wgrE & e grea WY
T dwi § fplt e owaw

4873. s\ Tweres feardd ;W0
g A9 qETO e EWw ot W
A # g w41 fE e

(%) = wwerc w1 fanT fgdy W
e 3 fewar T AT AT WA AL A
MsmmsH R ATATY; AR

(=) afe g, & dar 7w ¥ v awam
s afz 7@, @ Tk W ANE 7

AT TETCH WATHG W EW
farwrrer & Trem Wt (R e feg): (F) @
Sl ¥ TOE F FUCH FT ATHIQ FTHHTH
2t wmgrent saty  fly s s ¥
farat ST AT & 1 daw Ty wr Y WA
AT dwT @ &, Wit oW &fe-
fram ¥ ¥aw fgr ¥ wavr € W
LR

(=) roreme arfiafiras e f wmara
& savr o aafa W
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far frd (wer mdw) o pre-IARE
e §% § W Ged W e

4874 Wt ywew foy oA : W

e 2 g WAt ag qaTa & 5 a0
fr:
. (%) mragav e i 7sg o aWIX
A fooz fordx & o) Y Agaia ¥ FoOF-I@RE
e da ¥ Fwia o A GRQ
Cefm FA ¥ AT 0F Yo W
¥, ax

() afe g, aY jF=e woae F W
qE F R FAA g P

wrw, yiw, arafos frere aer e
wve § Trem WA (o sy f)

(%) ot =&

(=) sw & 72 3zar 1
wo s & S fas & A faw Wt

T

4875. ®t qvaw fag ooy : v
aw xar i Fdag @ T P SN
s :

(%) ¥ ag sx ¢ f5 Iy wowe
AT wer wqw g A Sigha ¥ g
wer RW & WA oy ¥ oF wgErd
<Y firer o TeaT 0 F O ¥ st
Mardy;

(=) afz gt, @ =@ &t & oo
sfa g€ 8 5 @R

() s%/a sd & faor X & wy
s ?

arw, ¥fv, qrrnfus frer qar e
wwwa § 0N (Ve gfewr) : (%)

o+ff gt

(w) sfafe ¥ 0 F ez @ 7
WO w7 ¥ fau adw T w3
faar &1 srifs faw fe e et
dtar fom g wfafa £ www: 80 /T
To AT 40 FT& To ¥ TH G =W
HuT feg Mg & 1 70 wTw w99 A Frww
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N WA FTCET T F e 9T g
T &1 e A o g e ffa o
w forfor ofter Y e &1 o AT A
FTRTAT FHA, 1971 TF IARA FW
qqAGAT |

(v) fooea & wpew w0 T §—¥ T
Jarwl g aegta swgdlt swer
[, ToE F T T A gt s
fr, wga qar wid ¥ fag aw
@ ¥ fae g aqwn wfufe & ww
wyw F qrear o fear o o

fax, Wex AW, § EEUT & gARA At

e quew & fmin & fewer

4876. ot T fay gy WO
g Aay srETen e dere wd Ig @
FremwEa f:

(%) 7 og &< & & weu wqm &
farox fardy & wr-wx A vy A AN-
BT THET T A O YT S WEhT
f{EY; AR

(=) afz g, at 3@ ama ¥ faoew
FA & 3w @A & i &
ATTW F A TAAT F F W\ FTON
2?

g A9 NEO HWrAq ST Hwr
frw & vrow st (it sie Feg ) ¢ (%) ot
g TEHr o & frafor iy ofaean
! #gfa 6-3-69 1 A TAHT w-
I N T & fmio & ofcrear
N =iefa 18-2-69 wT Al oty

(7) Ehem graw N o .
fraford QA g

TFEX A T & fAg W ae
T Hmuay ¢ 9o feeft 3w A
Z% 7Y femm 1 30-12-60 %Y aiwdt awY
FAT X AT T T FaT ¢ T AT
gom, Afew wod & of ww s
W ¥ wgw varer dr | afafo e
T A 7AQ 5031970 W & Ak R4
ot fiw Tw ST W o g g wE
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fﬂﬁ &= W a7 ) AT 3T HMC MU
ga:l*c QIR A R I ST B
nméﬁaﬁé%mﬁa‘\‘wﬁmmr
Delay in Installation of Direct

phone Line bet\uenth.ind and EJ\:E

4877. SHRI YASHWANT SINGH
KUSHWAH: Will the Minister of IN-

FORMATION AND BROADCAST
ING AND COMMUNI X
pleased to state: CATIONS be

(a) whether it is a fact
scheme for the installation of aﬂé?rl'eca:
trunk telephone line from Bhiad to

Etawah has alread i H
o already been sanctioned:

) if the reasons for i
and indifference towards sl.aninge]i?;t::ﬂ
on the said project?

THE MINISTER OF STATE
THE MINISTRY OF INFORMATI&
AND BROADCASTING AND IN
THE DEPAF}'IS'MENT OF COMMU-

HRI :
tay YoIONS SHER SINGH) :

. (b) All the items of stores hav
indented, These are still aw.aited.e b';f::

- : .
8.2::"“1! be taken up on receipt of

4878. »it zwa= fog wog : W
;nmvfwﬁaﬁqziﬂﬁﬁmﬁi
(lﬁ)muaﬁa&hif[w
T A wve fowr e % q@
T ®T fem mn @ e afe g, a
lﬂmwa'ﬁ:ﬁrqwmt;

ﬂﬁmmamﬁwmmaaﬁt
::(sf.u?mﬁ:maﬂ?ﬁ?wmg;

(7) & @i & wwrw w2y w1 fawra.
W X w1 wwTT g2 ?

o, gfv, aryafo frerw war aper
¥ ge-a St (wo gfewr) -
(¥) ¥ (7). 1 w728, 1966 ¥ o=
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Y 93IW T F @ Fawre sfgeTar
F1 92 govd fFar war av ) qar s @
fs 57 g ¥ 27 from wera: @
e 9X faar a1 fx @fs avel @
afeFim a1 Ffg sa ¥ gfua
ur, s Ffw fawpr 9@ @19 s da
 AEW F FT GFAT O A GIW AY
T §ER T a4 ¥ e § anpeiies
favma swew 1 Aoma @y & fog
2-10-1969 ¥ 5T gvs F o ‘~feeaw’
FHaTial wfea faww  wgEwt & -
afaa 93 w1 g frar )

AR sfas STETQ TwA A 9 @
2 @ awr g2 93 T & e

Creation of ‘Sports Cell' in A. L R.

4879. SHRI SITARAM KESRI: Wil
the Minister of INFORMATION AND
BROADCASTING AND COMMUNI-
CATIONS be pleased to state:

(a) whether a plea has been made
by the Sports Federations, Sports Jour-
nalists and Broadcasters for creating a
‘sports cell’ within the various unity of
A.LR.: and

(b) if so, the reaction of Govern-
ment thereto?

THE MINISTER OF STATE IN
THE MINISTRY OF INFORMATION
AND BROADCASTING AND 1IN
THE DEPARTMENT OF COMMUNI-
CATIONS (SHRI I. K, GUJRAL):
(a) At a meeting held on 9th March
1970 at Delhi the local representatives
of National Sports Associations and
sports editors had made a suggestion for
creating a Sports Cell in the Directorate
General, All India Radio.

(b) The suggestion is under comnsi-
deration.

Discussions with Editors of Small and
Medium Language Newspapers

4880. SHRI SITARAM KESRI: Will
the Minister of INFORMATION AND
BROADCASTING AND COMMUNI-
CATIONS be pleased to state:

(a) whether Government had arrang-
ed a series of discussions with the Edi-
tors of Small aand Medium language
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Newspapers from all parts of the coun-
try during March, 1970;

(b) if so, the objective of such dis-
cussion; and

(e) the decisions taken thereat ?

THE MINISTER OF STATE IN
THE MINISTRY OF INFORMATION
AND BROADCASTING, AND IN
THE DEPARTMENT OF COMMUNI-
ghﬂs?rNS (SHRI 1. K. GUJRAL): (a)

e, s

(b) and (c). The Press Information
Bureau arranges briefings from time to
time on national plans, policies and
programmes for editors etc, to keep the
Press and people informed. Such
meetings serve a very useful purpose as
informal discussions help in proper
appreciation of Government ici
and programmes by the Press.

W SET HAR AT AT AE R W
i 7 wre-fene
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afefr & ww TaT WOW | T AW
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¥ sy T TT-fewe wETERTC Al
¥ faree frar ar, Afe 5y Swr T
frm s waT 1
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QoM TR W ST gy SETa
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(w) afe g, @ wHwETOE;
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B G M qedt gt wiv @ O FO
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Drinking Water Supply to Villages

4885. SHRI G. Y. KRISHNAN:
Will the Minister of FOOD AND
AGRICULTURE be pleased to state:

(a) the number of villages, state-
wise, where clean drinking water supply
i easily available; and

(b) the number of villages likely to
be covered in the Fourth Five-Year
Plan under the scheme, State-wise?

THE DEPUTY MINISTER IN
THE MINISTRY OF FOOD, AGRI-
CULTURE, COMMUNITY DEVE-
LOPMENT AND COOPERATION
(SHRI D. ERING). (a) and (b). The
imformation is being collected from the
State Governments and will be laid on
the Table of the House,
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Steps to Check Replacing of Seals of
Milk Boftles Supplied at DMS Booths

4886. SHRI G. Y, KRISHNAN:;
Will the Minister of FOOD AND
AGRICULTURE be pleased to state:

(a) whether it is a fact that a num-
ber of cases have come to notice where
the Delhi Milk Scheme booth suppliers
are found changing the seals of bottles;

(b) whether it is also a fact that
these seals can be easily replaced by
other seals; and

(c) if so, the measure Government
propose to check such malpractice?

THE MINISTER OF STATE IN
THE MINISTRY OF FOOD, AGRI-
CULTURE, COMMUNITY DEVE-
LOPMENT AND COOPERATION
!{SHRI ANNASAHIB SHINDE): (a)

es.

(b) Yes, but such replacements can
be easily detected,

(¢) Surprise checks of milk depots
are made by the Iaspection staff and
the suspected bottles are removed for
testing by the Quality Control Labora-
tory of the Scheme. The agencies of
the depot Agents are terminated if tam-
pering of seals of milk bottles or adul-
teration is established.

Cat in water supply to all establish-
ments of Posts and Telegraphs Depart-
ment in Goa

4887. SHRI RABI RAY: Will the
Minister of INFORMATION AND
BROADCASTING AND COMMUNI-
CATIONS be pleased to state:

(a) whether it is a fact that the Pub-
lic Works Department of Goa cut off
water supply to all posts and Telegraphs
Establishmenls for non-payment of water

ills;

(b) if so, whether it is also a fact
that this has beea done in retaliation to
the cutting off telephone connections of
Government establishments; and

(c) the detajls thereof?

THE MINISTER OF STATE IN
THE MINISTRY OF INFORMATION
AND BROADCASTING, AND IN
THE DEPARTMENT OF COMMUNI-
CATIONS (SHRI SHER SINGH): (a)
Water supply to Wireless quarters at
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Bambolim was abruptly cut off on
5-3-70. Similarly water supply to Panaji
H.P.O. and Postal Divisional Office was
cut off on 6-3-1970, The supply was
restored on 7 & 10-3-70 respectively.
No payment of water bills was out-
standing.

(b) The measure may have been re-
taliatory on account of disconnection of
telephones due to non-payment of bills
by the Goa P.W.D.

(c) The matter figured in the Goa
Assembly whercin the C.W.D. Minister
stated that water supply was cut off due
to non-payment of some water bills,
Further details are awaited from the
State Government.

Advice to Unemployed Youth to take
up Trade Union Work

4888. SHRI RABI RAY: Will the
Minister of LABOUR AND REHABI-
LITATION be pleased to state:

(a) whether it is a fact that he ad-
vised the unemployed youth to take to
trade union work in course of a speech
delivered at a meeting of journalists at
Hyderabad on the 7th March, 1970;

(b) if so, whether he discussed with
the Planning Commission about the
assistance to be given to such people;
and

(c) what steps Government have
taken to implement his scheme into
action and the details thereof?

THE MINISTER OF LABOUR AND
REHABILITATION (SHRI D. SANIJI-
VAYYA): (a) While dealing with
various aspects of labour policy and
programmes [ stated that it would be
a good thing if some of the highly edu-
cated unemployed youth, like engineers
and agricultural graduates, could take
up trade union work among agricul-
tural labour,

(b) and (c). The matter has not yet
been discussed with the Planning Com-
mission and there is no specific scheme
on this subject at present,
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Malpractices of Ration Shops im Delhi

4890. SHRI S. K. TAPURIAH: Will
the Minister of FOOD AND AGRI-
CULTURE be pleased to state:

(a) whether it has come to the notice
of Government that many ration shop-
keepers in Delhi are indulging in mal-
practices and are not giving to the card-
holders their due quota of superior qua-
lity wheat and rice and they have to
buy to that from the open market at
a higher price; and

(b) whether it is also a fact that
about 2,00,000 of these card-holders
have not renewed their cards so far?
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THE MINISTER OF STATE IN
THE MINISTRY OF FOOD, AGRI-
CULTURE, COMMUNITY DEVE-
LOPMENT AND COOPERATION
(SHRI ANNASAHIB SHINDE): (a)
Some complaints about a few fair price
shopkeepers indulging in malpractices
were received by the Delhi Administra-
tion. Intensive checking of fair price
shops was undertaken and action was
taken to ensure that such malpractices
are aot repeated.

(b) No, Sir. Only 68,000 cards were
not presented for renewal.

Problem of Residential Accommodation
of P & T Staff at Jamshedpur

4891. SHRI RAMAVATAR SHAS-
TRI: Will the Minister of INFORMA-
TION AND BROADCASTING AND
COMMUNICATIONS be pleased to
state:

(a) the total number of employees
working in P & T Department at
Jamshedpur;

(b) the total number of P & T em-
ployees who have been provided with
the quarters and other residential facili-
ties at Jamshedpur;

(c) the total number of quarters pro-
posed 1o be constructed during 1970-72;

(d) whether it is a fact that even
reated accommodation is not available
for ¥ & T employees, because entire
houses at Jamshedpur belong to Tatas
and they do mot give their houses on
rent to P & T employees; and

(e) the arrangements proposed to be
made by thc Government keeping in
view peculiar circumstances there to
provide residential acccommodation for
the P & T employees by pressing Tatas
to provide them accommodation for
messing purposes so that they may aot
be compelled to live in the street

THE MINISTER OF STATE IN
THE MINISTRY OF INFORMATION
AND BROADCASTING, AND-IN
THE DEPARTMENT OF COMMUNI-
CATIONS (SHRI SHER SINGH): (a)
594.

(b) 110.
(c) Estimates have at present been

sanctioned for:—Type Il (a) quarters
12 Nos.
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Type I quarters 12 Nos. for further
provision, the case is to be examined.

(d) No. It is not correct that the
entire  houses belong to Tatas. There

are houses of privalc persons in the
town. :

_(e) The Department has so far pro-
vided 75 residential quarters of jts ol:m.
The rest of the 33 quarters allotted
have been taken on rent from different
industrial concerns in the area. Tata
:gulhotrltue_s have been requested from
Ime to time to arrange accommodation
for the P & T staff and they have given
some quarters. Two quarters are being
utilised by employees as Mess. Tatas
have expressed inability for providing
more quarters immediately.
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Tdephone Bills outstanding against
firms/persons in Bihar

4893. SHRI RAMAVATAR SHAS-
TRI: Will the Minister of INFORMA-
TION AND BROADCASTING AND
COMMUNICATIONS be pleased to
state:

(a) the names of persons/firms
against whom telephone dues are out-
standing amounting to Rs. 1,000 and
above and the actions proposed to be
taken or taken against all such persons/
firms to realise the telephone dues by
the Government; and

(b) the telephone numbers working
in the names of persons/firms against
whom telephone ducs are pending excee-
ding one thousand rupees as on the 1st
January, 1970 and the reasons for
allowing such tclephones to be in scr-
vice?

THE MINISTER OF STATE IN
THE MINISTRY OF INFORMATION
AND BROADCASTING, AND IN
THE DEPARTMENT OF COMMUNI-
CATIONS (SHRI SHER SINGH): (a)
and (b). The information in respect of
names of persons/firms against whom
telephone dues are outstanding amount-
ing to Rs. 1000 and above is a0t readily
available, This will be collected and
will be nlaced on the Table of the Lok
Sabha, However, instructions have been
issued for prompt disconnection of tele-
phones of defaulting subscribers. The
outstanding bills are pursued with the
parties concerned and legal action is
taken, where necessary.

Voice of America Broadcast in Tamil
Language
4894. DR, SUSHILA NAYAR:
SHRI S. M. KRISHNA :
‘Will the Minister of INFORMATION

AND BROADCASTING AND COM-
MUNICATIONS be pleased to state:
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(a) whether it is a fact that Voice
of America have decided to end Broad.
casts in Tamil language from the month
of May, 1970;

(b) if so, the reasons thereof; and

(c) the reaction of Government

thereto?

THE MINISTER OF STATE IN
THE MINISTRY OF INFORMATION
AND BROADCASTING, AND IN
THE DEPARTMENT OF COMMU-
NICATIONS (SHRI 1. K, GUJRAL):
(a) Yes, Sir.

_(b) It is understood that the deci-
sion has been taken on budgetary
grounds.

_ (¢) Government have nothing to say
in the matter,

Financial Assistance to U. P. of Taking
Over Sugar Mills

4895. SHRI S. M. BANERJEE: Will
the Minister of FOOD AND AGRI-
CULTURE be pleased tp state:

(a) whether Uttar Pradesh Govern-
ment has taken over certain Sugar Mills
in Uttar Pradesh;

.

(b) if so, what finaacial assistance
has been given to Uttar Pradesh Gov-
crnment; and

(c) what was the demand of Uttar
Pradesh Government?

THE MINISTER OF STATE IN
THE MINISTRY OF FOOD, AGRI-
CULTURE, COMMUNITY DEVE-
LOPMENT AND COOPERATION
(SHRI ANNASAHIB SHINDE): (a)
The Government of Uttar Pradesh have
attached certain sugar mills against
which there were substantial arrears of
cane price, cess/purchase tax, commis-
sion and interest in respect of previous
years and to appoint Official Receivers
for their management.

(b) and (c). No financial assistance
was demanded by the Uttar Pradesh
Government nor has any been given.
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Non-acceptance of Money Orders al
Sangjamai and Imphal Bazar Post Office

4896, SHRI M. MEGHACHAN-
DRA : Will the Minister of INFOR-
MATION AND BROADCASTING
AND COMMUNICATIONS be pleas-
ed 1o state :

(a) whether two Post Offices at Saag-
jamai and Imphal Bazar have recently
stopped accepling Money Orders;

(b) if so, the rcasons for their not
accepting the money orders;

(c) in view of the Imphal Bazar Post
Office being situated just near the Police
Station why at all, the Post Office at
Imphal Bazar did not accept the Money
Orders; and

(d) how long this state of things con-
tinued in the two aforesaid post offices?

THE MINISTER OF STATE IN
THE MINISTRY OF INFORMATION
AND BROADCASTING, AND IN
THE DEPARTMENT OF COMMUNI-
CATIONS (SHRI SHER SINGH): (a)
Yes, Acccptance of money orders was
stopped from 20th February 1969 in
the 1wo post offices but the work has
been resumed on 27th February 1969
at the Imphal Bazar H.O.

(b) An armed robbery took place at
Imphal in November 1968 involving
post office cash while being carried to
the local treasury and another dacoity
took place at Imphal Bazar Post Office
on 18th February 1969, The situation
became tense all over Imphal town. The
work of booking of moncy orders was.
therefore, suspend at  Imphal  Bazar
and Sangjamai Town Sub-Post  Offices
as a security measures in consultation
with the Manipur Administration.

(c) The situation was not considered
safe in view of the occurrence of a
ducoity at Imphal Bazar P. O. on 18th
February 1969,

(d) While the booking of money
orders at Imphal bazar post office was
resumed soon afterwards on armed
police guards being posted, the booking
of money orders at Sangjamai Bazar
post officc has not been restored so far
as the Manipur Administration have
still not been able to provide armed
police guards at this office. However,
the Postmaster General, Assam Circle
has been directed to review the position
once against in consultation with the
Manipur Administration,

5—1 LS/69
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Contractor-Labour Dispute in Manipur

4897. SHRI M. MEGHACHAN.
DRA : Will the Minister of LABOUR
;?’N‘ltat:zsmmumnow be pleased

SLa :
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(a) whether a group of locs "
kers engaged in caﬁh \fork of l‘;lle ::v:’:-
struction of the Transmitter Station at
Mayang Imphal for All India Radio
Imphal applied to the Lubour Commis..
i!ortt!ﬁr Ma{ngur tl'li_‘at their wages for the
arth work done have not bee i
the contractor; " paid by

_(b) whct?ger the Labour Commis-
sioner has given a compromise decision
for payment of an agreed amount to
the worker and also asked the P.W.D.
authorities, Manipur for deducting the
said amount of Rs. 3,000 from the bill
of the contractor for necessary  pay-
ment to the workers:

(c) if so, the present position there-
to; and

. (d) whether the work of construc-
tion is being compicted?

THE MINISTER OF LABOUR
AND REHABILITATION (SHRI D.
SANJIVAYYA) : (a) and (b), Yes.

. (c) The concerned workers have
since received~payment of the amount
from the contractors and therefore the
Government have not withheld payment
of the bill to contractors,

(d) The construction work is in pro-
gress,

Post Office opened in Manipur during
1969-70

4898. SHRI M. MEGHACHAN-
DRA : Will the Minister of INFOR-
MATION AND BROADCASTING
AND COMMUNICATIONS be plcas-
ed to state :

(a) the number of new post offices
opened in the Union Territory of Mani-
pur during 1969-70;

(b) the total number of Post Offices
functioning in Manipur till datc;

(c) whether the location of Post
Offices for Lilong and Sajing village is
a matter of dispute; an
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(d) if so, whether two Post Offices
are being opened in both the two
bazars?

THE MINISTER OF STATE IN
THE MINISTRY OF INFORMA-
TIONS AND BROADCASTING, AND
THE DEPARTMENT OF COMMUNI-
CATIONS (SHRI SHER SINGH) :
(a) 10.

(b) 235 as on 26-3-70.

(c) and (d) Lilong Post Office after
upgradation to a departmental Sub-
Post Office was shifted to a new build-
ing which is at a distance of one fur-
long from the previous location of the
extra departmental branch Post Office.
Certain parties have represented that
the new Jocation of the Post Office is in
Chajing and not in Lilong proper. The
Deputy Commissioner, Manipur, how-
ever, considers the location of the de-

artmental sub-Post Office to be in Li-
ong proper. In view of the opinion
of the District Authorities and the dis-
tance between the new location and
the old location being one furlong, it
is not proposed to open another Post
Office at the previous location of the
Post Office,

Distribution of Fertilizer to Farmers in
Manipur

4899, SHRI M. MEGHACHAN-
DRA : Will the Minister of FOOD
AND AGRICULTURE be pleased to
state

(a) the amount of fertilizer distribut-
edsto the farmers of Manipur during
1969;

(b) the latest figure of undistributed
fertilizer stock as in the month of
January, 1970 and the agencies holding
the stock;
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(c) the amount of fertilizer proposed

to dI:oc distributed during the year 1970;
an

(d) the comparative rate for fertili-
zer distributed in the year 1969 and
the current year 1970 per kg, aad the
agencies entrusted with distributing or
selling the fertilizer for the current
year?

THE MINISTER OF STATE IN
THE MINISTRY OF FQOOD, AGRI-
CULTURE, COMMUNITY DEVE-
LOPMENT AND COOPERATION
(SHR1 ANNASAHIB SHINDE): (a)
The following quantities of fertilisers in
:,er:ng of N.P. and K have been distri-
uted:

Nitrogen 459 tonnes
P,0O, 57 .,
K,O° 5 .,
(b) The Co-operative Marketing

Society Ltd. and its sub-agents were
holding the following stock of fertilisers
in terms of N.P, & K:—

Nitrogen 1089 tonnes
P,O; 230 ,,
K,0 14,

(c) The following quantities of ferti-
lisers in terms of N. P. & K are to be
distributed during the year 1970 :—

Nitrogen 708 tonnes
P,O; 1o ,,
K.0 24 .
(d) The comparative rates for ferti-

liser distributed in the years 1969 and
1970 are as under :—

1969 1970

Rs. Rs.
Urea 0-86 per kg. 083 per kg.
Superphosphate 0-32 - o-40 ,, ,,
Di-Ammonium Phosphate 1-09 - 093 ,, ,,
Muriate of Potash 0-48 - 0-53 ,, ,

The fertiliser is being distributed
through thirty-three sub-agents in the

current year.
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Resentment of Students against Illequip-

ped Department of Agricultural Engi-

neering of Orissa University of Agri-
culture and Technology

4900. SHRI VIRENDRAKUMAR
SHAH: Will the Minister of FOOD
AND AGRICULTURE be pleased to
state:

(a) whether his attention has been
drawn to the comments on the status
of agricultural universities in the coua-
try made in the “Times of India” of
22nd January, 1970, under the caption,
“Waste of Time";

(b) whether it is a fact that the
Orissa University of Agriculture and
Technology, especially the Department
of Apgricultural Engineering, is ho
lessly under-equipped in terms of la
ratories, staff facilities, etc.;

(c) whether it is also a fact that
some students have written to the Vice-
Chancellor of the said University de-
manding compensation for the years
that they wasted in the University; and

(d) whether Government of India
has a concurrent respoasibility on such
matters and if so, the steps taken by
Government to discharge the same?

THE MINISTER OF STATE IN
THE MINISTRY OF FOOD, AGRI-
CULTURE, COMMUNITY DEVE-
LOPMENT AND COOPERATION
(SHRI ANNASAHIB SHINDE): (a)
The Ministry is aware of the comments
pertaining to Orissa University of Apgri-
cultural Sciences and Technology,
Bhubaneswar.

(b) A team of experts recently set
up by the Indian Council of Agricul-
tural Research has been asked to report
on the condition of the Agricultural

ineering College. A definite reply

%d be given on the basis of this re-

(c} Yes.

(d) The Agricultural University is an
autonomous body and functions in ac-
cordance with the provisions of the
Orissa University of Agriculture and
Technology Act, 1965, Government of
India do not have concurrent responsi-
bility in the management of the Univer-
sity. A representative of the ICAR is
on the Board of Management and Gov-
ernment of India provide financial assis-
tance for devlopment of certain facili-
fies on the recommendations of the
team of experts constituted for this pur-
pose.
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Implenentation of Recommendations of
Sub-Committees of E.P.F. Organisation
on various Problems

4901. SHRI SHASHI BHUSHAN:
Will the Minister of LABOUR AND
REHABILITATION - be pleased to
state:

(a) the number of sub-committee
formed to examine the various pro-
blems i.e, 'coverage, recruitment and
building pertaining to the Employees
Provident Fund Organisation;

(b) if so, whether the recommenda-
tions of the Sub-Committees have been
implemented;

(c) if not, the reasons therefor; and

(d) the total amount of expenditure
incurred on these sub-committees?

THE MINISTER OF LABOUR
AND REHABILITATION (SHRI D.
SANJIVAYYA): The administration of
the Employees’ Provident Fund is the
concern of the Central Board of Trus-
tees. The Provident Fund authorities
have reported as under:—

(a) to (c). Three Sub-Committees,
viz., Recruitment Sub-Committee, Cove-
rage Sub-Committee and Building Sub-
Committee were formed to advise the
Central Board of Trustees, The Re-
cruitment Sub-Committee and the
Coverage Sub-Committee have already
submitted their reports and have since
ceased to exist, The recommendations
of these Sub-Committees as approved by
the Central Board of Trustees/Central
Government are being implemented.
The Building Sub-Committee is in the
nature of a Standing Committee which
scrutinises proposals for construction
work in the Organisation, The recom-
mendations of the Building Sub-Com-
mittee are implemented as aad when
approved by the Board/Central Gov-
ernment,

(d) Rs. 5,835.00.

Misuse of Position by Members of Cen-
tral Board of Trustees of E.P.F., to
Evade Recovery of P. F. Dues

4902. SHRI SHASHI BHUSHAN:
Will the Minister of LABOUR AND
REHABILITATION be pleased to
state:

(a) @hether it is a fact that some
of the Employers’ representatives on
the Central Board of Trustees of em-
ployees Provident Fund are Chairmen
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or Directors of major defaulting esta-
blishments which have been successfully
dodging the recovery of Provident Fuad
dues by the Employees' Provident Fund
authorites;

(b) if so, whether it does not reflect
that they have misutilised their position
as a member of the Board of Trustees
in cvading the coercive process of law
for recovery of dues;

(c) if so, the particulars of such esta-

blishments, the amount of Provident
Fund in default and the period for
which they have been successfully

evading payment; and

(d) the reasons for allowing them to
continue as members of the Board and
the action Government propose to take
in this matter?

THE MINISTER OF LABOUR AND
REHABILITATION (SHRI D. SANIJI-
VAYYA) : (a) to (c). The administra-
tion of the Employees’ Provident Funds
Scheme, 1952 is the concern of the
Central Board of Trustees . constituted
under the Employees’ Provident Funds
Act, 1952 and is not the concern of
the Government of India. A Statement
containing the information furnish-
ed by the provident fund authorities is
laid on the Table of the House. [Placed
in Library, See No. LT-3068/70.]

(d) Non-official members of the
Board of Trustees represent the Central
Organisations of employers and workers
and are not appointed on the Board of
Trustees in their personal or individual
capacity. Hence, except when they
cease to represent the Organisations
concerned or are disqualified under
Para 8 of the Employees' Provident
Funds Scheme, 1952, the question of
replacing them does not arise.

Subsidised Accommeodation to E. P. F.
Organisation Employees and Alleged
Discrimination in Allotment

4903, SHRI SHASHI BHUSHAN:
Will the Minister of LABOUR AND
l?;EtHABILITATION be pleased to
state:

(a) whether pending construction of
Staff Quarters for Employees Provident
Fund Organisation at Delhi thegeligible
ministerial staff members were not given
the facility of subsidised accommoda-
tion as, decided by the Central Board of
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Trustees, Employees’ Provident Fund,
the executive authority of the Organisa-
tion, as far back as in 1963;

(b) whether Board's decision of
1963 applied equally to gazetted and
non-gazetted staft of the E, P. F, Orga-
nisation; and

(c) if so, the reasons for discrimina-
tory treatment in granting the facility
of the subsidised Housing accommoda-
tion only to gazetted staff aad not to
Ministerial Staff?

THE MINISTER OF LABOUR AND
REHABILITATION (SHRI D. SANII-
VAYYA): The administration of the
Employees’ Provident Fund is the con-
cern of the Central Board of Trustees.
The Provident Fund authorities have re-
ported as under:—

(a) In pursuance of the Board's deci-
sion, residential accommodation was
actually hired only in cases presenting
exceptional circumstances and for some
key personnel (including non-gazetted
staff) who are on deputation or are
liable to transfer in the normal course.
The matter is being re-examined in the
context of the 5% additional House
Rent Allowance subsequently allowed to
the employees of the Organisation sta-
tioned at Delhi, Calcutta, Bombay and
Madras.

(b) Yes.
(c) Does not arise,

Supply of Uniforms and Sandals to Class
IV Employees of Bombay General
Post Office

4905. SHRI M. L. SONDHI: Will
the Minister of INFORMATION AND
BROADCASTING AND COMMUNI-
CATIONS be pleased to state:

(a) whether it is a fact thai in the
Bombay General Post Office about 100
class IV employees were getting uni-
forms aad sandals from Government
but this supply was terminated in 1965
on some pretext;

(b) whether several representations
have been received from these low paid
Bombay General Post Office employees
known as “Mazdoors” and have been
the subject of protracted correspondance
between Bombay General Post Office
and the D, G. P. T. New Delhi; and
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(c) whether Government propose to
take steps to remove the genuine gri-
evance of the “*Mazdoors” and sanction
the supply of Uniforms and Sandals
without further delay?

THE MINISTER OF STATE |IN
THE MINISTRY OF INFORMATION
AND BROADCASTING, AND IN
THE DEPARTMENT OF COMMUNI-
CATIONS (SHRI SHER SINGH): (a)
Yes, Under the Departmental rules
Mazdoors on Postal side are not eligi-
ble for supply of uniforms, but in Bom«
bay G, P. O, the supply was made by
local authorities irregularly. This has
been stopped.

(b) and (c). It is true that several
representations have been received in
this connection. The proposal for sup-
ply of uniforms to Mazdoors is linked
up with the general question of supply
of uniforms to excluded categories i.e.
the categories of staff, who are not eli-
gible for supply of uniforms at present,
and which is under consideration of a
Committee of the National Council of
the Joint Consultative Machinery.

Restrictions on Cultural Horizon of
AlIR Listeners

4906. SHRI M. L. SONDHI: Will
the Minister of INFORMATION AND
BROADCASTING AND COMMUNI-
CATIONS be pleased to state:

(a) whether Government are aware
that literary achievements of person of
Indian origin abroad are in several cases
of very high order;

(b) whether there is any ban on lite-
rature, written by person of Iadian ori-
gin, residing abroad, who may not be
Indian nationals, being broadcast on
All India Radio network;

(¢) whether*Government proposed
to restrict the cultural horizon of AIR
listcners by rejecting literary material
of high merit sent by writers of Indian
origin domiciled abroad; and

(d) if not, whether Government will
direct the External Services Division of
All India Radip to keep an open mind
when  considering literary materials
received from writers of merit among
persons of Indian origin abroad, espe-
cially from Africa in accordance with
UNESCO philosophy of inter-cultural
and inter-racial understanding?
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THE MINISTER OF STATE IN
THE MINISTRY OF INFORMATION
AND BROADCASTING, AND IN
THE DEPARTMENT OF COMMU-
NICATIONS (SHRI 1. K. GUJRAL) :
(a) Yes, Sir.

(b) No, Sir.
(¢) No, Sir.
(d) Does not arisc,

Plan for New Building of Bombay
General Post Office

4907, SHR1 M, L. SONDHI: Will
the Minister of INFORMATION AND
BROADCASTING AND COMMUNI-
CATIONS be pleased to state:

(a) whether it is a fact that the Bom-
bay G, P. O. Building is not safe in
view of the dilapidated condition and
taking into account the collapse of a
portion of it during the month of
February, 1970;

(b) why Government continues to
endanger the lives of 3000 officials
working in the Bombay G, P. O. in
spite of the clear technical advice that
the General Post Office building is un-
fit for use in the present condition;

(c) the steps Government propose to
take to ensure the safety of the men
and women working in the Bombay
G. P, 0. and the general public; and

{d) when Government intends to
start work on a new building for the
G. P. O.; and the date when the plans
for the new building were approved
and the reasons for the delay in starting
work?

THE MINISTER OF STATE IN
THE MINISTRY OF INFORMATION
AND BROADCASTING, AND IN
THE DEPARTMENT OF COMMUNI-
CATIONS (SHRI SHER SINGH): (a)
to (c). About 200 sq. of the roof of
the varandah on the second floor
of the West Wing of the GPO Building
collapsed on 22-1-70. When gunniting
work of this roof was being carried
out. Load tests in respect of the por-
tions of the roof which have been
gunnited recently are being arranged to
be carried out to ascertain the safety
of such roofs, It has, however, been
found that the roof and floor slabs re-
quire immediate replacement, Resort-
ing to this instead of whole sale dis-
mantlement and construction of a new
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building has been found advisable be-
cause of the following reasons:—

1. Since the walls of the building are
sound replacement of floor and roof
slabs will prolong the life of he build-
ing.

2. Difficulties of obtaining a suitable
building on rent can be obviated and
only small portions of the building will
be replaced by moving sections of office

to alternate accommodation for short
periods.
3. Wholesale reconstruction of the

building will not yield any additional
accommodation because of the floor
area coverage restrictions.

The Postmaster General has taken
action to reduce the load oa such floors
to bring it within the safety limits.

Action is already in progress to make
necessary arrangements in case any of
the sections of the GPO have to be
shifted somewhere else, during the
replacement work.

(d) Plans for the new building in
the compound of Bombay GPO have
been approved by Bombay Muaicipal
Corporation only in December, 1969.
Subsequent work of preparation of fur-
ther detailed drawings is in progress
and the work is likely to start during
the current financial year.

Milk supplied by Delhi Milk Scheme
and Establishment of more Booths in
New Delhi

4908, SHRI N. SHIVAPPA: Will
the Minister of FOOD AND AGRI-
CULTURE be pleased to state:

(a) the number of persons drawing
milk_in Delhi and New Delhi through
the Delhi Milk Scheme Depots; and

(b) the number of booths Govern-
ment are going to establish in New
Delhi?

THE MINISTER OF STATE IN
THE MINISTRY OF FOOD, AGRI-
CULTURE, COMMUNITY DEVE-
LOPMENT AND COOPERATION
(SHRI ANNASAHIB SHINDE): (a)
3,52,650 milk tokens have been issued
lijg 3'!}%: Delthi Milk Scheme as on

(b) In addition to 514 milk booths
already established, of which 161 are
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in New Delhi area, the Delhi Milk
Scheme has selected additional sites for
62 milk booths of which 40 are located
in New Delhi area,

Legal Power to Village Panchayats for
Recognising Trade Unions

4909. SHRI SHIVA CHANDRA
JHA: Will the Minister of FOOD AND
AGRICULTURE be pleased to state:

(a) whether it is a fact that the
village panchayats are going to be given
the legal power for recognizing the
agriculture trade unions as recommend-
ed by the National Commission on
Labour;

(b) if so, the details thereof; and
(e) if not, the reasons therefor?

THE DEPUTY MINISTER IN THE
MINISTRY OF FOOD, AGRICUL-
TURE, COMMUNITY DEVELOP-
MENT AND COOPERATION (SHRI
D. ERING): (a) No, Sir. The Na-
tional Commission on Labour have not
made any such recommendation,

(b) and (c). Do not arise.

New Policy for Cooperatives

4910. SHRI SHIVA CHANDRA
JHA: Will the Minister of FOOD AND
AGRICULTURE be pleased 1o state:

(a) whether it is a fact that in view
of the failure of the Cooperatives Gov-
ernment are planning to formulate any
new policy for the Cooperatives;

(b) if so, the details thereof: and
(c) if not, the reasons therefor?

THE DEPUTY MINISTER IN THE
MINISTRY OF FOOD, AGRICUL-
TURE, COMMUNITY DEVELOP-
MENT AND COOPERATION (SHRI
D. ERING): (a) to (¢). A statement
is placed on the Table of the House.

Statement
It is mot correct to say that the co-
operative movement has failed. The

receat report of the All-India Rural
Credit Review Committee set up by the

- Reserve Bank of India under the Chair-

manship of Shri B. Venkatappiah which
went into the whole question of rural
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credit refers to the impressive and strik-
ing progress in expansion of cooperative
credit, Short and medium-term credit
advanced by co-operatives has increas-
ed from Rs. 202 crores in 1960-61 to
Rs. 486 crores in 1968-69. Long-term
credit provided by the land development
bank has increased from Rs. 11.62
crores in 1960-61 to Rs, 129 crores in
1968-69. However, there are dificien-
cies like uneven development of the
movement, existence of weak units and
inadequacies in flow of credit. Some of
these are related to organisational and
structural weaknesses in the cooperative
movement and some to external factors
like the economic backwardness of the
region,

Committees had been set up and
studies undertaken from time to time
in the past regarding the problems faced
by the cooperative movement. Sugges-
tions had been made and guidelines had
been indicated to the State Govern-
menis for correcting the structural im-
balances and organisational deficiencies.
They relate to re-organisation of pri-
mary credit societies to form viable units
at the base, rehabilitation of weak cen-
tral banks, re-orientation of loaning
policies and procedures and building up
of competent and trained personnel to
man the institutions, The States and the
cooperatives have initiated action on
these measures, though the progress is
slow., The Rural Credit Review Com-
mittee has also observed that “there is
greater need for full implementation of
the policies which have already been
agreed upon in principle rather than for
ngrr‘r‘luIation and adoption of new poli-
cies”,

A Central Act has been passed to
facilitate the setting up of agricultural
credit corporations in States where the
cooperative movement is weak, These
corporations are meant to supplement
cooperative credit, A scheme of direct
financing of primary credit societies by
commercial banks in areas where cen-
tral banks are weak is also being tried
as an experimental measure in five
States. New institutional agencies like
the Small Farmers Development Ageacy
and an analogous one for the sub-mar-

inal and landless labourers are also

ing set up. These agencies would
utilise the existing co-operative structure
in their areas of operation.

Appreciable progress had also been
recorded by cooperatives in other
spheres of activity like marketing, pro-
cessing, agricultural supplies and consu-
mer trade, The value of agricultural
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produce haadled by the co-operative
marketing and processing societies in-
creased from Rs. 179 crores in 1960-61
to Rs. 583 crores in 1968-69. The co-
operative sugar factories account for
more than 1/3rd of the total sugar pro-
duction in the country, as against 14.8%
in 1960-61. The cotton processing units
and rice mills also handled substantial
portion of the cotton and paddy pro-
duced in the country. The value of
agricultural inputs distributed by the
cooperatives rose from about Rs, 34
crores in 1960-61 to over Rs. 250 crores
in 1968-69. The cooperatives now
account for nearly 60% of the total
value of fertilizers distributed in the
country. Storage capacity owned by
co-operatives has increased from 0.8
million tonnes in 1960-61 to 2.6 million
tonnes in  1968-69. Over the same
period, the value of retail consumer
trade undertaken by co-operatives in
rural areas rose from Rs, 17 crores to
Rs. 226 crores,; The corresponding
figures for turnover in urban areas in
1960-61 and 1968-69 are Rs. 40 crores
and Rs. 280 crores respectively. In
these spheres of cooperative activity
also, emphasis has been laid on consoli-
dation and strengthening of the existing
structure rather than an organisation of
new units and societies, Adoption of
commercial practices, employment of
trained and competent  personnel,
strengthening of technical kaow-how
and attention to economic viability have
been stressed as the basic criteria for
building ‘up a sound structure.

The Conference of Chief Ministers
and Ministers incharge of Cooperation
held in June, 1968, recommended cer-
tain measures for curbing jhe growth of
vested interests in cooperatives. The
Governments of Maharashtra, Kerala,
Punjab, Orissa and U.P, have already
incorporated certain amendments in the
cooperative laws of the States in pur-
suance of these recommendations. Cer-
tain other States have appointed com-
mittees to consider comprehensive
amendments to the State Cooperative
laws, while in some other States amend-
ments are under consideration,

Introduction of Indian Joumnalistic
Service

4911. SHRI SHIVA CHANDRA
JHA: Will the Minister of INFORMA-
TION AND BROADCASTING AND
COMMUNICATIONS be pleased to
state:,

(a) whether it is a fact that Govern-
ment are planning to introduce the
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Indian Journalistic Services (I.J.S.) for
objective journalistic work in the coun-
try;

(b) if so, when; and

(c) if not, the reasons therefor?

THE MINISTER OF STATE IN
THE MINISTRY OF INFORMATIOX
AND BROADCASTING AND IN THE
DEPARTMENT OF COMMUNICA-

T[ON_S (SHRI I. K. GUJRAL): (a)
No, Sir.

(b) Does not arise.

(c) Newspapers being in the private
sector, it is neither necessary nor ad-
visable for Government to = iatroduce
any service for manning posts in news-
paper establishments_
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Cases pending with Tribunals appointed
by Government

4913. SHRI DEVEN SEN: Will the
Minister of LABOUR AND REHABI-
LITATION be pleased to stale:

(a) the number of cases pendiag
with Tribunals, appointed by the Cen-
tral Government as on the 31st January,
1970; and

(b) the number of cases disposed of
by each of them in 19697

THE MINISTER OF LABOUR
AND REHABILITATION (SHRI D.
SANJIVAYYA): (a) Adjudication
cases 301 and applications 2069.

(b) A statement is placed on the
Table of the House.

Statement

S. No. Name of the Tribunal

No. of cases/applications disposed of

cases applications

1. Central G svernment Industrial Tribunal-
cum-Lab »ur Court No. 1, Bombay. 19 437

2. Central Government Industrial Tribunal-
cum-Lab ur Court No. 2, Bombay. 23 265

3. Central Government Industrial Tribuncl-
cum-Labour Court No. I, Dhanbad. 16 58

4. Central Government Industrial Tribunal-
cum-Labour Court No. 2, Dhanbad. 50 560

5. Central Government Industrial Tribunal-
cum-Labour Court No. 3, Dhanbad. 81 1

6. Central Government Industrial Tribunal-
cum-Labour Court, Calcutta. 98 135

7. Central Government Industrial Tribunal-
cum-Labour Court, Jabalpur. 47 896
8. National Industrial Tribunal, Dhanbad. 9 52
9. National Industrial Tribunal, Calcutta. 2 36
10. National Industria) Tribunal, New Delhi. —
ToTAL 345 2440
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Disparity in the Project Allowance etc.
pmdtoP.&T.g}ﬂttlepﬂhnrln

4914. SHRI DEORAO PATIL: Will
the Minister of INFORMATION AND
BROADCASTING AND COMMUNI-
CATIONS be pleased to state:

(a) whether it is a fact that the
P, & T. staff posted at Dakpathar in
Uttar Pradesh Circle is paid project
allowance at a rate much lower than
that paid to the State Government's
staff; if so, the reasons for the diffe-
rence between the two rates;

(b) whether it is also a fact that the
P. & T, Stafl have to pay rent @10 per
cent of their salary p.m. for accommo-
dation: if so, the reasons for this dis-
parity:

(c) whether it is also a fact that the
children of P. & T. staff have to pay
for transport for going to school @
Rs. 10 p.m. per head while the childrea
of the staff of the State Government
get free transport: if so, the reasons
therefor; and

(d) the steps  which  Government
propose to take 1o remove these dis-
parities?

THE MINISTER OF STATE IN
THE MINISTRY OF INFORMATION
AND BROADCASTING AND IN
THE DEPARTMENT OF COMMUNI-
CATIONS (SHRI SHER SINGH): (a)
to (d). The information is heing col-
lected and will be placed on the Table
of the House shortly.

Reduction in Licence Fee for Domes-
tic Radios

4915. SHR1 N. R. DEOGHARE:
Will the Minister of INFORMATION
AND BROADCASTING AND COM-
MUNICATIONS be pleased to state:

(a) whether therg is any proposal
under consideration of the Government
to reduce the Radio Licence fee for the
domestic radios in view of a big in-
crease in the number of radio sets in
the country and also lot of income being
derived from the Commercial services
on Vividh Bharati;

(k) if so, the details thereof: and
(c) if not, the reasons thereof?
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THE MINISTER OF STATE IN
THE MINISTRY OF INFORMATION
AND BROADCASTING, AND IN
THE DEPARTMENT OF COMMUNI-
g[ATé'ONS (SHRI SHER SINGH): (a)

o, Sir.

(b) Does not arise.

(c) Rudio licence fee is the main
source of income of A.LLR. It is at pre-
sent just sufficient to meet the recurring
expenditure. A reduction in licence fee
for domestic sets will affect its revenues
substantially.

Applications pending for Telephone
Connection in Gwalior

4916. SHRI RAM AVTAR SHAR-
MA: Will the Minister of INFORMA-
TION AND BROADCASTING AND
COMMUNICATIONS be  plcased to
slate:

(a) the number of telephone con-
nections working at present in Gwalior;

(b) the number of applications pen-
ding for fresh telephone connections;

{c¢) the rate of demand and supply
per month of telephone  connections;
and

(d) the steps Government propose to
take to reduce the number of applicants
on the waiting list?

THE MINISTER OF STATE IN
THE MINISTRY OF INFORMATION
AND BROADCASTING, AND IN
THE DEPARTMENT OF COMMUNI-
CATIONS (SHRI SHER SINGH): (a)
2,447,

(b)Y 93.

(c) Average demand per month ...33

Average number of phones
installed per month ...... 30
(d) Compared to other stations ia
the country the position of Gwalior in
respect of telephones is much  better.
There is. however, a programmec to ex-
pund the existing capacity by 200 lines
and later to replace the entire system

by 4000 lines crosshar exchange.
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Hindi Programmes over A.L.R., Madras
4918. SHRI YAIJNA DATT
SH RI:

SHRI JAI SINGH :

Will the Minister of INFORMATION
AND BROADCASTING AND COM-
MUNICATIONS be pleased to state:

(a) whether it is a fact that there is
no provision for Hindi Programmes at
Madras Station of the All India Radio;

(b) ' if so, the reasons therefor;

(c}.what Government is doing to
make such a provision;
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(d) if not, how much time is allotted
to Hindi programmes; and

(e) which of the Fundamental Rights
are considered to be inappropriate by
Government?

THE MINISTER OF STATE IN
THE MINISTRY OF INFORMATION
AND BROADCASTING, AND IN
THE DEPARTMENT OF COMMUNI-
SATSIONS (SHRI I, K. GUJRAL): (a)

0, Jir,

(b) and (¢). Do not arise.

(d) Hindi programmes are broadcast
from Madras Station twice a month on
alternate Moadays for a duration of 15
minutes each in its primary service in
addition to daily broadcast of the main
Hindi news bulletins, The bulk of the
programmes of the Vividh Bharati Ser-
vice broadcast from Madras is also in
Hindi.

(e) Does not arise,

Closure of Fair Price Shop in Andrews
Ganj, New Delhi

4919. SHRI  VALMIKI
DHURTI:
SHRI SHARDA NAND:;

Will the Minister of FOOD AND
AGRICULTURE be pleased to state:

(a) whether it is a fact that out of
two, one Fair Price Shop in Aadrews
Ganj, New Delhi, where rationed arti-
cles were sold to residents, has been
closed;

(b) whether it is also a fact that the
closure of the Fair Price Shop has caus-
ed a great deal of inconvenience to
about 1500 card holders who were
drawing rations from this shop; and

(c) if so, what steps are being taken
to reopen another Fair Price Shop in
the Andrews Ganj colony?

THE MINISTER OF STATE IN
THE MINISTRY OF FOOD, AGRI-
CULTURE, COMMUNITY DEVE-
LOPMENT AND COOPERATION
(SHRI ANNASAHIB SHINDE): (a)

CHOU-

Yes, Sir, One shopkeeper has resigned
recently,
(b) and (c). In order to avoid any

inconvenience facilities have been given
to cardholders to register themselves
anew with the other fair price shops in
the neighbourhood. Efforts are also

- being made to find a substitute.
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Establishment of ground station for
satellite in North India

4920. SHRI D. N. PATODIA: Will
the Minister of INFORMATION AND
BROADCASTING AND COMMUNI-
CATIONS be pleased to state:

(a) whether it is a fact that ground
station to link the satellite is going to
be stationed in North India; and

(b) if so, whether any decision

about the site of the ground station
has also been taken and if so, the de-
tails thereof?

THE MINISTER OF STATE IN
THE MINISTRY OF INFORMATION
AND BROADCASTING, AND IN
THE DEPARTMENT OF COMMUNI-
CATIONS (SHRI SHER SINGH): (a)
A proposal to set up a Ground Station
in the Northern region to work with
the Indian Ocean Satellite is under con-
sideration.

(b) Not yet.

wlo WAt M TWrew wgtwiw wwE
afafe, 7€ faeat wt o o wrd

4921. *| W®g wa@ : T am™@
aqr gy w78 T4 Y FO G

(%) =7 ag @= & f& a8 210 woare
T TATCEH it aardrg afafa 2 The
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& ek ‘
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T # foar war @, 9% =" gro A 0k
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(%) off T8 | 7w (v T pfw) qE
foet afafs & seeg 7 & 1 afy, §
o WIEATA I IH WArAr FATIG
satfoa afafa Y g e afas
F 7 IJIEET KO0 E

CHAITRA 12, 1892 (SAKA)

Written Answers 146
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Loss due to Storage of Foodgrains

4923. SHRI N. R. DEOGHARE:
Will the Minister of FOOD AND
AGRICULTURE be pleased to state:

_(a) the total amount of wheat and

cn::n :loreé:l in the %iﬂerent States in the
ry during the vye

1967-68 and 1968-69; - oo

(h)_ the percentage of loss in wheat
and rice as a result of storage during
these years; and

(c) the rent paid for the godowns
for storing the wheat and rice during
these years?

THE MINISTER OF STATE 1IN
THE MINISTRY OF FOOD, AGRI-
CULTURE, COMMUNITY DEVE-
LOPMENT AND COOPERATION
(SHRI ANNASAHIB SHINDE): (a)
The total quantities of wheat and rice
stored in different States in the country
by or on behalf of the Central and
State Governments was as under:—

(Figures in lakhs

of tonnes)

Wheat Rice

; on 31-3-1967. 6°74 8-41
As on 31-3-1968. 7-61 14-31
As on 31-3-1969. 18-97 20-66
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(b) The losses in the Central Storage
Depots with the Food Department be-
fore their transfer to the Food Corpora-
tion of India were as follows:—

Peroentage of loss.

Wheat Rice
1966-67 012 069
1967-68 0067 0-36
1968-69 0:07 0204

(c) All the godowns owned the
Food Department have been transferred
to the Food Corporation of India from
time to time, and the transfer was com-
plete by 1st March, 1969. It is mot
possible to furnish figures of rent paid
for storing wheat and rice only, as the
same godowns might have been used for
storing other commodities too at vari-
ous times. The amount of rent paid
for all the hired goodowns by the Food
Department and the Food Corporation
of India during the three years in ques-
tion were, however, as follows:—

(Rs. in lakhs)

Year Paid Paid Total
'bch.od b)fFCL
Deptt.
1966-67 9205  73-11 165° 16
1967-68 70°02 170°36 24038
1968-69 65-60 257 44*  323-04

* Provisional.

Central Assistance for Minor Irrigation
Schemes in Maharashtra

4924. SHRI DEORAO PATIL: Will
the Minister of FOOD AND AGRI-
CULTURE be pleased to stale:

(a) the financial assistance asked by
the Government of Maharashtra for
minor irrigation schemes in 1969-70;

(b) the amount given by the Central
Government to Maharashtra towards the
minor irrigation schemes during the
year; and
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(c) whether Government are going
to increase the amount in this financial
vear for the dry and drought affected
areas of Maharashtra?

THE MINISTER OF STATE |IN
THE MINISTRY OF FOOD, AGRI-
CULTURE, COMMUNITY DEVE-
LOPMENT AND COOPERATION
(SHR1 ANNASAHIB SHINDE): (a)
and h).  According to the pattern in
vogue, Central assistance is not related
to any individual programme/scheme,
but it is provided by the Centre on
block loan and grant basis in respect
of the Annual Plan as a whole, No
scparate financial assistance was asked
by the Government of Maharashtra for
minor irrigation during 1969-70 nor had
any particular central assistance been
allocated by the Government of India
for minor irrigation schemes during the
vear.

(¢) The scheme of development of
chronicully drought affected areas has
come in the State Sector since the
finuncial year 1969-70. However 10%
of the Central assistance would be made
available during the Fourth Plan period
to assist the States in tackling certain
special problems including those relat-

ing 1o chronically drought affected
areas.
Applications pending for Telephone

connections in Maharashtra

4925, SHRI DEORAO PATIL: Will
the Minister of INFORMATION AND
BROADCASTING AND COMMUNI-
CATIONS be pleased to state:

(a) the present number of persons
who are on the waiting list for tele-
phone connections district-wise in the
State of Mahurashtra; and

(b) the number of applications for
telephone connections reccived, district-
wise, during 1969 aad the action taken
thereon?

THE MINISTER OF STATE IN
THE MINISTRY OF INFORMATION
AND BROADCASTING, AND IN
THE DEPARTMENT OF COMMUNI-
CATIONS (SHRIT SHER SINGH): (a)
and (h). A statement giving the requi-
site information district-wise is laid on
the Table of the House, [Placed in
Library. See No. LT-3069/70.]. Tc_ll!-
phones are being progressively provid-
ed to applicants on the waiting lists.
The applications reccived during 1969
are also buing accordingly attended to.
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Villages provided with Post Offices and
Telephone Exchanges in Yeotmal Dis-
trict, Maharashtra

4926. SHRI DEORAO PATIL: Will
the Minister of INFORMATION AND
BROADCASTING AND COMMUNI-
CATIONS be pleased to state:

(a) the total number of villages in
Yeotmal District of Maharashtra and
the number of villages where Post
Offices and Telephone Exchanges cxist
on date;

(b) the number of wvillages which
have sought the above facilities; and

. (c) the number of towns and villages
in the said arca that would be given
new Post and Branch Post Offices and
Telephone Exchanges in 1970-717

THE MINISTER OF STATE IN
THE MINISTRY OF INFORMATION
AND BROADCASTING, AND IN
THE DEPARTMENT OF COMMUNI-
‘[‘ATIONS (SHRI SHER SINGH): (a)
Total number of willages in  Yeotmal
District of Maharashtra—1924. Number
of villages in Yecotmal District of Maha-
rashtra where Post Offices cxist as on
28-3-70—258. Number of villages in
Yeotmal district of Maharashtra where
Telephone  Exchanges exist as on
26-3-70—8.

(h) Number of villages which have
sought the facility of Post Office during
1969-70—9. Number of villages which
have sought the facility of Telephone
Exchange during 1969-70—2.

(c) Post Offices.—The number of
towns and villages in Yeotmal district
of Maharashtra that would be given
new Post Offices during 1970-71 has not
yet been finalised.

Telephone Exchanges
— Nil
Villages — 2

Towns

Expenditure on Nilokheri Colony in
Haryana and Assistance to Refugees to
Eam Livelihood

4927. SHRI SURAJ BHAN: Will
the Minister of LABOUR AND REHA-
BILITATION be pleased to state:

(a) the total expenditure incurred so
far in connection with the construction
and lay-out of Nilokherj Colony
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{Haryana) as well as the original allo-
cation for the said colony by Govern-
ment;

(b) whether this exuberant experi-
ment in the Cooperative Sector has been
upto the expectation of Government and
whether Government are satisfied with
its progress; and

(¢) if mnot, whether Government
have any other plan to invest or allo-
cate more funds by setting up new in-
dustries at the said colony to help the
refugees to earn their livelihood as Gov-
ernment have left them 1o lurch after
the failure of the experiment causing
more unemployment; if not, the reasons
therefor?

THE MINISTER OF STATE IN
THE MINISTRY OF LABOUR, EM-
PLOYMENT AND REHABILITA-
TION (SHRI BHAGWAT JHA
AZAD) : (a) The total expenditure in-
curred in connection with the construc-

tion and lay out of Nilokheri Colony .

is Rs. 126.68 lakhs, The scheme of the
township stipulated an expenditure of
Rs. 1,000 per capita of population of
the township subject to a maximum of
Rs. 75 lakhs excluding the expenditure
incurred on vocational and other train-
ing.

(b) The experiment in the Co-opera-
tive Sector at Nilokheri has not been
encouraging.

(c) There is no plan to invest or
allocate more funds for setting up new
industries in this colony. The Displac-
ed Persons settled at Nilokheri have
merged into the main-stream of life of
the country and their economic and
other problems are, therefore, no lon-
ger being dealt with as special problems
as was done initially,

Amount Recovered as Rent and Sale
Proceeds of Plots from Settlers in Nilo-
kheri Colony in Haryana

4828, SHRI SURAJ BHAN: Will
the Minister of LABOUR AND REHA-
BILITATION be pleased to state:

(a) the total amount recovered by
Government from the settlers at Nilo-
kheri (Haryana) in the form of rent
and sale-proceeds of plots and other
lands;

(b) whether the amount thus re-
covered exceeds the amount invested by
Government;
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(c) if so, whether Government will
take some suitable steps to do away
with this injustice being perpetuated in
the name of Cooperative Sector; and

(d) if not, the reasons therefor?

THE MINISTER OF STATE IN
THE MINISTRY OF LABOUR, EM-
PLOYMENT AND REHABILITA-
TION (SHRI BHAGWAT JHA
AZAD): (a) The amount of recoveries
on account of rent and sale-proceeds of
plots, other lands, constructed properties
etc, at Nilokheri is Rs. 82,56,835.

(b) No, Sir.
(c) and (d). Do not arise.

Setting up of an Independent Body for
Certification of Seeds Sold by National
Seeds Corporation

4929. SHRI RAM AVTAR SHAR-
MA: Will the Minister of FOOD AND
AGRICULTURE be pleased to state:

(a) whether it is a fact that an ex-
pert committee appointed by Govern-
ment to examine the certification and
marketing of seeds by the National
Seeds Corporation recommended the
setting up of an independent body to
certify the seeds;

(b) whether such a body has been
set up; and

(c) if not, the reasons therefor and
when such aa agency will be set up?

THE MINISTER OF STATE IN
THE MINISTRY OF FOOD, AGRI-
CULTURE, COMMUNITY DEVE-
LOPMENT AND COOPERATION
;ISHI;I ANNASAHIB SHINDE): (a)

0, oIl

(b) and (c). Do not arise.

Participation by U.K. and Canada in
Intensive Agriculture Development Pro-
gramme in M.P.

4930. SHRI RAM AVTAR SHAR-
MA: Will the Minister of FOOD AND
AGRICULTURE be pleased to state:

(a) whether it is a fact that Britain
and Canada propose to participate in
India’s intensive agriculture develop-
ment programme at district level;

(b) whether some nutrition and re-

search projects are proposed to be set
up with British aid; '
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(c) whether any such project is pro-
posed to be set up in Madhya Pragesh
also; if so, the name of the place where
it will be located; and

(d) if not, the reasons therefor and
whether Government propose to locate
such project there in view of the back-
\é\aarﬂ:l?ness of the State of Madhya Pra-

€5,

THE MINISTER OF STATE IN
THE MINISTRY OF FOOD, AGRI-
CULTURE, COMMUNITY DEVE-
LOPMENT AND COOPERATION
(SHRI ANNASAHIB SHINDE): (a)
to (d). The question of wundertaking
programmes of intensive agricultural
development, nutrition and research in
collaboration with other countries de-
pends upon offers being made by such
countries.

After Canadian experts had visited
India, the Canadian Government propo-
sed collaboration programmes in the
field of (i) ground water exploration in
hard rock areas, (ii) research in Dry-
land Farming, (iii) developing Bulk
Handling of Fertilisers at ports.

In the coordinated research project
for Dryland agriculture, which is in the
process of being finalised it is proposed
to have two research centres in Madhya
Pradesh, viz., Indore & Jabalpur.

So far as UK. is concerned, their
expert had visited India recently and
since his report is still to come, it is
not possible to say in what field co-
operation from the British Government
would be possible,

Promotion of Engineering Supervisors to
Class IT Post

4931. SHRI RAM AVTAR SHAR-
MA: Will the Minister of INFORMA-
TION AND BROADCASTING AND
COMMUNICATIONS be pleased to
state:

(a) whether it is a fact that in
1968-69, the existing vacancies against
class II Gazetted posts of Assistant
Engineers which were originally reserv-
ed for the promotion of Engineering
Supervisors who were selected by
D.P.C. and put on panel in 1968 were
given to persons of class I cadre;

(b) whether it is also a fact that this
move of Government has blocked the
chances of promotion of Engineering
Supervisors to class II cadre; and
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(¢) if so, what steps Government are
taking to provide more avenues of pro-
motion to this category of employees?

THE MINISTER QF STATE IN
THE MINISTRY OF INFORMATION
AND BROADCASTING, AND IN
THE DEPARTMENT OF COMMUNI-
CATIONS (SHRI SHER SINGH): (a)
No. No vacancies of Asstt, Engineers
were specifically reserved for promotion
of Engincering Supervisors brought on
the panel in 1968. The duties and res-
ponsibilities of the officers belonging 1o
TES Class 1 (Jr.) and TES Class II
being interchangeable, they can be
apgointcd to posts sanctioned in either
cadre.

(b) No,
(c) Does not arise,

Abolition of Manually driven Rickshaws

4932, SHRI HIMATSINGKA:
SHRI K. N. PANDEY:

Will the Minister of LABOUR AND
REHABILITATION be pleased to
state:

(a) whether the policy decision for
abolition of manually driven rickshaws
in the country still stands;

(b) if so, whether any programme
has been drawn out for implementation
of this policy under the Fourth Five
Year Plan, if so, the details thereof;

(c) the estimated number of rick-
shaws plying in each State at present
and how far they would be eliminated
by the end of the Fourth Plan under
the said programme; and

(d) whether it is also a fact that in
some parts of the country women ply
rickshaws for their livelihood, if so,
where and the steps being taken to
abolish it forthwith?

THE MINISTER OF LABOUR AND
REHABILITATION (SHRI D, SANIJI-
VAYYA): (a) Yes. ‘

(b) to (d). The subject matter re-
lates to State Governments; as such, the
required information is not available.

Lock-Outs in Coal Mines in Bihar

4933, SHRI HIMATSINGKA: Will
the Minister of LABOUR AND RE-
HABILITATION be pleased to state:

(a) the number of occasions when
lock-out has to be resorted to in the
coal mines in Bihar during each of the
past three years;
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(b) the circumstances leading to these
lock-outs; and

(c) the steps taken or being taken
to avert such situations?

THE MINISTER OF LABOUR AND
REHABILITATION (SHRI D, SANIJI-
VAYYA): (a) to (). In 1967 there
was one case of lockout in the Lodna
Colliery, which was declared by the
management following a strike resorted
to by the workers due to the non-im-
plementation of the recommendations
of the Coal Wage Board. The Indus-
trial Relations Machinery could not in-
tervene in this case as the High Court,
Calcutta was seized of the matter. How-
ever, as a result of mutual understand-
ing, and on permission from the High
Court, the lockout was lifted by the
management on 22-2-1968,

In 1968, besides the above lockout,
which was continuing, there was only
one case of a lockout, which was in
the Kurhurbaree Colliery of M/s, Na-
tional Coal Development Corporation
Ltd., Giridih (Hazaribagh). This was
the result of the workers adopting go-
slow tactics, The Assistant Labour
Commissioner (Central,)  Hazaribagh
intervened and brought about a settle-
ment as a result of which the lockout
was lifted on 17-1-1968.

In 1969 also there was only one case
of a lockout, which was in the Madhu-
band Colliery, Nudkhurkee, Dhanbad.
This lockout was declared following a
strike resorted to by the workers with-
out any notice or demand. The Deputy
Chief Labour Commissioner (Central
intervened in the matter and as a result
of his pursuation, the management lift-
ed the lockout from 26-11-69,

Gheraoes in Coal Mines in Bihar

4934. SHRI HIMATSINGKA: Will
the Minister of LABOUR AND RE-
HABILITATION be pleased to state:

(a) the number of gheraces that
have so far taken place in coal-mines
in Bihar during the past three years;

(b) the loss of production caused
thereby; and

(c) the causes of these gheraoces?
THE MINISTER OF LABOUR AND

REHABILITATION (SHRI D. SANIJI-
VAYYA): () The number of gheraos
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which took place ia coal mines in Bihar
are as follows:—

1967 = 10
1968 = 2
1969 (up to

August)

(b) The information is not available.

(c) The causes, in the main, were:
(1) non-payment of wages, bonus
and lay off compensation;

(2) non-implementation of the re-

commendations of the Wage
Board;

(3)
(4)

inter-uiaon rivalry; and

demands for reinstatement of
dismissed workers, reopening
of closed mines, accommoda-
tion for villagers whose lands
had been taken and employ-
ment of local people.

Nationalisation of Vanaspati Industry

4935. SHRI R. BARUA: Will the
Minister of FOOD AND AGRICUL-
TURE be pleased to state:

(a) whether Governmeat have any
proposal under consideration to nationa-
lise the Vanaspati Industry in the coun-
try;

(b) whether any proposal in this re-
gard has been mooted by any State
Government; and

(¢) what is Government’s policy in
this regard and what would be their
reaction if any State Gavernment wants
to nationalise the Vanaspati Industry as
the shortage of Vanaspati is increasing
in certain parts of the country and there
has been steep rise in its prices by the
producers?

THE MINISTER OF STATE IN
THE MINISTRY OF FOOD, AGRI-
CULTURE, COMMUNITY DEVE-
LOPMENT AND COOPERATION
(SHRI ANNASAHIB SHINDE): (a)
and (b). No, Sir.

(c) Government of India have no
proposal to nationalise the Vanaspati
Industry in the country. However, if
any State Government wants to take it
over, there will be no objection,
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Confirmation of Tem Clerks

against Senior Clerks in P & T. Depart-
ment, Palghat (Kerala).

4936. SHRI E. K. NAYANAR: Will
the Minister of INFORMATION AND
BROADCASTING AND COMMUNI-
CATIONS be pleased to state:

(a) whether it is a fact that the
orders of confirmifng temporary clerks
as permanent by ignoring senior clerks
are being issued by the SSP Palghat in
(Kdera.la State) P. & T. Department;
an

(b) if so, whether Goyernment will
take suitable steps that officials eligible

for confirmation are included in the
list?
THE MINISTER OF STATE |IN

THE MINISTRY OF INFORMATION

AND BROADCASTING, AND IN

THE DEPARTMENT OF COMMUNI-

%AT]SQNS (SHRI SHER SINGH): (a)
o, Sir.

(b) Does not arise,

Reduction in Ration Quota In Kerala

4937. SHRI E, K. NAYANAR: Will
the Minister of FOOD AND AGRI-
CULTURE be pleased to state:

(a) whether it is a fact that he had
written a letter either on the 15th
January last or the 3rd week of January
to Kerala Food Minister giving instruc-
tion to reduce the ration from 160 grams
te 120 grams of rice; and

(b) if so, the reason therefor?

THE MINISTER OF STATE |IN
THE MINISTRY OF FOOD, AGRI-
CULTURE, COMMUNITY DEVE-
LOPMENT AND COOPERATION
(SHRI ANNASAHIB SHINDE): (a)
and (b). A letter was written on
15-1-1970 to the Food Minister of
Kerala, advising him that the rice por-
tion of the cereal ration be restored to
the level of 120 grams per adult per
day as the lean season for which it had
been raised to 160 grams was over. The
advice had to be given in view of the
fact that with the supplies of rice avail-
able with the Centre it was considered
inadvisable to keep the rice quantum of
the ration at more than 120 grams per
adult ver day except during the lean
months of the year, when it could be

6—I1 L. 5./70
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raised to 160 grams per adult ﬁu day.
The overall cereal ration was, however,
to be maintained at 320 grams per
adult per day.

Occupation of Shrine of Khawaja Bagi
Ballah R. A. at Qutab Road, Delhi by
Refugees.

4938. SHRI GEORGE FERNAN-
DES: Will the Minister of LABOUR
AND REHABILITATION be pleascd
to state:

(a) whether it is a fact tpat_thc
Shrine of Hazarat Khawaja Baqi Billah
R. A, situated at Qutab Road, Delhi
which is visited by the Muslims of
various countries is still occupied by

Refugees;

(b) whether Government have receiv-
ed representations from Shri Khawaja
S. Hasan Bagi requesting that the Shrine
be properly restored; and

(c) if so, what action has been taken
by Government in this matter?

THE MINISTER OF STATE IN
THE MINISTRY OF LABOUR, EM-
PLOYMENT AND REHABILITA-
TION (SHRI BHAGWAT JHA
AZAD): (a) to (c). The Shrine was
never taken over as evacuee property
and no representation has been received
from Khawaja S. Hasan Baqi for its
restoration.

of Refugees from Easgaon
Rehabilitation Project, Adllabad District,
Andhra Pradesh.

4940..SHRI RAMAVATAR SHAS-
TRI: Will the Minister of LABOUR
AND REHABILITATION be pleased
to state:

(a) whether it is a fact that a num-
ber of refugee families from East Ben-
al sent to Easgaon Rehabilitation Pro-
ject, Adilabad in Andhra Pradesh, have
now come to Patora Pull, Ambegaon in
Chanda District. Maharashtra; and

(b) if so, the steps taken to rehabi-
litate them in District Chanda?

THE MINISTER OF STATE IN
THE MINISTRY OF 1LABOUR, EM-
PLOYMENT AND REHABILITA-
TION (SHRI BHAGWAT JHA
AZAD): (a) According to information
received from the Director, Chanda Re-
habilitation Project, about 685 new mi-
grant agriculturist families from East
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Pakistan reached Chanda Railway Sta-
tion between Tth to 9th March, 1970,
after having deserted from their rehabi-
litation sites in Isagaon, District Adila-
bad in Andhra P¥adesh. On the 10th
March, 1970, all the families shifted to
village Padoli Ambora at a distance of

about one and a balf miles from
Chanda.

(b) As these families had been re-
settled in Isagaon Rehabilitation Project
in Andhra Pradesh, the question of re-
habilitating them again in District
Chanda in Maharashtra does not arise.
They are being persuaded to return to
Isagaon. In fact, some families have
already returned, Necessary arrange-
ments are being made in consultation
with the Governments of Andhra Pra-
desh and Maharashtra to provide 2ll
facflifies to enable the remaining fami-
lies to return to Isagaon.
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Telephone Bills outstanding against the
former Finance Minister, Shri Morarji
Desai

4942, SHRI ESWARA REDDY:
Will the Minister of INFORMATION
AND BROADCASTING AND COM-
MUNICATIONS be pleased to state:

(a) whether Shri Kanti Desai, the
Personal Assistant of the former Fin-
ance Minister Shri Morarji Desai had
left a number of telephone bills unpaid;

(b) if so, the total amouat to be
paid by him;

(c¢) whether the arrears have been
collected; and

(d) if not, the reasons for the delay
in collecting the arrears?

THE MINISTER OF STATE IN
THE MINISTRY OF INFORMATION
AND BROADCASTING, AND IN
THE DEPARTMENT OF COMMUNI-
CATIONS (SHRI SHER SINGH): (a)
No telephone was provided to Shri
Kanti Desai on Government account.
Nor is any felephone traceable to have
worked for him at Delhi in his pri-
vate capacity.

(b) to (d). In view of _the reply to
part (a) above, the questions do not
arise.
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Memorandum from Employees of Cen-
tral Fisherles Corporation

4943. SHRI INDRAJIT GUPTA :

Will the Minister of FOOD AND
AGRICULTURE be pleased to state :

(a) whether Government have receiv-
ed any memorandum from the Central
Fisheries Corporation Employees Asso-
ciation, Howrah, putting forward pro-
posals for the efficient functioning of the
Corporation;

(b) if so, the proposuls made and
the demands put forward by the wor-
kers in the memoraadum; and

(c) the steps so far taken by Gov-
ernment to redress the grievances?

THE MINISTER OF STATE IN
THE MINISTRY OF FOOD, AGRI-
CULTURE, COMMUNITY DEVE-
LOPMENT AND COOPERATION
(SHRI ANNASAHIB SHINDE): (a)
The Government have received two
memoranda dated 12-9-1969 and
21-1-1970 in which certain proposals
and demands have been put forward.

(b) The proposals and demands
made are:’

(i) Not to close down the Corpo-
ration and throw the staff out
of employment. If closure is
unavoidable, to ensure that al-
ternative emfvloymcnt is pro-
vided to employees in the same
status and under the same ser-
vice conditions before such
closure is effected.

To examine more fully the
causes of failure to see to
what extent it had been due to
lapse of the management and
not to close down the Corpo-
ration without examining the
feasibility of diversifying the
activities of the Corporation
in accordance with the objec-
tives laid down in the Me-
morandum of Association.

To broad-base the activities of
the Corporation for the welfare
of the masses.

To recast the management
pattern to fit in with that of
the trade. 1

To take steps for handing
over all the catches of Gov-
ernment of India and State
Governments fisheries  for
marketing all over India by

(i)

(iii)

{iv)

)
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Central Fisheries Corporation
Ltd. at regulated prices.

(vi) To accept Report of the Re-
view Committee of the Board
of Directors, submitted to
Ministry of Food and Agricul-
ture,

(c) The working of the Central*
Fisheries Corporation was examined ia
detail by a Committee set up by the
Board of Directors in 1969 and the Re-
port of the Committee has been care-
fully examined in the Ministry of Food
and Agriculture.

The main problem of the Corpora-
tion, as brought out by detailed studies,
is the difficulty of securing fish supplies
in sufficient quantity to enable the Cor-
poration to have an impact on the Cal-
cutta market. The Corporation has not
been able to supply more than 800
tonnes of fish to Calcutta in any year.
It has been assessed that the Corpora-
tion will not be able to supply more
than 2000 tonnes of fish annually to
Calcutta even by 1974-75 even if the
various suggestions made by the Com-
mittee arc implemented.

In this coatext the course of. action
to be adopted is under careful examina-
tion. The question of diversification of
the activities of the Corporation has also
been examined in detail and it is not
considered feasible for the Corporation
to undertake fresh activities,

A proposal was made to the Govern-
ment of West Bengal to take over the
Corporation as it was felt that it could
be run at the State level in cooperation
with other State developmental organisa-
tions with reduced overheads, This
question is under consideration.

In case a decision is taken to wind
up the Corporation, alternative employ-
ment for the staff will be simultane-
ously considered sympathetically under
the regulations.

Recruitment. of Scheduled Castes/ Tribe
Candidates as Female Telephone Opera-
tors in Delhi

4944, SHRI SURAJ BHAN: Will the
Minister of INFORMATION AND
BROADCASTING AND COMMUNI-
CATIONS be pleased to state:

(a) whether it is a fact that 45 posts
reserved for Scheduled Castes and 18
for Scheduled Tribes were advertised by
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th;: General Manager, Telephone, New
Delhi in the month of November, 1969
for the selection of female telephone
operators;

(b) if so, the number of Scheduled
Caste/Scheduled Tribes candidates who
applied for and called for interview se-
parately;

(c) the number of Scheduled Caste/
Scheduled Tribe candidates selected for
appointment; and

(d) the reasoas for short recruit-
ment of Scheduled Caste/Scheduled
Tribe candidates; and the steps propos-
ed to make up this deficiency?

THE MINISTER OF STATE IN
THE MINISTRY OF INFORMATION
AND BROADCASTING, AND IN
THE DEPARTMENT OF COMMUNI-
gATIONS (SHRI SHER SINGH): (a)

es.

(b) Scheduled Caste Scheduled Tribe

(i) 84 1
(if) 69 1
© 24 Nil

(d) The others could not fulfil the
conditions of age, and qualifications
rescribed in the recruitment rules of
.Os.
carried forward for next recruitment in
accordance with rules on the subject.

Damage to Crops etc. in Maharashtra
due to Hailstorm

4945, SHRI DEORAO PATIL: Will
the Minister of FOOD AND AGRI-
CULTURE be pleased to state:

(a) whether a severe hailstorm des-
troyed’ human beings, cattles and crops
in the State of Maharashtra, especially
in Vidarbha and Marathawada regions,
in the month of March, 1970.

(b) if so, the extent of the damage;
and

(c) the relief so far given to the
victims, i.e. peasants Aand the land
owners?

THE MINISTER OF STATE IN
THE MINISTRY OF FOOD, AGRI-
CULTURE, COMMUNITY DEVE-
LOPMENT AND CO@PERATION
(SHRI ANNASAHIB SHINDE): (a)
and (b). According to available informa-
tion, rains accompanied with hailstorm
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were received in Hinganghat and
Wardha tehsils (Wardha District), Gon-
dia Tehsil (Bhandara district) and parts
of Yeotmal and Nagpur district on the
6th and 7th March, 1970. It damaged,
to a large extent, bajra, rabi jowar,
gram, orange and irrigated wheat in
321 villages of Ramtak, Nagpur, Umred
and Saoner tehsils of Nagpur District.

(¢) No information about details of
relief given to the victimg is available.

Production and Consumption of Rosin
(Dry)

4946. SHRI N. K, SOMANI: Will
the Minister of FOOD AND AGRI-
CULTURE be pleased to state:

(a) the annual consumption of Rosin
(Dry) which is used for sizing purposes
in the Paper Industry and in Soap and
other industries; and

(b) the total production of this Che-
mical in the country and what are the
possibilities of increasing the production
and in how much lime%

THE MINISTER OF STATE IN
THE MINISTRY OF FOOD, AGRI-
CULTURE, COMMUNITY DEVE-
LOPMENT AND COOPERATION
(SHRI ANNASAHIB SHINDE): (a)
and (b). The required information is
being collected and will be placed on
the Table of the Sabha in due course.

Increase in Commercial Broadcasting
time in Madras ﬁ;{hcm Stations of

4947. SHRI C. CHITTYBABU : Will
the Ministef of INFORMATION AND
BROADCASTING AND COMMUNI-
CATIONS be pleased to state:

(a) whether it is a fact that the
commercial broadcasting time in Madras
aad Tiruchi Stations of A.LR, in Tamil
Nadu has been increased;

(b) if so, by how much time; and

(c) the extra amount it will fetch
to Government?

THE MINISTER OF STATE IN
THE MINISTRY OF INFORMATION
AND BROADCASTING, AND IN
THE DEPARTMENT OF COMMUNI-
CATIONS (SHRI I, K. GUJRAL): (a)
No, Sir.

(b) and (c). Does not arise.
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Censor Certificates in Hindi for Tamil
films

4948. SHRI C. CHITTYBABU: Will
the Minister of INFORMATION AND
BROADCASTING AND COMMUNI-
CATIONS be pleased to state: *

(a) whether it is a fact that the Film
Council set up by Government had
decided to issue Censor Certificates for
Tamil films in Hindi;

(b) if so, the reason thereof;

(c) whether it is also a fact that on
this ground an important film persona-
lity has resigned from the Council; and

(d) whether there is any proposal to
review Government stand and give the
certificates in English as usual for Ta-
mil films?

THE MINISTER OF INFORMA-
TION AND BROADCASTING AND
COMMUNICATIONS (SHRI SATYA
NARAYAN SINHA): (a) and (b).
Censor certificates are issued by the
Central Board of Film Ceasors. The
certificates for Tamil films are being
issued in English.

(b) Does not arise.

(c) A letter of resignation had been
submitted by a member to the Central
Board of Film Censors which was later
withdrawn.

Closure of Vanaspati Manufacturing
Units

4949, SHRI HIMATSINGKA: Will
the Minister of FOOD AND AGRI-
CULTURE be pleased to state:

(a) whether it is a fact that at least
seven Vanaspati manufacturing units in
the country have closed down recently
and some others have curtailed produc-
tion;

(b) if so, in what
and

(c) the steps taken by Government
to ensure working of the industry uplo
the capacity?

THE MINISTER OF STATE IN
THE MINISTRY OF FOOD, AGRI-
CULTURE, COMMUNITY DEVE-
LOPMENT AND COOPERATION
(SHRI ANNASAHIB SHINDE): (a)
and (b). No. Sir. Only 4 factories had
suspended  production for varying

circumstances;
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periods of one to two weeks and one
factory for 3 weeks; a few others had
curtailed their production to some ex-
tent because of rise in the prices of raw
oils.

(c) The matter has been discussed
with the representatives of the industry,
and it is expected that the production
which has already picked up will be
restored to normalcy in the very near
future.

Strikes in Textiles, Jute, Tea and Coal
Mines Industries and their Settlement

4950, SHRI P. C. ADICHAN:

SHRI D, AMAT:

SHRI VALMIKI
DHARY :

Will the Minister of LABOUR AND

CHOU-

REHABILITATION be pleased to
state:
(a) the number of industry-wise

strikes in the textile, jute, tea and coal-
mines industries in the country during
the last three years which resulted n
settlements through (i) collective bar-
gaining, (ii) arbitration, (iii) adjudica-
lloili'l. and (iv) Goverament mediation;
an

(b) the number of settlements reach-
ed through each of these means in these
industries during this period without
resort to strike?

THE MINISTER OF LABOUR AND
REHABILITATION (SHRI D, SANJI-
VAYYA): (a) A statement is placed
on the Table of the House. [Placed in
Library. See No, LT-3070/70.]

(b) The information is not available.

A.LR. Station for Bundelkhand

4951. SHRI NITIRAJ SINGH
CHAUDHARY : Will the Minister of
INFORMATION AND BROADCAST-
ING AND COMMUNICATIONS be
pleased to state:

(a) whether Government. have de-
cided to locate a Broadcasting Station
in Bundelkhand area of Madhya Pra-
desh;

(b) if so, its location and by when;
and

(c) if not, the reasons thereof?
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THE MINISTER OF STATE IN
THE MINISTRY OF INFORMATION
AND BROADCASTING, AND IN
THE DEPARTMENT QF COMMUNI-
CATIONS (SHRI 1. K. GUIJRAL):
(a) Yes, Sir.

(b) Chhatarpur, by 1973,
(c) Does not arise,

A.LR, Station for Jabalpur

4952. SHRI, NITIRA]J SINGH
CHAUDHARY: Will the Minister of
INFORMATION AND BROADCAST-
ING AND COMMUNICATIONS be
pleased to state when A.LR. station at
Jabalpur will become a full-fledged in-
dependent statioa like others?

THE MINISTER OF STATE IN
THE MINISTRY OF INFORMATION
AND BROADCASTING, AND 1IN
THE DEPARTMENT OF COMMUNI-
CATIONS (SHRI I. K, GUJRAL): The
question of upgrading Jabalpur station
into a full-fledged one during the
Fourth Five Year Plan is under con-
sideration,

Move to Eliminate Outsiders from
Trade Unions by Andhra Pradesh

4953. SHRI YOGENDRA SHAR-
MA: Will the Minister of LABOUR
AND REHABILITATION be pleased
1o state:

(a) whether the Centre is aware of
the Andhra Pradesh Government move
to bring legislation to eliminate outsi-
ders from trade unions; and

(b) if so, the Centre's views there-
on?

THE MINISTER OF LABOUR AND
REHABILITATION (SHRI D. SANIJI-
VAYYA): (a) The State Government
have reported that they have no such
proposal under consideration.

(b) Does not arise,

Chanda Committee Recommendation on
A.LR. Artistes

4954, SHRI ESWARA REDDY:
Will the Minister of INFORMATION
AND BROADCASTING AND COM-
MUNICATIONS be pleased to state:

(a) whether the Chanda Committee

on A. I. R. had recommended the
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treatment of A. I. R, artistes as Govs
ernment servants; and

(b) if so, the action taken thereon?

THE MINISTER OF STATE IN
THE MINISTRY OF INFORMATION
AND BROADCASTING, AND IN
THE DEPARTMENT OF COMMU-
NICATIONS (SHRI 1. K, GUJRAL):
(a) No, Sir,

(b) Does not arise,

Rehabilitation of Scheduled Tribes Fa-
milies of East Pakistan Refugees In
Chanda District, Maharashtra

4955. SHRI K. HALDER: Wil the
Minister of LABOUR AND REHABI-
LITATION be pleased to state:

(a) what is the extent of financial
help provided by Government to each
East Pakistan Scheduled Tribe family
in the Chanda district of Maharashtra
for rehabilitating them in trade and
business;

(b) whether this help was not given
in one instalment, but in small instal-
ments spread over a long period;

(c) whether it is a fact that the
Scheduled Tribe families have represen-
ted that for the above reason they could
not rehabilitate themselves in trade or
business and had exhausted the Capital;
and

(d) if so, what steps Government
propose to take in the matter?

THE MINISTER OF STATE IN
THE MINISTRY OF LABOUR, EM-
PLOYMENT AND REHABILITA-
TION (SHRI BHAGWAT JHA
AZAD): (a) The pattern for rehabili-
tation of East Pakistan new migrants in
trade and business has been laid down
generally for all the new migrants, and
not wilz reference to any specific sec-
tion of new migrants. A statement in-
dicating the rehabilitation assistance
given to ‘Small Trader' new migrant
families from East Pakistan for resettle-
ment in trade and business is laid on
the Table of the House. [Placed in
Library. See No. LT-3071/70.]

(b) The amount of loan was gene-
rally given in two instalments—the se-
cond instalment bging given on proper
utilization of the first instalment.
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(¢) Some representations from ‘Small
Trader’ families have been received; it
is not known how many of them arc
from Scheduled Tribes.

(d) Instructions have already been
issued to all concerned that the num-
ber of instalments, in which the amount
of loan is disbursed, should not ordinari-
ly exceed two.

Constitution of Indian Forest Service
Cadre in Union Territorles

4956, SHRI C. C, DESAI: Will the
Minister of FOOD AND AGRICUL-
TURE be pleased to state:

(a) whether it is a fact that the
Union Territories Cadre of Indian Forest
Service had been constituted on Ist
October, 1966 and Selected Officers to
that Cadre appointed and posted against
encadred posts; if not, why not and the
reasons for the delay; and

(b) whether Government are finding
ways tor immediate replacement of re-
jected Officers holding charge of terri-
torial and other important Divisions and
Circles in the Territories by highly qua-
lified Indian Forest Service Officers?

THE MINISTER OF STATE IN
THE MINISTRY OF FOOD, AGRI-
CULTURE, COMMUNITY DEVE-
LOPMENT AND COOPERATION
(SHRI ANNASAHIB SHINDE): (a)
Yes. The selected officers have been
appointed and posted against respective
posts.

(b) All the cadre posts in the Union
Territories Cadre are manned by cadre
officers except for two non-cadre officers
in Andamans Forest Departmeat who
are working against the cadre posts of
Deputy Conservator of Forestt, and
Government are considering replacing
these officers by suitable cadre officers
as soon as possible,

Discrimination against Scheduled Caste
Employees of Ceng:ln Tractor Organisa-

4957. SHRI SURAT BHAN: Will the
Minister of INFORMATION AND
BROADCASTING AND COMMUNI-
CATIONS be pleased to state:

(a) whether it is a fact that the posts
of Teleprinter Operator reserved. for
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Scheduled Castes/Scheduled Tribes were
advertised by the Indian Airlines by
the end of 1969 the fpplication of none
of the Scheduled Caste candidates from
C.T.O. New Delhi was forwarded to the
authorities concerned;

(b) whether it is also a fact that for
the General Posts of Teleprinter Ope-
rator advertised by the same organisa-
tion after one month of previous adver-
tisement the applications of the appli-
cants of C.T.L};. New Delhi were for-
warded to the authorities concerned;

(c) if so, who is responsible for this
discrimination against Scheduled Caste
employees and what action has been
ths_ke; or is proposed to be taken against

im

THE MINISTER OF STATE IN
THE MINISTRY OF INFORMATION
AND BROADCASTING, AND IN
THE DEPARTMENT OF COMMUNI-
CATIONS (SHRI SHER SINGH): (a)
and (b) No, The Department is not
aware of any advertisement for posts of
Teleprinter Operators reserved for Sche-
duled Castes/Scheduled Tribes, In De-
cember, 1969 there was an advertise-
ment and in response to this 49 appli-
cations including 4 of Scheduled Caste
officials were received and all these
applications were forwarded to the
Indian Airlines. Before this, 10 appli-
cations, from Scheduled Caste officials,
without reference to any advertisement
were received. Of these, nine applica-
tions could not be forward due to non-
compliance of requisite formalities and
other administrative grounds,

(c) In view of reply to (a) & (b)
above, question does not . arise,

Promotion of Scheduled Caste and
Scheduled Tribe Employees of P and T

Department to Class 11 posts

4958. SHRI SURAJ BHAN: Will the
Minister of INFORMATION AND
RROANCASTING AND COMMUNI-
CATIONS be pleased to state:

(a) the number of class IIT postal
and RMS officials promoted to class II
during the last three years (year-wise
separately);
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(b) the number of the Sched
Caste/Scheduled Tribe Postal and Rui{eg
officials who w considered for pro-
motion to class II during this period
(year-wise separately); and who had
bqen actually promoted to class II (year-
wise separately); and

{c)l the reasons for inadequate repre-
sentation gi%n to the Scheduled Caste
and Scheduled Tribe employees of pos-
tal and RMS in the matter of these pro-
motions and whether Government pro-
pose to make up the deficiency of these
communities; if not, the reasons there-
for?

LY

THE MINISTER OF STATE IN
THE MINISTRY OF INFORMATION
AND BROADCASTING, AND IN
THE DEPARTMENT OF COMMUNI-
CATIONS (SHRI SHER SINGH): (a)
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scheduled caste/tribe officials in matters
of promotion (other than by competitive
examinations) was provided prior to
the instructions issued by the Ministry
of Home Affairs in their O.M, No.
1/12/67-Ests (c), dated 11-7-68 there

was no question of ascertaining the
community of an official within the
zone of consideration. After July,

1968 one selection each in PSS Class
1T and P.Ms, Service Class II has been
held and necessary benefit wherever ad-
missible was given to scheduled caste
candidates who were in the zone of
consideration.

(c) Prior to the issue of the general
instructions by the Ministry of Home
Affairs on 11-7-68 no reservation nor
any concessional or preferential treat-
ment was shown to the scheduled caste/
tribe officials within the zone of consi-

and (b). A statement is laid on the deration. Therefore, the question of
Table of the Lok Sabha. As no reser- making up any deficiency does not
vation or preferential treatment for arnse.
STATEMENT
Actually promoted Scheduled cast officials
considered for promotion
1967 1968 1969 1967 1968 1969
PSSCL. 11 7* 47* 3@ - No Selection 3t
PM'S 15* 9* 6" -. - 2%
Service,
Cl. T ~
Dy.SRM N Selection 4* No selection No sclection® -* No selection
Sorting)
En GCS
Cl. 11

*As there was no reservation for offi-
cials belonging to scheduled caste/
tribe officials nor any preferential treat-
ment or concessional grading was pro-
vided for members belonging to sche-
duled caste/tribe communities prior to
the issue of the Ministry of Home
Affairs O.M. No. 1/12/67-Ests (C)
dated 11-7-68, no record was available
for such officials,

After the issue of the orders by the
‘Ministry of Home Affairs referred to
above, one selection each in PSS Class

II and P.M’s. Service, Class II was con-
ducted in June, 1969 and the break-up
as given above is explained below:—

(@Out of 33 officials 1 is a scheduled
caste official.

+0Out of 3 scheduled caste candidates
considered only one was promoled.

**Qut of 6 officials one is a sche-
duled caste official.

1Two scheduled caste officials were
in the zone of consideration and one of
them was selected.
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Dissolution of Board of Directors of
Central Fisheries Corporation

4959. SHRI C. JANARDHANAN:
Will the Minister of FOOD AND
AGRICULTURE be pleased to state:

(a) whether it is a fact that the
Board of Directors of the Ceatral Fishe-
rics Corporation had been dissolved
since 31st December, 1969 and no
appointments for the posts of the direc-
tors had been made so far: and

(b) if so, the reasons therefor?

THE MINISTER OF STATE IN
THE MINISTRY OF FOOD, AGRI-
CULTURE, COMMUNITY DEVE-
LOPMENT AND COOPERATION
(SHRI ANNASAHIB SHINDE): (a)
and (b). According to the provision of
the Articles of Association of the Cen-
tral Fisheries Corporation, all the Mem-
bers of the Board of Directors, except
the Managing Director and the Chair-
man, retire at every annual general
meeting of the Company, The Board
dissolved at the last annual general
meeting held on the 30th December.
1969, was reconstituted on the 17th
January, 1970.

Relinquishing of Charge b Managing
Director of Central l-‘isbe:i{s Corpora-
tion

4960. SHRI K. HALDER: Will the
Minister of FOOD AND AGRICUL-
TURE be pleased to state:

(a) whether it is a fact that the
Managing Director of the Central Fishe-
ries Corporation had relinquished his
charge on the 12th August, 1969; and
no fresh appointment yet has been
made; and

(b) if so, the reasons thereof?

THE MINISTER OF STATE IN
THE MINISTRY OF FOOD, AGRI-
CULTURE, COMMUNITY DEVE-
LOPMENT AND COOPERATION
%SHRSI_ ANNASAHIB SHINDE): (a)

es, Sir.

(b) On the basis of a review of the
working of the Central Fisheries Cor-
poration the question of the future of
the Corporation has been receiving seri-
ous attention, In this coanection a pro-
posal for transfer of the Corporation to
the West Bengal Government was also
under consideration. In the circums-
tances the appointment of a Managing
Director was deferred. The Board of
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Directors have authorised one of the
Directors to look after the work with
the assistance of the Divisional Mana-
ger and the Secretary of the Corpora-
tion,

Closure of Stalls of Central Fisheries
Corporation at Delhi and Calcuita

4961. SHRI K. HALDER: Will the
Minister of FOOD AND AGRICUL-
TURE be pleased to state:

(a) whether it is a fact that some of
the stalls under the Central Fisheries
Corporation jn Calcutta and Delhi have
been closed and the casual staff in
those stalls retrenched; and

(b) if so, the reasons of the closurc?

THE MINISTER OF STATE IN
THE MINISTRY OF FOOD, AGRI-
CULTURE, COMMUNITY DEVE-
LOPMENT AND COOPERATION
(SHRI ANNASAHIB SHINDE): (a)
Yes. Sir,

(b) A review committee appointed by
the Board of Directors to examine the
functioning of the Corporation had re-
commended in May, 1969 that depart-
mental stalls should be maintained only
in such places where they could be
operated without loss, The manage-
ment, jn acceptance of the recommen-
dation, is making adjustments in the

attern of retail sale of fish, and abolish-
ing stalls which have been found to bhe
uneconomical.

Telephone Connection to Haji Mastan
Mirza of Bombay wunder Exempted
Category
4962. SHRI GEORGE FERNAN-
DES: Will the Minister of INFORMA-
TION AND BROADCASTING AND
COMMIINICATIONS be pleased to

state:

(a) whether it is a fact that one Haji
Mastan Mirza living at Baitul Sarur,
61/1, Warden Road, Bombay-26 has
been given a telephone connection (No.
359358) under ‘Exempted Category’ as
a Social worker:

(b) if so, who are the people who re-
commended his application under this
category;

(¢) whether the Bombay Telephones

made any inquiries into the nature of
Social Work done by Haji Mu:!n
Mirza;
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(d) whether it is fact
under exempted
fused to him on

that a telephone
category had been re-
an earlier occasion: and

(e) what made the .
phones change its decisio?gnhay Tele

it Eu
Y OF INFOR

AND BROADCASTINGS rr?gj?:
THE DEPARTMENT OF COMMUNI-

CATIONS (SHRI
GATIONS SHER SINGH)

(b) (1)
(2)

OF STATE IN

Shri Adam Adil, MLA.

Shri B. M. Y3 nik, Mini
of thibition.gB;mb}:;v?mr

Shri  Bhagwan Dass K
Ashar, President, B—Ward:

Distt. Congress Committee,

Shri‘T. P. Kareemsha, Vice
President, Maharashira Maz-
door Sabha, Bombay.

3)
(4)

(5) Shri M. A. Khatal, Municj-
pal Councillor, Hony. Gene-
ral Secretary, T. B, Patient
Welfare Society, Bombay.
(6) Shri Ismail Khawija, Hussein,
J. P, Hony. General Secre-
tary, National Service Socie-
ty, Bombay,

(7) Shri S. K. Patil.

(8) Shri Baburao H. Shete, J. P.,
Municipal Councillor, Mem-
ber TAC, Bombay.

(c) No.

(d) The application dated 6-3-1968
f.rom Shri Mirza for a connection under
“Exempted” Category was returned to
him for certain clarifications and for fil-
ling some omissions. He re-submitted
the same on 24-6-1968. His case was
subsequently placed before the Tele.
phone Advisory Committee who approv-
ed its being sanctioned,

(e) Does not arise.

Accommodation for P. & T. Staff in
Kolhapur City.

4963. SHRI GEORGE FERNAN-
DES : Will the Minister of INFOR-
MATION AND BROADCASTING
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AND COMMUNICATIONS be pleased
to state :

(a) the total number of Post and
Telegraph staff of all categories working
within the municipal limits of Kolhapur
City in Maharashtra;

(b) how many of these employees
have been provided with houses;

(c) whether there have been demands
from the P. & T. employees for accom-
modation; and

(d) when it is proposed to meet their
demands ?

THE MINISTER OF STATE IN
THE MINISTRY OF INFORMATION
AND BROADCASTING, AND IN
THE DEPARTMENT OF COMMU-
NICATIONS (SHRI SHER SINGH):
(a) 701.

(b) 9.
(c) Yes.

(d) It will take about 3 to 4 years to
construct more quarters. State Govern-
ment has been requested to allot land for
Staff Quarters.

Increase in Death Rate in Mines

4964. SHRI K. N. PANDEY : Will
the Minister of LABOUR AND REHA-
BILITATION be pleased to state :

(a) whether it is a fact that death
rate in the mines has increased during
the last six months in spite of the fact
that no major accidents occurred dur-
ing the said period; and

(b) if so, what are the reasons for
the same ?

THE MINISTER OF LABOUR
AND REHABILITATION (SHRI D.
SANJIVAYYA) : (a) The death rate
has not increased.

(b) Does not arise.
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CALLING ATTENTION TO A MAT-
TER OF URGENT PUBLIC IMPOR-
TANCE

STAY URDERS BY CERTAIN HIGH COURTS
ON GOVERNMENT’S DECISION FOR FIXING
LOW PRICE OF SUGAR

SHRI CHENGALRAYA NAIDU
(Chittoor) : Sir, I call the attention of
the Minister ¢t Food and Agriculture
to the following matter of urgent public
importance and I request that he may
make a statement thereon:—

“Reported stay orders issued by
certain High Courts on the Gov-
ernment’s decision for fixing low
price of sugar on Tariff Commis-
sion’s recommendations.”

THE MINISTER OF STATE IN
THE MINISTRY OF FOOD, AGRI-
CULTURE, COMMUNITY DEVE-
LOPMENT AND COOPERATION
(SHRI ANNASAHIB SHINDE):
Notices have been received from the
Mysore High Court in respect of seven
sugar factories and from the Andhra
Pradesh High Court in respect of three
sugar factories, having filed writ peti-
tions against the Sugar (Price Determi-
nation) Order, 1970 fixing prices of
levy sugar for sugar produced in the
sugar year 1969-70. Ex-parte interim
orders have beea passed by both the
High Courts staying the operation of
the Sugar (Price Determination) Order,
1970. In four cases (2 in Mysore and
2 in Andhra Pradesh), the High Courts
have permitted the sugar factories to
continue to charge for the sugar pro-
duced during the current season 1969-
70 the prices fixed for sugar produced
by them in 1968-69. The Andhra Pra-
desh High Court in another case ,has
directed the respoadents to permit the
sugar factory to sell sugar at the price
fixed for Tamil Nadu sugar factories for
the current geason. Action is being
taken*to confest the Writ Petitions and
to apply for vacation of the stay orders.

The system of fixation of ex-factory
controlled prices of sugar zone-wise on
the basis of average recoverv of sugar
from sugarcane and duration of the
crushing season of the factories in the
respective zones has been in vocue for
the last many years. The Tariff Com-
mission (1959) recommended four cost
zones and the Sugar Enquiry Commis-
sion (1965) recommended five cost
zones. However, in actual practice, till
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1966-67, the number of price zones,
was much larger, varying between 16 to
23, This was doae with a view fo
reducing the wide variation in the zonal
prices of sugar on account of the large
dispartiy in the recovery and duration
of the factories falling in a bigger zone.

After introduction of partial decon-
trol of sugar from 1967-68 season, Gov-
emnment decided to fix prices of levy
sugar on the basis of the five zones re-
commended by the Sugar Enquiry Com-
mission in view of the flexibility in
prices available to the sugar factories in
respect of their production released for
free sale. There were, however, repre-
sentations with regard to the five zones
adopted by Government from 1967-68
and for the restoration of larger number
of zones as prevalent before 1967-68.
The Government of India, therefore, re-
guested the Tariff Commission to exa-
mine this matter along with the enquiry
into the cost structure of sugar industry.
The Tariff Commission in their report
submitted recently have recommended
15 cost zones. The main reason given
by the Commission for forming a lar-
ger number of zones is to reduce,
though not eliminate, inter se anomalies
in the cost structure, The justification
for a smaller number of large sized zones
is that it tends to introduce competi-
tion among the factories and reduce
costs, On the other hand, the point in
favour of a large number of small siz-
ed zones is that it recognizes wide varia-
tion in the performance of factories,
their recoveries and durations and thus
reduces the opportuniy for the larger
and more efficient and better performing
factories to make large profits at the
expense of less fortunate factories in
the same zone. In view of the justifica-
tion given by the Tariff Commission,
which is an expert body in this regard
Government have accepted their recom-
mendations in respect of price zones and
cost schedules and have fixed prices for
levy sugar for the year 1969-70 accor-
dingly. In arriving at this decision,
Government took into account the fact
that the wide margin between the prices
of free market sugar and levy sugar
has narrowed considerably due to the
better supply position in the country.

In respect of the sugar factories in
the South, that is the erstwhile zones T
and 11 of the Sugar Enquiry Commis-
sion, price for the factories in North
Mysore. North Andhra Pradesh, Tamil
Nadu, Pondicherry and Gujarat are
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higher than those fixed for the year
1968-69. But those fixed for fnctgﬁes
in Maharashtra, South Mysore, the rest
of Andhra Pradesh, Kerala and Orissa
are lower. It may be mentioned that
recoveries and durations of the crushing
season vary from year to year. As such,
the price fixed in any year is not com-
parable with that fixed in any other
year even if the same zones and cost
schedules are adopted in the two years
for fixing the prices. Further, in
1968-69, because of the smaller num-
ber of large sized zones, there was wide
variation in recovery and duration of
factories included in the same zone.
This gave an advantage to factories
situated in low cost areas in the zone
as compared to factories in the high
cost areas of the same zone, With
the adoption of a large number of
smaller zones in 1969-70, these ancma-
lies have been reduced. It will thus
be seen that the variation between the
prices for 1968-69 and 1969-70 are
partly due to adoption of different zones
and cost schedules, and partly to the
yearly variations in the recoveries and
durations.

SHRI CHENGALRAYA NAIDU: |
have heard the long reply of the Minis-
ter. The Minister_says that to remove
the injustice and disparities the Tariff
Commission was appointed and that the
Commission went into this matter. But
the Tariff Commission, instead of doing
justice, has done injustice in some case.
In Maharashtra, Andhra Pradesh and
other States there is one area which is
a delta area and another area which is
a dry area. Sugarcane is grown in
both delta and dry areas, The cost
of production is different in delta areas
and dry areas. Since the cost of pro-
duction has gone up the Tariff Com-
mission was appointcd so that it might
fix reasonable prices. But the Tariff
Commission, instead of doing justige.
has done injustice to many areas, I
do not know whether they really en-
quired into the matter or they simply
camped there, spent their days having
dinners and never cared to collect the
correct data. 1 may tell you that last
time. in 1968-69, Madras suffered. When
in Chittoor we were getting Rs. 15
more, in Madras they were getting
Rs. 15 less and T raised this question
on the floor of the House. Now they
have increased the amount for Madras
but they have reduced the same Rs. 15
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to Andhra, Is this justice? The cost
of production is going up day by day.
In spite of that, instead of increasing
the price, the Tariff Commission hgs
reduced the price, Even if the TaraT
Commission has made such a recom-
mendation, if the Food Ministry take a
decision without properly scrutinising
the Tariff Commission's Report, if it
happeas in any other country, the
government will be prosecuted in a cri-
minal court; but in this country they
are not only allowed to go scot free but
they are rewarded. I can show the
Minister the price differs between North
Andhra and South Andhra. Instead of
five zones, they have increased it to
15 zones; each State has become one
zone now. The Food Minister comes
from Bihar where there are two zones,
North Bihar and South Bihar. Because
he knows the conditions and difficulties
of Bihar, he has done it in Bihar. 1
am not objecting to that, It is neces-
sary to have a north zone and a south
zone. But why don’t you do it in the
case of other bigger States? Now an
injustice has been done to Andhra Pra-
desh, Mysore and Maharashtra, Will
the government open their eyes, go in-
tc the matter and fix proper prices?
Otherwise. the High Courts will give
different judgments. Why can't you
correct yourself? Will the government
appoint another Tariff Commission, if
necessary, of an expert agricultural
committee, not of ICS or TIAS officers
but of people who have knowledge of
agriculture, who grow sugarcane and
some Members of Parliament to go in-
to the matter and correct the disparity
and remove the injustice by fixing the
right price?

SHRI ANNASAHIB SHINDE: As |
have explained in the statement, the
price structure of sugar mainly depends
upon the duration of the season of the
factories and the recoveries of the fac-
tories. The price structung always be-
ing a controversial subject, government
do not like to take arbitrary decisions.
Therefore, in the past, in the year 195‘9
this matter was referred to the Tariff
Commission for the first time, _Subse-
quentlv, a high-level ~Sugar Enquiry
Commission was appointed and the gov-
ernment were having prices on the
basis of five zones as recommended by
the Sugar Enquiry Commission from
1967 onwards, Then there was a de-
mand from the sugar industry that this
matter should be referred again to the
Tariff Commission. As a result of the
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demand, government decided to refer
‘this matter to the Tariff Commission.
The Tariff Commission in their wisdom
have recommepded that the country
should be divided into 15 zones and
they recommended a particular cost
schedule, This Weing an expert body,
government has naturally decided to
accept the recommendations of the
Tariff Commission. I think it will not
be wise or proper for the goverament
lo make a departure from the recom-
mendations of the Tariff Commission.

SHRI CHENGALRAYA NAIDU:
If a government committee makes a
mistake and if the government stand
on false pmlige and not rectify it, it
is not proper because the agriculturists
will suffer. I want the government to
admit that they have committed a mis-
take, If the government or the Tariff
Commission have made a mistake, they
must come forward to appoint an ex-
pert committee to rectify the mistake
and do justice. 1 can show you some
figures. ~In Maharashtra the cost of
production, according to the Tariff Com-
mission, is Rs. 89.49. They have fixed
a price of Rs_ 110.3. In Andhra,
again, the prlce differs. In Mysore it
is Rs, 88.03, The recovery is the same
but the price has been reduced, When
the Tariff Commission has done some
injustice, is this government not going
to come forward to correct them? Then
the people will have no other option
except to go to the courts. If they
have to go to the courts to get justice,
what is the use of this government. I
am asking a straight question now. If
the High Court decides otherwise, will
this minority government resign on that
account?

SHRI ANNASAHIB SHINDE: I
would not like to refer to the proceed-
ings of the High Court because these
matters are sub-judice. Supposing the
High Court gives a _decision, we will
ccnréainly respect the decision of "udicial
bodies.

DR. SUSHILA NAYAR (Jhansi):
Though the writ petitions have been
filed in two cases, as has been already

" stated, injustice has been done in many
other cases as well. For instance, in
Haryana the price has been reduced by
Rs. 18.13; in Western UP jt is minus
Rs. 16 and so on. Will the hon. Minis-
ter tell us that if at all they think in
terms of making a change, that will not
be only for the cases where the writ
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petitions have been filed, Maharashtra,
Andhra Pradesh or any other place, but
they will sit with the represeniatives of
the different States and come to a uni-
form decision? They may take into
account whatever factors have to be
considered but they should not make a
change for some parts and not in other
parts, because many other parts have
been hit badly in the same way, |
would like to know from the hon.
Minister what their intention is.

SHRI ANNASAHIB SHINDE: As
far as price fixation every year is con-
cerned, in the beginning of the season
we have to make some assumptions,
assumptions with regard to two factors.
The first assumption is with regard to
the duration of the season, whether the
factories are ruaning for 150, 160 or
180 days, Some assumptions have lo
be made. At the end of the season it
is checked up whether the factories have
actually run 160 days or 170 days. Then
the prices are reviewed on the basis of
actual figures, But in the beginning an
assumption is made.

The second assumption is made in
regard to the recovery. In regard to the
recovery, naturally, we take the average
of the last year because in the beginning
of the season jt is humanly not possible
to estimate precisely as to what is Toin
to be the recovery during the whole o
the season. So, some assumptions are
+made. At the end of the season the
position is reviewed on the basis of
actuality. But if any State Govern-
ment brings to our notice that any
assumptions which have been made by
us in working out the cost structure are
not correct, we shall be repared to
take into consideration the factual posi-
tion. Government would not like to
make this an issuc of prestige; Gov-
ernment would be prepared to review
the vosition on the basis ‘of reality.

DR. SUSHILA NAYAR: Does the
hon. Minister realise that by their
assumptions they do not wipe out in-
justice to sugar cane ers? The
sugarcane is in the fields is not being
purchased by the Mills and the agricul-
turist is ering.

MR, SPEAKER: Order, order. Shri
Krishna .... Absint,
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SHRI K. LAKKAPPA (Tumkur):
Shri Krishna has instructed me to put
a question with your permission,

MR. SPEAKER: 1

am sorry, the
rules do not allow that.

st vy fmd (7)) @ T TR

¥ AT IR W G FT T A
Jaelt o YgO taE F AR
AEA T@AT ATGATE | S qreh S
¥ fafes @ owg fem am =Y
ALAIT @ AT R 1 GEA w g

“In arriving at this decision, Gov-
ernment took into account the fact
that the wide margin between the
rrices of free market sugar and
evy sugar has nmarrowed considera-
bly due to the better supply posi-
tion in the country.”

#ardw s W g fRooit aet
¥ qw § T A w TS
FT YAE T WX & gra fewm oar
W X A % WE ) RERAT
o ar s 70 sfawe Gz s
frifas Tl & ek 30 shww
darac @H amaTe ¥ dwA & frg A
afe g8 g A fear 7 e g
A F  aieE /W R o fage
¥ oyt ok s AR & oW
STC AT dET A SO s
f& 70 3t 30 wfowa ¥ A W T
LAk

ofgg oA ? Affw w ogem }7?
o st ¥ ¥ O wwm m faw
FTHA T TRET 1969 F 65.4
frafam ot 4 ' =R R 4
34.6 T 4.6 Sfawm smox smaEy
oy | Tamt ¥ 64.4 Sfoww fgfam
o T 35.6 wfrwa & S
fagrr ¥ 61,4 Yfaww frifas S
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R 38.6 whE @t o)
AT § 4.6 UF WA ¥ syrE, 5.6
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1324983

40 WTE T FT INTEA N A1
ST AOA9 § 52 W@ =9 Y
srafafadt €@ o™ H ) w@F AT
gt I+t vaw R W § 1 wwfeg
dm AW AT Hawew ag A W
FCERAN Aa F ai A FA
;N A wME @DE

HagwWt o wgar g feag 4.6,
5.6 ¥ 8.6 TWH warEr I fF
it g =@ =l &
wrg? F R mgrag 4§ argo o ar
fage ®egl, 99 & AR woww Wi )
Y W W AR dgT A fael
) yared & g & SETC qOA aTHY
R I v afewmz faer d, A
v ¥ famr, q:o!ﬂ'o IR = ¥
9 FmTd g R W e g
w° ¥ gro ot ¥ am Fard § aqy
¥ frd oY Efor avdw ord we-
aaft 7w das aft qran @
M A g F T F are T
g FT AR 15 fog wmn axfrmd-
@ Ffar amwi & ae ¥ 9 afaw
wridr difa fafm s & fag
T TR w ghm W aTr
FLAT T|T FL mqgﬂ‘n‘!ﬁf
Fq@ w, A AR AeHYEM I

3931
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Frwrg A AR IEm A AR <
@ T & faw qare & e wwC A gT-

o0 W R, W HAww F A
a dar A @ &, TE @i b an
o from@? T A AEE 6

Swl &7 % oA F, A IR Y wAW
FT 3 IUWIETST T WY, ITHTC A |

To wm gwn fag (FwC) : awww
WERY, WAAT TR A wa d @A
ﬁwwg,qmwm@w
g S AT gAefa % fa e
e gl wfee |

SHRI ANNASAHIB SHINDE: I
would like to explain the position in
regard to some of the poiats raised by
the hon. Member. But at the outset,
I would like to object to the statement
mede by the hon. Member and I would
really challenge him to prove his state-
ment or, otherwise, to withdraw it.

o wyg fewd : F FB W faggr At
& AT E | 70 3T 30 &1 I T
W:g.i‘:‘hﬁwmﬁmﬂhgl
it mgRT I, sl AR AN ¥
fork ¥ | & o BY6 @ T, WA
Tuw faegr sy Ao ¥ § 1 Twd
aren AR A aren Ao i 0 &9
faelt sufer ST am ft far 41 aore
TART Y A, @ qar s e
FORTT W1 AT §T ITHTT FT Y
RN wm g Ak
N yFT AR |

s\ ofr vym (78) : 9fF 7o 30
T 70 7 ¥R T @ @ L, o
farq a8 st s w1 A fawar 2

SHRI ANNASAHIB SHINDE: I
would like tc explain the position in
regard to the pomnts raised by the hon.
Member, But  baseless allegations
should not be made on the floor of
the House,

ot wy fowd : F F fireft st w7 o
afi T ¢

SHRI ANNASAHIB SHINDE: That
Is all right. But then you have tried to
defame the Government for nothing, Jf
you have aay proof, 1 would challenge
the hon. Member, . (Interruptions)

ot vy fowrd cqw S w1 e
B?wn A g & A gy e 7
TR & A qufon.g

SHRI ANNASAHIB SHINDE : In
regard to the prices of free sugar the
levy sugar which is freely available in
the market, it is not correct to say that
the prices have been rising . , .

i wg fomd 2 X G oy i
§OE @O 911 I F wifaw gon fin
e ¥ ax ¥ fasi grr ey fay
g Aoyt de-fedmrom @R
T T W | o g a8 R
w wfrec 5%

SHRI ANNASAHIB SHINDE: . . .
or that the Government has been
instrumental in artificially raising the
prices. The factual ition is that, for
instance, in 1967, the ice-level was
as high as between Rs. to Rs, 500
a quintal and, continuously thereafter,
the prices had been going down. Ever,
during the current year, the position has
been that, in January, 1969, the prices
have ruling at the level of Rs. 339 a
quintal. Then, the prices came down
to Rs. 298 a quintal and now, recently,
during the three or four months, the
prices bave been ruling between Rs, 170
to Rs. 190.

st vy foerd : wew me, i
A ST i w wEvem A )
IR L RE) wN 5w ey
R W fogw cifwdz 1o e
A 70 sfawm  [Fetw fear om, @
™ A frdd

SHRI ANNASAHIB SHINDE: 1|
am coming to that. (Interruptions) |
have still not completed my reply. One
of the points was about the price, I
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was explaining the position about the
prices, (Interruptions) A year or two
earlier the prices per quintal were us
high as Rs_ 350 to 450, I was explain-
ing the latest price position. For in-
stance, in March and April it was bet-
ween Rs, 187—176 per quintal, It
will indicate that the prices have been
gradually falling-and particularly after
the recent Budget where the excise duty
on free sugar has been steeply increas-
ed, despite that the prices bave not
gone up. Though the excise duty on
levy sugar is only 25% ad valorem, the
excise duty on free sugar is almost
37.5%. Despite that, the prices have
not gone up.

A point has been raised by the hon.
Member that Government makes discri-
mination in the percentage of releases
of the levy quota and the free sugar.
When we go on releasing the sugar
when the production is on, naturally it
is not possible for us to know as to
what exactly is going to be the precise
production of sugar, We make a rou
estimate of what is going to be the

roduction, On that basis, 70% and
50% uantities are fixed. Of course,
when the season concludes, then we can
make a precise calculation, But even
for that the season extends upto Octec-
ber end. Some factories in Madras and
other areas are also in production 1a
September and October, 1 would like
to submit that 30% and 70% ratio 15
being followed. The only difficulty is
that in the case of some factories, they
are not in a position to sell the stogks.
So stocks are accumulating in the fac-
tories but that is not due to any fault
on the part of the Government, There
is no o% take because the availability
of sugar is so easy in the couatry that
some of the States where the prices of
levy sugar are high, they are mot in a

osition to sell sugar in the open mar-
Eel. But the Government is releasing
on the basis of 70:30, (Interruptions).

s wa fmg : wew W, R
fm ww ¥ ¥ fed vl geR T
s & weht wem s @ o
T W & ag fawdr &0/ s
Az & oA T e WE R W@
s T § fe At e 4 g
70 9THE i A1 T 4.55.6
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8.6 Wz ¥ fgma Fgradd way
W g1 A AERT gl wEd
R d e 2 &) Avgpim #F
¥ U OF ATET AT Fam & are ¥
©r 81 & gt s WA g fE
g foT faei &1 @ g smar
FET A TN T e oF o we
&1 IO g1 fearmar § 1w g afu-
FAN wrafag @@t wErg A
SEl FTIAC AL AE AR AT AA
BT A §, 99 9 IgN 9w A &
fer &

SHR1I ANNASAHIB SHINDE: I
\\l;ould like to clarify the position fur-
ther. . ..

SHRI RANGA (Srikakulam): Clan-
fication, clarification but you don't give
a straight answer.

SHRI ANNASAHIB SHINDE: For
instance, take the case of Madhya Pra-
desh. There the price of levy sugar
is almost Rs. 194 per quintal. 1 am
giving the approximate figure, The
price of levy sugar in Maharashtra is
between Rs. £36-137. Naturally, where
sugar is available at a cheaper rate,
there the factories are in a position to
sell the sugar.

But in some States where the prices
are much higher than other States, they
are not able to sell the sugar. The
main question raised by the hon. Mem-
ber is that as a result of the price
structure recommended by the Tariff
Commission it differs from State to
State, In some States the prices are
higher and the stocks are not being
lifted. We have told the State Govern-
ments, ‘You ask as much sugar as you
want from the levy quota, that is con-
trolled sugar. We are prepared to give
as much as you want.' Some State
Governments wanted additional guota.
We have allotted them additional quola
also and we have not refused the de-
mand of any State Government But,
despite the release orders, if sugar is
not being lifted by the representatives
of State Governments, I don’t think the
Centre can be blamed for that.

st wg fowd : wr g g
sEfae Fad gim *R & oF sk
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Tt FeEEm ? At felr fraw oW
gax T fammr g wf wERw R
Sl &1 oEe w& A g ?

Wt vy ww o (feeft W) o
weqe wErey, AT & AvAer ¥ oW @O
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T AN FAAE N 7y favEw
frdm @ vl s o
2-10% @ 11 %o A ®H frdy § gad

SHRI ANNASAHIB SHINDE: I
don't know why the hon. Member
should have brought in the Bombay ses-
sion. [know, t hon. Member is
opposed to cooperative sector and he
has grievance against the cooperutive
sugar factories also.

SHRI KANWAR LAL GUPTA: We
have demanded cooperatives in U, P, We
have demanded them. But we don't
want bungling in the cooperative sector.
We don’t want corruption in the coope-

rative sector. I don't want any corrup-
tion sector . ..
SHRI ANNASAHIB SHINDE: I

know that. The cooperatives in Maha-
rashtra are one of the best run and
efficiently run in the country and un-
necessarily the hon. Member is trying
to bring in extraneous factors. If the
hon. Member looks into the price struc-
ture he will see that Maharashtra sugar
factories have been lowest priced, and
even the Tarif Commission suggested
lowest prices and Government fixed
lowest prices in Maharashtra. (Inter-
ruption).
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Then, Sir, as far as the exports are
concerned, Government is exploring the
possibility as to whether some quanti-
ties could be exported outside. Beyond
the quantities which we have a to
export, it may be possible subject to
the clearance by Finance and the assis-
tance rendered by the Minister of
Foreign Trade. We may succeed in
exporting to a certain extent, I must
say that as a result of the government
policy, production has gone up and
sugar availability is also more and there
is no complaint of blackmarketing at
the moment, I do not know what the
hon. Member wants to know when he
referred to the C, B. I. case. The pric-
ing structure which is under discussion
has been evolved on the basis of the
recommendations of the Tariff Com-
mission.

st wre am q : seRw wEvw, A
FAAEE & ATt F q97 91— IT Y Sy
qew from, e fww  fenar
g fF ST Y I M, TR
fomr wrgm, s e orfedt & are #
AR |

SHRI ANNASAHIB SHINDE: 1
do not know whether the hon. Member
wants to discuss the eatire sugar policy.
1 would like to submit that we expect
this year more sugarcanes to be made
available to the sugar factories. Gov-
ernment have alnﬁy slnnounee_.dulll'_le

icy of paying per quintal in
fﬂﬁz duty rebate on excess production
over and above that of last year.

MR. SPEAKER: Now iapers to be
laid on the Table. Shri Fakhruddin Ali
Ahmed. v oA
12.39 hrs.

PAPERS LAID ON THE TABLE

PRrEss NOTE RE: INDUSTRIAL LICENSING
Poricy

THE DEPUTY MINISTER IN THE
MINISTRY OF INDUSTRIAL DEVE-
LOPMENT, INTERNAL TRADE &
COMPANY AFFAIRS (SHRI BHANU
PRAKASH SINGH): On behalf of
Shri F. A. Ahmed, I beg to lay on the
Table a copy of the Press Note dated
the 13th March, 1970 regarding clarifi-
cations of the nmodified Iadustrial
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Licensing Policy, [Placed in Library.
See No. LT-3055/70.]

A. I. R. CobE FOR BROADCASTS

THE MINISTER OF INFORMA-
TION AND BROADCASTING AND
COMMUNICATIONS (SHRI SATYA
NARAYAN SINHA): I beg to lay a
copy of the Code for broadcasts on
All India Radio by individuals. [Placed
in Library. See No. LT-3056/70.]

NOTIFICATIONS UNDER WAREHOUSING
CORPORATIONS ACT, AND ESSENTIAL
CoMMODITIES ACT, ETC.

THE MINISTER OF STATE IN
THE MINISTRY OF FOOD, AGRI-
CULTURE, COMMUNITY DEVE-
LOPMENT AND COOPERATION
(SHRI ANNASAHIB SHINDE): I beg
to lay on the Table:—

(1) A copy of the Central
housing Corporation (Amend-
ment) Rules, 1970 (Hindi and
English versions) published in
Notification No. GP S. R. 438
in Gazette of India dated the
14th March, 1970, under sub-
section (3) of section 41 of the
Warehousing Corporations Act,
1962, [Placed in Library, See
No. LT-3057/70.]

A copy each of the following
Notifications under sub-section
(6) of section 3 of the Essen-
tial Commodities Act, 1955:—

(i) The Tripura Foodgrains Move-
ment Control (No. 2) Amend-
ment Order, 1970, published
ia Notification No. G.S.R, 427
in Gazette of India dated the
10th March, 1970,

(ii) The Foodgrains (Prohibition of
Use in Manufacture of Starch)
Amendment  Order, 1970
(Hindi and English versions)
published in Notification No.
G.SR. 444 in Gazette of
India dated the 16th March,
1970. [Placed in Library. See
No. LT-3058/70.]

Ware-

(2)

PAPERS UNDER INDIAN TELEGRAPH ACT

THE MINISTER OF STATE IN
THE MINISTRY OF INFORMATION
AND BROADCASTING AND IN
THE DEPARTMENT OF COMMU-
NICATIONS (SHRI SHER SINGH):
I beg to lay on the Table a copy of the
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Indian Telegraph (Fourth Amendment)
Rules, 1970 (Hindi and English versions)
published in Notification No. G.S.R.
302 in Gazette of India, dated the 28th
February, 1970, under sub-section (5)
-of section 7 of the Indian Telegraph Act,
1885. [Placed in Library. See No.
LT-3059/70.] :

REPORT OF THE EMPLOYEES' STATE IN-
SURANCE CORPORATION, 1968-69

THE DEPUTY MINISTER IN
THE MINISTRY OF LABOUR, EM-
PLOYMENT AND REHABILITA-
TION (SHRI S. C. JAMIR): I beg to
lay on the Table a copy of the Annual
Report of the Employees' State Insu-
rance Corporation for the year 1968-69
under section 36 of Employees’
State Insurance Corporation Act, 1948.
[l:]lnced in Library. See No. LT-3060/
70.]

ESTIMATES COMMITTEE

HuNDRED AND TWELFTH, HUNDRED AND
SEVENTEENTH, AND HUNDRED AND
EIGHTEENTH REPORTS

SHRI THIRUMALA RAO (Kaki-
nada): 1 beg to present the following
Reports of Estimates Committee:—

(1) Hundred and twelfth Report re-
garding action taken by Govern-
ment on the recommendations
contained in their Eighty-seventh
Report on the Ministry of
Foreign Trade and Supply—Im-
port of Wool, Nylon, Woollen
Yarn and other Woollen Pro-
ducts for the Woollen Textile

Industry and its allocation to
various units since October,
1962.

Hundred and Seventeenth Report
regarding action taken by Gov-
ernment on the recommendations
contained in their Sixty-eighth
Report on the Ministry of Irri-
gation and Power—Kosi Project.

2)

{3) Hundred and cighteenth Report
regarding action taken by Gov-
ernment on the recommendations
contained in their Seventyflith
Report on the Ministry of Irri-
g:ttiou and Power—Gandak Pro-
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12.40 hrs.
RE : PAPERS LAID ON THE TABLE

s fow wxr m (vowet) @ e
TG, AW 7 W AT AT AW
sréT @ Wt wErew ¥ s e
dm fom afafaw, 1948 # 510
36 & y=rlg 1968-69 FT wAfaF Nfa-
For @ g, fow ¥ @i w3
pEtiwm W e g dm o
%1 9% IO ITiEd | e WEIET,
Aag 9T OF  TEET  ATGH AAA
@A E | WA A 9) aW-gew
@ T IAH o €ro Ao T/
&1 Y oF areEw a1 fagk @ IR
doa-arfer s 2@03= Wt fRarar
feer wroni ¥ gld1  wraw
gt wgeg B w5 & o ag
WA ER sAE A a9 f oAy
g Wid fow 30 gEd?
weaw woed T A faw w1 @AW
fall &1 1968-69 ¥r il sow
qg AT T g |

st frw e ool (o)
Feqw  WERG, TRIALE wAA & §T-
I g oo gy dadt P g
g e fwrgm w g w0 Wfg@ )
werw WENW BN TE T GRe
s @ &1 Tl

12.41 hrs. )
MATTER UNDER RULE 377

A. 1. R. verce oF C.P.(M) MEMBER'S
SPEECHES IN LOK SABHA

SHRI P. RAMAMURTI (Madu-
rai); Mr, Speaker, Sir, the debate on
the President's Address to both Houses
of Parliament took place in the Lok
Sabha on 25-2-70, 26-2-70, 2-3-70 and
5.3.70, The A.LR. covered this de-
bate everyday in its 9 P.M. English
pews broadcast and also in its corres-
ponding language news bulletins,

The broadcast covered the speeches
of 14 members from the (‘m%rm(ll).
4 from Conogress (0), 1 from the
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Swatantra Party, 1 from the Jan Sangh,
2 from the CPI, 1 from the DMK, 1
from the P.S.P., 1 from the SS.P, 1
from the Forward Block, 1 from the

Muslim League and 3 Independent
Members.

It will be seen that while the news
bulletins covered every other group—
both recognised and otherwise—in the
Lok Sabha, the only group which was
completely blacked out was the C.P.L
(M) whose spokesman Shri Umanath
participated in the debate on the 3rd
March, 1970. Any explanation that on
that date the speech of no member of
the Lok Sabha was covered cannot con-
ceal the fact that on all the other three
days, speeches of members belonging to
other parties had been In
fact, before the 2nd, all the other
had already been covered and
CPI (M) was the only group which had
not yet participated.

In these conditions, it was the res.
ponsibility of the AIR to cover the
speech of our party also. By not doing
50, the impression had been created that
our narty had not even participated in
the discussion and had nothing to say
on the President's Address.

This is a glaring instance of how the
AT™ is practising unfair discrimination
ag~=~st our party in its broadcasts.

(I ~ruption)

& gErmdre wedt (gr9E) c F 0w
U7 7T T I9R Wiz Tamfy oft w1 ad
g A smaw fF gAYy ot & S e
@ TRt Tiw i afmfar TF fear
m . (smweT=) .

“fto T g fag (T+777) = voatdo
grro ¥ fainedt 7=t &t It wferat &
grit ¥ 9q gfa W = fewm v
gfroflt g ¥ T F oemawt Avw Yy
wre-zr fpgqr wmAr Trfzr 0 (weena) |

ot voefre e (O==F) : aH aE
o7 wdy fowroa & fF RS oy Aeny
w1 oITEW SO ¥ 9T ¥ ) oE agw
T WA E... (wmm). ..
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e ow aa  (feeeft @20) AT
gwre 78 § {5 % qetieedr w8 aad
T WifF @ A W el w1 fE
fr g & T Y &1 g T
aTF F ST AT wEr AT & IHEY arfe-
aq HTHA HT W |

sl wodlr g : o s gfem
Uear &, = s Wegr &
g

ol 9w w= awi  (@O) o o
FE At ggy Wt fawraa & fFoaw
gfear Wt X Fidw 0 & aw §
AN AT FW NAE )., . (smwwm). .

si| it fag : &7 S0 F qw A
fedr = amewe A owwd &1L
(=) . . .

SHRI P. RAMAMURTI: I only
want to say that all this hullabaloo does
not mean anything because out of the
29 people whose names have been men-
tioned, 14 people belong to the Con-
gress(R). Therefore, to say that their
names have not been mentioned is not
correct. Fourteen means almost half.

(Interruption)
o o (T8) A Tem sod
qrg TEF 8, are qfew

s\ W wex @wt: 6 A7 wH arE §
A Fga & AT arEw  gAwr faer ang,
TgEy o Fwa g7

THE MINISTER OF INFORMA-
TION AND BROADCASTING, AND
COMMUNICATIONS (SHRI SATYA
NARAYAN SINHA): The debate on
the President's Address began in the
Lok Sabha on February 20, 1970 and
continued on February 26, 27, March
2 and 3. In all, 47 Members, exclud-
ing the Prime Minister who replied to
the Debate, participated in the discus-
sion, The names of as many as 39
Members were mentioned in the news
bulletins of All India Radio or in the

two commentaries. ‘Today in Parlia-
ment’ and ‘Sansad Samiksha'. The
name of the han, Member ... (Inter-

ruption) Shri R. Umanath, was men-
tioned in “Today in Parliament” on
March 2 ...
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SHRI KANWAR LAL GUPTA:
What does it mean? (/nterruption)

SHRI SATYA NARAYAN SINHA:
His name could not, however, be in-
ﬁluded in the News Bulletin on that

ay . ..

SHRI NAMBIAR (Tiruchirappalli):
Why?

SHRI SATYA NARAYAN SINHA:
As a matter of fact, no Member of
Parliament who participated in the de-
bate on the President’s Address that day
was mentioned in the main News Bulle-
tin owing to heavy news ., . .

SHRI P, RAMAMURTI: That is
bogus: saying that there was hea\:ghin-
ternational news. 1 have seen it. Therc
was no international news of impor-
tance. (Interruption)

MR, SPEAKER: There is a limit to
this,

SHRI SHEO NARAIN (Basti):
‘What is more important than a Mem-
ber of Parliament? (Interruption)

MR. SPEAKER: Order, order. There
is a limit to this, Let the Minister
answer,

SHRI SATYA NARAYAN SINHA:
No Member of Parliament who parti-
cipated in the debate on the President’s
Address that day was mentioned in the
main News Bulletin owing to . . .

SHRI NAMBIAR: Why? (Interrun-
tion)

SHRI SATYA NARAYAN SINHA:
Let me finish; T am explaining.

SHRI RANGA (Srikakulam): Tt
was wrong. Why should the AIR be
there?

SHRI SATYA NARAYAN SINHA:
...was mentioned in the Main News
Bulletin owing to heavy ... (Interrup-
tion).

SEVERAL HON. MEMBERS rose—

SHRI SHEO NARAIN: Shut up.
(Interruption)

MR, SPEAKER: Order, order. 1
would request their leader to kindly sec
that their Chief Whip uses decent lan-
guage. (Interruption) You must with-

raw it. to whosoever you addressed it.
You must withdraw it.

st firr Aromw ;& faegr s

MR. SPEAKER: Thank you very
much and do not use it again.

SHRI SATYA NARAYAN SINHA:
...on the President’s Address that day
was mentioned in the main News Bulle-
tin owing to heavy news fall, both na-
tional and international. This has not
happened for the first time. Such situa-
tions have arisen in the past also, (In-
terruption), 1 have 1oo£ed into the
matter carefully and find that there was
no attempt on the part of All India
Radio to suppress or to black out the
proceedings of the House or of the
CPI(M)’s views as has been alleged by
Shri Ramamurti. As a matter of fact,
All India Radio had given coverage 10
Shri Umanath’s views in “Today in
Parliament”., As no Member who par-
ticipated in the debate on the Presi-
dent’s Address on that day was men-
tioned by name in the main News Bille-
tin, Shri Umanath’s name could not be
said to have been singled out for omis-
sion. 1 hope this clarifies the posi-
tion . . .

SHRI RANGA: You must apologise.

SHRI SATYA NARAYAN SINHA:
.. .that there was no mala fide intention
on the part of the AIR. This was pure-
ly accidental. However, I have drawn
AIR’s attention to this, so that such
situations do not arise in future,

SHRI P, RAMAMURTI: I want the
protection of the Chair,

SHRI KANWAR LAL GUPTA: Sir,
T want to raise a point of order.

oo (HwET) ...

weaw Wi ¢ fafrey & &
AT AW AE QS AT HEQ |

SHRI P. RAMAMURTTI: 1 want your
protection, because it is a question of
the House itself. Please listen to me.
The Minister stated that Shri Umanath
was covered in “Today in Parliament™.
(Interruption)

sl ow wx awf 1 Fogw wEeEw, O
T A A § 1 T AT o gy
o Bt T R ) ... (cuwwm) L, @
W fwE 7 T A
TR ar et ) . (wemw) L
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SHRI P, RAMAMURTI : I am ad-
dressing the Speaker. I have got the right
to address the Speaker. I am addressing
you, Sir, Sir, you have to protect me.

MR. SPEAKER: You may address
me but do not ask any questions,

SHRI P, RAMAMURTI : Sir, it is
for you to decide. 1 want you to exer-
cise your judgment in this case and de-
cide whether this matter should not go
to the Privileges Committee and whe-
ther his explanation can be accepted.
Here he says that Shri Umanath was
covered by “Today in Parliament”. 1f
he goes through these bulletias he will
find the same people have been covered
both in this as well as in the news
coverage several days. Therefore, the
news coverage is entirely different from
“Today in Parliament”, When you
cover the entire debate, the fact that
on one particular day you did not men-
tion the name of a person does 2ot
matter. But this debate lasted for four
days and during those four days this
was the only party which was not men-
tioned at all among the participants.
For instance, in the second day it is
mentioned here that a number of spea-
kers referred to the law and order situa-
tion and the Opposition Congress said
that if the State sGovernments under-
take the nationalisation of industries the
whole economy would be disrupted.
Even there you could not mention that
a member of the Communist Party
(Marxist) participated in the debate,
even if you do not wish to give his
name, or AIR the mention of the
word “Communist Party (Marxist)"” is
an anathema and the Minister is not pre-

ared to express even a regret for that.
Fle tries to give an explanation that is
something else. The news bulletin is
different from “Today in Parliament”.
Many people do not listen to “Today
in Parliament”. News bulletin is listen-
ed to by the entire ple. I want to
know why it has not been covered there.

SHRI SATYA NARAYAN SINHA:
T had accepted that.

st wwe s TR AW "R, A
oYz amw ¥ &1 Y wE e Aw
T W qET STEH W sl
wUET | AT 9w o odr ervw @ faw i
it § wEww e g @@
TS

Lo
LGl Ty, T TR ATRETR
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MR, SPEAKER : No point of order.

DR. RAM SUBHAG SINGH: Re-
g:{dmg this matter of Shri P. Tharyan

ing invited to make a broadcast over
the AIR, I want this matter to be gone
into, The AIR must be made to stop
iniviting such people . . .

MR. SPEAKER: This subject is
over.
12.55 hrs.

DEMANDS FOR GRANTS 1970-71

MiNisTRY oF HoME AFFARsS—Contd.

MR. SPEAKER: The House will
now take up discussion and voting on
the Demands for Grants relating to the
Ministry of Home Affairs. I would like
to bring  to the notice of the House
that only 3 hours and 40 minutes now
remain., How much time does the
Home Minister require to reply?

SHRI RANDHIR SINGH (Rohtak):
This is a very important debate. The.
time should be extended and the Home
Minister should reply tomorrow,

MR. SPEAKER : Will you Kkindly
resume your seat?

st sterr am agn (feEEmE)
ATUAT, 94 &1 . 999 &q1eq |

QW WEA : TF NTA g TN B R
TOAT | WT §EA g | AT 9T A
AR @H NG | AW A owE & qw
froear qgar &, «@f qfew @

The Minister has agreed to reply to-
moTrow,

SHRI RANDHIR SINGH: That is
what I wanted.

MR. SPEAKER: So, you have got
a big triumph,

s} wae s e (et @ew) o aeqE
wRRg, @ ¥ g fewre § mar @
arat | Y fawdw qraATewd #AA F @
g o1 5 ) femm ox frae @t =g
forotg amyp T wnfegd | W W A@ X
AT &9 T I1Ed, A A Femrew
femrwe 7Y & @ |
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AW WERQ  F ah Fad @
A9 qETEl AR A as dEd £ A
T |

SHRI VASUDEVAN NAIR (Peer-
made): If you are going to extend the
time in this way right from the begin-
ning, we will be forced to guillotine
the demands of many Ministries. We
have to go by the report of BAC.

MR. SPEAKER : It is for the House
to decide. If the House wants, the
Home Minister can reply even today; I
have no objection,

MR, SPEAKER: There are almost
four hours left and up to 6 O'clock we
will finish this. Later on we have to
take up the other discussion, If they
do not want to extend the time on this
Demand. I would request every Mem-
ber to consider his own case. 1 have
such a big list from both sides. Then
they should not press for any time for
any Member from any party.

sl wae e e : fow ardf w1 forrn
arg & Iam & a9y faur 9w, AEA
qr a9 fafrec @ &)1

SHRI RANDHIR SINGH: We want
the Minister to reply tomorrow.

s s wa wwi (@) ;o @

wEeaqo fafaedt § o 97 aga W &9 |
o @@ wrgae, saen gan i fafres
F oaa 7,

MR. SPEAKER: That is all right.
The Home Minister will reply tomorrow,
Shri K. K, Chatterjee may continue his
speech.

SHRI KRISHNA KUMAR CHAT-
TERJI (Howrah): Mr. Speaker, Sir,
yesterday when I started my speech 1
began by quoting a few lines from the
report of the Home Ministry for the
year 1969-70 from which it was quite
evident that our Home Minister was
fully aware of the fast deteriorating law
and order position throughout the coun-
try. Shri S. K. Patil who, until the
other day, was a minister of the
gress Party was fully aware that the
law and order question was purely a
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State subject and that any undue inter-
ference by the Centre at this stage of
our delicate relationship with the States
was fraught with all kinds of dangers.
Therefore, the Centre was exercising
caution in the matter of dealing with
the law and order situation in the States.

It was very hypocritical on the part
of Shri S, K, Patil to condemn del;:c-
tions in a sarcastic way. Was it fair for
him to condemn defections when he
himself had crossed the floor of the
House only a few days ago? But I have
a different opinion about these defec-
tions, These defections, according to
me, are a symptom of the canfusion
prevailing in the political life of the
coun They may ultimately lead to
fruitful complete polarisation in the poli-
tical field. This polarisation may, after
all, counteract the danger that is facing
parliamentary democracy in the country
today.

Socio-economic forces are responsi-
ble for the tension and violence prevail-
ing in the country, The Home Minister
is determined to fight this out by re-
moving the causes that create these so-
cial and economic tensions in different
parts of the country. I will remind this
House of the solema warning given by
the great apostle of .non-violence, the
Father of our Nation, Mahatma Gandhi.
In his memorable words he said:—

“Economic equality is the master-
key to non-violent independence.
Working for economic equality means
abolishing the eternal conflict betweena
capital and labour, It means the
levelling down of the few rich in
whose gands is concentrated the bulk
of the nation’s wealth on the one hand
and the levelling up of the semi-
starved naked millions on the other.
A non-violent svstem of government
is clearly an impossibility so long as
the wide gulf between the rich and the
hungry millions persists,. The con-
trast between the palaces of New
Delhi and the® miserable hovels of
the poor labouring class nearby caa-
not last one day in free India in
which the poor will enjoy the same
power as the richest in the land. A
violent and bloody revolution

is a
certainty one day unless there is
and

voluntary abdication of riches
the power that riches give and 'u‘hnr-
ing them for the common good.

MR. SPEAKER: He may continue
after Lunch.
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13 Hours,
Lok Sabha adjourned for Lunch il
Fourteen of the Clock.

Lok Sabha re-assembled after Lunch at
five minutes past Fourteen of the Clock.

[SHRIMATI SusHiLA ROHATGI in the
Chair)

DEMANDS FOR GRANTS, 1970-71—
Contd,

MINISTRY OF HOME AFFAIRS—Conid.

MR. CHAIRMAN: Mr, Chatterji.

SHRI KRISHNA KUMAR CHAT-
TERII: Madam Chairman, 1 was just
placing before the House the solemn
utterances of Mahatma Gandhi, the last
sentence of which is this:

“A violent and bloody revolution is
a certainty one day unless there is
a voluntary abdication of riches aad
the power that riches give and shar-
ing them for the common good.”

Horrifying social and economic injus-
tices, the appalling poverty of the peo-
ple and the ever-increasing unemploy-
ment in the country have geaerated
discontent of an explosive nature. Our
Prime Minister and her worthy colleague,
our Home Minister are both trying to
push on with certain measures to fight
out these evils which may one day
endanger our national security, It is
no wonder that the Naxalites and the
Communists are trying to thrive on the
woes and miseries of the people and
in that process, Madam, all human
values that are cherished in India are
being slaughtered.

In this context 1 have to plead for
more financial allocation for the Cen-
tral Reserve Police Force. They are
quite inadequate and they will be called
upon in the near future to fight out in
the various parts of the country anti-
social and anti-national forces aad to
safeguard our national security and to
see that the socialist objectives of ¢he
country are realised quickly so that the
country may through a peaceful J:ro-
gress. Nobo&'; in this House will deny
that no developmental progress is possi-
ble in an atmosphere of bitterness and
horror.

With regard to corruptipn that is pre-
vailing in the administrative machitery,
1 have one word to say. In the 78th
Report presented to the House by the
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Estimates Committee on Central Bureau
of Investigation, they point out that
many of the complaints of the CBI
cases are lying with the Ministries and
the Departments of Government for a
long time without any justice being
done or action being taken. At page 85
the Committee says :

“The Committee are , deeply con-
cerned to note the la.rsé number of
Central Bureau of Investigation cases
pending with the Ministries/Depart-
ments for disciplinary action; quite
a substantial portion of these have
been pending for a long time, Apart
from the fact that delays in disci-
plinary proceedings whittle down the
deterrent effect of punishment, the
more prolonged the proceediags the
greater is the difficulty experienced
by the witnesses and greater still is
the hardship to the public servant
involved.”

The CBI investigation in the States
cannot get the co-operation from the
State Police. On this point the Com-
mittee has said on page 11:

“The Committee feel that the possi-
bility of a divergence of opinion
between the CBI and the State Police
is inherent in the existing administra-
tive understanding and working
arrangement even though some guide-
lines have been Jaid down in regard
to the type of gases to be handled
by the CBI and communicated to
State Governments. The fact that
no difficulty in this regard has been
felt so far does not rule out this
contingency in future.”

L ]

Therefore, T wish to remind the Home
Minister about this fact that for better
co-ordination between the CBI and the
State Police a process has to be evolved
so that we can get their co-operation.
T would recall that in the Eastern Re-
gion of India the agents of Pakistan
and China are very active, particularly,
in my State of West Bengal. In that
connection I have to remind our Home
Minister that the Central Intelligence
Services have been found wanting and
we have to improve its working if we
have to meet the challenge.

Then, Madam. with regard to the
Border Security Forces, I would point
out that the measures so far taken are
inadequate to meet the challenge of the
times. Unless the border is properly
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Protected we will not be able to con-
trol the anti-national and anti-social
activities prevailing in India. They are
in such a volume already that it will
probably be difficult for us to control
this even if we exercise the greatest of
caution, I would therefore plead with
the Home Minister that the Border Se-
curity Forces have to be very = much
strengthened and also they should be
provided with modern equipments, so
that they can properly do their func-
tions.

Then I wish to draw the attention of
the Home Minister to the subject of
the Bureau of Public Enterprises and
their functions. It has been pointed out
in the Report of the Estimates Com-
mittee that although the Bureau of Pub-
lic Enterprises holds a panel of top
executives, they have no such panel for
the middle and junior executives who
can be pooled in case of need. This
should be attended to.

There is one more thing to which 1
wish to draw the attentidn of the Home
Minister. That is, in the prevailing cir-
cumstances in West Bengal, we should
deal with the situation in such a way
that President's rule must be stabilised
there and there should not be any ques-
tion of mid-term election before peace
is restored there. The people are still
in a panic and terror and therefore
things have to be stabilised there before
we think of mid-term poll.

With these words '1 conclude,

SHRI INDRAJIT GUPTA (Alipore):
Madam Chairman, the Home Ministry's
arena of operations is a verﬁ vast one,
practically covering half of the Govern-
ment of India’s, It is not possible in
this limited time at my disposal to
make a comprehansive assessment of its
multifarious  activities, but the thing
that depresses me most is one which
is quite alarming, In this Report
which the Ministry has brought out I
find no attempt being made at a Cen-
tral assessmeat of the problems which
are worrying everybody. Here in this
House this has been expressed in the
speeches of so many hon. Members.
That is to say, over the last year, has
the general trend been in the direction
of strengthening the forces of national
integration or is the trend going the
other way? Are the other forces which
are working for disintegration of var-
ous kinds gaining the upper hand? There
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i1s no answer to this in this Report.
Everything here is given in a very com-
partmentalised way. There is no gene-
ral assessmeat made whatsoever. |
would like to point out, Madam, if we
are to think over it ourselves, though
it is a depressing admission, we do find
that the forces of disintegration seem °
to be growing and they are gaining the
upper d. This is the most alarming
thing about it. Everybody has got his
own remedy or diagnosis for this thing.
Many people talked about violence and
different manifestations of violence
which are also on the increase, But,
as far as I understand it, this viclence
is only a symptom, Violence in diffe-
rent forms is a symptom—it is not the
basic cause of the trouble at all. The
basic cause is something else and that
should have been dealt with. These
aspects have been referred to earlier by
many speakers. For example take the
question of Centre-State relations. 1
don’t want to dilate on that. Have
those relations become more harmonious
cor more strained? If they are becom-
ing more strained then it devolves upon
the Government of India seriously to
apply its mind so as to bring about aew
changes in the structure of present Cen-
tre-State relations so that these tensions
can be relieved and the pressures
which are coming from the States for
a further measure of decentralisation
and for much greater share of powers
must be attended to more seriously than
it is being done so far.

Thea, about the border disputes,
several speakers have dealt with this
point at length and I do not want
to go into it, though I want to say one
thing. There is no consistent principle
or democratic solution being pursued
consistently by the Government, A
formula was laid down long time back
about the basis or unit being taken as
the village, Contiguity of territory and
the language which prevails, the majo-
rity language, should be made the basis.

But we find in the various cases which
have come up before us that no con-
sistent principles are being followed by
Government. What is being followed
is political expediency. And once you
replace principles by political expedi-
ency, then all sorts of opportunist trends
are bound to creep in. That is what
is happening now. In the case of re-
sionaf disparities they are born out of
economic imbalances. And all sorts
of chauvinistic trends are growing. But
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there is some basis. The vast masses
of people are feeling frustrated. Youth
are feeling frustrated, Unemployment
is growing, Causes of student and
youth unrest which often manifest them-
selves in the form of some regional out-
bursts are not tackled seriously. They
arc  not even discugsed in any report
that the Home Ministry gives,

Madam, the Shiv Sena has been in-
vested with a halo of respectability now
by the Ministry. Last year they created
a commotion in_Bombay which every-
body decried. This year there was
another commotion. All the powers that
be, from the Home Ministry to the
Maharashtra Government and to the
Millowners in Bombay, everybody was
prepared to conspire and collude with
the Shiv Sena so that the whole city
could be held to ransom. Shiv Sena
has now attained respectability, What
is the basis on which it rests except the
worst kind of chauvinism and the worst
kind of provincial hatred that is being
fanned up by them?

In to-day's news-papers I find a re-
port—I am sorry to state it—that the
ruling party in Maharashtra is consult-
ing the High Command as to whether
they can enter into a Municipal Election
pact with the Shiv Sena, How can you
ﬁght these tendencies of disintegration
ii political expediency is allowed to rule
the roost like this? In this Gandhi Cen-
tenary year I need not remind you of
what we have witnessed, ProbaEly we
witnessed one of the most barbarous
and worst communal disturbances or
riots in the city of Ahmedabad. We
have witnessed probably a number of
most savage and bestial pogroms—I will
call it pogroms as it used to be called
at one time—carried out against the poor
Harijan population in many parts of
the rural countryside in our country.
What I wish to say is that the Govern-
ment is driftine about this question.
Violence is only an outward symptom
of this basic malacy. The Government
is drifting and the Government is com-
promising itself by following an oppor-
tunist path and T say it is unfair to put
any blame on the National Integration
Council or to criticise it. It has been
reduced to a sterile nullity by the fact
that it is not backed up by a proper
administrative and legal action by Gov-
ernment. What can the National Inte-
gration Council do except to issue pious
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appeals and by expressing well-inten-
tioned sentiments? Unless it has the
support of government in the form of
firm legal and administrative action the
National Integration Council can never
do anything.

The reason why I am stating this is
that oace you allow these unpricipled
practices and this opportunist and poli~
tical expediency to gain an upper-hand
in all these different fields, even the re-
maining part of our system which was
supposed to be above all these things,
namely the judiciary—the administra-
tion and legislatures, are already infect-
ed—will also be affected. I say we
are reaching that stage and I wara the
Home Minister that, he will not even
be able to Keep the judiciary fully in-
sulated from this infection. The infec-
tion is beginning in a small way now.
Buy it is beginning to penetrate into the
socalled sacred realms of the judiciary.
Somebody has raised a demand that
certain Suprex: Court Judge; for their
improper conduct should be impeached.
Some very eminent jurists are throwing
up their hands in horror and shock.
They are horrified and shocked to hear
such a suggestion. The Supreme Court
judges after all are men. If they are
departing from well-established and
accepted principles of jurisprudeace and
are violating certain well-established
conventions, then mnobody throws up
their hands in horror and shock. 1 am
referring of course to the controversy
that is raging at the moment over the
conduct of certain Supreme Court judges
in the recent Bank Nationalisation Act
which was struck down by the Supreme
Court, This Act was struck down on
the ground of the compensation prin-
ciple being unfair and wrong, and it
was found—I am not suggesting that
these facts were kept hidden or undis-
closed, no 1t was known—that two of
the Honourable Supreme Court Judges
were shareholders of some of these na-
tionalised Banks, and therefore had an
interest, direct or indirect, in the com-
pensation which was going to be award-
ed by the Act. But they continued to sit
on that Bench. My question is 02 the

round of impropriety and nothing else.

want to know if the Government de-
fends the conduct of the Judges in this
case. Should they not in all propriety
have voluntarily withdrawa from the
Bench which heard this case when they
were themselves shareholders in the
banks?
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I do not want to take up much time,
and I do not want to educate the Home
Minister, because he knows much more
about this than T do, but there are so
many authorities on the subject which
have said beyond a shadow of doubt as
to what should be the position in such
cases. May I quote just one or two?

Lord Campbell, Chief Justice of Eng-
land has said:

“No one can suppose that Lord Cot-
tenham—Lord Cottenham was the Lord
Chancellor who sat in judgement in a
case when he was a shareholder in a
company which was concerned in that
case—

“ ... could be, in the remotest de-
gree, influenced by the interest that
he had in this concern; but it is of
the last importance that the maxim
that no man is to be a judge in his
own cause gshould be held sacred.
And that is not to be confined to a
cause in which he is a party, but
applies to a cause in which he has
an interest.”

Lord Cave, another notable Justice
said:

“If there is one principle which
forms an integral part of ge English
law, it is that every member of a body
engaged in a judicial proceeding must
be held to act judicially; and it has
been held over and over again that,
if a member of such a y is sub-
ject to a bias, whether financial or
other, in favour of or against either
party to the disPule or is in such a
position that a bias must be assumcd,
he ought not to take part in the deci-
sion or even to sit upon the tri-
bunal.”

These are al| well-established princi-
ples laid down. Nearer home, our own
Justice Gajendragadkar has said, I am
quoting one of his observations :

“It is an elementary rule of natural
justice that a person who tries a cause
should be able to deal with the matter
before him objectively, fairly and im-
partially. As has been observed in
the Jewitt’s Dictionary of English
Law, ‘anything which tends or may be
regarded as tending to cause such a
person to decide a case otherwise than
on evidence musthbc held mibe I_n:es-
ed.” If a person has a pecuniary iate-
rest in the case brought before him,
that is an obvious case of bias w:'hich
disqualifies him to trv the causes.
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Lastly, one more quotation I will give
you from Lord Esher. Lord Esher held:

“. ., The doctrine which is applied
to judges, not merely of the Superior
Courts, but to all judges, that, not
only must they be not biased, but that,
even though it be demonstrated that
they would not be biased, they ought
not to act as Judges in a matter where
the circumstances are such that people,
not necessarily reasonable people, but
many people, would suspect them of
being biased.”

These are the well-established princi-
ples known to everybody and Mr. Cha-
van, I am sure, but the Government has .
remained silent. 1 want to know what
their opinion is. In the court it was ad-
mitted that these two Judges of the
Supreme Court who sat in the Bench
which heard the appeals agaiast the
Bank Nationalisation Act were share-
holders in those Banks. Was it not pro-
per for them voluntarily to have with-
drawn themselves? They did not do so.
I see that some people are saying, be-
cause there is a talk going round of
impeaching these two Judges and al-
ready over a hundred Members of Par-
liament have signed a getition to that

e

effect, that politics is inf iatroduced
into, the Supreme Court. say that it
is exactly the reverse. If the highest

traditions, noble traditions, of the
Supreme Court are to be upheld, it is
by such vigilance of the Members that
it can be done. It is the Judges who
are allowing themselves to be infected
by the general atmosphere of political
expediency and opportunism, it is they
who have introduced politics by the
backdoor. This is the main point that
T would like to make.

The other point is regarding the abo-
lition of the rrivy purses. e report
says that a Bill is being prepared and is
to be brought before the House, and
then, it says—I quote :

“Details of transitional arrange-
ments to enable the former rulers to-
adjust themselves to the changed cir-
cumtances are being worked out.”

some sort of scheme is

That means
I would like to know

being prepared. T
from the hon. Minister, because rumour
hath it that the Cabinet which is dis-

ing this matter at first considered
that wealth-tax should be levied in the
case of these ex-rulers on at least one
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building which is declared to be the offi-
cial residence of that ruler, “They may
be owning ten buildings, but if one
building is declared to gse the official
residence, wealth-tax should continue to
be levied at least on that building and
that on the purse income-tax should be
levied.  After that, some consolidated
amount or something should be given
to them by way of relief But now,
the report goes—I would like to know
from him whether it is right or wrong—
that there is a great deal of pressure
being exerted to see that these people
are exempted totally from both wealth-
fax and income-tax. Also, T have heard
that a scheme is being prepared under
which an amount of Rs, 100 crores or
more, with interest on the bonds, should
be paid as compensation to these rulers.
1 want to know what is the position. In
the name of abolishing the privy purse,
are the common people of this country
poing to be saddled with another huge
burden? They are not going to pay for
this. T would warn the éovemment.
Compensation in the case of the banks
came to Rs. 80 crores or Rs. 85 crores.
If the Government are preparing to pay
again over Rs. 100 crores as compensa-
tion to these ex-rulers for the privilege
of becoming the ordinary citizens of this
country, the ‘ordinary people of this
country are not going to be saddled
with this burden. T would like to know
what is the exact position, and T would
like to tell the Government that when
they bring the Bill, if the Bill is not
accompanied by a scheme, the scheme
for transitional arrangements which will
allow them “to adjust themselves to the
new situation”—very nice language and
that means there is a scheme—we will
not support it. That scheme should
come along with the Bill. If the Bill
js presented to us minus any scheme, we
will not be in a position to support it.

My last word to the Minister would
be in his capacity as the employer ver-
sus the employees. 6,000 people are
still facing prosecution in the courts,
“because of the strike of 19th Septem-
ber, 1968, They have condoned the
break in service. But I would like to
request him to be a little more gene-
rous and take steps to see that these
cases are dropped. Although their ser-
vice-break has been condoned, their
promotion according to seni and
confirmation have been held up in their
case, and the whole order of promotion,
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etc. has got upset. Therefore, I would
plead for the normalisation of their posi-
tion and would request him to see that
these people, the strikers, whose service-
break has been condoned now are not in
anyway made to suffer oan account of
due promotion, seniority and so on,

Thank vou,
THE MINISTER OF STATE IN
THE MINISTRY OF HOME

AFFAIRS (SHRI VIDYA CHARAN
SHUKLA): Mr. Chairman, when Mr.
S. K. Patil spoke yesterday, he primarily
referred to boundary disputes that we
are facing in various parts of the coun-
try. He started saying that he did not
belicve in the linguistic reorganisation
of the States in the country, But then
he again said that he wanted that the
recommendations of the States Reorga-
nisation Commission should have been
accepted in toto, This has some con-
tradiction which T could not understand,
because he probably forgot that the
States Reorganisation Commission had
recommended the reorganisation of the
administrative units in the country on
linguistic basis, If the hon. Member
was opposed to linguistic States, I do
not understand how he wanted that the
entire recommiendation of the Commis-
sion should have been accepted. He
pleaded for two in the same speech like
that. Again, he started by saying that
there should have been more respect
shown to the recommendations of the
Commissions and the kind of political
decisions we took should not have been
taken on such matters. He also went
on saying that such matters should be
referred to the Supreme Court for their
decision. As we all know, the Supreme
Court is primarily for adjudicating in
matters of law, to interpret law and lay
down case law by interpreting them.
The forum for political decision or for
oolitical administratjon of the country
is this hon. House. T do not know how
we can refer such political matters to
the judicial courts, T think it would
be completely against the scheme of our
Constitution if such matters were to_be
referred to the judicial forums, We
all know that unless the decision of
the government has evoked a measure
of acceptabilitv in the partles or in the
region it is often mnecessary for us to
come back to this House and chanze
those decislons, T want to remind Shri
Patil that even where the unanimous re-
commendations of the States Reorgani-
sation Commission were accepted by the
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government without any change, ulti-
mately Parliament had to change those
decisions because those decisions did not
evoke that measure of acceptability
which is necessary when such matters
are decided and implemented.

I will remind him of the case of
Punjab. The SRC did not want Punjab
to be divided, but ultimately this House
had to take a decision to divide that
State, In the case of the erstwhile
State of Bombay the recommendation
of the SRC was that a bilingual State
should be formed. Though that bilin-
gual State was formed, ultimately that
decision had to be changed by Parlia-
ment because the people affected by the
decision did not accept that. I am
mentioning these things only to prove
that the solution does not lie in accept-
ing the recommendations of commis-
sions, however high and mighty they
may be, without any concession and
without accepting the political respon-
sibility which any government of the
day has to accept.

Therefore, the criticism of Shri Patil
that the government has created these
boundary disputes and that the govern-
ment is responsible for it is absolutely
wrong.

SHRI SHEO NARAIN (Basti): The
who is responsible for it? .

SHRI VIDYA CHARAN SHUKLA:
If you listen to me carefully, you will
understand it.

We know that when India was con-
quered by the British, the administrative
units in the country were created, not
on aay rational or logical basis but they
were created on the basis of conquests;
as they went on annexing various parts
of the country, they formed certain ad-
ministrative units here and there. Even
before independence, the Indian Na-
tional Congress, which then represented
the will and the consensus of the coun-
trv. had adopted a resolution saying that
after the attainment of freedom, India
shall be divided on a linguistic basis and
the administrative units of India will
be carved out on a linguistic basis,

What was the rationale behind it?
The rationale was very simple. India
during slavery was administered in
Enclish, which was not the peonle’s
language. Tt is a plain and simple thing
to see that after independence in
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the democratic constitution and frame-
work that we have adopted for our-
selves it is absolutely necessary and
compulsory that the administration of
various administrative units of the coun-
try has to be carried on through the
people’s language. And if the people’s
language had to be used in the admi-
nistrative units, only one language could
possibly be used in a proper manner,
If one language had to be used, this
decision about linguistic reorganisation
had to be taken.

. We know what passions this linguis-
tic question has given rise to in our
country. I must give a compliment to
those who were in-charge of this matter
then, that they took a series of wise
decisions and they organised the various
administrative units on linguistic basis,
and since then we have been trying to
conduct the administration of these units
in the people’s language. We have had
success in certain areas; in certain areas
we have not succeeded. But to say that
this decision was wrong, I do not accept
that and I do not mi:ow any poljtical
leader of eminence can oppose the lin-
guistic States. As a matter of fact,
linguistic States fortify the unity of the
country, They do not give rise to any
tendencies for division. Those who say
English is serving as a link language and
it would preserve the unity of the coun-
try should remember that English is
only understood or spoken by less than
2% of the people of this country and
this has happened after 200 years of
domination of those people who wanted
to impose English on this country. This
shows the unfortunate past and this
shows the predicament we have in our
political life. In the Union we have
adopted two official languages—English
and Hindi.

SHRI BAL RAJ MADHOK (South
Delhi): We have only adopted Hindi
and we have tried to bring English from
the backdoor.

SHRI ANBAZHAGAN (Tiruchen-
gode): It was actually English which
was there for so long.

SHRI G. VISWANATHAN (Wandi-
wash): What is the language of the
State which is being inaugurated today?

MR. CHAIRMAN : Order, Order.

SHRI G. VISWANATHAN: It is
English.
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SHRI VIDYA CHARAN SHUKLA:
Because of historical reasons we have
to take two official languages in the
country, We have also to consider that
there is a large chunk of our popula-
tion which does not know Hindi which
is our official language and it is our
bounden duty to see that these people
whose mother-tongue is not Hindj are
‘given a chance to participate ia the na-
tional affairs in the language in which
they can understand and use. It is our
established policy that there shall be no
imposition of Hindi either directly or
indirectly, and the promise that was
given by the late Pnme Minister Pan-
«dit Jawahar Lal Nehru that there would
be a statutory recognition of this right
of the non-Hindi speaking le of the
country has been given effect to,

We have provided by law of this Par-
liament that English shall continue to
be used in our country for the business
of the Union Government as loag as
the last of the non-Hindj speaking States
by a resolution in its Assembly desires
the use of English to be discontinued.
Till then English has to be used.

Apart from that we have also ensured
that every employee of the Central Gov-
emnment is allowed to work either in
Hindij or in English. There would be no
imposition or compulsion on any Gov-
.ernment employee of the Central Gov-
emment to work either in Hindi or in
English. They are completely free to
work in the language that they choose.
This has also been enshrined in the law
of this Parliament.

The various measures that we have
‘taken also show that anybody whose
mother-tongue is mot Hindi would be
able to get into the services of the
Union without any difficulty or disad-
vantage to him, Here I would recall
the Resolution that this House passed
which enjoined upon the Goverament
to see that all the 14 or 15 official na-
tional languages of the country, which
are mentioned in the Eighth Schedule
of the Constitution, would henceforth
be used for recruiting persons to the
highest services of the Union Govern-
ment through the Union Public Service
Commission, 1 am glad to say that the
first such examination has been held by
the UPSC in which candidates were
given the freedom and the option to
use any of the languages for two com-
pulsory papers. According to the in-
terim information that we have receiv-
-ed from the UPSC it appears that about
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10 per cenf of the candidates, who
appeared in the examination, utilised
this concession in the first year. I am
happy about this figure although there
are obvious difficulties in appearing in
an examination in two media, two pa-
pers to be answered in one language and
the other papers to be answered in
another language. That really causes a
great deal of difficulty and disability 1o
the candidate. Still, it shows how peo-
ple are utilising these facilities which
are being given. 1 want to assure the
House that it is Government's establish-
ed policy that on the basis of language
nobody will be discriminated against
and promotional prospects, working fa-
cilities or anything of the kind in the
Central Government shall not be affect-
ed just because one belongs to a par-
ticular language group,

Before I pass on to other subjects,
I would like to revert back to the sub-
ject of border disputes, There is one
small thing that I omitted to mention
and that was the current dispute bet-
ween Maharashtra and Mysore.

SHRI SHEO NARAIN: Leave it for
the Home Minister,

SHRI VIDYA CHARAN SHUKLA:
This is a subject which I have been
dealing with since the time I entered
the Home Ministry in 1966, In our
work allotment order, fortunately or un-
fortunately, this subject had been assign-
ed to me before Shri Chavan came to
the Home Ministry. This is a matter
of record.

SHRI ANBAZHAGAN (Tiruchan-
gode): When did the trouble start?

SHRI VIDYA CHARAN SHUKLA:
The trouble started before Shri Chavan
came into the Home Ministry.

The dispute is a very complicated dis-
pute. I do not have to show how com-
plicated it is; hon. Members of the
House know how complicated this dis-
pute is. To solve this dispute in an
amicable and proper manner we will
have to take very sound and very ra-
tional decisions,

SHRI YOGENDRA SHARMA (Be-
gusarai): What is the basis on which
you are trying to solve it?

SHRI VIDYA CHARAN SHUKLA:
When passions are excited it is not very

easy to solve these things rationally and
01 a logical basis.
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AN HON, MEMBER: Principled
basis.

SHRI VIDYA CHARAN SHUKLA:
The Hon. Member knows that we have
utilised principles to solve a dispute bet-
ween Tamil Nadu and Andhra. The
Tamil Nadu-Andhra border dispute has
been settled on the basis of certain prin-
ciples. Those principles could be utilis-
ed only if the parties concerned
to those principles. Whea there is no
agreement on principles, it is difficult to
apply . . .

SHRI YOGENDRA SHARMA: You
apply the same principles here.

SHRI VIDYA CHARAN SHUKLA :
The difference between thes case of
Tamil Nadu and Andhra and that of
Maharashtra and Mysore is that, where-
as, there, the Chief Ministers had agre-
ed to certain set of principles to be
applied, here, in spite of the best efforts,
the two Chief Ministers have not been
able to agree on any basis or on any
set of principles on which this dispute
could be solved,

st g0 qWo WA (A7) : & =
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SHRI VIDYA CHARAN SHUKLA:
1 would request him to ask a question
after I have finished.

SHRI SHEQO NARAIN: He should
giv;da reply; he should have come pre-
pared,

MR, CHAIRMAN: Mr. Sheo Narain,
please stop this running commentary
now. You don't have the right.

SHRI SHEO NARAIN: I have the
right. We have a right to put questions.

MR, CHAIRMAN: I request you not
to interrupt again. You do not have
téi; authority unless it is given by the

air.

SHRI VIDYA CHARAN SHUKLA :
1 was saying that, when we try to solve
the question on the basis of negotia-
tion, when we want to settle it on the
basis of. . . (Interruption)

SHRI SHEO NARAIN: You should
<ontrol them also,
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MR, CHAIRMAN: You should not
dictate to me.

SHRI SHEO NARAIN: You should
control them also.

MR. CHAIRMAN: I would again re-

quest you not to interrupt. You should
not interrupt again.

SHRI VIDYA CHARAN SHUKLA:
I was saying that various attempts at
an agreement have so far failed, I am
not saying that there is no desire for
an agreement between the parties, But
the main difficulty is that this is a very
very complicated and ticklish problem.
When we started to look at it again,
we thought that it was impossible to
either fully accept the recommendations
made in the Mahajan Commission Re-
port or to fully, totally, reject them,

A dri wwt : fafrafes fifaoe
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SHRI VIDYA CHARAN SHUKLA:
It is not possible either to fully accept
what the Mahajan Commission Report
says or to fully, totally, reject it. There-
fore, we wanted to talk about this mat-
ter. The hon. Prime Minister was in
touch with the respective Chief Minis-
ters and she talked to them on the basis
of certain provisional p s that she
had evolved. This negotiation is goin
on. I cannot indicate how long it wiﬁ
take before we can reach the ead of
the problem. But one thing I can make
clear before the House, t we shall
keep on endeavouring to reach a solu-
tion which will have the maximum
acceptability with the two parties,

SHRI ], MOHAMED IMAM (Chi-
tradurga): I think, the Minister is not
gwmdg a proper version. The Mysore
stand has been that the recommenda-
tions of the Mahajan Commission's Re-
port should be fully accepted.

MR. CHAIRMAN: You will have a
;.'hnnce to speak later. You can do that
ater.

SHRI VIDYA CHARAN SHUKLA:
I have already mentioned that it is not
possible for us to apply those principles.
We will be very happy to apply those
principles. Those principles are very
clear which could be applied. But |
can tell the hon. Member, unless the
Chief Ministers agree on a set of prin-
ciples, it is impossible to apply those
principles. ..
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SHRI YOGENDRA SHARMA:
That is the problem, You are concern-
ed with the Chief Ministers. We are
concerned with the principles. Here,
you are ruaning away from the prin-
ciples. That is the difficulty,

SHRI VIDYA CHARAN SHUKLA:
We are not running away from the
principles. We are concerned with the
agreement and the solution of the pro-
blem and, by whatever means we can
do, we will try to get the solution of
the problem,

MR. CHAIRMAN : Let the hon.
Minister confine himself to the princi-
ples now,

SHRI VIDYA CHARAN SHUKLA:
I would mention something about the
Union Territories, When Mr. C, C.
Desai was speaking yesterday, he men-
tioned about the oil potential of Anda-
man and Nicobar islands and the poten-
tial of those islands for the development
of tourist traffic and the developmeat of
a free port there. All these matters
have engaged our attention earlier and
the Qil & Natural Gas Commission *as
started surveying the area. That sur-
vey has not yet been completed. I
suppose it will take about 2 years be-
fore the survey is completed. About
other matters he mentioned like the
development of free port and the deve-
lopment of tourist facilities there, the
hon. House knows that these islands
have very great strategic importance. If
the security angle is nop compromised,
we can consider all these suggestions.
But if the security caution is involved,
we cannot compromise the security
angle and take steps in the islands to
develop them for tourist purposes, We
want to develop these islands to the ex-
tent it is possible, but the security angle,
as 1 was saying, will have to be kept
in the fore.

Certain hon, Members have mention-
ed about the reservation for Scheduled
Castes and Scheduled Tribes in the Ser-
vices. We have answered several ques-
tions in this hon, House in the past few
months indicating the new steps we
have taken to increase the reservation
and making the reservation more effec-
tive. As a matter of fact there was no
difficulty about reservation as such. The
difficulty mainly arose in filling these va-
cancies by competent and appropriate
candidates. Various difficulties in this
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regard have been faced by us. The new
decision that we have taken, particularly,
about carrying over these vacancies for
more period than before would help it.

In the case of All India Services,
opening of some training institutes has.
helped a lot and now for the Jast few
years we have been able to completely
fill the vacancies in the All India Ser-
vices and the Central Services which
were reserved for the Scheduled Castes
and Scheduled Tribes,; We have also
taken a decision to revise the reserva-
tion quota for the Scheduled Castes and
Scheduled Tribes in the services on the
basis of the census figures, These new
reservations will be announced shortly.

.

Certain hon. Members had spoken
about the AIll India Services. As the
House knows, in the Chief Ministers’
Conference a decision was taken in 1961
to create certain All India Services, Mr.
Kandappan, when he was speaking ges-
terday, questioned the propriety of bas-
ing our decision on the recommenda-
tions made by the Chief Ministers in the
1961 conference. I may remind him
that whatever we have done and what-
ever we are now doing is not based
only on the recommendations of the
Chief Ministers’ Conference of 1961,
but on the basis of those recommenda-
tions the Parliament considered this mat-
ter and the Parliament took certain deci-
sions. An Act was passed and a reso-
lution was adopted by the Rajya Sabha
regarding this matter and on the basis
of this parliamentary direction and the
law passed by Parliament we have taken
steps to create these All-India Services.
Indian Forest Service has been created.
Indian Engineering Service is about to
be notified. The draft Rules and Re-
gulations have been sent to the UPSC
for approval and vetting, As soon as
we receive them, we shall notify the
constitution of the All India Service of
Engineers. About the Indian P_!ea'[th
and Medical Service, it is also in an
advanced stage of being constituted. We
have had certain communications or
letters from State Governments where
they have certain reserva-
tions. One or two States wanted to ort
out of the I. H. and M. Service which
they ioined before. We are now consider-
ing this entire matter and we will !ake
a decision. In view of the representations
and letters that we have received from
varioiis States we have to see whether
we have to proceed with the new All-
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Services or not. The decision will be
taken shortly.
Ay

ot drvie oWt oferw dwec ¥ fog
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SHRI VIDYA CHARAN SHUKLA:
There are various other things that are

under consideration regarding the public
undertakings. o P

s\ @ wat : gferr  ETETEE
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SHRI VIDYA CHARAN SHUKLA :
Madam Chairman, Mr, C, C. Desai
while he was speaking yesterday men-
tioned about the privileges of the ICS
officers and he referred to the points
made regarding deletion of Article 314
to remove the privileges that have been
given to ICS officers. The hon, Mem-
ber, Shri Madhu Limaye has moved a
non-official Bill regarding this matter.
Mr. C. C. Desai’s point was that Par-
liament was not competent to make any
]iﬁslahon to do anything about it. The
advice that we have received from the
Law Ministry is that Parliament is per-
fectly competent to legislate or take any
action on jt. This is the limited point
of Mr. Desai’s speech that I wanted to
answer,

Then, the last point that T want to
mention here is regarding the strike of
the Government employees and here,
the honourable House knows certain de-
cisions that have been taken to norma-
lise the situation and I am glad to sa
that the situation has almost come bac!
to normal. ‘There are some cases pend-
ing in the ®ourts of law which we have
not withdrawn, But those people who
are facing these cases in the courts of
law have been reinstated and they have
been allowed to go back to work. It
is our intention to see that nobody is
unnecessarily harassed and nobody is
punished without a verdict being given
against him.

SHRI KANWAR LAL GUPTA: Is

there any re-thinking about Delhi
policemen also?
AN HON MEMBER: What about

detention?

SHRI VIDYA CHARAN SHUKLA:
We have announced this earlier also.
If there are cases in which there is no
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evidence those cases will be withdrawn.
We have withdrawn several cases in
which we found that evidence against
those people were not sufficient. But
where there is evidence and it is seen
that there is a sufficient evidence against
those people, it will be difficult for the
Government to withdraw such cases. It
would be best if these cases are gone
through quickly and then appropriate
action taken. As the hon, embers
know, out of 3 lakhs of employees, now
there are a few left who are facing the
cases in the court of law and who have
not been reinstated in the Services, But
we are going to review the entire posi-
tion and we will see what can be done
in the matter, (Inferruption) .

Shri Madhok was asking me about
the Delhi Police.

15 hrs.
ﬂ“ﬁ‘m:ﬁqmma}ﬁ
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SHRI PILOO MODY (Godhra):
Whatever happens don't mention my
name,

SHRI VIDYA CHARAN SHUKLA:
All the hon. Members of Parliament
have been raising this matter in this
House and outside this House. A few
days back, T had mentioned that we
were having a new look at the case. We
are examining this matter again, We
shall really redress their grievances, I
have also stated that we shall take n
decision about this matter which will
please the hon. Members who have been
raising this matter from time to time.

SHRI PILOO MODY: No question
of pleasing.

SHRI KANWAR LAL QUPTA:
What is the specific proposal; we want
to know?
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SHRI VIDYA CHARAN SHUKLA:
I would request the hon, Member not
to press this matter. Let us solve this
problem as amicably as possible.

ol ¥A AT TR FAEFL AT S
o, CFAE T s |

SHRI INDRAJIT GUPTA: Let him
say one word about government em-
ployees with regard to their seniority,

promotions, confirmations etc., When
will they be normalised?

SHRI VIDYA CHARAN SHUKLA:
We shall look into that.
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MR. CHAIRMAN: Shri Badrudduja.

SHRI BADRUDDUJA  (Murshida-
bad): Madam Chairman, at the outset,
1 add my feeble voice to the chorus of
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condemnation from all sections of the
House of the dastardly attempt on the
life of Shri Jyoti Basu and brutal mur-
der of Ali Imam, The cult of violence
and the hymn of hatred that has beea
systematically preached with impunity
over the years hag not only resulted in
these attacks on individuals, but has
also led to holocausts all over the coun-
try, resulting in horrible scenes of camn-
age and bloodshed which have disgrac-
ed the fair name of secular India. 1f
the State administrations and the Cen-
tral Goveroment had adopted stern
measures betimes, combated, resisted,
thwarted and crushed the forces of dark-
ness and destruction, the subversive cle-
ments in the country, if they had meted
out condign punishment to miserants
officials and non-officials alike—, these
unfortunate  happenings would have
been things of the past, The adminis-
tration, however, miserably failed tn
rise to the occasion with the result that
holocaust, after holocausts, genocide
afler genocide and devastation of pro-
perties on a large scale occuired all
over the country.

Madam, I congratulate the Central
Governmeat in one respect that they
took an objective assessment of the recent
developments in West Bengal. They
urested the drift and saved the fasi-
deepening crisis in Bengal, Unf@rtuaate-
ly, however, the Governor of West Ben-
gal has come in for scathing condem-
nation on the floor of this House, 1
do not hold any brief for the Governor,
nor do I know anything about the secret
parleys he might have had with the
Home Minister or the Prime Minister
at Delhi before he recommended Pre-
sident's Rule in the State, It has been
insinuated that the voice is the voice
of Jacob, but the hand is the hand of
Yasu. I do not kaow if the Governor
on his own initiative or on the advice
of the Central leaders recommended
President's Rule in West Bengal. Whe-
ther he did it on his own initiative or
on the advice of others, he has done
a very great service to much-distracted,
much-agitated, much-distressed West
Bengal. People of all classes and con-
ditions in West Bengal including the
hapless Muslim minority there has heav-
ed a sigh of relief. Bombs have been
unearthed these days, culprits have been
rounded up and arrests are taking place.
And it is so encouraging to see that the
Governor of West Bengal rushed to the
scene of disturbances after that tragic
incident at Burdwan on the 17th March
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to soothe the troubled heart of the un-
fortunate mother before whose presence
two of her darlings were butchered and
massacred in cold blood.

How I wish he went a step further
and ordered a judicial enquiry into the
communal killings at Naihati and Bans-
bania in Hooghly district, and also orde:r-
ed a judicial probe into the more hein-
ous, more ghastly incidents of delibe-
rate, calculated murder in 24-Paraganas
in the vwvillage Madhusudan Pore,
where at the instigation of a local MLA
belonging not to the CPM, but to such
a constituent unit of the United Front,
a mob was egged on, set upon six Mus-
lim owners of paddy fields on the plea
of robbing, looting and plundering the
standing crops, and these owners of
paddy land and two other youngmen,
who had accompanied them were torn
to pieces, limb by limb, cruelly butcher-
ed and massacred. The police were
there, but no action was taken against
the miscreants, not even against the
MLA even when the Home Ministry was

in the saddle, the whole thing was
hushed up. It pains me very much to
say this:

g 17 gz & arev Ay franr A ga

I have been all praises for the Com-
munist friends, particularly for the
CPM, Even npow there are many
friends among them with whom my rela-
tions have ever been so cordial. They
stood by us in the hour of our greatest
need. In 1964, 1965 and 1967, on three
accasions, both the wings of the Com-
munist party stood the Muslims in
a way which no party in the
whole of India did. That inspired con-
fidence in us. It is not for nothing that
1 struggled, suffered, and almost risked
my life in rallying round the banner of
the United Front by far the largest Mus.
lim voters in West Ben for the first
time in 1969 during 22 long years,
which tilted the scales heavily against
the Congress, But unfortunately we
have been disillusioned so soon.

Madam we owe a deep debt of grati-
tude to the ex-Chief Minister Shri Ajoy
Mukherjee for taking a courageous
stand in ending the wretched show when
he could not mend it. Madam I was
at the bhirth of the United Front, na-
turally I was very much interested in
its growth, expansion and development
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to the fulles; stature. When he (Shr
Mukherjee) announced that he was go-
ing to resign on the 16th March, 1
rushed to Calcutta and discussed with
him all about the development in West
Bengal, 1 was closeted with him for
about an hour I urged him to explore
all possible avenues for settlement of
the vexed problem, for a reapproachment
I told him to bide his time and postpone
the day of reckoning. He replied, more
in sorrow than in anger, that he was
no longer to remain a silent spectator of
the horrible excesses, wanton loot,
plunder, murder of innocents, and even
molestation of mothers and sisters. He
said he must end this. And for this
magnanimous act he has earned the
gratitude of the people of West Bengal.

Madam, President’s rule has now
been imposed. Attempts are being made
to restore the United Front and avenues
are being explored for forming an al-
ternative Government, [ do not know
how long it will take for normal condi-
tions to be restored, but the longer the
President's rule continues, the better for
us. It is much more important for us
that we must have a stable government,
a cleaner government, a more depend-
able government, a morc efficient gov-
ernment, a government sympathetic to
the aspirations and responsive to the
demands of the people, a government
that can inspire confidence in the pub-
lic mind.

Madam, I have a conviction, not an
impression, that Communism has come
to stay as a mighty force all over the
world, It has swept across the contin-
ents like an elemental force, represent-
ing, as it does the urges of millions of
have-nots all over the world. 1 believed
that Communism had a future in India
also. Madam, I am not a communist
myself. 1 do not believe in the Com-
munistic philosophy of life, in its policy
of regimentation, a_ philosophy of life
that denies political freedom, social free-
dom, cultural freedom, Treligious free-
dom, freedoms of all kinds and deno-
minations, It negates all values—spiri-
tual and moral upon which the structure
of human civilisation has becen reared
up. It denies even the existence of
God. But, Madam, behind the shim-
mering sca, the rushing wind, the vast
illimitable ocean green verdure under-
neath., the star-spangled sky overhead
and the beautiful sights and sounds of
Nature. behind the laws of pravitation,
correlation, conservation of energy, and
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causation; behind the deepest throb-
bings of the human heart, lg:' i
aspirations of the human soul, the in-
permost urges of the human mind, there
is & Power that throbs in every con-
stitution, pulsaties every atom, regulates
and guides all existence, shapes the des-
tinies of the human race and controls
the growth and evolution of the universe
and the systems of universes through all
eternity.

And yet, we reallied round the banner
of the Communists, in the hope that
perchance they might come to our
rescue, perchance they might come to
our relief, I told some of our Com-
munist friends including Shri Jyortimoy
Basu, M.P. with whom my relations
have been so cordial, “For God's sake,
do not go so fast, Do not try to im-
pose your will upon the whole State of
West Bengal. There are also other pro-
gressive parties in the land, represent-
ing considerable volume of opinion.
Grab by all means, loot by all means,
plunder all means, benami proper-
ties, but not rob the poor agricul-
turists owning two bigas, three bigas,
four bigas or 10 bigas of land, in the
name of unearthing benami properties.”
I made this observation more in sorrow
than in anger,

Madam, Now the Communists
(Marxist) have isolated themselves, in
West Bengal. Nine constituent units of
the United Front were opposed to the
formation of an alternative Govern-
ment by Shri Jyoti Basu, the leader of
the Marxist Party; the ruling Con
also ranged against them. 165 members
in a Housge of 280 were opposed to them
when formation of an alternative Gov-
ernment by Shri Jyoti Basu was being
discussed and mooted by the Governor
of West Bengal.

Madam, this is the unfortunate posi-
tion there. Today I look upon the rul-
ing party of India for guidance. For
the first time, during the last 22 years,
T have voted with this Government on
many occasions. Since December, 1941
1 have never joined any party. I broke
away from the Muslim League on the
issue of partition, lined up with the pro-

ressive forces and formed a coalition

inistry. with my leader, Mr, Fazlul
Hagq as Chief Minister, and Dr. Shyama
Prasad Mukherjee, leader and founder
of the Jan Sangh, as Finance Minister,
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We fraternised with the great Hindu
Community, forming a government with
the leading lights of both the communi-
ties. I expected that after Independence
our friends, who were at the helm ot
affairs, would extend to us the same
sympathy and consideration,

vy gfaest w4 amigard @t 97 awr
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Madam, Providence alone can raise one
to the highest position. Mt. Chavan,
you are today at the helm of affairs.
Minorities look up to you for guidance,
for quarter, for shelter, for recognition,
for appreciation, for encoura ot, for
facilities for opportuaities, for self-ex-
pression in every sphere of life, every
domain of thought, every field of
activity,

Madam, there are noble souls in the
Congress, noble souls in the various
sections of the House, some noble souls
in the Jan Sangh, as well who are full
of sympathy for us. But unfortunately,
some of them are out to Indianise us.
Madam, we are Indians; we have been
born and brought up in India. Our
great forebears and leaders, that brilliant
galaxy of stars like Ali Brothers, Mau-
lana Abul Kalam Azad, Maulana Hasan
Ahmed Madani, Mzhar-Ul-Huq and
Hazrat, Mohani shed an ineffable lustre
on the political and cultural firmament
of modern India, contributed so much
in the struggle for independence and
with their lofty idealism and burnin
patriotism, with thelr services, a
sacrifices, with thelr vision, and imagina-
tion, with their sobriety of judgement
and serenity of temperament, contribut-
ed to the political, the soclal and the
cultural evolution of the mother land.
Madam, we are not to be Indianised.
Who could think of Indianising us when
80 million Ml:ls!ims, anchezlton m a

t past, with a great history, a
s::t p:::lture and cultural heFenmy
Eehind them contributed so magnificently
to art, architecture, music, painting,
philosophy and polity of India for cen-
turies together?

I am not a believer in the theory of
titative determination of human
mny. T can never persuade myself to
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believe ‘that arithmetical calculations and
mathematical computations will deter-
mine human culture, human civilisation,
human ideas, thoughts and aspirations.
How can a sensible man believe that 51
per cent of cven undersirable people,
10t by virtue of their superior wisdom
and sagacity, not by wrtue of their supe-
rior vision and imagination, not by virtue
of their services and sacrifices, nor by
virtue of their significant contributions
to the political and social life of the
country, but by sheer force of numbers
will impose their will upon millions of
people who constitute only 49 per cent,
may be linguistic, may be political, may
be religious minorities? Madam, God
declares in the Quran:

'swa waa few  fwartew fa%
e st miem Tt g |
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"l have laid down in the Gospels
that it is not by virtug of sheer force
of numbers, it is not by totalitarian
dictatorship that you are going to rule
the roost or boss the show. Only well-
meaning men like Mahatma Gandhi,
men like Chitta Ranjan Das of reversd

memory, men like Asoka, men like
Sher Shah Suri, men like Nasiruddin
wha by their unimpeachable integrity

of character, mental catholicity, charity
«of outlook and their noble urge for the
welfare of millions, will alone rule the
world. Madam, the character of 'an ad-
ministration is, to my mind, immaterial,
whether it is burcaucratic, theocratic,
democratic or cven autocratic, provided
the men at the helm of affairs are men
of vision and imagination, men of lofty
idealism, of mental catholicity, men of

burning patriotism, men who inspirc
confidence in the public mind.
Mr. Chavan, I look up to you. Un-

fortunately, however, you have not
played the game, But.even now you
have a great future because you are the
bigeest party. It is the great leader of
your party, one of the greatest men in
the modern world, Mahatma Gandbhi,
declared in the Nagpur Session of the
Congress “I am a man of peace, I
helieve in peace, but T do not want that
brand of peace which is in a piece of
stong or in a grave; T want that peace

which is irthdded in the human breast,
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cxposed to the arrows of the whole
world, protected from all harm by that
Almighty God”, This pcace has got
to be established and if need be, Shri
Chavan will have to wage war againsl
the forces of reaction, may be against
Baddruduja, may be against Indrajit
Gupta, will have to wage war against
reactionary forces, the anti-social cle-
ments, anti-national elements, anti secu-
lar elements, till they are crushed out
of cxistence. For God's sake, do not
hesitate there.

Unfortunately, however, the Coagress
did not play the game during ¢se
years. hen the riots broke oui in
1964 and when in 1965, in the wakc
ot the Indo-Pakistan conflict, hundrecds
and thousands of innocent Muslims
were thrown behind. the prison bars, |
thought that the game of Congress was
up. At no distant date the Congress
was thrown out lock, stock and barrel
from West Bengal, Madras and Kerala
and the Muslims contributed the most
to the debacle of the Congress ia these
States. I would, therefore, appeal to the
Congress Opposition and the mling Con-
gress to pause and consider, The Con-
gress is the only party which had 50
years of leadership in Indiu and 20 yeary’
domination in the country. If you play-
cd the game, no other party could step
in.

Madam, my hon. friends of the Com-
munist persuasion might disagree with
me when I say that 1 do not believe in
a1 class-less society. We too belong to
a class; we constilute a class which has
contributed the most towards world
civilisation and culture, We have pro-
duced the greatest teachers, philosophers,
thinkers, statesmen, nation builders and
administrators. We have contributed so
magnificently to the cultural, political,
social, moral and spiritual advancement
of the entire human race. We do not
want to be climinated; we refuse to be
climinated. You have to provide all
opportunities and facilities to the maz-
door, Kisans and other have not. Raise
them by all possible means to the highes
position, but we cannot crouch, sncak *
and skulk about like charity hoys he-
forc them sacrificine our cultural iden-
tity, political integrity and socinl indi-
viduality hefore any section of the peo-
ple—mazdoors, kisans, jotedars or 7a-
mindars. or even hefore rulers of the
land. Much has heen said ahout the
wnfortunate communal riots in the esun-
trv and 1 would not todav take-up the

unnleasant past.
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Madam, in a democracy the maiority
must rule, Badrudduja will not aspire
for the highest position; it is Shri Cha~
van, Shrimati Gandhi or Dr. Ram
Subhag Singh who will rule, We will
only cooperate, as I said, with those
members and sections of the majority
community who are sympathetic to us
and who soothe our troubled hearts in
our deep distress.

Madam, 1 was saying the other day—
Mr. Chavan will not take it amiss—as to
what has happened to the Mussalmans
of India during the last 22 years, They
are not found fit for any position to-
day. Out of 7 million gazetted and
mnon-gazetted officers, there is hardly 1
per cent of Mussalmans in the adminis-
tration. If your administration could
not protect the life, liberty, honour and
property of the Indian Muslims, who
copstitute an integral part of the Indiaa
nation, give us power and weapons to
defend ourselves, We could defend
ourselves before partition. 14 per cent
Mussalmans in UP  held their own
against 86 per cent; 11 per ceat in
Bibar against 89 per cent even; 7 per
cent in Madras against 93 per cent
could protect their life and property
from the vandalism of miscreants.

Madam, we are not concerned with
vne Zakir Hussain or Fakhruddia Ali
Abmed. T would say in all earnest-
ness, the highest positions in the land
should go to the members of the majo-
rity community. We do not claim them
We will be quie satisfied with small
mercies,

ARG TeAETCY  AWAEH
[ postang 5 A 5 Jos ]

Your gift, Mr, Chawan; I return to you
with all good grace. I only urge upon
you to give us representation in the
Services, adequate though it may ot be
when BO per cent of Hindu youths are
knocking about the streets for careers
they must be provided; but Mussalmans
should also be provided particularly in
the police and the executive so that
as magistrates and police officers they
can give some sort-of natural protection
to Mussplmans who suffer so much dur-
ing the 'riots,

Madam, about language pany* hon.
Members have already ussed: said
and T would not stress it further. T

would onlv add that Urdu is the only
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language in India which fortunately en-
shrines the culture and cultural “heri-
tage of Islam, Why should not the
Government'come forward to recognise
Urdu as a regional language which has
been guaranteed in the Constitution? A
section of the people in India may per-
haps go against this language; but I do
not understand why the Government
should, in violation of the spirit and
letter of the Constitution, deay regional
character to Urdu which has beem
guaranteed unto it in the Constitution,

Madam, there are so many problems
before us—problems, big with the fate
of the community and the nation pro-
blems of a far-reaching significance,
problems which are bound to have re-
percussions upon the growth and evolu-
tion of Indian society, Madam, we look
towards a greater India. a happier India,
a brighter India in which all of us,
Mussalmans, Hindus, Christians, Bud-
dhists. must contribute according to our
own lights and convictions.

o) g Wz wwt (wfreoe)
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2 oI oo AR e ¥ S e forw
®T qar 79w &, fomr aoat @, & quwan
o e a1 oufr i T el wfeg,
form ffa & g g fewg, wywerwmm, fewr,
farf ¥ at § ot ¥ 7% 1 & W
f1a §m fafreex arge ¥ o wewr fF
T faamz @ IR w2 o s W
framdi #Y oot aad o AR WY frare
oW & 7 @ o=rfg o

™ & gy 5 § ¥o Al AT o, &
aF FET WgaT g fF F 7 AT e o
feddt & 7 ot ww fagr @r, 3w N
T 9T | 9 T FT GO Fo G A T,
afew IR 7 w1 an fr aw fafedy
fage owem @ T & T T AT
guTt g fafree< 'y ayrmaa 2 3T =iy o
qg IR dgT a1 | ) fgEdr ofr A e
I ga grew ¥ @ifmc = &, &
oEt & qar § AT F IAT IET F@T
£ oft ag @, afew ¥ W sfew a0y
feaar @z @), afe g¥ea # TATR=
wear ¥ A o e ¥ dwar § Y g
¥ Y wrar @ v qw w¢ f5 ag @l
i o WYY AT IW Atw ¥ @WT &
faw & ofer @1 FErETw T @A £

ow APPNG @Ol ¢ WX AF FTAT
o

o W ww wwt : wET @, @ F W@
¥ gwat g, 'Afew o @ § R §
T '
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# ag g wgaT g 5 @ 1947-48
&7 ZTew Y u1, I I9q & fafreeT w1
Y FTH 4T, I TET AEH FTH AT | 1950,
1951 & 1952 ¥ 600 feareal &7
HHET TATX ATRA 4T HIT gATe g finfa-
W AWRITIET 7 I/ 7qA K7 T Aregqar
¥, T wogdr ¥ @9 fear ) IR W
e ¥ fav I@, wAEETE ot &
TN ST AT A T FHTC § AT €T
T fe felr @ @ fafrd W W
aferara ama A ar€ | &fsT 1967
T Fos af e s @ wAy. L

sit semdfie TSt (FT9F) : EwI-
ey Sft, F qeAT wrgan § v aew ¥ fwdt
T ¥ TH A0 ¥y 7T ¢ R oaw gl
%1 3y wrg fasmer o faaow w7

awafr wEm : § HTOR AT
Gt fr ameat v 3T ST arrfaa far o
¥ frdaw s aght s s ag & @
2 A THEY T EET L I A W
o

st Aw ww awi : § g W4t fw
IM T AT BN 7 IE AW §H 0

N B atw T FF @A § A wgar
% fo ®E wwen =1 @ A g, @ O
e =t wgr o wwan | fow dw ¥ a7
& et o, 36T AT 1 arly s
2 fowr w1 & ot wgor @
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TG ¥ AW AT AT AR IART T
ey &1 9y fF ITET AT WY AR AR
I qAAe w7 OIS G A | W
amq & arq & wgar v § e gfew
N ww Iv ¥ Sfemwer A darfaw e
& ary fiF ag WEH B AeA & fag awd
FTHAE FT & | TES W @ qCQ
& dw g arfe o qufeat wr & du ¥
IFT §F HIT IAR qAT'X @K

fouts do 46 T & wEW W §

fe e 7 FqT @ Fwon F a2 *
g ot fr 1971 ¥ @ At & 1 F wAT

o ¥ o R g @ S e
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A FT ] TET & 7 frad S Y A
TE A W A& & ) o g A A
ﬁﬂmw%miwﬁm&m
fee ol 1 fasreir 7@y firel, zzzm
ot I9F e e arfer

T F A9F T 0% AT a AT
FTEAT E, I & AT WIW F A, Fgwraa
TR F At ¥ | & gy @m fafee
HIET & o FTAT AT § i I ey
T AT g7 " S # Ffew 97 @
TF AT@ FHAD @l 9T AATRE §
I A I @ T & § AR
Tt gro dar w7 & @ fr wrfer o g
¥ 9% WY aradra # oMo | I
wi & & qoma & e I fag e
T Fga ¢ fF qoma ¥ AW ¥ g 39
FH TE AR WfF FHX I G AG |
7 Faftr ¥7@1 § 5 w7 graw AT @
TE g @ guTa & & ¥ art ¥ 9% g1y
T few W ¥ @), 39 W ;| -
& 7 Ak #21 IaR wrq § fafee-
AW & S A A gU &, qEAWA @Y 4E
g | 8 T agw ¥ W wwfye)
7 argar g 5 sy w7 foag amow
FF

O T 7 g wg e arged wd-

WWNRT WAT ¢ TR ITEW @
& T | AW qUE FT T €7 )

stoR e ARl : SO F IR H
AT A qEarey g€ | fenwe wdwm
&1 FawT fger @ faar 97 f aded
FHIA £ 28 9 Foeda § oY ag 91
N agdta w1 soTET A e wfe
97 | IEE ATY & FO0ET, AN, RBEAFIE,
whfoat a1z & s A fgmraw 2w
#1 frgr g aur F@ F SR Y S &

© g vuw dwer & 1T Y ¥ asmn

Ty A ger Ay 5 &g w7 arn @@
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& s g fgarem wqw ¥ wrav STEX
& & 337 fawrw w3w F 97 fagr s
=z & fag 3z for ¥ gt 2w 7 A%-
ferer famfer #t & 1 & oft &2z & fag
da 5 2w fafrex amea 52 §, =itz
wtar g feaedt 2 37 1 @ oefg & fs
1971-72 ¥ S a9 J9 00 § IAH
femrar wdw 71 QR w2z 7 qf ¥ W

TEh ooy e fRww v Ak &

fea¥e & ag wgr mar ¢ fw Gefafreifer
ﬁwwﬂmwmrﬁﬁfah&&;f

gEw are @ 7 0% od g wom W
g f& amey #to gme anfrat A amze
o wHo IfHEA ¥ ot fawwrfawc §

o F T ¢, I Y oF aw v
w7 @ A F¢ wor 7 & aw amee o
tade Frfeed w fwlafusre § 1 wa%
v @' #AThe To THo, ATHe ﬂ’e e
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faad ot gerd anfewe & @F -,
W Tz 7= @R wfgn Ak dwe
‘afador & & sarar e fear stram Tfegd
aife ag @M wedt ag ¥ WA HT |

g fF amge g0 wo F o
fe Mo @o @ o § @ gz
i ot

guwin Ty : A wEE g
FCQE § oW § FOAT wqTT oA W)
47 N X grz TarA A A7 formn @0

SHRI J. MOHAMED IMAM: Ma-
dam Chairman . . ,

A\ W w qwf @ wwwfa sgaa, §
fafret sIge & amad W A waw
TEY G TG G .., (nberrphions)

MR, CHAIRMAN: Order pleased

SHRI SHRI CHAND GOYAL
(Chandigarh): One request. Kindly
complete one round of all the parties
before you give time to a second re-
presentative of those parties, which have
already spoken. Major parties have mot
spoken yet.

MR, CHAIRMAN: 1If the hon,
Members kindly resume their seats 1
will be able to explain the position. The
position as it stands now is SSP 14;
CP] 16; BKD 8; Con, (Q) 4;
Swatantra 14; Jan Sangh 9 and CPI (Mj
16 minutes. I would like to go accord-
ing to the maximum time at the dis-
posal of the party. I am calling them
first. I calleds Swatantra first, AMer
that I will call the CPI (M), (lmrrl'p-
tion).
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) TR e 0 T 39 aF
agt &Y a8 Ty & Sar 5 e ot 7 s
qawrar 5 oF are qa arfear ot qw
faa Y & ©F, uF eaafed 97 &1 ave oar
g UF UHRT 7 TU & A1aT & A a9
qHY @AT & I 7 6 are ¥ 37 & qarai
* ANAT 10 F

SHRI RANDHIR_SINGH: One this
side and one that side.

MR. CHAIRMAN: 1 was taking the
time of the parties rather than the first
or second round. It is up to the par-
tiey . . .

SHRI VASUDEVAN NAIR (Peer-
made) : The usual practice is that ma-
jor parties are all finished first.

MR. CHAIRMAN: All right, Al-
ready one Member has spoken from the
Swatantra party. All right. 1 will give
chance to the party which has not bad
a chance.

SHRI J. MOHAMED IMAM : 1 am
already on my legs. You called my
name,

MR. CHAIRMAN: 1 request you
again, We shall follow the healthy con-
ventions of the House. Your name will
be taken up a little later. 1In respect of
all those parties which have had one
chance, I will call them later, I will
call upon the CP1 (M) which has 16
minutes at its disposal first. We shall
follow the convention,

SHRI J, MOHAMED IMAM : You
cafled my name, and I said ‘Madam
Chairman’, Now, strictly speaking, 1
was in possession of the floor. This is
not the first time; yesterday also you
called the Member of the Congress
Opposition and he spoke and you called
me, Now I am in possession of the
House and if you ask me to sit down,
1 will have to protest against it.

MR, CHAIRMAN: 1 quite realise
your point. I am telling you that you
will be given a chance, There are cer-
tatn parties who have not had a chance.
I request you to give up the floor to
them. You will get your chance in a
few minutes, I hope you will kindly
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agree to that, I call upon the hon.
Member from CPI (M) to speak.

SHRI P, GOPALAN (Tellicherry) :
Madam, Chairman, 1 cannot proceed
with my speech without having a look
at the way this Ministry has been con-
ducting itself by practising its favourite
pastime of toppling operations. After
1967 clections, two non-Congress Pro-
gressive Governments emerged on the
political scene of our country and these
two governments were a direct challenge
to the ruling party as well as the ruling
government here. Since then this Minis-
try and our Home Minister, Shri Chavan
sitting on the top of this Ministry are
not happy" at all. They toppled the two
non-Congress Governments twice in
Bengal and once in Kerala. We know
that the head of the State Governor is
appointed by the Union President. These
governors are used as a convenient poli-
tical tools. The Central Government
and the Home Ministry used them to
further their own political ends. The
principles they have adopted in Kerala
could not be adopted in West Bengal.
In West Bengal, after the resignation of
the Chief Minister, Shri Ajoy Kumar
Mukherjee, the largest single party
which was our Party must have been
invited by the Governor to form the
Government. But then the West Ben-
cal Governor was given specific instruc-
tions by the Home Ministry not to in-
vite Shri Jyoti Basu to form the Gov-
ernment.  Shri  Jyoti Basu was even
prepared to prove his majority in the
Assembly within two days of the form-
ing of the Government, But then the
Governor turned down this suggestion.
He was not given that opportunity to
form the government. But what they
have done in Kerala is just contrary to
what they have done in Bengal. After
Shri Namboodripad resigned. Shri
Achutha Menon was brought from
Delhi to Kerala and he was asked to
form the Ministry. On what basis was
he asked to form the Ministry we do not
know even now. The Chief Minister
desienate, Shri Achutha Menon catego-
rically declaréd that he would not rule
the State even for a single day with the
support of the Congress Party. This
was a firm declaration mgade by him,
may be to hoodwink the people. Every-
bodv knew Shri Achutha Menon had no
majority among the MLA's without
Congress support,

SHRI J. M. BISWAS (Bankura):
That has been proved in the Assembly.
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SHRI P. GOPALAN: Qur party had
a strength of 50 in the Kerala Assem-
bly, The strength of S.S.P. members
is 6, Both these parties declared that
they were not supporting Shri Achutha
Menon’s Government; and one Mem-
ber belonging to the K. T.P. and another
as the K. S. P. along with two or three
other independent members very clear-
ly declared that they would not sup-
port Achutha Menon's Government.
Thus the minority government was
allowed to be formed in Kerala, He
was given three long months to mani-
pulate and prove his majority in the
Assembly with Congress support. And
even for convening the Assembly we
bad the Sacrifice of many lives. We
conducted a bitter struggle and it was
only after that that the Chief Minister
was prepared to convene the Assembly
and even now he is calling himself as a
great democrat. This is double deal-
i::g The Central Governmenat have
adopted different methods, one in Kerala
and another in West Bengal. While in
West Bengal Shri Jyoti Basu was pre-
pared to prove his majority in the
Assembly within two days he was not
allowed to form the Ministry, in Kerala
when Shri Achutha Menon was not even
prepared to prove his majority in three
months, he was allowed to form a
minority government. And what was
the expectation of Shri Achutha Menon?
He said that half a dozen Communist
Marxist members would defect to his
side, that all the 6 members of the SSP
would support hum, even after the 55P
leaders had firmly declared that they
woukd not support him. It was on the
basis of this anticipated election and
support that Achutha Menoan was in-
vited, The reason for this is very clear.
In Kerala they could have a sycophant's
government through Shri Achutha Me-
noa while in West Bengal they could
not have a sycophant’s government
through Shri Jyoti Basu, So in Kerala
they allowed it.

Here many members talk loudly
about democracy. All this is mere bo-
gos talk. They have no faith in and
respect for democracy. This has been
proved by the Home Minister’s actions
‘through the Governors in respective
States. In identical circumstances, con-

tradictory standards are adopted.

Here there are certalp champicns-of .

democracy. We are dubbed wreckers
of Constitution. Of course, our party
is for a thorough change in the present
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Coastitution, But every party is now
championing the cause of democracy
while actions prove otherwise, We know
who has set a magnificient example for
the democratic system in our coun=-
try. When Shri E. M. S, Namboodiri-
pad found he had no majority in Kerala
Assembly within an hour he tendercd
his resignation and stepped down. But
what have we seen in Haryana? When
the so-called champions of democracy
lost majority in the Assembly, they got
the Assembly prorogued and thereby
saved democracy ! This is the wonder-
ful spectacle we see at present. What
happened in Jammu and Kashmir?
When the champions of democracy lost
the support of majority members, Shri
Sadiq got the Assembly prorogued, This
is how democracy was saved in these
two States, by ruling Congress.

Some other members from the
Opposition alsop shout so much about
the sanctity of the Constitution and par-
liamentary institutions, But we have seen
what happened in Gujarat. When they
were about to face a snap vote against
them, they immediately adjourned the
Assembly. The same thing was done in
Orissa wherc the Swatantra Party is in
power. There also, when the big
Champions found that they will have to
face an adverse vote, they immediately
adjourned the House. This is what we
see.

SHRI PILOO MODY: A slight
correction—it did not happen in Orissa.

SHRI P. GOPALAN: A much more
strange thing happened in Kerala, The
Assembly was adjourned, When was it?
When the Central Committee of one of
the constituent parties supporting the
Government, took a decision, to quit
the Governmenat, (Interruption)

MR. CHAIRMAN: Kindly address
the Chair. No disturbance please.

SHRI YOGENDRA SHARMA:
Twice they have been defeated in the
Assembly. Hew many times more they
want to be defeated? (Inferruptions)

MR. CHAIRMAN: Please do not get
yourself involved in controversies.
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SHRI P. GOPALAN : They were ask-
ed to withdraw from the Government,
because the other constituent parties
alsp were asked to withdraw from the
Government  (/nterruption)—the right
Communist party, the Congress party—
(Interruption) .

SHRI VASUDEVAN NAIR: It is a
lie. They have not withdrawn their
support, (Interruption)

SHRI P, GOPALAN: That is their
decision, Without allowing the Assem-
bly to have a thorough discussion on
the budget, the Assembly was adjourned
by the Chief Minister, This is a won-
«derful thing we have seen. All these

ple are the champions of democracy.
EI.::: E. M. S. Namboodiripad, when
he lost the majority in the Assembly,
within aa hour, tendered his resigna-
tion, (Inferruption)

SHRI VASUDEVAN NAIR: He was
thrown out, They had to go out, What
¢lse could he do? (Interruption)

SHR1 P. GOPALAN: Sir, 1 want
five minutes; my time is taken away by
such interruptions.

SHRI VASUDEVAN NAIR: What is
there to boast about it ? When one loses
the majority, one has to resign. (Inter-
ruption).

SHRI P. GOPALAN : Sir, this non-
-sgnse should be stopped.

SHRI RANDHIR SINGH: Sir, this
should be expunged.

MR, CHAIRMAN: I want the hon.
"Member to address the Chair. He
should not get himself involved with
the hon. Members there, and that will
koep away the controversy, Please
<ontinue, if you want to continue.

SHRI P. GOPALAN: Madam, there
has been so much loud talk about
Marxist violence. So many instances
have been quoted here. Sometime back,
an hon. lady Member of this House
painted a harrowing tale saying that
truck-loads of sarees were carried from
Rabindra Sarovar Stadium in Calecutta.
1 do not know what happened to thosc
truck loads of Sarees after the impartial
enquiry,’ After that, I do not know
‘where this truck-loads of sarees has
«isappeared !
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Then came the story that 14 bodics
were recently exhumed from a grave.
But here is a report published in Patrior
of March 26th, The Inspector-General
of Police, Shri S. M. Ghosh, according
to this report, has said that two skeletons
of bodies have been dug out, which
appeared to have been buried long ago.
It was reported in a section of the press
that 16 bodics have been recovered.
This is the type of propaganda which is
being let loose by certain interested par-
ties and the press which is always against
the Communist Party (Marxist).

Madam, what is the basic reason for
this vilification against our party? You
know the basic reason is that our party
has strengthened its position in EVeﬁt
Bengal. Here, I may just read a few
sentences from an article published in
the Indian Express of the 12th March,
1970, by its Delhi Editor, Mr. Nandan
Kagal. He says in this article;

“Mr, Jyoti Basu's party has not
oaly a wide base in West Bengal both
in the cities and in the rural aress;
what is even more significant in the
context of the long-rope theory, the
CPM's popular base has become con-
siderably wider and stronger since the
second United Front Government was
formed a year ago.”

He goes on to say:

“The CPM has improved its posi-
tion considerably amongst all orga-
nised section in the citics, despite "the
counter-efforts of other members of

the United Front, particularly the
CPL"
This is the basic reason why our party
is sought to be isolated and our party

people are vilified.
16 hrs.
The same author says:

“In the rural areas also, the CPM
today is much stronger thanm it was
when the second United Front was
formed after the mid-term poll in

. February last year. Indeed there s
some reason to believe that the CPM
now has firmer control over the coun-
tryside than the Congress Party ever
had in the past.”

This is the conélusion of the Indian Ex-
press, which is not favourable to us,
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which has written this article,
on to say:

“The only thing that Mr, Mukherji's
fast did was to expose the Chief
Minister and his Bangla Congress to
public ridicule.”

Lastly he says:

“President’s Rule would no doubt
have to be followed i&'due course
by a fresh clection in West Bengal.
It is just possible that in such a poll
the CPM might emerge with an a
lute majority even if the other parties
combine against it."”

He goes

This is the basic reason why the other
parties are trying to vilify our party and
isolate us, talk about law and order,
exhuming 14 dead bodies from the
grave, etc. At this rate they can exhume
any number of bodies in Calcutta and
say that they are the bones of persons
killed by the Marxist workers.

Lastly, I would say something about
the Shiv Sena atrocities in Bombay. The
other day when I spoke about it, Mr.
Shukla intervened and said that what-
ever the Member has said was most
irresponsible and unfounded but here is
a speech made by a Member of the rul-
ing Congress, Mr. S. B, Sawant, in the
Maharashtra assembly. He says :

“If the Government failed to put
down the menace of the fascist Shiv
Sena the organisation might become a

Frankenstein."
He goes on to say:

“A Government which cannot fight
such tendencies has no right to re-
main in power.”

And lastly he says:

“The Shiv Sena had grown largely
because of the acts of omission and
commission of the State Govern-
ment.”

He himself has admitted it and he has
also said that some top leaders of the
administration are having close links
with the Shiv Sena. I do not know
whether the Home Minister also is
having some link with the Shiv Sena.
Therefore, T conclude by saying that the
Home Ministry has all along been spe-
cialising in toppling operations, and
therefore T oppose these Grants.
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s Amere fEd  (wesht wgx)
¥ g ey ¥ A aoe Wi § ST
i 57 ¥ fem wwr g g

W H a4g 78 & fw e Aw A arama-
fos a7 agm fax 9T @ 1 IR
qreRTfawaT #Y wrEAT wewrE § T
&eltq AT WTeTE ST #1 o T O faw-
#ra feafa dor w1 ag W #Y anwy
2 fs fawem af wraré fana & faar mfr-
T AT ¢ A 9@ ad § W
g & 0 Afew odt A ¥ q@ @
Y WA WAT @ 9 ATNATIOE WeT
g R W=t wE WY IwT wT A
T ST Iq FTOT & FATC 30 KT FH
aEAHY g% | v T A€ gW A dwn e
Y WeATHl ¥ FHr rafea o w@gro
g A A T I 7 e fawe
w7 § Jr S1fgd 1 IR gar Ad gam
ar wfasr & faom & gro @t sk
g wwret weaTe & fog wd & fawvfta
v sy o

wE @ SftT wE w0 wE g, Q@Y
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TGWTHT FT T §¥ TG TgeAg T
8 | fred aTe wTeT A ¥ FT TR FH
go &, ww fawr ¥ wrer sfa g€ @0
¥eT qF AT @A F WY § 16
1965 ¥ fgft T wrar @ 7€ & W
MR I F A W g 1 A
sqagre ¥ @A ¥ ag avan § e 4y -
wret & gz g7 Sfeh § A gl wy ™
* w7 % =% @ 2 | Forr < w1 wwTo
qoETd @ 9T AT § ITH @H AA
¥ femn sna § #f are ¥ I A et
¥ fem orar 8 1 g ag wfgm fE
fot #Y g st ¥ gy ¥ 2 oW E
FH agy gy ¥ ¥ ol ax § st
#* % s A1 Y |19 @vg frgr s

wgt aF afaer Il &1 9w g, afue-
arz & & o fo o Fo ITH
waw g, & I swiwr s 5 few
T TRA WIET T X FT FE AT=_EA
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W w1 wE fea ar) I ¥ Aqea
¥ 2wt ot fed ¥ fod oA a9
Y T ¥ GXT T 97 | FE F Fa0
92 9T g § are ot IFE 39 wafa
Y T QFT 1 1967 F TATA ¥ @y Wy
IFR TW A I AT A AR
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¥ At uw fom §, 9w &7 Ft FOw
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fF @ ag ¥ Ui & & Av Ay A
A F T F T FT AT FET RN

arfas wrar gAY 2, 99 &1 arfee
qUAT § | 9§ F a7 F99 a7 Fgv WK
2 1 e el sfesrar & s wfgw,
ar wfearé ¥ wrowr wfed, g anfrag
¥ aw-aTd W it A 93 @ ¥
arfirearg & et § & de, w1, AT
HAATAR AYAT Ay w0 § | Afe arfeer
WTST 39 @1 9% W ATt oy A e
Y & | AT FT F THL I aF I
& T aga Hifra @

™ Y g ¥ fg=h Fvo snow A
% wafaa & 1 fow et Sr arai
¥ gww a%, I wiar #1 A g
WTET FY FHET FT OFAIAA OF A
T o &3 v uT, W fay @w ved
frdw w1 ¥ atfaw T ¥ faw
WTET FT TL-WTET F €7 F i 7
g fFar a1, 39 & fa0g T FTOW
T gwAr & | 9 At wTow q
AT W T W A FW g, a1 AT
F© Iaw &2 @t & | 7 A g
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§ fe § defra gfic 3 afY, afew Tortfes
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W @ ¥ FETU AL I59T ;T
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@ a1 v & | W T qIG AT wEATH
* o< &qT ALY faar swdm, Y ag /W
fasaa &7 aTOT 7 qFA 0

wiwg & sgm e @l wEea @
feafr &1 aTF TAW FGHTT 7 &4 fead
o ag o= Feal AT AqTET wT AT
AT & smwd @ &, AT faww &
I IA FT AT qMA A wfew w3

1967 & AT ¥ T TARE S
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amatfos e ®r fagmer & AR
Zor w7 qTATH &I |

st ara & St wFTT AT E W
Al & frarst & waew § 0 S
% fardl #r frafa g WA @ w
& gy ar oy & Sufe & wy A
g § 1 doErT w1 AW AT AR
AFITG A AT aaTa FTAwE A7 @R,
¢ facgw whraw w18 §8fm
wr wehg % Awe  duma AR gfe
qIT W QEF oA ST ASTAT Y 8w
FrE WAW X gt we W feefy ww
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W& IFH 300 F TWT HWT AT
7 AT UF AR & Hfuw g gu
T Fg1 dT g fF 25 A § W
I ¥, foma¥ 30 F & faur qwr
& §eew W g afew F wgAr wmgar
g f5 aew & foig &9 o fafa s g ?
&R ¥ §8 f7 @ w€w &
% favig fagr 1 =g sgar @ fF S¥om
ghanom & srar =z, wg e
1 ford agdr & fs s gfamr
&1 o7 Arfge | Afew agife gfomur &
T d-ATEr 9, TR 9§ WE "3
N g J|WH A e aEd
@ Agrdr rEw qfow s g fE
S¥rmg dwra ®1 famr wE oT S99-
T GTH #T @@ AT & &TE T Wr
guta # werg & W qr wrfe gy
€ ? g ot agt & i fafree AT fag
g, se@ foa @ & fer gy
T wE &< femr s @ AE aOATT
o, ag ft T@awTe AT uEEr ¥
ol qer WA gwEr T AT ¥, AT
gaw ¥ ¥7T @wdr & Afew  wEw @
arfa ¥t ara ag § fe (g warwg o
ari Y Tew & TeAaTe ¥ qF 0 dTT
g rw ww ¥ e areft eer
frl STl W AT HT HTH WERTA MY
wifir #¢ g wAr SEETe d3FT
ey F @ W oag g WA sremy ?
qoew ¥ Tegwe ot gww feg A
aft sfm ¥ oF AW & draer
wraor # GrforesT AT A & ge w5
¥ gy ey fe G W agy wpd
g et ot ) dfrr s R

w frda ¥ s off geafoorrs @ awdr
g dargm g f& qg A wrew ¥
9T muqdl & @ W wTw T
| M TH AR FOF A T
WU gAY AT H ATHT G AT

aTn wweTg, @ ww swre ¥ Ary e
ot & frde 97 X @5t W
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[t swTwrYT wmet]

i€ yfawre A8 1 [T s AR
feam swox mitr & /19

fradt MNgey wff am aw &
#iay faarz | 3 @ fafies w7 & o2
gae 3 fe fomd Y T ¥ @ W
* frarg & dmr wwedr an fed et
TFL & w9 & fau #1% oF frogw =man-
feseor w1 oo AfEw @g anaE
froqer  mmaTfusor g1 SE A A A
g1 A Wt fed g, 9\ w1 "
gm wifgr ) gETA g s wg FEw
! a7g § I e A o fee a3y
™ w17 faarg &1 fawy a7 so
TH 9T WTH wEATET & /A 9rfge |

A ara, § qUA agaeq F1 anrfa ¥
YT H A1 U, A W1 & §vaeg 7 FgAr
FTEAT § | TIWTHT F w3 A FEATE,
FRI0 A1gd #1 ug qare, fF s dm A
stfusm el & favafaamml 3 s vsgi
& wrareh # forer &1 wrerm a= T faan
% < 7@ ¢ f& N &g & dar wran
gomarHasnef g€ 31 1967 ¥
T wmar  Hovgs fadas § agar
g 3o FY oa WAy gt §, Suen Faw
ag-ama @, Afew s & fggrmw & A
feelt Y T wray @, 9v =wwaE &
femra & Sgft Tror wrar §, § @ g
FgAT ArEAT E 6 1067 ¥ ®A7T F 7w
wom f ¢ e ok sEieE § s
®d ad w@fE ag A e er
feoaforat fgedt & forgt | fer q@ qar
£ fr o= AT ¥ £F SATAG § @ 7w
® sfawr @3 gr d o f dtfaw =
7 g gufeai 33 § fs a7 e
7 feedlorg fordd @1 I8 @iy o3
HFT THT | § OF R IAT WRACE |
I ER & T @A SR w3 5 oW
fg=ft a3 a% Wt § R ¥ Onwr
age fe-ft & w0 T wmw ¥ E,

ey
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afvx a1 @ afew & = orEw
¥ FT oMOW sl a1 AR E

Eilen
T AV AWl & geey ¥
FgAT AEATE 1 2w fie Hag femr
e fe wsa saw ¥ agr s
¥am fedt § 9 afusw w9 woEw
w2 faar & 1 wve & 1 AwraETOIE ATeR da
ERIT | ST AY 92T 715g-aNT ¥ udl fF awi
Fr it faamfam g, @row ¢, v few
BT & A1@r 1T TS AW & wiRY
IR E AT gEi 9V A1 9vEg 74Eg faw
Hoaraw famarg & 99 F Faw oAy
FEAT AZATE, AT WIVAW F € WAl
o &1 f& ag &% qwr wfeqeg
AT Fg 2 fr swww 150 mEem oEr
WRwT £ § e sus & amE
smaAT F & FTY TE & O #T
T3 aF 99 q wFWaEE A
Fgag =En f& AF awrHa@r @
R gFIT FT gTH IR FEC
g2 ? gAY fafaa am @1 drFw g Ew
I Faw gA1 wrfge f& faea W
frgms @1 fast W gy fawfa
A, ITHT A GrATHT A AT Fifgw )
gfaam & A & Frx AT Ow-wTEr
govww  faggs ¥ - g f@=h w
IR TE gmr wWifgw

& ar¥ s foerer & Fovw § wear
AMEATE | TF I A FEAT _TEE
M |IET WE N RY FATF
e 1 st gwEsOE SegIe, guTe
WMEIW 79y wn W g fom aww s
AT ALITT  WTR FT WA AT
#gar i aTEre Aot feg W agtad
RN Fm @ M owEwm ¥ @
F3 wed N ol g fadt
¢ maw ool 7 ¥Im & e
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¥ oawr owrd w2y vaw femgpen d
At guTy w A & fag s
T I A @ w@ § e o gy
o gara wiw FW F fag wedrafe
us safer & srarr oY fafar w7 wet
t @ e amEy Wl AwinE
T AT 4 30X wuw w4 9 f®
fog g9 =@Ml ¥ &Y Wi ¥
fer®1 oA forar a1 F srod wTeAw
¥ qg wAmT F wgAr wgArg fm
aEIRT WET w1 A f afdeafa
# ffm sroi F a4 gl ww o
oF gea-Edg @R fAeea W@ 2R
aifen, e e s M & femmr & dzr
graiERg ¢, aEfaz | ¥ TwEw T
g a & wgm g f& o Sew-wR
WE ghft, AA IAEr IEE  qRA @
WX AR I @ &1 8
daeT  qE fews mr A faEw 2 w1
A F T I AGT & TEAT AT |
Wit & =garg & @™ aww w1
faorg &= =1fET
o

gad of A, fyeer w7 w1 &
&3 AT WTEAT E, TOTAfAE U wnam
Fowg T gwEfAs U HEm
# 27 fode so N faw o &9
27 fead fama & sl oo =i
| 99 9T AfY fear | 9w gwmafas
AT HTON &1 GT A AT T qw wEl
qfs @w @ a@ e GgeE faar
wrgm fom ag Fawler§ pat sdiwy
® wgew feur marer ) 27 foRl ¥
fawr w3 & qvna W TR e wfa-
w foarel qrame feqrg ? san 9=w-
g A aTeR dIEr &K @A ar
g wfge a1 & I 3w w foE
FTd #YT w7 AHTT IO faoiy Ay
FAfe 'Eﬂ #ifo Hib gHe T #TES
G THe ‘ATiEHE ® T ¥ o B9
9t fewquy w9 @ 8, T @A
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o @ & o wwrafAE g ATan A
fardt s et o d i Ew S dar
WAL | T AT gAY WA
#t ol @ E@wt W T
wwdr, @t 8 AW H wr 1AM 2T AT
i o g1 vt & e g
f& gagy wefrar ¥ fasie s
wrfgy 1T I7% qwrEAT W AT AT
<1 arfge .

MR. CHAIRMAN: Shri Randhir
Singh,

SHRI RANGA (Srikakulam): When
is Shri Irnam going to be called?

MR_ CHAIRMAN: That question has
already been resolved. Probably you
were not in the House at that time,

SHRI RANGA: We canaot go on
waiting for three rounds.
MR. CHAIRMAN : It has already

been decided that every party must have
a round first. The first round is com-
pleted with Shri Prakash Vir Shastri’s
speech. After this the second round
will start and Shri Imam will have the
first charnice.

SHRI SHRI CHAND GOYAL: The
time allotted for the party in power and
the Opposition is fixed. The ruling party
was allotted 3 hours and 5 minutes. You
should call them only after taking into
consideration the 40 minutes thay the
Home Minister is likely take. If some
time remains af.er that, you can acco-
mmodate them. But if their time is ex-
hausted . . .

MR, CHAIRMAN: It is not exhaust-
ed.

SHRI BAKAR ALI MIRZA (Secun-
derabad): Those who are on your list
should be given some time because they
have been waiting here in the queue.

SHRI SHRI CHAND GOYAL: Kind-
ly find out how much time has been
taken by the party in power.

MR. CHAIRMAN: Mr. Bakar Ali
Mirza, your name happens to be in a
group which has not time allotted to it.

SHRI BAKAR ALl MIRZA: 1
should have been told that I will not
get a chaace, 1 have been waiting for
three days. 1 have no time to waste.
1 have not come here only to listen to-
you or to these people. 1 haye also
something to say.

f
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MR. CHAIRMAN: Shrj

Singh Randhir

ft vordre fag (Dgaw) : dww, g
WM oF At AR X qww wrd
X TFA ol 29 2w ¥ At
e R o e e g e
WA @ AR darh Ao Y g
o and lﬁiﬁﬁ:*’a‘qm\w@eﬁ
& e o o, g fafrelt # aew
TEY St wTeArd@ g, fed &€ e
¥I7 I F ogw
afagi Wt g Afew
fraa ga fesft qmsht 2
wmrgﬁww@‘gmr
ARG -ReC ] ag'}gsﬂ-tmikﬁrqgw
T3 T3 qATwAR W § am fafey
& fragt srma ¥ azodr qiwal ©
A Fgwwa g fr dw Y @ve sarar
¥ sgrar frevarar st W W@ 2
TS arFd I F  fawrE omE FH
Tl draw owE R

FVATH W G@ aEgenr W aw
TAfAMR 7 9, % fam ¥ TR
At wHE ¥ & Wk = fedw
formm ¥ gw A ad s e 3
wEq ¥ ff gl W g e, wgi W gw
@A g e dumg ¥ oy FegmeAd w
AL 97 AT Aq  FrEa Arda grag
qET T FAw w1 weare &, afwewre ¥
N wE wwdr @, @ W g
7 gt @ aft, suAw 8o wfoww A
UL OB VI SR K
fafrt @ # S @ ok,
ITH ®1q s fom mar) fgmrAw *
g few, 77t F#E T ARA X -
aw #, 3 o TEF w@IE AT
gt ¥ oy dar e Wmoad
T ErElWE H W THT 4r, afew
o fafrt ¥ wgas f-mﬁnm
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Fidr &t awarar f5 gerdr #1f a0
My A sasd mEry fe
¥ faw s qard g

# TR ZIEW A AT | AW 45
fre femd 7 Yo oY a@ & FgT
xrgarar, ag a8 ¢ f5 g fafaedy
THRageE afer g frwmind ag
gIeTa 72T &, S T AT T § a7
W= & AT fFAT AT AET @AM
faq @eEt &1 aFdt 8 1 AT K g
gua g Jrea | faeer o aE dF
&E1 & 37 fau g fafeeft &Y B ¢,
foadl aofic § I o0 ¢, IEAT EH
TOET A& w1 AfRY, AT gWrAr
FraTdr Em o

@ A & wgAT WEAT § A® WY
ua & faafax # 8, wrfosst & fawfasr 8)
g woT Ad ar, few o sdvre g
faar mar adife & @ wAar g fE
iR ¥R AT FT 75 TEE  GATEY
wfffen 1 & aifew wrew A AW RS
mrmar g fF oF e &1 qferd # a7
fredY JTe T F IAAT FTA F FEITAT
g fmafm #R & 5-7 991 &1 90
dqm famz fear g YT ag 0F mEY
o fawdt FE Wi w1 @A Ar
w feer & aar W¥rg R @ fedr
aftfen § a1 gurdr =ffen €, gfomr
TR ATGATT FTE | AL FIH I AW
fear arr | wifwesT w1 aTeER wfwT
F¥n aeE ¥ IHET w0 g 2 faar
AT T A AGY KT A agh A A
Ay mwo osmow ) et o feee,
ot qug a@ TN IT AW w T
St & mE 9T wEET W @ F A
tafreer wrgw & w1 wgw fr wifaewr
337 zaw 2 fagrArg | AEEd R A Y
NMuaafr TEY T; IT WY AW AT
¢ gfenen, domr i forw wmRw
BT A1 Aud g A gAE i e
‘e amm ¥ dswr mr 8, TN Ay
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0 Gmw *Y faar g T oE v
o= AT 37 fan, g & & w0
gift gt wgrom O # a g
_grfy, 5% wfreAl ¥ WA g§ AW,
gq @ wAwAT Y ara 7@ man g
w1E & FF T AT AT GAAT TQ@
gg ®r ®Y mrEw 1 AT IR AL
T AT ¥ SrEwT ITRT 7T R A

Al

Fq W @ d wE A 9 FEAr
qigaTg @7 sz dfe pmidm A aww
syt @aAwl EfEgaTsea X &1 A9
steumrew feewy &7 § 1 ag awr faa
wry, fegel w18, aYSY ¥ @, Afwi
®El TN AR HAMF FYP R AT
Mo ggt W wOE sTAEr §, fead
el wrog aw ¢, favied @ @,
ga¥ fau afew wifemy swaw wvaan
2a1 f& ag gaeAa fageaTAl @ ar A,
A% gAY ITET BT YIA AT A @
W Ffm i dw & sfmvw ¥ fan @
gwa &1

g fedzarssom & ara s &)
ame wwi Fga s g o Ham
T WMH v gEEw W W, @
qifeaTid foem & frtw A e
¥w v s R M @, W
A, A A g AT E AT
a7 fefzareawT  #Y I 7 A€
Aag Wk faw aga awr sawk)
o wwwar g e dm ¥ Sgmred
T ARG A wATE Araver
TR-AT FAT F H=RT TF A AT
nei
17.08 hrs.

[Shri Shri Chand Goyal in the chair]
4. o
qe-gIE gA FTOE W I fear [
A 3% faq oF wfew sde amn
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fan wig, gr g wR Fm & wn
AT AW g g fggEna
# 14897 W @ wAOT AT W R
wit 1 @ feRmgermve sT a1 AR
g ™% MA@ O W IW@ A@
g, 91 W ma o &, 9 wmé &
ufsommr  serd @rdr €, a@ @m &7
&1

AT FeATANT AW AT FAE
4g 31 AEL | AGT ATT HE F1 WP AWAAT-
AV FH4T, FFA FT AAATEANT F:377 ?
feam wgar ¢ fF difam aY 74 fax
W difer s gnY 9w @O oar
T 1 geEre wgar & R e oma B
9 AT FIAEN | WTEIE FEAT AT
qur ¥ qrEa @ fF Adl ) gEERIT Fgar
tfs dfsnr =iz s F Az @t AN
A WA AR @ R g
A¥17 T 3FF 9@ WA q ALY | TE
dET Egmzave &1 A faw @, AivmE
FTar fam gag swEME wer o
g tgaT ST HTIE |

ag AT ANARTIINA ¥ a@ @w
grt wfgg fagd e o +;vEwmT o
20-20 6%T % % AT q gy drfew anfe
aemf srgalx ww fafwz as 7w
W@ TAT F FI AT FN LT A A

wwiefr wiew ;. AEAIT @%Ed oW
iz wm | &y adar Wy FwT AN g

wit oefie oy : wa G dsT R GTAT E
@ & ¥ g AT | oF & AATar Ay
gfegardww fomer f& & wif qar
A smA &1 gE0 fyagmgdad @
s #rgq s AT 8 )

awrafr wgvew o s s ) # A
AR T AW EIE

ot vagite fgg : oew gan. arn §)
& agr afeurizt ifwinT § apmae
moar AT E X vsm wE AT o
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[t Tonitr faz)

fo am Y@ feagid &% qama g
WA Ifm fawm & gEemal s frm
gmT Wifgo )
Wt fw g 5 # Sfsmima
OF AAE  IAA 2 AN IqEr ofam
WIE A T AT A A § e

=fgo |

# qurafs wRtes, wra w3 anax
g mam ¥ ma e fean

SHRI J. MOHAMED IMAM (Chi-
tradurga): Mr. Chairman, Sir, thank
you for giving me this chance. The
Home Ministry is an important Minis-
iry in the Government. It plays a vital
role in the national integration of the
country, The responsibility is all the
greater in a country where there are
s number of political parties, where
there are a number of States, with diffe-
rent political complexions. It is the
dutv of the Home Ministry to see that
i 1orges the unity of the nation and that
the nation is strengthened and consoli-
dated. It is also the function of the
Home Ministry to see that there is sta-
hility, safety and well being and also
there is peace in the country. But the
recent events have shown that the
Home Ministry has not been contribut-
ing to the safety and well being of the
country. Woe see in the horizon various
disintegrating tendencies. We have seen
on the horizon wvarious disruptive ten-
dencies. There is more of disruption
rather than construction. Sir. it is more
marked after the recent split in the
Ruling Congress party, a split into
Cong(R) and ConggO), They consider
that' the party is above the country and
the nation is forgotten and they have
forgotten their own duties. ’

Sir, yesterday, Shri S. K. Patil said
that the Centre does not regard it as
its duty to maintain law and order.
And, whatever happens in the States,
whatever turmoil happens in the States,
is shoved on the States. Sir, the Naxalites
have beam doing havoc th t the
country. They have been killing peo-
rle. Is it not the responsibilitv of the
Centre to put them down?

Sir. . students are in al rampage
throughout the country and they evea
20 to the extent of getting into the
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room of he Vice-Chancellor' manhandle
and burn the offices. Is it not the res-
ponsibility of the Centre? In Bengal, it
has been mentioned, thousands of per-
sons have been killed. Still the Centre
does not care for it, The Shiva-Senas
and other militant bodies have come
into prominance and the Centre is not
doing anything to put them down. The
Home Ministry is complascent, Then,
whose responsibility is this? If it is not
the responsibility of the Home Ministry,
then, whose responsibility is This? What
justification is there for the existence
of the Home Ministry? They are inte-
rested in only satisfying their party
appetities. They cannot rise above the
party; they place the country below
their party interests and act accordingly.
I may mention briefly how they have
bungled to resolve the dispute between
Mysore and Maharashtra and also other
similar auestions.

All the greatest things are simple,
Any complicated matter can be resolv-
cd, provided its solution is based on
justice? Truth, and Honour. But when
you deviate from the path of justice
complications will arise, 1 state—the
Home Minister, the Home Ministry and
the Central Government have bungled
from the very beginning in this matter;
and completely mismanaged it. They
have shown lack of foresight and failed
1o realise the serious situation and the
serious tension and this serious position
now is entirely due to the Home Minis-
ter and the Home Ministry. Sir, just
now the Minister of State in the Minis-
try of Home Affairs, Shri Vidya Charan
Shukla has stated that he wus nat res-
ponsible, the Government of India is not
responsible for the complicated state
of affairs, But I say emphatically that
it is they,—and they alone—that are
responsible. Why has this become so
serious? Who is responsible? I can state
the factors which made with serious.

In the first place it is no wisdom to
disturb and unsettle a matter which hay
already beea settled by competent
authorities. Secondly, our agreements,
pledges entered into must be honc_mred
and must be implemented. Thirdly,
when a Commission has been appointed
by the agreements of both the parties,
it is the duty of the government Aas
well ag the duty of the Home Minister
to treat the recommendation as binding
oa them especially when the Commis-
sion ‘was appointed at theinstahce of
these States themselves. Fourthly.
sabotaging the existing principles d
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down by the S.R.C.,—principles accor-
ding to which the entire country was
reorganised, and accepted by Parlia-
ment,—and substituting them by pew
principles accordiag to one’s own con-
venience, And, fifthly, this is the most
important point, the Home Minister has
placed himself in an embarrassing posi-
tion and his failure to rise above re-
gionalism and parochialism. Lastly,
the failure of the government to take
the Parliament into confidence, by re-
fusing to place the Mahajan Commis-
sion's Report before this House, for its
consideration.

The appointment of this Commission
was intiated by the State of Maharashtra
—Maharashtra Government—and its
people resorted to satyagraha and hun-
ger strike and forced the Prime Minister
and the Government to appoint this
Commission. Then the Commission wus
appointed. Mysore State on the other
hand resisted its appointment. A num-
ber of lives were lost as a result of
firing. Mysore did not want to re-open
the boundary question as they knew
that complications would arise. They
also observed satvagraha and as a result
there was a shooting and half a dozen
people were killed. It was at the in-
stance of the Maharashtra Government
alone that this Commission was appoint-
ed and wanted a single man Commis-

sion, When the Commission was ap-
pointed both the Chief Ministers of
Maharashtra and Mysore, the Home

Minister and the Working Committee,
entered into a solemn agreement that
the findings of the Mahajan Commission
would be binding and they must be
trcated as an award, It is on record.
The Working Committee composed of
members from both the parties, resolved
that the border disputes shall be resolv-
ed on the basis of the principals laid
down by the S.R.C. Report and that its
findings shall be final. There are a num-
ber of statements made by Shri V, P.
MNaik and others stating that the Commis-
sion’s Report would be honoured. Till
the renory was published they were hail-
ing Mahajan that he was a Daniel. But
when the report came o Mysore had
cause for depression because many
valuable tracts including Nippani and
Khamapur which fetch an income of
more than Rs. 4 to 5 crores were given
to Maharashtra, Maharashtra wanted
Belgaum. They forgot about their pre-
vious assurances and previous obliga-
tions and pledges. They began to
blaspheme and command tirade against
Shri Mahajan. He was a retired
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Supreme Court Chief Justice. He was
appointed to demarcate the border with
Pakistan, whose services were hailed
and recognised. But he was treated
with contempt and his effigy was burnt.
He was very much hurt and this hasten-
ed his death. 1Is this the attitude 1o
be adopted ? Is there no sanctity for his
report? On the other hand, what pained
me most was that when a Mysore dele-
gation consisting of MPs approached the
Prime Minister—and I myself put for-
ward the case of Mysore aad pointed
out that the sanctity of the report must
be respected, the Prime Minister—these
are her very words—"“Where is the

sanctity for any report of any commis-
sion?”

SHRI PILOO MODY: It is a direct
quotation from Lenin and Stalin,

SHRI J. MOHAMED IMAM: Later
on, it was said that what she said had
been distorted, but these are her very
words which I repeat, ‘Where is the
sanctity for any report of any commis-
sion?” It gave me a shock, '

SHRI KAMALNAYAN BAJAJ
(Wardha): Her farther unfortunately
did the same thing with SRC,

SHRI J. MOHAMED IMAM: I said,
‘We stand by the Commission report in
spite of the fact that we lose very
valuable tracts of Nippani and Khana-
pur.’

I know Shri Chavan is a nice gentle-
man and stalwart. But all those who
know him best will be the first to sym-
pathise with him. T know he is in a
fix, because this movement was started
when he was Chief Minister of Mahn-
rashtra, Then he came over to the
Centre. The best thing for him would
have been to divest himself of the Home
portfolio, but T admire his strategy.

SHRI PILOO MODY: He should
have taken up tourism.

SHRI J. MOHAMED IMAM: What
were his moves? In the first place when
the report was published in Aug, 1967,
instead of doing his duty to place it
before Parliament, he threw it into the
gutter. Was that the reason for which
the Commission was appointed? T will
cite three or four instances showing his
attitude to scuttle the report. I am
sorry he is not here: let me not he mis-
understaod that T am saying this behind
his back. When the question was raised
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[Shri J. Mohmed Imam]

in this House he said 'l am going 1o
ascertain the national consensus’. He
invited MPs and opposition leaders.
There was no understanding reached.
Then he took it up in the National In-
tegration Council at Srinagar. He mov-
ed that all border disputes should be
solved through an agency to be appoint-
ed which the Mysore Chief Minister
opposed. He wanted to scuttle it by
appointing some other agencpy. His next
move was evident when the Prime Minis-
ter sent her emissaries to Bangalore with
a proposal to bifurcate Belgaum and
other places. I am sure this was not
the proposal of the Prime Minister be-
cause she knows very little about that
area, about those villages and towns. She
must evidently have been briefed by the
Home Minister or someone of his view.
The Mysore Chief Minister refused to
agree. The Home Minister cannot
escape his responsibility for this pre-
posterous propositions but before the
Mysore Chief Minister which he wiselv
rejected.

SHRI KAMALNAYAN BAJAIJ:
;l't:;u would be two Berlins then. in
ndia.

SHRI J. MOHAMED IMAM: It is
said that Shri Mahajan made his re-
commendations without any principles or
a yardstick, But what was the mandate
given to him by the Working Com-
mittee on the basis of the fundamental
principles laid dowa by the SRC and
accepted by Parliament! He followed
exactly those principles. They were
four: historical background, administra-
tive convenience, economic viability and
linguistic homogeneity . , Filap it was on
a district-level; still they said we can go
down to taluk level. When the popuil;-
tion of a linguistic grouﬂ was 70 per
cent, when it will go to that area. These
were the principles according to which
the entire country was reorganised and
these have been approved Parlia-
ment. What is the village Until princi-
ple? The Chief Ministers of Andhra
and Tamil Nadu came to an agreement
the allocation of the villages
on the border between Tamilnadu and
Andhra. Whoever had a greater majo-
rity would take that village. After they
entered into the agreement, they asked
Mr, Pataskar to implement it. Tn fact,
Mr. Pataskar is not the originator of
this formula, The formula was laid
down by the Chief Ministers themselves,

regavdin
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and this was confined only to those
villages. Now, our Maharashtra friends
want this to be applied to the entirc
country and to disturb the re-organisa-
tion of the entire country. Logically I
ask: why not on the mohalla basis?

SHRI S. M. JOSHI: Administrative
unit.

SHRI J. MOHAMED IMAM: In
Hubli there is a Maharashera division.
Bangalore is contiguous to Hosur, in
Tamil Nadu area. In fact, the Familiang
are in a majority there and they will
claim it on this basis. So also Kolar.
So, if you accept this village unit foi-
mula, the entire country will be in a
rurmoil, you will have to reopen t!'lw
whole thing, and put a Berlin wall in
every village and town,

SHRI S. M. JOSHI (Poona) : Why
did you ask for Bellary ?

SHRI J. MOHAMED IMAM: Ad-
ministrative convenience,

SHRI S. M. JOSHI: It was there, not
here?

SHRI J. MOHAMED IAMA: Our
friends are so particular about Belgaum.

SHRI S. M. JOSHI: Of course, be-
cause it is a question of ten lakhs of
people, they are not chaitel.

SHRI J. MOHAMED IMAM: When-
ever there is conflicting opinion, when-
ever there is a dispute, it is the opinion
of an impartial tribunal that must pre-
vail. This Belgaum city has been sub-
jected to the judicial scrutiny of two im-
partial bodies consisting of eminent
judges and jurists, whose sincerity and
bona fides you cannot question. The
Fazl Ali Commission went into the
whole matter and assigned Belgaum to
Mysore,

SHRI S. M, JOSHI: They had also
given Bellary to Andhra.

SHRI J. MOHMED IMAM: The
Mahajan Commission went there, stu-
died the entire thing and assigned it to
Mysore. Are you going to guided
by the impartial opinion of these two
judicial bodies or are you going to be
guided by the interested opinion and
the agitation of my Maharashtra friends”
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SHRI S. M. JOSHI: There are ten
lakhs of people. Ask them what they
want,

SHRI J, MOHMED IMAM: If peo-
ple do not have regard for their own
words or attach solemnity or sanctity
to the verdict of an impartial body, it
will become an endless quarrel.

Boundary dispute means only dispute
relating to the boundary along Maha-
rashira, it cannot be converted into a
regional dispute, but they want to claim
Karwar and beyond. They say that
Konkani is Marathi, Mahajan has stu-
died it and he says that Konkani is
not Marathi.

SHRI S. M. JOSHI: Why do you not
ask the people?

SHRI J. MOHMED IMAM: We have
asked the people of Goa. If Konkani
was Marathi, Goa would have gone 10
Maharashtra.

SHR1 SONAVANE (Pandharpur):
Does he know Konkani to sit in judg-
ment?

SHRI J, MOHMED IMAM: I know
that it is allied 10 Kannada,

SHRI S. M. JOSHI: That is what you
think. So, I said, if this boundary dis-
pute has become so serious, it is because
of the attitude taken by our Mahara-
shtrian friends. It is because of their
failure to honour the commitment.
Also, it is due to our Home Minister,
for whom 1 have great regard, because
from the beginning he has failed to take
a definite decision. He is trying lo
scuttle it. (Inrerruption)

SHRI SONAVANE : What,about the
atrocities committed by the Mysore Gov-
ernment on the Maharashtrian people?
(Interruption)

SHRI J. MOHAMED IMAM: As
soon as the report came, why did they
not accept it? (/nterruption) Sir, this
agitation has been backed up by Shiv
Sena and other forces, I have a cutting
here which says some Members of Par-
liament want tp revive the agitation.
Let them see justice. By justice, any
dispute can be solved. But if they still
continue like this, what could be done?
So, taking the present political situa-
tion into consideration, taking all these
aspects into consideration, I think the
Maharashtrians are emboldened with the
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help of the Chief Minister, with the
help of the Home Minister and also
the Shiv Sena, and they want to crealc
trouble, and dominate ‘and threaten the
people of Mysore. Sir, on behalf of
the people of the State of Mysore, let
me say that we can withstand any on-
slaught; we are not cowards. 1 would
aﬁpea[ to the Home Minister that he
should be frank and straight forward.
Did not the Home Minister say that
the Commission’s report would be
accepled? Why go back on that assu-
rance? ‘That is not the way. Politics is
religion. You must have discipline,
Yesterday Shri S. K_ Patil said that de-
mocracy cannot be a success unless it
is based on discipline and character.
Here, where is the discipline? Is there
discipline in the Government itself?
When they refused to accept the report,
what does it show? Is it discipline? Is
it character?

So, with these words, I request them
to accept the Mahajan report. You are
bound to accept it; in honour, accept
it.  Accept the report of the Mahajan
Commission, who took a lot of trouble
and went round and examined a num-
ber of witnesses. Many lawyers a; -
ed before the Commission, ease
accept it. Because the Belgaum ques-
tion is there though two Commissions
have given a verdict that Belgaum
should go to Mysore please do not make
the matter more complicated and bitter.

I would respectfully advise my
friends here not to resort to violence or
to do anything, because threats of doing
something are already there., In the
interests of the country, let them accept
the report, 1 am sure hey are more
Indians than Maharashtrians.

st qHo THo Wi : T TR wr
Fg—a M wrEr sfwger 8-
wgrafea | 8@ w1 W™ qoaT g7

SHRI J. MOHAMED IMAM: I want
them to be first Indians, and then
Maharashtrians. (Interruption)

SHRI PILOO MODY: He is taking
objection to a compliment!

MR. CHAIRMAN: Order, order. No
objection can be taken. Please main-
tain order in the House. WNow, Shri-
mati Sangam Laxmi Bai. 1 have to
make it clear that your party has al-
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[Mr. Chairman]

ready taken more time than was allotted
to its share. Therefore, kindly take a
few minutes only,

shiadt wesr avg (Few) : qwmfa o,
# @1n fafreee age #1 vz A E
A g #Y femrow g drean wwedt § )
37 # fowng Y @O F@ gO, FQ
7w ford & §9 3@ & I W q@ETT
et § | B § A ANA @ F AR
N wrfewm 57 @ &, dfeT £ g7 N
Aoz A & | F AT & A F e
Frgdt § | ATWAT F I F AT 7A WEAT
g afer gt g fafreet wgma @
§ | 51 gaa § AfET s w7 w
T ¢ fear | T T W qgT HITE |
o & arak ¥ ¥ H AE A WA wEW
fir gofra s <gr ¢ | AfET s gw 0T
1 7 & v &, WAW AG | AWWAT F
art ¥ g ¥ =¥ ¥R TF W@ AT
2| s & 7= F« fafrex &9, @
fafreex e smew fafaeex @70 1w
AAMAT ¥ OF FAT 30 1@ AT A
ATOT FCH FT FE AT £, T§ 9967 H
AT e ¥1 14 WA qYF AC E, T W
50 g draw ggarw 9 § 1 A
o gw ff G A K E | F F0TT
wredt g fie st g2 foee g2 7T #¢
w & foad fod o7 o % & wEAT
dar wiw @ & 1 wErel § el w3
sl & far qgd ot i @y & gen
FC F1 NAE AT T, AT I AT
ey wE A & gA 1 7Ly A@q_; 6
FTaT & 7 | owl A ¥ A9 FRE
4T ? v Arowr AE wrAw fF A
& gt wETC ¥ 14 TAT ToC M E Fiw
fore ot sed fawr & devmn & fog #0€
@w A& &1 grar & | 97 9 FaA fed
gﬁrqm{wﬁ?gmﬁmm@i
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f e wé frverar & 1 o Wt Y
gt wf o, Iaet foird faawag, sqac
¥ g afeq foe o sng & gEat ==t
& § TE A | W@ AT AT gA_T
&5 AT AR & AV AT a1 Y Y
g7 & afew s & | w0 iy @
e & fagsmr ge W afi s § 1w
AT TFAW WTE I F TATHT A F-
fredi & srerame & gfew qewer & g
gW AW #Y a=aT 97 AfEF 14 W8T ¥
awz FewrAr F oefEww Sw @ o8,
FTE g7 AT A & | W A qgr amH
F F2 T Fnm—aren fafeet Tt
amdt i #r€ gEy fafree 78 ama
AT & W Y @ #é o T g )
#r¢ smee & quar o o 1 §F o at
frert 1 2864 waTform X 880 T
srfeed ®t qwart qgar & Afew s
F§ ot ot A FF ) a9 wWET §
fr g7 ot ag & 99 7 e o
fore 3y www & =Y anern fp g fafedy
feg ara & faq & ? =7 aret Y w1
ot 7 gear 1 % fafreex 1 w®iE Y
ZArET AT AT AT AT ;@ 9T g
qferer s 3, w ady smowr e ¢ 7
a7t < A e Ay o, A g g,
I G gfaw =ofr g€ & afew fog ot
ATIHT FTE @H TN ATAT | ATTHT B@AT
arfge fF a@r ox dxTEnE # W & wr
g1

HTTH AT B FrET §9T A 6 gL
T W4 F1 347047 § a8 fFe faw a=mar
t ? s fas s gfew & fag s
2 7 el ofY 2z ¥ Saevdez T SR
@ 2 wgr g, fash ofem @am wr w e &
g1 g1 & 1 forg s & o Fean 9w A
¢ o1 3aw e feamw agaTEr S
¢ A IW aTg & R TR A A4 &
=% #1 gy 21 Tfge | anfex @ a@
¥ Faow W IA 7 Agr A qreafaw
feafy #1 qomm aed & 1 a9 gfew
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¥ THaT Fo HOT ¢ HIT A I FD
¥ A, fedfy Y aa g A AT IS
FW AL | UGT U RO ANEIE €,
TG A9NF g, doM A9DF g, 97
FEAT WUTY § @Y I A F AT A
A & | wErE A AT AT M A=
g @ g ama o gl ol @ Afew
e &Y av@ # € f gAA aran
TEY & | AT FT FEL AT A AFY ATV
& | FwTAT & AT F A s wg A
7z fewuers #< faar smar & | 91 wa
qer wid & awr W qars A fear
WTAT ¢ | Y ¥F 9%g ¥ FIa® FH AW,
qg # Sy wgeht § ) A ¥ A H
¢ qrarg § T wTar @ ) v A
#Y fedté ok @, i go o A R
Qo w4 & SgcdT &1 zrar &
FHTT F AT H 107 FAT T AT Y |
107 3T &G $T gATX §TY F7 AT AT
# 1 30T O w941 gWIR ST @ fwar st
A g g w9 g T g el ¥
Agare 7Et g1 1 AfFT gare AT 3
g fafeam &1 ar sgagr fear s @
¢ 1 78 FgT1 ¢ fr o w3 ¥ AW-
T & fawrm & At §F s #rf /1@ 7
# Y & IW 9T e gAT M,
afen ag fro spem Wl qx amefen @
¢ 1 AT 99 & faww gw AT A o
FTawA § | 9 3% feafa ag & s @
g & o % fafreex g &

feafy ag & f& sremr sl st
oAt oF gEl ¥ A & 1 Ao
HEEATT § * 7 WY G FT F IWA
Wmrimisgidasmefr enemam
F1 T FOT g5 ASATN AR A ST
fmmam IsamsnefFeam @
wfafrow & $7 aw § 1 W WA
§ 5 s o fawre gom & 1 AR
% qeft § fs gora w dawwe g
27 gw Y g A & v 2T & w

10—1 L, 5./70
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9, gara g wE A, gEdy gfrafedy
4t 1T 1200 #ta A7 Wd o 1 g@ A
forelt & Wigar 78 4 | f6T o9 $7 FgA
& fr gaTar Saaiie gt war | w fir awg
fegfa oz & fF @@ ¥ o9 &9 &Y 7
& @ 2, o forw ® afwTe A e
a1 @1 @, g fawre @ & aow -
T & & | g ) g s %y g
FT FH FEA AT § | T A=A A
qar &t are €Y g T ¢ 1 amy & S
# dfnfed o frgfe & o qwana
gUT & | W qwETA W A H A qwm

AT §HhaT |

g9 Fgd & 107 FAT A1 TaL qwar
2 % 40 ¥0z, wnty g1gw A9 & 28
F0z 1T 3 Ny & 26 FAT | 98 W
FATMT § ? FA A% EW A ATT gAX WA |
o Jvil 7 g7 & R g A 10 ¥
To @S FLT | TF F ZAT FTH TEN w207 |
smq Y wrew g wrfgg e wrtr sRA
F oz oz s @ § | SET F o
o ¢ fr g2 6 wéT 91w fafrees &
Ay & art ¥ Tew o dedfeas &
fedi? srdeelt ¥ Fw qT @A, AT oM
ag 7 ot g ar fore FRE IS 1™-
AT # aftw wT wwd & 1 osw AW
Tara fr sar # Ty e fafrex
¥ fa=rs g9 a7 Twar §, T FT THAT
2T FE T R wT AR § 7 g
g & et feeger 3 & o o ft R
g, sz ag wafzg arer amaeft § o ewr-
am: feet ®Y 30 awwr ot T R
™ #% K sfearal ®t emw ¥
<&y gy ¥ g Wy oft ¥ sd=r @
AT #Y FHET ¥ A H AW FO T 39
#% | Asrar Az g wfed | g
ge ¥ g A § | gurh oF wfaw
2z | 3 gfgra X TwL T a0y
At w19 qriE e aTeE AT ST S A-
Tt o @ & & afz dew A
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[shmdht wreitart)

IT ¥ WY T @AT A1, I A TF
gard wrf gl @ Gt &t ag s
g f5 s & faed qwe wwo uwe
ok iR fgiwmmidgfe
ST W AT F1AT ATET AV W FAT
gt wwa § | A amw smw ¥ o
weqr welY § 9 7 sfuwex oHo uHo
oFo ® ayA arg w¢ fem g fowwr
afcomw ag gam f @ gt Ia @g-
wa TR

Foa1 e fpelt ATew § off ww w1 A9
qTC0 FaT & A 3| #Y FAr ff sqagn
FTAT qTAT § | HT 3K AR TET A FL AY
zE® ¥ q19 I9 Y FE grir 1 Ffww
ATAEA F FAG AAT THT AR AGY
T @ & o @ ¥t gfee ¥ 3F o< dar
& s % 1 ofcorw 3g & e s
1 FRTET TG &1 91 @T § A S
#Y WA} Y AAT ST @I §, IT AT
e 91 @y & 1 7 wOow @ i ae-
WAT T AT § ATOE & | HAEWE:
gew drefog g wredt § fe
AATAT HY TIF WA F AT § A IR

g 5 afx srst soo gwrdr wiw @Y A
A wt 7w oy WY AT A arenr
FT & A | A T Y foR
ugt T¢ ok § fir agH I W A ord
it WX Tl e & wf few 7 www
adt & fr T s W ae o T
frrft & | oY @ wfirat & ST TR A
¥ w1§ g 7 @ § AT foE #
foray 7t & 1 oy wq O AW weA oY

qurafa oY, AT F1 TgT TP TwAR |
e o A ¥ A aw, @ A
Net w1 A A e
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St TR e wTeeTe (ST W)
SITHH AR, g Ward F wEw A
A% gTEd] 7 a9 faare sqwa fvd & )
# sqwa &7 g 5 1 sarea w1 wdw
¢ ¥ 3w &1 qund feufa &1 somaw <&
awfas auerel ) g g F | W
TAET FT g9 qoAITan qway, dafe-
T TATA 3qAT AWTE 9T A Ry aandar
qz et @Fr arfer | T graew #
# 3o faar a8t =w &7 A g |

gay oz # fgg a1e faw & ary &
fréza 7T smgar g 1 Al s
feg #re fam am fam o @@ 1 sy
daw fagg ofa o= & ifam & 1 Q&
it & wafs wd oF wn-fAda w3
¥ mH el favig o o Ry faow

D. G. (Home Ministry)

wenre o # g agdfie & qEwwa
i 7, foreat w=ar 100 Y, OF T
Te1 ww frwrer @R e fea fE

el 9X AT A few, § 99 v
fare a1 § S =i w77 § & fawg
w1z faw w1 sfegw ®r% faw &7 w9 a3w7
T5 awm arsresfgar w1 fwio far
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T AR qEewTl § ag-faag o gE-
gfa :1 amw fear Mg o

feeett dFtfaea #ifew & oF Fww
gEe 7, JAEY & gTEq 7 g, TF T_

-3
|
)
S
A
3,
&
7

mﬁm&@qﬁqﬂmila’m‘ﬁ
et fora war | s & foar 7 gfew #
o W ¥ gy daew ) ow fod

=t Tordix Teg : g ot A a1 AE
t fegfrwmd o g

st T M e @i, feg WY
W X o &, sfew d ag wgAr Srgan
g 5 5@ & ant & g damew fawm w2
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A TF A TEAr & e o fy
Frarge (fagre) & g€ 1 wwTETOEl ¥
v gfeam @, fmaram gl &,
el faeeft & 1 ag uw FOEafa & g%
¥ g qroa 7€ Y #1798 9T IF FOT-
qfs & o2& 7 I & swgw fFar A%
39 & |rq qavedre fwar | gfew § fod
warg o gfere & 39 # firegare @
frar ot 9w #1 AT 9@ AT AT A7 A@
& wmr 914 9T A fear mav ) 3@ &
arz I§ wFET §1 I faar mv A gfew
d 39 ®Y awz fFar | Afew ag ot wA0T-
ofs =afer ot oF qEawE W §, AR
Eh 7 ag a7 fHar a1, 3t aF IT S
¥ §—a I 7 F2—Frlt # ot firegame
aft feor mr g 1 F9 ¥ gurETwal #
Tz ard wgrt s g€ ¥ 0 # g
Harrg ¥ 1T st SgaA "RE ¥ g
gt § 5 a8 o= Te AT e
AW ¥ =T UwA Y Fifowr w3

¥ AR TeAT W@ § afemen fawr &
¥=T | qg ¢ WErNE wE ¥ = A
qaraa & gfeomt & sl & amt frark
aft 57 & @i gfca oA wx ¥ frew
THF AT A9 90 F 98 T qF oW
SHTT FT sy@ra gl gt F avq
far o T & 1 THE WG AT I O
ghomt A awrd, ghomi & fnd
st T TR ® qU AW FETRT
faaeft favmfeat ol de @ wamam
¥ AT 918 6 AT §, A IAHT 4l
qfcads F<F § 3% ag 7% Wi fadndt
TATHE & FT AN § | K wgA W@
g T s oK am ¥ Ak amd
FH F1 MET FL |

1963 ¥ g waTAg F 170 FWA
afredd & frgfe sch oY, afew 9=
170 # & o% o gfeo 4 a1 & o=
g SaATeg ¥ OF §6g §7F 7 9T a1 AR
warar w5 ge swrEwTs arfarie
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[sft T Wi AT

& Wt 7 AL g warad S wwrfaw
frar sl 3% swra F arwe IRA 170
et frger ffe 1 & arror ST S TEAT
g g @i oft & fs 37 170 A AN
fraga 7 & fag fom amal & o
g W% gfeomt & fade fan, %
qTH FATH T )

#rerdr ama & g W@ g fF swdr
Tor ¥ it #1 & o o griwe
& ol #Y o Ja faam av, gaT fa-
g fog g Fmfn fem o &t 2@
dav & ¢ faar mar T T 23 ast
# wgam feeet €1 ok 8, a® TR WA o
ard, ¥feT oira #1¢ & o e &
o1 & qaq & gfg 78 g | I A
gfeemt gt wfadt @ freet & ag @
fadt & | 7aqd {Aae w1 AEa
g & drrew s gfe 8 ¥ sk
griwYE ¥ o @K, A% fod A IR
avgan & AT % qaT ¥ iz w7

o wTET & @Y # frAgT s
wrgat § & agra, a9 AR e s
# ¥ §, afeT T o ag & @Y
st aragre fEar waT } 99 9T aRAER
T a%T & ATy IrE A | I F A1
W & &4 ¥ fawar @, 9« fd s
¥ og oM AT | AWIE ¥ ag
Y e & A Y A4S fwan swar
t \ wofag & qg & w@rw ¥ fEaw
Fea argan g T oft o agen 7
fadae frar & 33 9% T N A
§ | <% 919 919§ ATIH qIEA AT AT
TEEAY FHEAT F I ATIHT ST femrAr
oTEaT § A1 ag § M-Iy F1 wwar |
AT9A A A T R I fem
&% 7o Mg 7% 7 AH &, AT FAA
Fme T AT T §, IT A 2w
qars T @ § fF @ I= A Q@
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g o eftaTaw oY 7 Famar e
3 &7 9w Qo1 a1 f fFaq e T W
THET W q<@T qra frafa fea smar
& & orara faar mar fiw 1967 ¥ 1033
7 &1 frafa gam foea #wa 157 ame
4t | @& afafeaa 1968—-69 ¥ 4243
z, faast faag sso am €, A
1970-71 & ot yiwe fad o § g@H
Farar m g fF 1970-71 § 592 1f2
1 792 § wwe &1 faata fear smom o

F S wmeAr g g oA v ¥ fr

T AT A AT HIA F ATeATAA W
fe & W a= ¥ @ € T T
1970-71 ¥ &Y faafe F<ar & ag 592
gz §, w@ fF 1967 ¥ 3T 157
are &7 &1 faata fFaT | &t &7 o dgen
TR QAT @ E | @
a1 19 FAT A9 F IS FTFATE |
FIT AT & HE F A1 H A F IO H
Farar w1 e gl & SwE & A § gl
ae #§ #iwE A )

& wowar § 5 fow s afs & s
aral & FAT Frarar fwa 9 @ g AR
T ¥ AHS FT qGT T FAV AT 00
T & I/ T ITEIW A F A AE
fra wvar & 1 @iy & fraew s
argan § 6 o &I amEdT R dw
& W= gw "9 g a1 99 FT AN
g fFew 2w & 45 w0 oWl & gaq &
WTaATSHT T HIEL Q@ G AEAT T
wfaay &0 2 1 ST AT A Mgear 9T
sfedy 7@ smar @ § qg7 N F@T
g g 5 oF s = dger 9%
qui sfadg sa & fad @1 S AR
gfrar # ¢ arwa 39 FT=RET B A%
T gWi | 9g 45 FUT S0 #Y 9TE-
AH FT ART T THA FH T FOS
g A A A TR | T ET w
fraz & f& axwe et S qAE
o< HifF ¥aw T S g 9@ aa
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& 37 9% sar Y ¢ AT ww Aw & waw
agHT W A 9T qORR frwT A€ s
¢ & I WA T e} AG FET
21 o e ¢ fe goeTe o g
AR Fteq T qHT FL |

W & yfafe & F@emn a@a §
e i Tow ¥ ¥Aw 3O W |RR,
TT MW, FIAT I A I TR
& st qeeTe & Fwdw 4 ¥fww gurd
N aafrerch @ 5 s q@ 2w &
FEL ATAI HY ATITZ A, FAOTT #Y aATAE
H avr aft af qeqd fqd 3§,
7 &1 qudF &, FrE arfewaT #1 FHEE
g wr =9 w7 gwdw § A wrf awdar
FT GHGF § | F GEHTC FT FgAT A1gAT
g froaq & acwii A & 7 oo v
& fr e ol a4 @ & AfET § w0
T F S @
A ¥ ggt Urgar & geE™ fR@
ST QT & AT g g warwa ¢ fF g
THT TF A9 amal B Tgar § AR q
Foeq & IET A F@T § |

o & afaferr & faw &0 Mgan
g f onft agt 93 feedt &1 @ smrdsfia
frew dfecas gom a1 R 39 & T
sefwa fadi & aw@a & gwal &7 fawmar
Tt a1, . . (Swwaw) . & O 6wy
& anar g 1 T Y @fed s o Ae-
A e YR fedwr & s o W@
d ag WY A ¥ wav @90 7 e &
e anfe Qefr sl o< A v g
# o= Aaqaii ® WY FZAT T7gT § {7 7
ot @F W} Tl 9T T AT S ogr R
T ¥ WA WIT SveAaaT T SEee
g & | g W oW e 9 AE §
qAT F & 9EA gH AU AYA AT
A AR T FHT IR TG FAT
w1fgd | Tm g 7 F fF g a1 9F §
FT ATHT FA Al gW INw F fF a@
Y WX w9 7 Nd ) § @ sfe
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i gp s gm 14 §o
FEAT § W w1 A §

# wgT wgm g 5 oo & avwen
T A g A R ag wwfam
frgwr far f wrcdta foedt & garc
fra o &% ¥few @ & a9 g1 qvar
¢ f5 & &weT 9T { T & weRe
&1 gady fear & foad faems 3w & oF
FH ¥ WL A9 aF AaTT I ¢ ) W
T 7 TH FAGT F1 F5q CF O A
ft T frawr afa T@ § s
gNA qfqw Ag &, foad art § «
1 W & Q¥ T HET FT W AW
F oriw wfowe &1 39 7 neger 7 faar
ANT I 7 oy fawmfenr st & sife
gl gt & mwEwr fawda g
# frdza w71 wrgar § fF o 3w ¢
frare #% @R W ¥ = A s
VTS F X FA § G ATawqF F7W
Foia | ot oA fred arwefterar ek
AT FT A2 AT &Y A 7T gAY wrfgy
wifE o7 & L AW F TAgE) & wfw
FY A2 FF A a1 A & 1 & s FAT
g e & 7 9t 9z oF a1d o9 & are el
& 97 9 amy faw w41 o aq wear
FT NFA FG | F AT FT GGAE FI@T
g

ot few wroaw  (aEft) gy
e, & a1 S § f o A @
arfadt av & AT & gwg faar

# frdga s wgn g e fawr oW
wa &g #3@ & A aren fgwr gean
& | T aEAA F AT EAT | FEA
¥ 17-3-70 §t ¥eq qaw FWE TOF
aré &) s & & ofaw @R we
o 3o & & g A M | W ;A
¥ IT 7 |7 FT A 9T T | W q @
wHATE &Tq A1 w1 g gwdr & 7 e
}E IT F AGAT ANE & | T I
AFEL F1 gedT aF AN fear mar o |
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1Y § FgAT I1gaT ¢ fF €@ woa 7 e
¥AT & | gw # fefafera ot aa aoaré
ardr @ 1 afew ww ¥ gy fefafem
aF frm @ fafres & ok sew fafa-
®/T A .
18 hrs.

awrfa wgwa : sw madg Az
YT WTHO F AT T |

I have to bring it to the notice of the
House that since the debate has been
extended by some time and there are
some Members here whosc party is still
left, we shall have to devote another
forty minutes or, so before the Home
Minister is in a position to reply. Some
of the unattached members like Shri
Bakar Ali Mirza want to speak. Shri
Bakar Ali Mirza has been requesting for
the last two days. There are other Mem-
bers also whose party is left. Tomoirow,
before the Home Minister replies, about
half an hour or about forty minutes will
be devoted for these members so that
they can all be accommodated.

Now we shall take
under Rule 193,

——

up Discussion

18.1 hrs.
DISCUSSION ~ RE: NON-IMPLE-
MENTATION OF GAJENDRAGAD-
KAR COMMISSION'S RECOMMEN-
DATIONS IN REGARD TO JAMMU
AND LADAKH

ot srze fagrdt amdd (FEEgR) -
wwrafa wgew, §9 fom @ o ¥ oF
facre s gam ur faw # ard gent
F w0 @1 F91 F 17 | a[Nemartai
¥ afgerd Wt wmfaw of fa= Y qz &
B2 B2 a5A § | A[EA F AqA
T H FEAT F 7WgE AN 9o 97-
a1q ¥ A fear ) fom & ofs qwe
®] ¥ I FY WTEAT AL W A v
g | ot & wfww wTor #§, 89 ad #
et ¥, wifaq 8% ¥ 1 F71 379-
o FT & Y A F AT 7 AT 2,
7% 0% ardwiw wged # fawa o

APRIL 2, 1970

Recommendation 296
re. J. K. (Dis.)

ag ATRrEA oA A8 91, aArfew
HAM T A FT AT | FTAT AFT ATRAIA
wF # qgy wr € g 1 T aaT A
fa=re &aAr gvm ff wY & wTor @ o
¥ ooy At smen weedt s @ o ?
#tw @ offeafaar § forgiq oy &
arrfewt 1 sreeme #§ o & fod faaw
fwar ?

a S FTET W T AT A
2 | guTq WO g wifgd e gw we
WA F Arg ey AT FTei F qwi
F1 A ot worge % ) Afew wa f o
it wae g wfgd f oy i srei
F AT FT qAT G & IF F e ¥ Fwnw
%, e % Awfenl § ot seegew @

o gT OF a% ¥ Afew g w, Afew
aft @& smam #r ardy fawfd g
a8 & wE | o wEew § Ag Aeaaar

arfas fawmg, Afal # sfe sfafq.
forea, firer gfaame @ awT 38 & oY
WZ W BT & I AT A FL Y )

el Ao § Few oY o ¥ -
swic A ggaar & fag 235 F4F
AT giEw T 0¥ & 190 FAT w9471
v ¥ &7 ¥ femm g WA T
et #T 425 &0 w4y fagr @ a1 |
T ¥ seaTel o @ A WAt
wifee 7€ & 1 afeT @@ 425 SO A
F St oy o wvT @ faa ma @y i
¥ o=iw gfiwa a1 s s 9T w4
fear 9T AT wAgT qiw @ @wer &
afes & a1
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77 @ I w wAa § foae A
AR Frof A e Y smard qw
qoat § 1 s f od f s
v sfas & | FfeT o w7 §a s
N o ¥ g & | ot wF g A
SW §, AT WY AHT IR T F
da & auat § 1 o feafo & fawme
¥ fou oY soar @< far o & 9w H
@AT WA FH
3?

N T ATAEFAT

WEW q1 G5 § W@ & a2 #7E
ot aT1 SuW e € fear omar
wgr wnar ¢ & sum & fag faoeft &
TAVEEFAT § | FTER A AL A g
¥ oy # faoreft 1 geaee afew a<wan
§ fFar o gwaT @ | S AAW SFTET

wey & ag ewar 3100 dTaTE A
afeT e 18 a6l § el ¥ &l 25

% aul ¥ gam™ @Afawsh domr &
wuf &1 @ ¢ | X 9 E A areh A
7 Faw oey FTe afew giamn &k
& fau it gz Qo faorelt 2
@ | I Fmar o g fE @
& gfrz & fgara ¥ gare diomn
faoreit &aTT FT "wAY @ | TWo w0 fay

CHAITRA 12, 1892 (SAKA)

Recommendation 298

re. J. K. (Dis.)
g | weET qeen, aveAr, smwmEr gé
g@rd &t fawmn, @ fawm & faafo
# Jr gwEm @8 @ W E A R
Wt ¥ qu wrgar § 5 waTe s
1 feafa w1 8, 71 72 7 9% oy G
¥ wifaw &% frar & 7 gd fod et
grafn fraffa #t 7€ § ? =19 52 %
ST gRT 7 OF AT 98 FTE STV g
arg @ fee gam a6l & fod g¥ gt
faoreft famr aclt & form & a0 g A
&a &1 ArariiFor &1 ey § |

fem aw #1 weww fear amar @,
T OF BYeT A7 JTE A W | 7w
# follz &t A & fag wwi aré
wé | 7g A ¥ g af fr | Afew ag
Y wo F A @t ) ag i st
ool wf | e f AT AT W R
gw A w1 f fawm ar e Ty
& | wTvre #t W & e Vv ), 0
gH TXETeT AEY & | Al STeET & wid,
o AR WgE W ¥ faww w1 G
e gH <@ 93T | gfz gRA gt far
ar QT I 93 ge St g
nFar #1 O @t ¥ T 3T |

e & a1z Havei &1 www IaT R
THARTERT Fiaw 7 Famei & gvew ¥
a@t 2w fawfed & of 1 afes @t
fawrfni ®t Tvg g F wfwe a@
fem, 3= #mifas T &t s @
fadr & wa¢ g, foor oy &ig & =T 9%
A aAT A o v @) AfeR o
# @ g oY mafer awad § qFf
& #¢ foft a® ¥ a1 W sygear A
wr w

A A @ T ¥ afear-
o JAT TG ¥ AW JFTAT H e
F1 sfafafor sworg & ¥ 5@ 20
Wit gz § | o Ay were T e
Farst H 40 radr ¥ wfuw 9z Freix
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APRIL 2,

[ srew fagrdy arsradt)

i & AT A1 T W § | g JaTet
H T eqrry A1 &1 fq Agy fasn
a e s @A &arfas & ) aw @
e 7 § 6 Fael #§ owdf o &
HTEIT 9T AT 9NEY, Ha qT T9EA ¥
T 9T AF 1 Afe ampETeiR &
T & e & | agr dATA F AvewRTin-
Fa1 &1 afcaw fagr smar § @7 fe s
9T AT F FRO A I9T F F FAA
ur & qF F 0w w@ f Nfow
gl &

aw a1z § & o adwia g A
oY grfew, ames T8 gu 9, @ IHE
qifeariie & waqd wzew, weAaT Agd,
#1 1953 ¥ vF 97 faar ar, fow & =
g gg fimrge & 4 f& s ok
AL F A F ATY AT AG v @,
gzt a% fF o # s oo o g
gret xfY 8, A 9w & fag o FTofT &
Tz AT qEAT & | e i qfcfafy
¢ aga afaw azh adt ¥ 1 we wifgw
99 T, JE ATET ¥UEEeT g MW AR

SfeT qares @9 ¥ Tgw ATfaw e A
aY yrwaraw fad 9, & s § 4@ @
T ®E N

THFTERT FHUA &A@, 1 FqA
1967 ¥ fgg@ ¥ wrefix w9t #Y o=
&1 53.3 wadr @, ¥fEw Famai A
I T 609 Tl whafafaer faar
gar &, w@ f& wey A swwenr 442
qdz ¢, afe Aava § 3w w1 wfaffaa
Fa« 36.1 WIHAT & | FE@ FT g Av
s au d 1 1961-62 ¥ fagmma & =W
N FEwT 2.5 T A1, S fF fawai
¥ 34 %1 wfafafaa 1.4 @z a1 )

oF st W aF a6 A ag & e
segFTwrT ¥ Yt & ofcrfr onfor

1970 Reconmendation

re.J. K. (Djs.)

% fau #1¢ sgaer 7 2, 91 @ g
faa =& 2, fedt g7 v gfawr @
2w m A g A Agw A
¢ & gt dfaam w1 w8z 335,
fora % frgyee wregw o< fgges greew
¥ fou fredww ot arq w8 7€ ¢, st
aF FE-FTO H &y A fimar wmar &
9 FAY q@T 9T FEHTA ATEW F gTr
qferfors srfal & &ma =@ & w1
sqer faar smar €, &1 #1§ @ifawfAe
JTAX 7 g & FT I¥ 1 3F a@
& wrgifaa 7@ faar o7 awar &

el AR U § fagge
&1 2 &1 ITHEIT 7.98 TCHE § | TR~
nEw w7 fawmifar 1 g f& 97
71 Aafdl ¥ 39 F swEen F s
¥ wfafafiea fasmr wifge | 77 smaws
¢ 5 gu oforfm onfei & ot 36 5
arg F#1R ¢ ¥R Erm wF g XfE
# ag wraw ¥ faq dm adt g fe onm
FIR ¥ gferfoe snfedi & avg aafas
Ioerey AE & | AfEw o I & fen
Fowor AE @, A A A gu Al F |vq
dx # g7 ¥ fag fewar qfws g
gndt wiw ¢ fF sfana 1 e 335
Fe-Fe § |y fean oy, fow @
Tz #t aferfme sfet ok aresw
ANefa § goaw fawr a%

wawr few @mr aw o1 gwar @, 7
Tt ¥ "mary & faacor #Y /@ FT F9R
¥ a7 wwar & 1 w@T AT Ry OR Tow
Y o1 F ava g, fow & wrt &
T Y /AT J&T qo g 7o ey
R 92 N AT ¥ awY §, fow ¥
A WElT # JXFd WA e e Al
qx fear war g '—aF W # uww
Ffas g1 aC g@e § F9 &, ©F W H
e & Hwa afuw @ AT gE ¥ w0
1 7 o T FENE & g1 a9
wia ar€ 7, & % ag avd feafw @

300
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TR W | I fewfor er—
IET F@T {
“We recommend that the State
Government should review their
whole price policy both for the pro-
curement and for the issue of food-
graing and introduce uniform prices
fgr fl"'ains throughout the twg re-
Eions.
o feufs g & v =P & oF 7R
¥ o mff & 11 feet sTaw e 2
faY g w1 smer faan &, T W 13
faelt & 1 AfeT oeg # 3.45 fe wTAw,
6.90 faY arrz1 sgfa 10.35 fear W
fagr smar 8 1 MoezEET sHME &
AT USY §CHI 7 0F a% T&T 91—
Tfs v FY 9T § 3w s o3d
g W fag «wi %1 ya& sgrar s @
T Far wF § mHT wgTET R, W o
AT QAT T T F AFS &, IT &
fad s ®7 savgFAT TET & | W 9%
raaEwT v 7 foar g—
“The State Government explained
this difference on the ground that
rice is less nutritious than wheat/atta
and that on account of the colder
climate of Srinagar city the consump-
tion of food is higher in Srinagar city
than in Jammu city.”
1 AW ¥ 9TAE @EaET dAe -
FrefT 93w &Y & 7 o w29l FT wiew
oY S1aw ¢, AR FT AWH KT ATAT 8,
afe amae & faaor ¥ wew w4,
afaw ya AAT-Og Faw rH-FTEAC H
ARAR A

awrefa o1, ¥ T £ qar ¥ &
T AEY &, 1A A Y F=AC & ) &9 ar
A WY AT FvaT &, a1g< & wvar ¢, sfu-
S AT B T § I g &R few
ag’ & s g &, @ fag s
o & @e1 we wifgg A o ®
qE q¥AT ATfga, Fitw T aF A=
¥ ¥ ¥ qratgrta &1 W7 &=t gar &,
T reTeT & i f I § 1 Tt

Gajendragadkar CHAITRA 12, 1892 (SAKA)

Recommendation

Re.J. & K. (Dis.)

TR % FTT ¥ o § wurar W@
FCT 9TqT §, W AGH FATH wEAT &
A ey ¥ ot ¥ aver onar &, @l
FATH REAT § | WHY W WATEA 40 To
sfar feres @1 g &7 amer 44 wo sfy
fresr & 1 qufemm & 9 ®1 amer ss
%o AT AW 50 ¥o ¥ | AW H gw WAmAW
G WA § A AF wwr @y §, ol
fod 2w ¥ ag afw 9w @ ¢ fr o
TN T W, A aW, Wit i afow
IIAH @, 1A XY IqA FH | qATAA ¥
fom &% fadwif qx fnic @ qwaT 20
afem srg-oiie ¥ feaf g & fe smaw
QT @Y F% qOW [T qEAT AT A @@
a1 SAIET A WA gt ) W Iy
v dfas wreln Afa & e §
TE AT & 7 W S F AT OV ®
T JAT HOA A 7 WA A T A
OFAT AT @A ¥ A=g ey 7

it 1F ¥ Fww #T AN F awy H
A TR ¥« g% afonwerey
feafe ¥ qadr 3, ¥fer anft a5 Tww
T MaAT F GIWTT FH TG PN R 1 TW
F 17 At IR 1 9 7 afuw v
QAT AT I F w7 a9 A F o R
@t 1 adft oy Fref @ s A
ey W § T Y w1 oA
fear ar, afew s 1 a7ar & i arQ-
7 & qftna-meT 78 Fwa IF I9E
¥ qdY, aft aF WIWiF AT g
&1 w1 §, ag wa-wF wara g fgd )

wgt a% foar 1 9@ —TSiRTERT
A F §TF Fg7 97 fF I aur FTefit
# ara srer favafaarerg g nfgd | -
faare % § ¥ ooy ¥ frefaarea &
foa safer g e & g ar 7}
3% fasafararem & fg e & fret oft war
¥ gy efe A & & fng 7l g ) Afen
afe marfa dvg afer Ioeew §, a1 TN
3% wgax fogr arr wifgd 1 Afeww
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wifax & 17 FF SRS FHEE
A ¥ Y, AT awr w7 @ § I
¥ dferw wifrr 1972 & wE Ao
w1 afeww wrfow 1970 ¥ oF T A
wwAr ? it ot s & afe sl
¥ AF & T F wmgmw o dfesw
wrfasr & w0 &+ 73 § 1 F@T AT
{F FT A Y dfeww wifawr avg oW
s & #rf wfeare @ Qer wrfem

e A W WEWE § | SIEW &
faet THgTEwT FHEA 7 A T a1d W
Ia fem § 5 9 Q= 2 § o 796
X S0 F A1 § AW o | § sk
* qrdt # Pfr S v 1§ W@ L ) wE-
w 7 fasfon & 6 5 @ o faa
T ag | faa w ff da &1 TN &
AE F MG anaT A@ A I B
AT ATAGAT BT IF H9 H T FOET A04,
g ara % A& & 1 gEer afonw agt
& afas feufr gz qzar & 1 swfeg
Ff F A9l F v §F @A Sl
mﬂﬁﬁfﬂmﬁg:rtﬁﬂgl s

viawry feg dmr o § @ @ WY
s%z graT § f5 i s o § T
W 75 N T gY I A g A

gfaurd & o€ § o fiw § o N
saard § e favw AW fam
arar ¢ Afew arfeam ¥ g9 Srse
A 1T & IW T I g0 S wr R
ey FewifEl ® e o afeer T
& ey 3 1 7 A w7 qria & far-
wF @ § TEEWAE I 9T @A
T A FY JWA FT ATHAT TG FEAT
qEar ! Afew s A Y 9y
¥ ot § A @9 wEx 9vde R
# 9@t ¥ | fred fiw aE & @9 $E
ATET 9 @ 9T a7 SEe § i awd-
g @ @ 9T @ oA s §—
g feafa s smafaaws &1

APRIL 2,
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Recommendation
Re.J. & K. (Dis)

awmfy wEEg, ATET e gen fE
so gox fararfow ofry, orfeens
¥ fefor & quarg fafww o) & a2
FORT FT A W qrfeeTT § @ @
Tgi & g AfeA IR FwAT A 9 7
T www e wan, 39 g ¥ g faa
| ¥ g 4 3% fag 35 AY
v gfw afane feat afew oo q
Fgwh & 25 Ay AT W EE ¥
fau ¥ faar ovg 37 faeufl & 397
wim o e & fan it a% -
=0t TR T faw g gw AR
¥ fauma ®wr 1 foesl 47 § oF fa=
1gT &Y KT ¥ EATHT Y AGT | WY

g% w¢ A ag fr anfo & faan mam
mf«wrﬁﬁ%mwmﬂﬂ#ﬁ’
fom A &1 ¥ A g anw g, fom
umﬁa@s,ﬁ'ﬂﬁiﬁmimr
FT 9F & T IED WIMEED @ IR
aﬁﬁﬁﬁ?mmramnwaﬁ
T4 wawr frar ara s & wey & faeur-
fra & swie # o F Tl § ?

WEWT &7 OF ITigw 4z W ¢ %
| a9 41 Ay AfET ot a® W FEIR
¥ FrearfawTal ¥ AT G GO | WE-
TewT Ffawa 4 fawfar & 3 f& g
T FTA F FOo A Swae gl g A
2, ST 1 awAT mEw W A fen-
21T T F1 FAET A4 (A=A 1 T g
ammmlmaiﬁmmm
# mira fafras gf afer o= @
Tntmfm:m | 9 1964 ¥ ®&O
=AY, mﬁmmgwqwmﬁnqaru
aA ¥ a1z oF AG B FW AAEAF WAT
Ffem qar TE I UF N
e gar g ?

quTefa AEYEW, SER-FVEIT FHIL Ti-
7 %7 &7 §, gl qdeE avy 2w fRw
¥ v Fwin # arar 7 § 1 FE
A w @ T WA | wEfr & AwEr



305 Gajendragadkar CHAITRA 12,

Commission

Wad wag ged & g I qevan § o Afe
w7 # ¥t % oF A § fomer fawmw
fpar 91 WA & | TOT AHI T WA
q7 fre% 18 a9l § 6 FUT WU AN
frq ¢ forg 9ad & 38 o wwaT o
. % 7gY o | oWy wan & R o
e & wAfaa 9% Ag ¢ 1 fawem ¥
qa g 9dew 33, wers, wRaTE A1 &AT-
q ¥ 9Efa & IR w1 ITEIT @ 9
afew fawrm & iz oy feafa agwr o
&\ ez F2 &1 faFw F@ F AR
¥ ofr o & I FY 9T @ R 1 2o
wifag gt 9 7@ g, T W g &
AWM A qdeT ¥ fasm & faw 9 m
10 F0F w9gqn @ mr ¢ fagq ¥ 3
sy FE FAC g 1398 W
FOT § § v 9 faaan soar &< g ?
vt weg § @t oF @R I Ak
UF g9 IAEH SITW F A AT E
afea wzarg, aamaT # 0¥ v § fomwr
ofz famiw fFar oma @t T@r < Tdew
frame #3 & g 1 s oY fesfa ag
fe v & #1¥ vwar g, dhr dha s
XA I § | A JEHT AT WG A AT
FHY § P e grEC T el & fod
e Hat w1 favrm W w0 g o

7 H UF ATA FEHL FOTT £ Q)
77 fra fen fe g ooy el i
¥ T & gl ® gy w0 E Ak
Wt fod amaww @ fr o wwiic €

&t & 3w & & odr ofa & Feiw &Y
wr ¢ ? 5T weag AR =T B S

Recommendation 306

Re.J. & K.(Dis.)
Ftog Yaew aAdy a1 W@ 9T =
qdr @y ? fgw=a aTHIT § %% TT
&Y, ary ¥ AW T WS &7 M, AL
8, 10 #I FT TATH[ qeq-FeNT 4T -
w1 T & fag dare At & ) w1 oag
oTea ¥ wrea & fod gat TRy A @A
argdr ? s ag avwzifawar  wreEr
yufm g ?

awiafa AgRa, & FgAT AFAT § F
o AT agE ¥ are g g wifew )
AT & 64 1 qE 27 @I R | AW A AT
qf@d® €1 W@ § S9¥ qgr FT Smar Wy
woifaa & W & | 39 AT a9 w4
FAAT & A A Ay AT AT G & |
AearAT H amrad &Y wr ¥ ey A
AT HUW ¥ X aF F/W AA G 7
F a9 & Anal &1 qwif M wg@r g
& I=iA a8 foerd & s e
feamr, mifag ardew fear &t a0
A ATAT A I AT FT @H W K
fagr | feT 9 9% WEWIF gETE AEY
AT Ay I A Sar §1 AT o F
frnfedi %1 s/ # Tam gfees Qi
# qgadt ¥ Fgar argar § % ofdfeafy
Fa ¥ g & W7, £dT AFEA R A
7 fanza & @i @dr 2V, TR agw
g FR F T N AT W@
WA ¥ X FTA FT 947 FIAT A0feq |

SHRI INDER J, MALHOTRA
(Jammu) : Mr, Chairman, Sir, I am glad
that Shri Vajpayee raised this discus-
sion which has provided an opportuaity
to this House to take note of certain
economic and political problems which
are now being faced by the people of
Jammu and Kashmir State, At the same
time and at the very outset I would like
1o appeal to this august House that in
our enthusiasm to see that all the re-
commendations of this Commission are
implemented. We should not fry to
create an atmosphere which could help

those forces who want the disintegration
of Jammu and Kashmir State.

When this Commission was appolnt-
ed the main purpose not only before

1892 (SAKA)
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the Government but before the people
also was that we must know and trv
to remove whatever factors and causes
were existing which were hampering
the economic development of the three
distinct regions of the State, After this
report had come most of the recom-
mendations were accepted by the State
Government and some of the recom-
mendations have already been imple-
mented.

1 quite agree that there are still wo
or three basic recommendations about
which no steps have been taken. When

1 blame the State Government for de-
laying the implementation of the major
recommendations of this report I would
also put some blame or responsibility
on the Central Government as to why
the Central Government did not take
note why the State Government was tak-
ing so long and was delaying the im-
" plementation of those recommeadations.

Shri Vajpayee referred to the agita-
tion of the Jana Sangh.

As far as the people of Jammu re-
gion are concerned, he should not have
misapprehensions about the political
lcadership which the Jana Sangh claims
there, I would like to remind him that
in the 1967 elections the majority of
the seats in the State Assembly were
won by the Congress Party which is rul-
ing in that State. Both the parliamen-
tary constituencies of the Jammu region
were also won by the Congress Party.
So, to make this tall chim that the Jana
Sangh is the only political party which
has always been advocating the aspira-
tions of the common people of Jammu
i1 an attempt to create a wrong impres-
sion in the House,

SHRI ATAL BIHARI VAJPAYEE:
1 do not make such a claim. I challenge
the Congress Party to start an agitation
and to send 2500 volunteers in jail.

SHRI INDER J. MALHOTRA : I
accept your challenge. But the only
difficulty is that we have to implement
the things in the right way. You have
only to agitate. We will not be cowed
down by you.

SHRI ATAL BIHARI VAJPAYEE:
All right; you get them implemented.

APRIL 2, 1970

Recommendation
Re. J. & K. (Di3.) .

SHRI INDER J. MALHOTRA : He
said that 2500 people courted arrest. It
is not difficult for any political party
to get 2500 people to court arrest. As
they claim, there was an agitation going
on for the last one month. Where was
the common man's enthusiasm for that
agitation? The common man was never
concerned with it. There was only a
political motive behind this. By linkin
every problem with the political capita
1o be made out of it, they spoil the
whole case. As far as the problems of
foodgrains and ration are concerned, we
in the Congress Party are also as much
concerned as they are.

I would like to say only one thing
that as far as the rights of the Jammu
people are concerned, we arc more con-
cerned to see that their rights are pro-
tected. As far as the economic pro-
blems are concerned, we¢ are more con-
cerned to see that these problems are
solved. But since we have the respon-
sibility to give them administration,
since we are running the Government
there, we have to see from a different
aspect and different concept as to how
these problems can be solved,

Mr. Vajpayee referred to most of the
recommendations which were made in
this Report. Be he left out one of the
basic major recommendation made about
the land reforms. How can the lot of
the common man be lifted? Who are
the common people ? Who are
the majority of the people? They aie
the farmers. The land reforms were
introduced first in the Jammu and
Kashmir State. Uafortunately, those
land reforms ran into trouble, WNow,
the Jammu and Kashmir Government
appointed the Land Reforms Commis-
sion and that Commission has also sub-
mitted their report. It is very unfor-
tunate that the Stafe Government has
taken no action to see that whatever
the recommendations are to be accepted
to remove the anomalies and other
causes which are causing difficulties for
the proper implementation of the land
reforms are accepted and the anomalies
removed.

Then, 1 would like to say, when the
situation has come to this, the respon-
sibility will now fall upon the Central
Government, The Central Government
should also get this Report examined in
the Home Ministry and see that what-
ever recommendations are necessary to
be implemented for the better economic
uplift of the people, not only of the
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Jammu region, not only of the Ladakh
region, but of the Kashmir region also,
are implemented, They must take the
responsibility to provide the necessary
funds, the necessary technical assistance,
and sec that those recommendations are
implemented.

Mr. Vajpayee also made a reference
to the refugee problem, 1 share his
feclings as far as this problem is con-
cerned, There are two categories of
refugees in Jammu and Kashmir, Onc
is the category of rcfugees who migrat-
ed from West Pakistan in 1947 after
Partition. They have settled in diffc-
rent parts of the Jummu region, They
have got no right to hold any property.
They have been living there for the last
20-22 years. Their children are born
there, their children are educated there.
But they have no rights, The first time
when direct clections took place, as far
as the Lok Sabha is concerned, in 1967.
it was the first time in their life when
they voted and they saw the ballot pa-
per.  They voted for the Parliamentary
clections,  Now. time and again, wc
have heen unpressing upon the Central
CGovernment thot. as far as this problem
is concerned, this is a very grave pro-
blem. 22 yeurs is a long period for any
Government to solve the problem. The
Centrat Government <hould take note of
this problem and they must see  that,
hefore 1972 etecaons are held and these
people arc given the right to vote for
the State Assembly also.

CHAITRA 12,

Then. Sir, the second category is the
people why migrated from Pakistan-
occupied arca. Now, land has been
allotted to them. Houses have been
alfotted to them but, as has been point-
ted out. they have got no proprietary
rights cither over the land or the house.
The State Government from time to
time considered certain proposals. They
came out with a legislation also, But
agnin that legislation ran into troubled
waters. These arc the basic problems
0a which the State Government alone
cannot take decision, implcment and
solve them. T would urge upon the hon.
Home Minister that the problems have
come to a point where they can tum
into » crave situation. Now, they must
take the resnonsibility on their shoulders.
sit down with the State Government, try
to thrash them out and come to a solu-
tion as soon as possible.

Tt is true that most of the educational
institntions in the past were located in
the Kashmir vallev. We have no grodae
aioninst that.  We wish more cducational
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institutions  should be opened in the
Kashmir  valley. But, unfortunately,
nong of the techaical colleges was

located in the Jammu region. As the
Commission has very rightly pointed
out, the location of existing educational
institutions nced not be disturbed, but
in whatever expansions are 10 be made,
whatever new  institutions  are to be
opened, Jammu should get its due share,
Likewise, as far as Ladakh arca is con-
cerned, there is no degree college qnd
other institutions, Government should
alsp pay attention to that area also.

In the end, 1T would like to urge, as
I said in the beginning, let us not try
to make political capital out of the non-
implementation of these recommenda-
tions. Unfortunately, it is a fact that
the State Government has slackened,
has delayed taking a  decision, The
State Government has delayed the im-
plementation of the recommendations.
Now, I would urge upon the Central
Government to take more intcrest and
feel its responsibility and see that all
these recommendations are implemented,

SHRI H. N. MUKERIEE (Cal-
cutta North East): Mr, Chairman, Sir,
I am grateful to you for having given
me this opportunity, But 1 must say
that even though | am ready for any-
thing in this House these days, 1 am
» litile surprised that we are discussing
this subject in  an  almost cavalier
fashion. My friend, Shri Vajpayvee,
knows very well how delicate and sensi-
tive is the problem of Jammu & Kash-
mir and its relationship with the rest of
India and T hope he would tread on
that ground a little more carefully.
Anyhow, the subject is being discussed
and this House ought to cxpress itself.

Since T have very little time, 1 can
only point out that the Gajendragadkar
Commission itself has remarked in para-
graph 4 of its report:

“We do not think that on the bass
of the material available 1o us we
wogld be justified in concluding that
the State Government  have delibe-
ratelv  discniminated  against  either
Jammu or Ladakh.”

In view of this clear statement, 1
don’t think we <hould, from this forum,
castigate a State Government when India
is a Union of States and whatcver State
Government is concerncd, they. have -
certain rights which should not be in-
fringed upon. T also repeat what mv
(rond. Mr. Malhotra, said a little while
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carlier that almost all the recommenda-
tions of the Gajendragadkar Commis-
sion have been accepted. In the matter
of implementation, we know very well
how slowly the wheels of Government
move and if in regard to implementation
some delay has taken place, we should
not haul the Jammu & Kashmir Gov-
crnment over the coals,

@y friend, Mr. Vajpayece, has refer-
red to the idea of the Scheduled Castes
setting a better deal, 1 find from the
information ut my disposal that the re-
commendation which was relevant has
been accepted and is in the process of
implementation and that from 1970-71
the Scheduled Castes would get some
special privileges,

Sir, in regard to the difference in the
allocation of rations as betweea Jammu
and Kashmir and the difference in
prices, we know very well that there are
many factors which make for the diffe-
rence in prices. I am not here to justity
what was done in Jammu and Kashmir.
I don't know the ins and outs of i;
hut it is not unlikely that for some spe-
ciul reasons, topographical or otherwise,
there were some differences. And, even
though Mr. Vujpayee did score a debat-
ing-point,—hy saying how the people of
lammu were supposed to quench their
hunger by drinking some more water
because the place was comparatively
warm,—it is only a debating point. Tt
may be that in the Kashmir vallev
which in certain months of the year is
liable to be cut off from the rest of the
country and supplies might be held up.
it is hetter 10 ensure for certain reserves
so that in the difficult winter months it
muy not be in a very great difficulty.

SHRI BAL RAJ MADHOK (South
Dethi): Jammu is as cold as Kashmir.
Tt is all snow-covered: a large part of
Jammu too.

SHRI H. N. MUKERJEE : It may
be, Sir. That is why [ said. T do not
know the details of it. 1 would leave
it to the Government to go into the
details of this kind of matter.

Here is a Commission which reported.
made recommendations: most of the re-
commendations are  accepted——almost
all—and they are in the process of img-
plementation, Both in regard to Jammu
and T.adakh the Commission says very

1970
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clearly that “deliberately discrimination
has not been practised.” And, the
Gajendragadkar Commission also  has
zonc out of its way to remark upon
the special character of the Jammu anid
Kushmir Government, its secular poli-
cies and the fact ot the freedom o1
cxpression which has been allowed io
people who might ostensibly be lookea
upon as having said something which
goes against the verbal wording of the
Constitution of India. But the Gajen-
dragadkar Commission says ‘“‘Freedom
of expression is allowed to be exercised
uninterruptedly in such a sensitive arca
as Jammu and Kashmir” which speaks
volumes for the spirit and strength of
Indian democracy. Here is a State, a
difficult State, u delicately poised State,
which is trvine its hardest 1o integrate
itself even better with the rest of the
Indian community. and it is not rieht
for the Indian Parliament to put a spoke
in the wheel. Let us try to help the
Tammu and Kashmir Government if we
can, And if | certainly have anything
to do with the Kashmir Government [
would resent this kind of a discussion.
It the Bihar Government is hauled over
the coals because Champaran area  is
comparatively neglected, if the Andhra
Government is hauled over the coals
with a special discussion because Rava-
lsseema area is not properlv  looked
after, if the West Bengal Government
is hauled over the coals because 11
Purulia and some other areas samething
that is necessary s not done, then,
where do we stand and  how do we
function in this Union of States? And.
that is why, 1 think that Shri Vajpavee's
Motion was uncalled for. But, even so,
he has brought up certain matters, Aad.
I do hope that the Home Minister
would explain the position and see to
it that no fissures take place as between
Jammu and Kashmir and the rest of
India.

SHRI AHMAD AGA (Baramulla):
Mr. Chairman. Sir. it is unfortunate
that a motion like this has come from
Shri Vajpayee. I wish such motion
should not have come up as it will only
encourage separatist teadencies and sow
the seeds of discord. We have been
living topether and we want to continue

to live together in harmony both in
Kashmir as well as in Jammn, The
correct facts are not known tn Mr.

Vaijpayee. :

-Sir, if we look to-the Central projects
which are now heimt' undertaken, we
see that in Kashmir they are proposing
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to set up one small unit of the Indian
Telephone Industries and one unit of
Hindustan Machine-tools for manufac-
turc of watches, But in Jammu region
we are having Ruilway line upto Jammu
which will give economic benefits to
Jammu region, We arc going lo have
i hydro-clectric project at Salal. A
Motel is already under construction in
Jammu. The Oil and Natural Gas
Commission are taking up Saruinsur
arca for driling of oil. If Kashmir says,
we must also have oil, how can that
be done? If it is not there. it caanot be
done.

So, we can not always say thap if any-
thing happens at onc place the same
thing might happen clsewhere also. We
are proposing to have a cement factory
in Jammu near Basohli as also a Chemi-
cal Pulp Project in Jammu region, That
being the case. it is uafortunate that
such motions are brought forward here.
I am only remindcd of the following:
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We have to understand Kashmir in cer-
tain backeround. But before | come 1o
that background I would like to refer
to Gajendragadkar Commission with re-
gard to one or two points. On page
28 you will find that the per capita
expenditure during the Third Plan was
Rs. 186.87 in Jammu but it was
Rs. 158.91 in Kashmir. In Ladakh it
was Rs, 1,154, Where is the discrimina-
tion? This is the cxpenditure, Now if
we go to the development of industry,
on page 35 you will find in the same
report a list of industries under two heads
J & K Mincrals and J & K Industry.
There i« no use reading 1t out, But 1
shall only request Shri Vajpayee to look
inta that, I have no time to read it
out. A Medical College has been re-
commended by Gajendragadkar Com-
mission in Jammu, That cannot be had
overnight. The recommendation have

i

come here perhaps a vear ago. Equip-
ment has to be bought; Professors
have to be found out and even

alloeation from the Centre has to come.
The allocation has not vet come. It
is onlv afer we have this allo-
cation that we can have a medical
college. The Chief Minister has pro-
miscd or rather announced that hm_.'s
will be admitted in Srindgar College in
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the pame of Jammu College. After a
certain period, say six or seven months
or even a year, when the College comes
up there, we shall shift them back 1o
Jaummu College. Alrcady the demand
for a university has been met. ‘[here
Is a university in Jammu, The recom-
mendation with regard to a Law College
in Jummu has also been met, So there
is nothing in which the State Govern-
ment s lacking,  In regard to imple-
mentation of gther recommendations, |
can say that development boards are
comming up. Of course the State Gov-
ernment admits that with regard to Re-
commendation No. 38, that is about
anomalies in landreforms, they have
not yet been able to implement. That is
perhaps the only recommendation which
has not yet been implemented. About
this 1 want to give you some back-
ground, Kashmir, in 1857, was sold tn
Maharaja Gulab Singh and when it was
sold to him that included the land and
everything. No cultivator or no land-
holder owned the land, The feeling
was that they were likely to be thrown
oul. There was no security of teaurc.
Now the fact is that an agitation was
started in 1931 with regard to security
of tenure. That agitation finally cul-
minated in this way that in 1938 the
National Conference—au Political Party
adopted an economic programme known
as Naya Kashmir. Muslim League ot
that time was dominated by landlords.
They did not approve of this Plan be-
cause they were themselves the laad-
lords. Tt was the Indian National Con-
gress which gave its blessings to that
prgoramme of Naya Kashmir. And thut
was one reason and perhaps the main
reason why Kashmir wanted and tried
ils best to accede to India. That is the
background. Our Indian leaders like
Shri Jawaharlal Nchru approved of our
Economic programme. After Kashmir
had acceded to India what the popular
Government did as a first step was to
have the Act for abolition of big estates,
That was introduced in 1948-49,

I can understand that there could be
anomalies because it was rushed through
and done at once because there was
no time to waste on this. The people
were agitating for over a century for
security of tenure and they had acced-
ed to India because they wanted o
socialist programme, So they could not
wait and it had to be done at once.

The Wazir Committee was appointed.
It gave its report. But the Statd' Gov-
ernment could not for certain rcasons

314
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implement it. A Land Commission was
appointed. We have 1o understand the
background in which these land reforms
were cffected. It is not the same thing
as here; it is entirely a different back-
ground there, If in that background
there has been any delay in removing
this lacuna, it should be understood in
the background 1 have stated,

With regard to food, Shri Vajpayee
said that there is discrimination and
differcntiation. I have figures here.
Kashmir meets its own needs by 39.9
per cent, and Jammu by 27.9 per cent.
Procurement in Jammu is 4.8 per cent
and in Kashmir 9.5 per cent. The sale
rates of foodgrains are the same, -

It is said that in Kashmir they get a
little morg in quantity per head than in
Jammu, The figures are 156 kg for
Srinagar and 126 in Jammu. This also
has to be understood. Even since the
time of King Lalitaditya, Srinagar had
a little more. It hay been so during and
after the first world war. They have a
little more in quantum because they have
nothing clse to cal. So this is not very
SUrprising.

Then he asked why the price ia Srina-
gar be not the same as in Jammu, 1
have not been able to understand it.
He grudges if the price in Srinagar is
a little less, If we take the subsidy, it
is the same in Jammu and Kashmir.

SHRI AT‘;_‘\L BIHARI VAJPAYEE:
Not the same.

SHRI AHMED AGA: This is what
the Gajendragadkar Commission has
said. It is almost equal. '

There js certainly one problem which
is there in Jammu, about the DPs of
1947. As Shri Malhotra has said, it
cannot be solved by the State Govern-
ment because it requires more money.
It has certain legal implications also.
We are claiming that the arca from
which they have come is ours and therc
will be a day when our people will go
back to those places. These people have
become old, and children bormm on this
side of the line after they came will
certainly not know where their land
was. Legal difficulties do exist. [
would sugrest that the Ceatral Govern-
ment appoint a high power board or
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committee to go into this and ease the .
difficulties of the 1947 DPs,

With regard 10 the 1965 DPs, 3 lakhs
ol them huve already been rchabilitated
by the State Government with the help
of the Ministry of Rehabilitation—no
small thing.

The real problem in Kashmir is econo-
mic. It is unfortunate that we should
go on talking about flimsy things like
food ration and other things. In both
Jammu and Kashmir, we have forest
areas but no forest-based industrics.
Only 20 per cent of the forest area is
cxploited; 80 per cent is not, There-
fore unless this is understood and forest-
based industries are established and
those forests which are inaccessible are
exploited, we cannot do much. Then
we have minerals, Even Mr. Gajendra-
gadkar has given these facts. QOur sta-
tistical data is also there. We have pot
gypsum, limestone, copper, lead and
zinc, but they arec not being exploited,
no work has been done. It is said that
power is not there. Lower Jhelum is
not coming up. The Chinani Project
has come up. Salal should be taken up,
Upper Sirhind must be completed and
the mineral wealth must be exploited.
Unless this is done, it is not possible
for Kashmir to progress, and these
flimsy things will always come up here,
It will not lead us anywhere and will
only create disaffection between the two
regions which we very much resent. Tt
is unfortunate that such motions should
be brought up on such flimsy grounds,
because an agitation was going on by
the Jana Sangh there which was born
out of the land reform itself, because
they belong to the class of landlords.

ot gwTmfre wrest ¢ qwefa oY, &
aga feenT ¥ 7 F7w7 37w @ T a7
FEAT TTEAT § | AAA TR aa A 7w R
fr andt ga? fir off o g @ 4 5
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& 1 s o o ATEE ¥ IAY EAT AT
g fr sofie 9t & s ot aw &Y wrar
A #1 & F 5o & it § ag 9w
t oY wm ¥ =T AT AW A AT A
A @ W@ (AF & T Il W
e fe & e wwfrea® & oY a9
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Who has corrupted the whole legislature
today? Who is responsible for all this
corruption ? It is this Government.
You are responsible.

ar & g wAv o §F FA@ TAT Hean
£ fr gfagm & oF s Afa T onzg
AT o« AT G AT 7 a7 A 7@ e
LagE §

T T A" T, JTH dE g,
SUENAE CUL R LR G Ll
afer sy 9% @ & 1 sufed & o1 wEAr
arear g f5 arar 335 B w97 am

FT & ghomi =1 ggrT sifed |

T WeE1 ¥ 19§ §F ¥ qWT F@T
g

st wrie awen (@) coawh
wirw, ww 3o fom s o} dk
WA q® § qTR I@ wHTE wT g )
ZHIX AT F1 TNFT Y FOR ¥ ga-
s w fagrre ot afew & 1 s F1
ofwr #0a 09 29,000 THw ¢
a1t Iu aF ofear ¥ fawmw ofz & fag
g &1 favig wae w7 Tifgd | om
ot & oft qoTERT wfavm #t foR

F1 @@TAT I qU FE THT § AR few A

ag X ETA AT IE T gwwar o
duT & R wwarn a1 T e ¥
Wi B v A 7@ frar ar Afew O
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a9 F 19 UF §T & qETg F o S0 owr
w fraT o § 3fFT 97 97 sl w1t
frr & wgd & frwrar 3, ol A o
T frerr @ 1 g¥wa 7y @ e awrd awi
ThT & sEiziaT A ¥ W@y § e
37 1 ot ag T et wifgn W fie
T, TV AR AT § g7 oF g
g famar & 1 fox 37 vvw o @ oY
g ey faemr =ifgg | 3fF g
q@{r T FwH A AFAES FT WA
A FA AT T am g 1 g ¥
St FETE FHATY § I v faerar
& 1 S 7 7 frdew fra s Y T
a8 3 & ¥ aver AN & vmfE A Avew
&Y H1ET T FTAw AT @ frear & 0 AT
w7 ¢ o S w1 oY ag srer ST amr
far wnfge 1 T fag oF W g
I8 wwg Ar A ofedwe o fear & e
WA H 98 WEWIT S AT &2 gt A
#E AT AFEET ®T F 8§ AT
iy st g am g aff g€ & ¢
& mgen g 5 ag ATl Twe & wrer
H g # W

@ & y=va & wgav g fE awi 9
St FEETdy dw & I @ffer
Afrnfedt fad @ & feama & & g
arfgg, aoy, vk &1 fRar 4@ @
Tifgw 1 37 & @ffE a1 fow
wTq 39 ¥ fosh Fgr & oAl § ffar-
&t sfrfcd it =ifew )

TaRTEET A A qg A wEel
T gravaTa e & garT o ot fawr-
foar &Y & 1 T & I % S qIF Tk
m ¥ a7 TR wEw § A A fadedr
¥ & afF s fofaw Soifrad & oF
o FeF oY ol T A & AT E
G "ew e N @ ¢ A ag gl
&1 3w w qu o wifed 1 anfr gRIL
Tt It Yy Tt § | W & Fem
¥y ¥R gT AT A T &
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L= Vi qwe] T HFATETY | T I FgAT W

wfeg femar o wfes | wh qhs & 7 8 JATT @1 A 5 IWF A

¥ w3fm 1 qewe ¥ www ¥ fawrd o
N GEF B TAHT TATAT AR | Y A®
ag fafasr Soitfradi grar amng g€ w=t
HEE | Wy, Fwie ¥ faadr wew
& § T § AfFT e H ooF ot o

T AT frdew @ fe werE w g
335 ¥ g WeqE T a9T Geuw
geew qQfr & ofeer &t foar g
d%aE FTH F aY wrfw w2 forar & Afew
ﬁﬂ?afwﬁw&mﬁa’m

Wntﬁﬂw*m

wrdt @ f I deaes greew o duer
Fesw g & wrfae < feat s arfer
e fm # fd &) ard ok Ah
7 Wt wqT gefaa g g

oft Ay wwr (FEAiE) AW
WERA, AT F A X OF G ¥ w41 F
aT 9t A AR ¥ I fau =
& ¥ fod (@ e oo 9w & fed
GATE | TH ATT WO FTOATOW FW
g W g WA w1 @ W AT
T sgaT § fF Wi s 7 gt
% ¥ Tl wely ag A e o Al i
¥ gyl arfedl &1 fode @t @
o At s & e fodn
AT TRAT & | T FICAT FT ATAAT WA
mtmqﬂiiﬁﬂmi
gl uadfes gaEe oW

#1 frm a8 ¥ qeaie 7 2 ) fem e
TH grIW A 9=i g 8, et Woewar
TEAT ¥ FIVEIT AT AAAT | 3y ¥9 faw
qE I FT WA H[ICATE FT AIHAT
oqr a1 | Tw aTHiT A frew gu qwmet
atr fes gu v &t caddt Stem A
& oy g s & WrEAT W #
W & | o ofew ama # feafa
? @ & Ty ¥ sr@ary AT WEY A9 AY
or9d A8 | 97 feafa ag ¢ f wifa s
AT F AEA T FTAA I G HUAY
57 &Y aar gt § 91 fF wawg 9T ane-
fa & 1 oF fft srl #Y 71X ¥ TR
T FET auw I 2 fF gg@r e A @
ar 323 ¥ foi 790 #W 97 9w # qfew
1 gEwT w1 owfewmT AE R ) g
affariz & ¥m=x fag w@ R A6
¥ 9T AT TG § | AT IAATAH
F1 W@ ofew FWT F EET gEe
qidt § A% & BrE AW 9T ®@ § ar
F1§ faeamar A8 & 97 39 MU K1 WA
JATH AT AT AT 97 §7A € af T/ gI9q
¥ faew oY wwdr 3 1 o A9 § 18 Aelt
wgRy &1 w1 fenar srgar § f§ s
®EY gAY ¥ €97 323 T9a g o IW &7
S #NEA AT 9mfew Al @ e
T T o BT HWT TC TAE FGT AT
BIC d I AR 9 FA @A AT T@d
F wraAT TaEr @ ot @it A § wifa
AT WA F1 AT |

0 s fafww Tsdi & N fewr-
T 2 912 g freTw & =@
afas freemw @ a1 Sdm  fenm
g, TR A FT I AT A ¥ I3
& 7 mT AN F frse gu aaw A
AR #A qERG FT = & JTET gl
g 1 3w & fafew o=l ¥ S wias an,
ﬂtuuria’r soni o T € SR e
" afcrw T At @ £ 1 o A 6
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7 o oF T X @I & A U
# za@ ardt Fr wER ¢ | WA §fa
o1 & 2T qarT wdr W qfas g fE
ag fedt a=it 7, feeft a7 &, f 3
&%iarmélmﬁaﬁm
o geer< Y faerrd & & Frfog
TSE FCFIT 7 TIF "G & 91T F Iq<C
TF F7 Y Tw fAg fF qar WA F A0
# wifa o sgaeqr fare /vt & 1 anT
Iy wfuFre F1 w@m fFar 6w
qUT Hll T HTAT WAA GG FT TAR
frar ot ofefeafa @y & ol ? =@
¥ gy ¥ g qAmw A o1t fawew g
g&1 1 7 fag & e femmn =memr g
# wg "t w1 v 2w F fawE gu T
FT X, FE q@ TATHET qErF FT 8N, g
ey W g1 ATe AT g1 A fgmee
&T &5 ToATHT &1, fEamar Argan § | Uy
amgifar ¥ aifaw afmg 7 faeT
@ & fawa F g H oaw
foie 1955-56 % 2 fr dY | X @
Harg ¥ q¥r g€ £ | A1 AU TS AR
gd1 & gugen #1 gHIE w7 & fon
NI AT &7 TIAAT START AT g0
AT e i AS gu W B TH AW &
FEAT F1 AATT F9 & fAw #E FC-
I A 3 0T ® § ) F frEe
%, fF ao aum F07 f6 T3 qw &
qfere 3T =w 3w A aqEewr &7 FEAT
g fif fFg oo # fraedY amardy & o
3w araTdr Ft frafaa & & faa amg
& ol ¥ fear o &, 7@ A | Sl
& sreraT ot fafreT & T # 37 W
#T T ATATT ? IAL AT AGAG AT
mr & et 3 gfem ¥ aw oz 39 A
DT AE o7 TFAT T =W F fag favre
oI A #T ATEwEar § 0
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# A |l ¥ AR m faam go
awft ara worw F@r § Aafer g
w3 FFA 5 smgeT # awa s
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& foq am w1 3w F1mg &% dR
JIoAT ATEA F W T 790 §8 § oy
9 1 fae qET fdar 9w 39 B
aFa qU Wt AE & AfEFT A s ¥
IFAT a4 U E | W9 & W qm Ay
du-diy G AT 9w afcady
frar s aft ww 3w # wife 3T sy
T ® %A & A At ag ArwEr fore
JIGAT |

THE MINISTER OF HOME
AFFAIRS (SHRI Y. B. CHAVAN):
Mr. Chairman, Sir, about this discus-
sion, whether it was necessary or not,
there can be two views about it. But
now that the discussion has taken place,
it is better that I put in in a proper
perspective because some Members did
express a view that the discussion abowut
one particular State, about one parti-
cular arca, might create a feeling that
we are discriminating in having discus-
sions aboul regional balances or im-
balances as such. 1 do not want to go
into other arguments because it is much
better to come to the facts themselves.

It is true that the Gajendragadkar
Commission was_appointed and, I must
say—I know something about the gene-
sis of the appointment of this Commis-
sion, that it goes to the credit of the
Chief Minister of Jammu and Kashmir
that, when this matter about imbalances
or about regional developments was
raised and the charges about discrimi-
nation were made, he had the courage
to agree to appoint the Gajendragadkar
Commission.  The  Gajendragadkar
Commission has also come out with cer-
tain specific recommendations, But one
thing must be said that there are cer-
tain regional imbalances, as there are
regional imbalances in many other States
in the country. And one thing that the
Gajendragadkar Commission has cate-
gorically said, and that was quoted by
the Won. Member, Shri H. N. Muker-
jee, is that there was no deliberate
attempt or any planned attempt to dis-
criminate against one area or another.

There are some historical reasons;
there are certain climatic reasons, As
far as Ladakh is concermned, till '60s
began, the area as such was not, reafly
speaking, open and there were np com-
munciations. Only after the Border
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Roads Organisation was established cer-
tain strategic roads were undertaken
and, at present, thanks to the work of
the Border Roads Organisation, the area
is somewhat open, The hon. Member,
Shri Kushok Bakula, did mention about
certain difficulties of internal communi-
cations in certain areas. Certainly, that
requires looking into. But, as I said,
there are certain historical reasons and
there are certain climatic reasons also
because, as we see, this State consists
of three main regional areas, Jammu,
the Kashmir valley and the Ladakh
area, and in these three regions, geogra-
phically and climatically, there are
certain imbalances. There are certain
reasons for that. So, certain imbalances
are there.

I entirely agree that these imbalances
have to be removed. But they can be
removed in certain stages. There have
been certain phased programmes about
it. The recompmenda!ions which the
Gajendragadkar Commission has made
are in details and they are about the
educational facilities, they are about the
services and they are about the economic
development. There are certain recom-
mendations about the rations also. That
was also one of the most complicated
controversial aspect.

Now, the information that I have in-
dicates that, in all, about 42 recom-
mendations were made by the Gajendra-

ar Commission. The report that we
ave received from the State Govern-
ment shows that nearly 35 recommenda-
tions, out of 42 recommendations, have
been accepted. Maybe, there are some
important recommendations about which
the hon. Member, Shri Inder J. Malho-
tra did make a mention, which are not
accepted. But I know the reasons for
it because there are certain recommen-
dations which have got some specific
political overtones, say, for instance, the
percentages of posts in the Cabinet, etc.
These are matters in respect of which it
is very difficult for any Governmant to
bind themselves to any certain formula.
But as far as the recommendations about
economic development are concerned,
certainly, some recommendations have
been accepted in principle, not only have
been accepted but some of them have
been implmented as well .

As far as the Arts college in Ladakh
is concerned, it is accepted and, not only
accepted, the Education Minister was
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just telling me that they have made a
certain provision about it in this year's
budget and about Rs. 90,000 have been
provided: The same thing is abou; the
Medical College in Jammu.
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Then, the hon. Member, Shri Inder
J. Malhotra, said that the Central Gov-
crnment has some responsibility, What-
ever responsibility the Central Govern-
ment_have, we do not want to disown
it. But that is specifically about the
economic development, I know that it
is the responsibility of the Central Gov-

ernment  to give all cooperation.
But the implementation of it will
have to be the responsibility of the

State Government, If there are any
difficulties in their way, it will be our
duty to help them. For that purpose, as
far as financial aspccts are concerned,
and so far as the implementation pro-
cess are coacerned, the Government of
India have appointed a 4-Ministers com-
mittee, which periodically meets either
in Delhi or in some part of Kashmir,
goes into the implementation progress,
finds out whether there are any bottle-
necks, finds out any financial difficulties
there may be and they make recommen-
dations to the Government of India. 1
would like to emphasize that Govern-
ment has made it its own concern to sec
that the developmental programmes in
Kashmir are expedited and are not
allowed to slacken.

Now, coming back to the question of
ration, it was true that there were hard
feelings and there were certain diffe-
rences in the quantum of rations and in
prices, etc. I find that immediately after
the recommendations were received, the
Kashmir Government started taking cer-
tain steps about them. Further, there
were some differences between the
locals and non locals in Ladakh.
There were certainly some differences in
the ration quantum and prices, particu-
larly, Then, I think, they tooit. a prin-
cipled decision about the prices and
they fixed certain prices for those peo-
ple who have got an income of over
Rs. 600 per month, For them a certain
rate was fixed and a little reduced rate
of price was fixed for the low income
group people- But, naturally, there was
one question that certain quantum of
ration was given in Srinagar and a cer-
tain other quantum of ration was given
in Jammu. t difference is there. Very
recently, may be, perhaps as a result of
the agitation, certain discussions were
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pcal leaders there and at the
moment I am told that certain
have been made in the quan-
ation to be given in  Jammu.
it was 10 plus some points.
s said per capita 11 kg. is given
th in Jammu. know it is
less than in Srinagar itself.
as cerlainly increased and the
1 quota is to be given in the
[ wheat ration. I think the other
lso have accepted it as a fair
asonable solution.

Member, Shri Vajpayee, made
lion about the Salal Hydro-electric
- He asked, what is going to be
mated cost? My information is
s cost is likely to Rs. 55 crores
e Central Government has accept-
as a central project. Steps o sct
» requisite machinery to execute
rk are now under consideration of
entral Government. So, as far as
pnomic development projects are
med, things have been undertaken

: Hon. Member has made certain
n abcut the problem of refugees,
roblem and the question of back-
as, For example, there was a
about treating the local people
dakh as backward people. Hon.
er, Shri Kushok Bakula, not on
u-- but earlier when he spoke
e Ladakh problem, mentioned

ey should be treated as tribals.
s perhaps an easy suggestion to
but is difficult to accept. But
s some point that these people
ard. A recommendation has
epted to treat them as backward
aad certain percentages have
ed for them in the general quota
jices. I do not want to go into the
5. The basic point is that it is
ed that there are certainly some
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imbalances in certain aspects. It has
been accepted in principle, but there was
no deliberate intention of contiauing
them or perpetuating them. The ques-
tion is of taking steps from time to time
to bring about that balance which is
necessary in these matters, I am sure
the attitude which the Jammu & Kash-
mir Government showed in appoioting
a Commission will be appreciated. They
said they are prepared for some inde-
peandent person to go into the matter;
let him come and look into it; if there
was found anything, they said, they were
prepared to accept his recommenda‘ions
and implement them. This attitude has
been shown by the Kashmir Government
which is really very creditable, and 1
have no doubt that when a Gevern-
ment has accepted a commission, its re-
commeadations will be implemented.
For that matter, they will need co-ope-
ration and support from the Central
Government which, T am sure, will not
be wanting.

=t foq aemw 2wl #1 faaww
F fag 3o T8 #3710

st wew fagrdt wiwdd ;3@ F foag
W FgAr ArfeF ar 1 aifeda 335 &
g faoa & arg 2, 99 0 W
FIHIR F A1 T&41 T 20
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= TR AR 0 Iq & AT A
4@ |
MR. CHAIRMAN: The House now

stands adjourned to meet at 11 a.m.
tomorrow.

19.26 HRs,

The Lok Sabha then adjourned till
Eleven of the Clock on Friday, April
3, 1970 /Chaitra 13, 1892 (Saka).
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